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LOK SABHA DEBATES

LOK SABHA

Thursday, August 20, 1981/Sravana
29, 1903 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SrBARER in the Chair]

ORAL ANSWERS TO QUESTIONS
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We will now take up Questions No.

70 Shri Amar Roy Pradhan.

DR. SUBRAMANIAM SWAMY:
I suggest that question No. 70 may be
clubbed with this.

MR. SPEAKER: ~Sometimes objec-
tions are raised.

SHRI INDRAJIT GUPTA: There is
a wide difference.

oI AT : SHES WY 92
R G Ao R T W
W & ol | v ase wrdl g
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1437 18—

Census work in Indian Enclaves Sur-
rounded
by Bangladesh

g1, SHR1 AMAR ROYPRADHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government of India
have made any proposal to the Bang-
ladesh Govermmerit to, enable the In-
dian Census Party {o go to the Indian
Enclaves (131 enclaves, 29 sq, miles
population about one lakh) surroun=-
ded by Bangladesh for Censug work
there;

(b) it so0, what are the details in
this regurd and reaction of the Bangla-
desh Government thereto;

(c) whether Government of India
have allowed the Bangladesh Census
party along with tBe Bangladesh Police
personnel to enter into Bangladesh
enclaves (i.e, Dhaagram Angarpota
etc.) surrounded by India
Tinbigha on 6th July, 1981 without
scheduled passpogt and without fol-
lowing visa routes;

(d) if so, the reasons therefor; and

{e) whether it is a fact that there
had been no Census work in Indian
enclaves surrounded by Bangladesh
since 1957 while Bangladesh was allow-
ed to do the Census work in their
enclaves in 1961; if so, the reasons
thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) The Government
have not made any proposal to the
Bangladesh Government to carry oul
census in the 119 Indian enclaves, com=
prising a total area of §0.414 sq. kms.
in the adverse possession of Bangls-
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-

(¢) ang (d) At the request of the
Bangladesh Government we had ex-
tended facilities tg ensure the safe
passage of a Bangladesh census party
through Tin Bigha territory to enable
it to conduct census operations in the
enclaves of Dahagram and Angarpota,
on the 6th July, 1981 The Agreement
between the Government of India and
Bangladesh concertung the land boun-
dary demarcation signed on 16th May,
1974, a copy of which was placed on the
Table of the House on 22nd of July,
1974, provides for exchange of all In-
dian enclaves in Bangladesh with
Bangladeshi enclaves in India with
the exception of Dahagram and Angar-
pota which are tg remain with Bang-
ladegh, in exchange far the Southern
half of Berubari and 4 adjacent encla-
ves remaining wifhl India. We exer-
cise effectlve control over South Beru-
bari and the 4 adjacent enclaves 1e-
tained by India. The Agreement ailso
provides that India will lease in
perpetuity to Bangladesh an area of
approximate  178x85 mecircs  near

Tin Bigha to connect Dehagram
with Panwari Mouza (P.S, Path-
gram) in Bangladesh. Pending

finalisation of the lease terms, at
present under negotiation, we have
allowed Bangladsh provisional facili-
ties to transit through Tin Bigha ‘o
their enclaves on several occasions fo1
normal administrative purposes.

(e) There are no available records
indicating that either India or Bang-
lacesh have undertaken census work
in their respective enclaves held in the
mdverse possessions of either country
after the 1951 census.

SHRI AMAR ROYPRADHAN: The
hon. Minister has used the word “ad-
verse” very often. But it should be
useq in both countries, both India and
Banglodesh. But 1 think the matter is
a very touchy one and sg he has tried
to avoid the main question. Certainly,
we want friendship with Bangladesh,
but not at {he cost of our sovereignty.
Here in thig august House we always
talk of protecting the sovereignty and
national jntegrity of our country. You
will be estonished to know that there
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are one lakh Indian eitizens in that
area. According to the 1951 census the
figure was 72,395. Now it will certain-
ly be more than one lakh. In Banga-
cesh they are living under sub-human
conditions—no administration, ne poli-
ce, no chowkidar, no panchayats, no
voting, nothing of the sort. It is a
matier of grave regret.

MR. SPEAKER: Put the question.

SHRI AMAR ROYPRADHAN: I
am putting the question. There was
no reply.

MR. SPEAKER: There was a long
reply and you say ‘‘no reply”.

SHRI AMAR ROYPRADHAN: The
Indian citizens are living there at the
mercy of the criminals—I am referring
to the citizens living in that particular
area I hope it will be admutted by the
hon. Minister himself.

MR. SPEAKER: Let him put the
question. I will not allow this.

SHR] AMAR ROYPRADHAN: Re-
garding the census work there I have
written to the hon Prime Minister,
Nothing has been done in this direction.

Sir, I would like to know very clear-
ly from the hon. Minister (a3 why
this type of one-sided census work
was allowed to Bangladesh and why
thig type of appeasement policy?

(b) whether he will take up the
matter with the Bangladesh Govern-
ment so that there may be census
works in India and Banglacesh en-
claves simultaneocusly.

MR. SPEAKER: You are putting
the second question. You cannot put
so many gquestions,

SHRI AMAR ROYPRADHAN: No,
Sir.

MR. SPEAKER: No. I will not allow
the other gquestions.

SHRI AMAR ROY PRODHAN:
Please allow me. {c) whether a note
on the results....
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MR. SPEAKER:
There is only (a). I
many qguestions.

SHRI AMAR ROY PRADHAN: ... of
1981 census of India is there which
should be corrected, as there is no
census in Indian enclaves.

There is no {c).
cannot allow so

MR. SPEAKER: You are supposed
to answer only one question.

SHRI P. V. NARASIMHA RAO:
Yes, Sir. The position of this parti-
cular enclave is that it has eventually
t0 be connected by g corridor. We
have agreed to that. It ig there in
the Treaty, And meanwhile jif they
want to have any adminis-
trative operationg in that erea, we
have been allowing thai, we have
been assisting in do:ng that, and this
is no exception. It so happened that
at the time of the census when they
wanted to carry out the operations
there were some difficullies, and those
difficulties had to be got over. Now,
ihe Prime Minister herself has passed
orders that when they want to go
again for census we will have to give
them adequaie protection and see
that the census operations are facilita-
ted. This is the decision and this is
in accordance with the understanding
and with the Treaty. Now, so far
as the other enclave is concerned, it is
already in our possession, it is conti-
guous to our area we are having full
control over it, and therefore ......

SHRI AMAR ROYPRADHAN:
I am challenging it. You are not
aware of the geographical position of
that particular area. If so, will you
resign from the House ? I am ready
to resign from the House.

SHRTI P. V. NARASIMHA RAO:
I am talking of the exchange between
Angarpota and Dahagram on the one
hand and South Berubari and the four
enclave on the other.

SHRI AMAR ROYPRADHAN:
By the Constitution (Ninth Amend-
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ment) Bill you have amended the
Constitution.

(Interruptions).

MR. SPEAKER: I will have to call
the doctor!

SHRI AMAR ROYPRADHAN:
Mr. Speaker, Sir, Berubari has been
included ip this. But Berubari is a
separate issue. It is an integral part
of Indig anq il was so decided in the
Conslitution (Ninth Amendment) Bill,
perhaps it was in 1960 during the re-
gime of Pandit Jawaharlal Nehru.

Atout Tin Bigha, I would like to
refer here to another 1reply by the
hon. Minister 1o a Starred Question
No. 655 dated 2ng April, 1981, The
question was asked by Shri Atal Bi-
har. Vajapayee. In reply, the hon.
Minister stated as follows (I dg not
like 10 read the whole answer, but
only a part of the answer):

“....There js thus no gquestion of
disconnecting off any part of Indian
territory.”

Sir, it is** false. I would like 1g say.
that, (Interruptions). What is {rue? I
can say it is untrue.

MR. SPEAKER: You may say it is
untrue.

SHRI AMAR ROYPRADHAN:
Sir, if you give a passage to Tin Bigha,
then another mainland enclave of In-
dia, that is, Kuchlibari, which covers
an area of about 30 sq. miles with a
population of 35,000, will be created.
So, I would like to know very clearly
from the hon. Minister (a) whether he
will refrain from giving passage to
Bangladesh wia Tin Bigha and (b)
before starting any negotiations with
Bangladesh Government, whether he
is ready to go on an on the spot visit
to Tin Bigha with a Parliamentary
Team consisting of both sides of the

**Expunged ag

ordereg by the Chair,
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House. If you permit me, Mr. Spea~
ker, I would also like to know whe-
ther the hon. Minister thinks that total
exchange of both India and Bangla-
desh is the only solution of it.

SHRI P. V. NARASIMHA RAO:
That is the question to which 1 would
like to give a categorical answer—as
a result of this passage being given
in perpetuity by India to Bangladesh
is there possibility of some Indian
territory also becoming an enclave on
the other gide of th's corridor? In
terms of the perpetual lease that is
being negotiated, that is what I refer-
red to—they are being negotiated, we
are making it quite clear that the In-
dian population would have clear and
un-restricted accesg to that area across
this corridor that we are giving. This
is belng clarified. This will be fina-
{ised only after it is clarified. So,
there will be no gquestion of any en-
clave being created in the Indian ter-
ritory as a result of this lease.

SHR1 INDRAJIT GUPTA: The ag-
reement between the two Governments,
as most such agreements do, here
algg Article 4 provides—

“Any dispute concerning inter-
pretation or implementation will
be settled peacefully through mu-
tual consultations.”

Now the point is Tinbigha corridor.
There is a nothing wrong in granting
corridor to them to be able to move
from their enclave to the Dahagram
fnclave. But the point is as he has
half admitted just now, the result of
this is one of our pieces of territory
will become an enclave within Bangla-
desh because we are giving this cor-
ridor, leasing it in perpetuity. In
effect it becornes a part of Bangladesh
Why is it not possible to negotiate for
mutual benefit of both the countries
and people living in these areas?
There should bhe some provision for
two way movement across this cor-
ridor for people living in both these
areas. That is not there at present.
If this corridor is given in perpetuity
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to Bangladesh, one of our areas com-
pletely goeg from our territory.

SHRI P. V. NARASIMHA RAO:
This contingency of one part of India
becoming an enclave as a result of
this is being guarded against. We are
ensuring that the terms of perpetual
lease themselves contain free access
across this corridor. That is what I
was trying to explain.

SHRI TRIDIB CHAUDHURI: The
hon. Minister just now stated that this
matter of granting a corridor and two
way passage across the corridor is
being negotiated. I would like to
know whether there has bheen  any
recent talks with the Bangladesh Gov-
ernment with regarq to thig issue? In
Bangladesh, recently thig Dahegram
issue has been magnified in their press
for anti-Indian propaganda. It has
been alleged in Bangladesh press that
Dabhagram has been surrounded on
all sides by the Indians and they can-
not even call for medical aid i. e.
call for doctors and so on, and there
has been death of certain number of
people. In this manner, along with
that New Moore Island thing is be-
ing utilised for anti-Indian propo-
ganda in their press. Will our Gov-
ernment request the Bangladesh Gov-
ernment to look into this issue?

SHRI P, V. NARASIMHA RAO:
The talks with Bangladesh on
finalisation of the lease terms had
earlier been scheduled to be held at
Dacca on the 10th and 1ith April,
1981, Thig had to be postponeq at
the instance of the West Bengal
Government. This is only a short
postponement. Meanwhile, some
changeg have taken place in Bangla-
desh, as the House knows and there
has been some escalation of propa-
ganda in the Bangladesh press. But
we do not have to take al] these
things as material facts, The
material fact ig that negotiations are
going on, The dateg had been fixed.
These particular dates had to he post-
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poned at the instance of the West
Bengal Government because in all
these negptiations, the Government
of West Bengal ig always in the
picture. “¥or some reason, they want-
ed postponement which we have
agreeq to. The talks will go on; the
negotiationg will continue.

MR, SPEAKER: Next Question,
No. 62, Shri Balasaheb Vikhe Patil
has informed me that _he will be
away. Shri Chiranji Lal Sharma
absent,

SOME HON, MEMBERS: It is a
very important question,

MR. SPEAKER: I know, it is im-
portant. We will see.

He has given the authority for the
second round,

Delinking of Haldian from Calcutta

Port

+
*63. SHRI SATYAGOPAL MISRA:

SHRI SOMNATH CHATTER-
JEE:;

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: ;

(a) whether there is any proposal
to delink Haldia from Calcutta Port;

(b) if so, the reasons therefor;

(c) whether the Centiral Govern-
ment has regeived any proposal from
the West Bengal Govt. not to delink
the Haldia Port from Calcutta Port;
and

(d) if so, what is the reaction of
the Government in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). A Two-
man Committee appointeq in 1975 to
examine the working and finances of
Caleutta Port had inter alia recom-
mended that Calcutta Port should re-
main in charge of Haldia Dock Com-
plex for 8 tp 4 years, after commis-
sioning, until it attained its full

potential, Sinece Haldia Dock Com-

SRAV;}NA 29, 1903 (SAKA)

Oral Answers I0

plex was commissioned in February,
1977, it was considereg appropriate to
review the present arrangement on
the basig of the experiencge gained so
far, Accordingly, 3 Three-man Com-
mittee was appointeg to examine the
likely effects and implications of
Calcutta ang Haldia Dock Systems
operating together ag one port or
separately as two ports, The recom-
mendationg of the Commitiee are
under consideration.

{c) Yes, Sir.

(d) The views expressed by the
Government of West Bengal will be
kept in view while taking a final
decision in the matter,

SHRI SATYAGOPAL MISRA: May
I know the full details of the recom-
mendations of the Three-member
Committee?

SHRI VEERENDRA PATIL: The
recommendations of the Three-mem-
ber Committee have been received by
the Ministry. The Report is under
examination. After we take a deci-
gion, then only it will be possible for
us to disclogse the contents of the
Report,

SHRI SATYAGOPAL  MISRA:
Calcutta and Haldiag Ports are supple-
mentéry to each other. The decision
of delinking will be a death warrant
to both the ports. The decision will.
be harmful not only to both the
ports but also it will definitely .iﬁect‘
the entire economy of the whole "
eastern region in the country.
Therefore, all trade unions of the
ports, shipping companies and a'l
sections of people in West Bengal
have been protesting against this
decision. For the smooth working of
both the ports, a quantity 40,000
cusecg of water is needed and, for
that purpose, the Farakka Barrage
was constructed. But during the dry
season, the Hooghly river is not gett-
ing the said quantity of water. So,
siltation in the Hooghly river js caus-

. ing difficulties in the working of the

two ports,
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Now, leaving aside the major ques-
tion of water, will the Government
be able to solve the problems of
Caleutta end Haldia Poits only by
imposing two separate bureaucratic
machinery in the administration Jf
Calcutty and Haldia Ports?

SHRI VEERENDRA PATIL: The
hon. Member 15 under a wrong im-
pression that the Government of
India have already taken a decision
ip dehnk Faldig Poit from Calcutta
Port It is nol so, For that purpose,
we had appointed g Crmmittee. That
Committee has given the report. The
facts that hav. hcen mentioned by
the hon. Member just now will bhe
taken into consideration before we
take a final decision on the recom-
mendations of {the Committee,

SHRI SOMNATH CHATTERJEE:
Sir, the Hon. Minister hag referred to
an earlier Twon-Mcemmber Committee
which recommended against the
delinking and, on the other hand,
made a positive suggestion that
Haldia Dock Complex should continue
under the management of the
Calcutta Port Trust, That was only
mn 1976 and when that Committee
went into the matter, they had discus-
sed with all the interests including
labour unions as also the Govern-
ment of West Bengal,

It i1s most disqiueting and 1 would
like the Hon, Minister to tcll us
categorically the reasons why this
timz sudden'y the Three-member
Comn.ittee was formed. The West
Bengal Governmentl is not informed.
No othe; per ons por bodies or organij-
sations is even asked io appear be-
fore the Committee, They go there
unofficially. Not even a press com-
munique is issued from them and
people coming to know from other
sources, they volunteer to give in-
formation tg this Committee.

AUGUST 20, 1081
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We' would lke to know what has
suddenly prompted the Government,
without taking the State Government
into confidence and without consider-
ing the future of the Calcutta Port
to set up a Commitiee. Tre Farak-
ka Barrage project costing Rs. 160
crores was only for the better navig-
ability of the Calcutta Port. The
unanimous recommendation of ull
bodies, without any exception, has
been in favour of the retention of a
single Port Trust System including
the Calcutta Port Trust which is a
Central Government organisation,
What is troubling us is why suddenly
when that Expert Committee’s recom-
mendation hag been in favour of the
continuation of the present arrange-
ment, suddenly, almost stealthily’ a
Committee which ig set up tries to
go there and gives a report and it
appears from the Hon, Minister's
answers that at least the Dbasic
recommendation ig in favour of
delinking. Otherwise, there is
nothing to consider now. Already
there is a report for continuation of
the present arrangement.

We would like to know whether
the Government would really take
intg consideration the fact{ that the
West Bengal Legislative Assembly
passed & unanimoug resolution, a
deputation came over here ang all
sections of the House, all Members
of the West Bengal Legislative
Assembly, have represented against
this proposed delinking The Chief
Minister has repeatedly brought it to
the notice of the Hon, Minister, The
Prime Minister has been requested,
There wag a delegation which called
on her. Therefore, 1 view of the
intensity of the feeling, not only sub-
jective feeling, but based on objective
consideration, wil] the Central Gov-
ernment give a decent burial to this
report?

SHRI VEERENDRA PATIL: I
would like to make it clear that so
fap as this question of continuing the
status quo or delinking Haldia from
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Calcutta Port is concerned, it js essen-
tially an administrative and economic
problem ang I would like to make it
clear to the IHouse that we do not
want to find any political solution to
this problem. The bhon. Member
said hat we appointed a Committee
stealthily. We did not appoint a
Committee stealthily, It is in ac-
copdance with the recommendations
of the Committee appointed earlier,
I have made it very clear in my reply
that the earlier Committee, that two-~
man Committee, had guggested that—
that was an interim recommenda-
tion—till Haldia Port is developed
~and completed and the potentia] is
fully developed, at least for another
3 to 4 years, Haldia Port should con-
tinue as part of Calcutta Port., That
was the recommendation of the
earlier Committee. According to
that, after 3 or 4 years, now that
report was issued in 1977 and we
have appointed a Committee in 1981,
This is in accordance with the recom-
mendation of that Committee ang it
i true that several representations
were received. We have received
repregsentations from legislators and
from the 6State Government. We
have received a letter from the Chief
Minister, We have receiveq re-
presentation from the shipping
interests ang all unions urging
delinking. That ig why I gaid that
all these factors and representations
will be considered before we take
a fina] decision. (Interruptions).

MR. SPEAKER: Next Question....

SHRTI HARIKESH BAHADUR: I#
was a very important Question, Sir.

SHRI CHITTA BASU: It is a very
important subject, (Interruptions).

MR. SPEAKER: More than ten min-
utes have already passed. It is amply
clear now, The guestions were ex-
haustive; they were not supplementa-
ries; they were very elahorate.

Next Question. Mr, Chinnaswamy,
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Recovery of Mess Bills from Students of
Jawaharlal Nehru Universily

*64. SHRI C. CHINNASWAMY:
Will the Minister of EDUCATION AND
SOCIAL. WELFARE be pleased to lay
a statement showing:

(a) the number of the students who
have left Jawaharlal Nehru University
without paying the mess bills and also
without completing the studies fo¥
which they were registered and the
amount due from them;

(by the name of their centres/
schoolg and the programme angd year
of study; and

(c) whether Government will recove¥
this amount from their parents/guar-
dians?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (e).
A statement is laid on the Table of the
Sabha.

Statement

(a) and (b). According to the in-
formation furnished by the Uni-
versity 622 students have left
the TUniversity hostels since the
inception of the University
without clearing their mess bill®
amounting to Rs. 2,64,803.00. The Uni-
versity is compiling the information
with regard to the number of students
who left the University without coms
pleting their study and the amount
due from them, if any. Information
regarding the names of the Centres/
Schools, programmes and areas of
study is also being compiled by the
University. The required information
will be placed on the Table of the
Sabha in due course.

{c) Against the outstanding amount
of Rs, 2,64,803,00, the University has
with it mess security deposit of Ra.
62,200.00. For recovering the balance
of Rs. 2,02,603.00, the University has
already initiated action by writing leb
ters o the parents/guardians of the
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students concerned. In case of students
who are employed, letters have been
addressed to them at their office ad-
dress and in some cases to their em-
ployers, The University also propo-
ses to take recourse to legal action in
certain cases. Thig ig g continuous

process.
SHRI C. CHINNASWAMY: How
many IAS and IFS officers are

there among the defaulters? Will the
Government ask these officers to pay
their dues immediately?

SHRIMATI SHEILA KAUL: I would
not be able to help the hon. Member in
this respect because when they defaul-
ted, they were not IAS officers. If he
wouly put me 5 definite question...

MR. SPEAKER: There was no bar
on becoming one,

SHRI C. CHINNASWAMY: How
many such defaulters have become JIAS
and IFS officers? How many such offi-
cers are there?

MR, SPEAKER: The same thing.
Old wine in a new bottle.

SHRI C. CHINNASWAMY: How
many students who were defaulters
have become IAS and IFS officers?

MR. SPEAKER: That will have to be
found out, I think.

SHRIMATI SHEILA KAUL: There
are 622 defaulters. But these defaul-
ters are since the inception of the
University many years ago. Since
then, this number has continued,

MR. SPEAKER: Can you find out the
number of such officers who were de-
faulters when they were students?

SHRIMATI SHEILA KAUL: This
does not concern the University once
he becomeg an officer.

PROF. K. K. TEWARY: When the
Jawaharlal Nehru University was set
up, th purpose, I think, was to let this
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institution act as a mocel institution
for all other academic institutiong in
the country, But what we find today
is that it has gone into the grip of a
particular section of 1ieachers and
students profeassing a particular ideo-
logy. (Interruptions).

MR. SPEAKER: What has that to do
with this Question, Mr. Tewary?

PROF. K. K. TEWARY: My pointed
question is this. Is it a fact that a
big chunk of defaulters are patromis-
ed by the CPI and CPM Groups ir the
University?

MR. SPFEAKER:
that she c¢annot
Krishna Sahi.

PROF. K. K. TEWARY: Why not?
(Interruptions)

MR. SPEAKER: It must be relevant
to the Question. It is irrelevant. It
is not relevant to this Question why
are you persisting?

PROF. K. K.
from this, Sir.

MR. SPEAKER: It does not.

PROF. K. K. TEWARY: My question
is this. Is it a fact that a large aum-
ber of defaulters belongs to the CPL
and CPM Groups?

MR. SPEAKER: Might be. But that
does not pertain to this Question. Mrs.
Krishna Sani, (Interruplions),

No. 1t is obvious
reply to this. Mrs.

TEWARY: It arises

MR. SPEAKER: Order, please. ...
Order, pleae. What is it going on
there? Why can’t you sit down?

¥ wet wgmar ¥ qAAr AR g
fo oY ag vo ¥ foavr § 7 dia-
@ty w=qees ¥ fagt
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aft fear sg ? wta sl faer A
@t foar o, @1 9§ o
¥ dsw ¥ fear war ?

SIRAT WWT  w® . HET S
Iir qor & ag wf ¥ fr 9%
wferer & 5% @ oo & T
wrafe s ¥ adt o av e

WA WY W TG 3] q)
F A FEY AT | AW W AR
g g ... ..

WA WERR : S W, & W
|qT AT |

AT WNT SO . A TP X
gefafrR@ma & faw &, oY f& ™=
Fgwl ¥ wiA T g ok faas
F9g & qg A PoT, T g & 1 A
#r daqr "t I I foslisr Ay
& Ay 1 wa wr gra faew sl
&ﬂg‘ttﬁrglﬁ?eaﬁﬂm
#r A9 o1 ®@ &, foww fw dar
forar str agar § Wk xg @ &
w Ao Fr v @ ¥ IHA ¥
g faar &

MR. SPEAKER:
Shri Jitendra Prasad.

Next question—

SHRI RASHEED MASQOD: rose. ..
(Interruptions)

AN HON. MEMBER: How can you
allow him?

MR. SPEAKER; It is all
have allowed him,

Wt e wgR: A w o om
Ay AT R E W AW AR
WY TEd Farw g ¥

right, I

SRAVANA 29, 1903 (SAKA)

-

Oral Answers 18

DR. SUBRAMANIAM SWAMY: You
cannot be sp rigid.
qud W@ : Weor gfed |
W YW WG ;AT HAT T
g o g &t & S T ¥ WY
fFg 348 ¥ foga opr 0¥ § wife
e or @ ¥ W fow dmr
gy § W fv Srewe W Prmr
ya ¥ foew & 7
WA WX - TZ T TA o2
Hd foe & sadt {9 |\ A

CAu (i

g | WX I qur A, q@ A
SO
(vamam)

MR. SPEAKER: You shoula put a
separate question for this.

DR. SUBRAMANIAM SWAMY: The
University is in a total mess. Let her
give an assurance that she will get it

and place it on the Table of the
House, -~
Review of History and Language
Texthooks

+

*65. SHR] JITENDRA PRASAD:
SHRIMATI KISORI SINHA:

Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are con-
templating review of text books parti-
cularly in &&wy and Languages at
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al] levels of education under gverall
guidance of the Centra] Government;

(b) if so, the salient features of the
proposal; and

(¢) the time by which the same will
be implemented?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
COCIAI, WELFARE (SHRIMATI
SHEILA KAUL). (a) to (c). Al
school textbooks in History and Langu-
ages prescribed/recommended in tihe
States/Union Territories are proposed
to be reviewed from the nationa] inte-
gration angle, be.ore the commence-
ment of the academic session 1982-63.
The review 15 being undertaken on a
aeceniralised basis under the overall
guidance of the Government of India
and according to guidelines prepared

by NCERT.

As regards books prescribed by Un:-
versities for different sources of
study, UGC hag written to the Vice-
Chancellors of all the Universities to
take appropriate action in the mat-
ter, —

The main gbject of the review 1s to
eliminate passages and approaches pre-
judicial to national integration as also
to ensure incorporation of information
which will promote national unity.

SHRI JITENDRA PRASAD: It is
mentioned in the answer of the hon.
Minister that a review of History and
Language Text-books is proposed from
the national integration angle and also

national unity. I would like to ask

what are the salient features of this
review which will promote national
unity.

SHRIMATI SHEILA KAUL: The
salient features are that a1 Textbookg
of History and Languages should he
reviewed from the nafional integration
angle. The main object of the review
is to eliminate passages and gpproacheg
prejudicial to national integration The
review will be by the States and the
Union Territories to introduce unifor-
mity and to give guidelines prepared
by the N.C.ERT. There will be a
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Steering Committee at the national
level and at the State leve] to ensure
objective evaluation. This will be done
in the State level also. The N.C.ER.T.
will develop guidelines, as I said, for
prescription of text-books. So, such
reviews in future will be undertaken
for prescribing these text-books,

SHRI JITERDRA PRASAD: Sir, in
her reply, she says that review is al-
ready taking place. Is the Govern-
ment contemplating to have one na-
tional language throughoui the coun-
try to promote national integration?
If so, the getails thereof, if not, the
reasons thereto.

SHRIMATI SHELIA KAUL: Do L
understand that the guestion asked by
you is: whether there should be one
language for the national integration.

SHRI JITENDRA TPRASAD: Yes,
Madam. For the nationa] integration
is the Government profosing to have
one national languige throughout the
country. (Interruptions)

SOME HON. MEMBERS: No, no.

SHRIMATI SHEILA KAUL: We have
the three language formula.

SHRIMATI KISHORI SINHA: 1
want to know from the hon. Minister
if the Central Government has receiv-
ed any representation from the Delhi
University teachers against the ex-
clusion yf History books of emin-
ent Indian Historians like Dy, R. C.
Maumdar from the syllaboug of
B.A. History Honourg Course?

If so, what action has been taken hy
Government to prevent the exclusion?

SHRIMATI SHEILA KAUL: Sir, 1
am sorry’ I will not be able to give a
reply just now. I neec some time. I
have to find this ouf.

DR. SUBRAMANIAM SWAMY:
First of all, may 1 congratulate her on
tak.ingﬁan indpendent charge of the
Education Ministry?.

MR. SPEAKER: You always give this
congratulation without giving a party.
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DR. SUBRAMANIAM SWAMY: She
has to give us—not me. I also recom-
mend that she should be promoted to
the Cabinet Minister seeing the quali-
ty of the other partymen, (Interrup-
tions) Anyway, the question is about
the review of History and Language
Text-books I would like to know
this. When we talk of national inte-
gration, I want to know whether we
recognise that tliere are two kinds of
biases—one js communalist bias
and the other is the Marxist bias (In-
te-ruptions) There is a Marxist bies
involved. I do not know why the Mar-
xists get unhappy whenever 1 speak?
Anyway, Sir, it has been brought to
the know:edgse of the Government a
number of tunes that our Indian Free-
dom Movement is being distorted in
our History Book as heing inspired by
the Communists and not by Mahaima
Gandhi and other nationaist leaders.
In this House this matter had come up.
Now, I am surprised that the Minis-
ter says that she does not know this,
I want to know whether the Minister
first accepts that there arve two kinds
of biases—one is the communalist
bias and the other 1is the Marxist
bias. I want to know whether the
Government will examine poth these
in depth.

SHRIMATI SHELIA KAUL: Sir, we
have noil only to examine one or two
have not only to examine one or i{wo
deal with communa) regional, racial,
caste and obscurantist biases. Seo, we
have to dea) with so many of these
biases.

AN HON. MEMBER: Including sub-
ramaniam Swamy!

syvay  frmr @A o @Av
WG AT 7 oar w8 fawre @
fa gme 470 aa wr foew
g w9% g ¥ x4 4 o oAy
e yEad W17 IART €Q{ Twm Sar
ARk wrm # 2 AdE wwr g
3 YT FIHK oW FWIT TP ¥ APV
AT oF fwar ¥ oFsTar Ar /F ?
Ry g TR o & frer
¢fez § 7g n g ¥ A7 =7 fa=g
@ Y ardan fer & ®@e & WK
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MBT gEF A TRETaF HT IR |
@ oseel AR gfaafafaay
¥ W AR F FTT 7 A0
afer grax d@wed «F *Y fawmsy
IAAN AW TEAT W CHEIET AW
* fag At agft aefr srafe are-
FATE T/ HT QT OF QAT a1 (T
@ g grac 5@ am = fomr
F1 AN 297 g@ F JA Fr fa=re
FTL @R E?

siagt W @ 0 0F Aga
T WA FAHR 42T X Q8T
g B a9 gra ¥ groe 839 fuen
FT A @ arfd are F wT
WIaga d Wi AT o ¢ fo oo
aarq Fe ¥ A Ty Alwa
w# qifafedy A& & ) aa =
AR ) TS ARAE I X T
T8 T1gd 1 Tw A 6 ) v
AT IEATY | 3w qFr Fax H
staw aga faafefese @ dwmaw
@ivm ¥ fog ) aax s dawe
IF @ WG ar AwAw Eowa ¥
a¥T nza faaely | @& Awaw Fte’
IR G B
I ¥ g oy OORT WA AT AT
TEa an @ W &9

Wg WAN® W @S gy

e WERA. T 9T W9 %
oA AT ¥ &1 o a9

W URATY  FAWE ARAT ¥
adm AN & ded W vl qm
w g fredlt s S T @
TS a1 90 ® ¥ ag wEgw-
gvfimmaarur:m: Fr
faarerd W Frvaz @ ¥
zat uF WX @ ¥ NI TES §,
w8 3 g um e @
fieget W €1 W &E ¥ amer
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mwl aw A Kz &, dan, wHo
T ¥ I fammg o § o SAelt
yRE A A WX ) Swwr U &
@ §r a @ X F Fc lzwafa
weT 9T S ! WA WM 9RA
At F AT FY AW FT B §
& #4r 5 q@ W fadw §F f&
W e ¥ Ffea st o2 ¥ §
AN arw Fal A FE femreEd
% A @ ¢ § SA ¥ W warEar
wr§ STy, uEHE9ar 9 S ?

QA v o ow fowen
gfa # g T amr w7 dz {2
WA § WX WH I § qF U
| (@ 9T o93) 1 TAF am (W
q & & € qgr§ qrEr &1 ag @
foza & fom =¥ 3 srETHT@ &

(e wmM M sl F @S
T I 1)

wsayw WERW: W9 {5y, TR
ga ®WET ¥ M W™ & )
I will allow Half-an-hour discus-
sion on thig

Agitation by all India Central Govern-
ment Health Scheme Employees Asso-
clation

*66. DR. SARADISH ROY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the aftention of Gov-
ernment hag been drawn towards the
agitation of the All India Central Gov-
ernment Health Scheme Employees
Association from 1st July to 31st July,
1981;

(b) if so, what are the demands of
the (Lentral Government Health
Scheme employees; and

(c) the steps taken by Government
to fulfil their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF HBALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) The All India Cen-
tral Government Health Schems: Zm-
ployeeg Association which ig not re-
cognised, hag addressed letters to the
-Central Government Health Scheme
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authorities puiting with  various ce-
mands.

(b) and (c). The Government are
always alive to the needs of the Cen-
tral Government Health Scheme em-
ployees and action is taken as and
when required.

DR. SARADISH ROY: The first de-
mand of the Association is recognition
of the Association. It is evident that
it is not recognised, Therefore there
is no need for the Government to say
that it is not recognised.

Now, my question is this: In view
of the fact that this Association repre-
sents a major section of the employees
there, may I know whether the Gov-
ernment will consider recognising this
Association?

In the second part af the reply, the
Minister has stated that they are alive
to the needs of the employees. So,
may I know whether their demands for
recognition will be examined by the
Central Government or not?

SHRI NIHAR RANJAN LASKAR: I
have alreacy stated that this Associa-
tion is not recognised. But, even so,
this does not stand in the way of dis-
cussing the natural demands of the
employees. And in fact, our officlals
met the Association members recently
and as far as the question of recogni-
tion of this .Association is concernea,
we have already discussed this matter
in our Ministry and now it is under
discussion in the Department of rer-
sonnel and  Administrative Reforms
for givipg their advice. So, it is unaer
active consiceration.

DR. SARADISH ROY: There are
nearly 11 demands which are some
burning demands of these employees.
Some of the employees were not paid
their salarles for 22 days in 1978 in
Allahabad. 26 aays wages were not
paid to some Pharmacistg during 1978
Janata regime. Will the Government
consider the demang for payment of
arrears of wages of these employees
which were not paid earlier during the
Janata regime?

SHRI NIHAR RANJAN LASKAR:
In this regard the Government's policy
decision of ‘No work, no pay’ has been
followeq in thig case glso,
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FEHT FATNE T AR JA(H 0
gfae
*67. Wit wifag wewrmr: T
Ataga Wi qfeaga Wt 9y o™
N Far w4 fw o
(¥) =1 ¥ H 7N T
o ® s fewmar war g 6 wewar
axomg o fRw & waw &R

I WM SO W Wi g
IJqEy TG 8,

(=r) afx g, av 7x sfearg
T FW & fag war w2w go@d @1

® & *

() =T Faw ¥ FarEH F
faw ow & w1 famter w1 w1 w1
qRWIT FFIC & TH g ¢
THE MINISTER OF SHIPPING AND

TRANSPORT (SHRI VEERENDRA
PATIL): (a) to (¢). There are two oil
jetties at Kandla Port exclusively
meant for hancling liquid cargoes like
POL, edible oilg
addition, edible oil vessels can also be
handled at one of the general cargo
berths, A proposal for replacement of
one of the oil jetties, which has out-
liveq its life, has been sanctioned and
the contract for construction of the
new jetty awarded. “With the cons-
truction of the new jetty, certain con-
straintg in the berthing of tankers
would be removed. Presently, the
existing facilities are somewhat inade-
quate; the position is, however, ex-
pected to ease WITh the commissioning
of the Mathura Oil Refinery.

st Fay weA@T ;. geas S,
& w4 ff & wrar wgar g
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it fitexr mfem . DA wfgat
gIAT wET & | OF A gl ¥ s
TEO AL 1955 ¥ qAfY wAY o
ar 1957%#{3,@&;

tﬂtiﬂ'ﬂ'!@ﬂ #imﬁﬁ:
e AT ¥ & fwdy qx wew =l
THAT G, WA W7 Fog § 7

st fex aifew : H% @6 AW
& wgl § v €W R Fw oI @
€ ot A qrw ford & 1 <Y wrww
dfgal & fAfeHr 1978-79 H
30 A& TX B 4

WEIR WEwa : ¥ waha 99y
Tva &, =W 9< |\

In 1978-79, the capacily was 30 lakh
tonnes. But actually handled was
28.26 lakh tonnes and the utilisation
was 97.53 per cent. In  1979-80, the
capacity was 30 lakh tonnes, actually
handled was 25.39 lakhs tonneg and
the utilisation was 84,63 per cent in
1980-81, the capacity wag againr 30 lakh
tonnes, actually handled was 32.14 lakh
tonnes and the utilisation was 107.13
Per cent.
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foa wrear oF % ww ¥ -
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6 amew F™ forr @9 gu § O
fam ot g% Tmatwe fram daw

IqEi g

ReAw Wgr@ ¢ ¥ AiET I
T T AT T Gf di 0 aEw
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oY der wfem . W IE AW
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F1g / ar AT |

Big Power Rivalry in Indian Ocean

*68. PROF. MADHU DANDAVATE:
SHRI CHITTA MAHATA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

{a) whether it is true that the Prime
Minister while, speaking at Kuwait in
May, 1981, expressed concern over the
growing big power rivalry in the In-
dian Ocean and further remarked that
the confrontation in which each super
power tried to establish its presence
threatened us all- anc

(b) if so, what steps are proposed
to ensure that Indian Ocean is freed
from ihe super power rivalry and is
maintained as a zone of peace?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Prime Minister, Shrimati
Indira Gandhi visited the State of
Kuwait between May 9-—11, 1981. At
the end of the official visit a Joint
Communique was issued which inter-
alia states:—

“His Highness the Crown Prince and
and Prime Minister of Kuwait and the
Prime Minister of India expressed their
grave concern over the increasing
escalation of great power presence
in the Indian Ocean area against the
declared wishes of the littoral and
hinterland stateg of the Indian Ocean.
They called on the great powers to
progressively reduce and eventually
eliminate their militiry presence from
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the Indian Ocean. The 1iwo sides
reaffirmed the need to redouble efforts
for the gpeedy implementation of the
declaration of ihe Indian Ocean as a
Zone of Peace as contained in the 1971
United Nations General Assembly re-
solution on the subject The tv-o sides
affirmed their con~iction that safeguar-
cing and maintenance  of peace and
security in the Gulf region is the res-
ponsibility of its states aloae without
any foreign interference”.

(b Govermment of India have con-
gistently opposed Great Power military
presence in the Indian Ucean area, in
bilateral contacts as also at various in-
ternational and multilateral fora like
the UN and Non-Aligned meelings.
india is working with gther Non-Aliga-
ed as alsp with the lilioral and hin-
terland States to preserve the concept
contained in the U.N. Declaration of
1971 which envisages the “elimination
from the Indian Ocean all bases, mili-
tary installations, logistical supply
facilities, the disposition of unclear
weapons and weapons of mass destruc-
tion and any manifestation of Great
Power military presence in the Indian
Ocean conceived in the Context of
Great Power rnivalry”. The Non-align-
ed Foreign M.nisters’ Conference in
New Delhi, in February, 1981, reiterat-
ea that the Indian QOcean should ve
free of Great Power military presence
and reaffirmed their determination to
work for the success of the conference
on the Indian QOcean scheduled to be
held in Sri Lanka in 1981. Although
the prospects of convening this con-
ference have receded if will be the
endeavour of the Government of India
to bring about a satisfactory imple-
mentation of the UN Declaration with
the cooperation of like-minded States

PROF. MADHU DANDAVATE:
Since only half a minute is left, I
will ask both the supplementaries to-
gether, .

The hon. Minister has, in an in-
telligent way, avoided answering my
first question, particularly part (a)
of the question, jn which I have not
agked as to what is the position India
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has taken in the Joint Comminuque,
but I have asked a question as to
what happened to the statement
made by the Prime Minister, in May,
1981, That is an independent state-
ment about which a report had ap-
peared. I have asked about the po-
gsition that the Prime Minister has
taken independently of the position of
Kuwait, That reply has not come:

only Joint Communique has been
mentioned.

I am raising this question berause
in the past, is it not a fact that in the
Non-aligned Foreign  Ministers con-
ference whereas India had prepared
one particular draft when we joined
hands with all other non-aligned
countries, the final draft that em-
erged was altogether different or con-
siderably different on the question of
Kampuchea and Afghanistan, and,
therefore, the Joint Communique was
slightly different from the originai
Communiqu? Ang therefore, my
question was regarding the Prime
Minister’s statement which had ap-
peared in the Press.

The second Supplementary is that
you had referred to the Declaration of
the UN, in 1971, and also the For-
eign, Ministers’ Conference in 1981 »t
Delhi, They had taken a certain po-
sition about the Indian Ocean as
zaone of peace. I would like to know
that though this Declaration had
come about in 1971 and the Non-
aligned Conference decision in 1981,
isn’t it a fact that despite these de-
clarations and decisions and resolu-
tions, ag far as Diego Garcia is con-
cerned actually the US is trying to
have more nuclear deployment and
as far as Soviet Russia is concerned,
they are trying to have more air po-
wer in the Red Sea port of Massaws
thereby trying to strengthen its po-
sition and creating tension in the
Indian Ocean. 1In this connection
what proposals are there as far as
India is concerned? -
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SHRI P. V. NARASIMHA RAO:
Answer to the first part of the ques-
tion is that it needs Prof, Dandavate
himself to interpret his own ques-
tion. From a reading of the question
is very clear and this is how Wwe
understood it:

“Whether it is true that the Prime
Minister while speaking at Kuwait
in May, 1981 expressed concern over
the growing big power rivalry in the
Indian Ocean?”

Now this was something which was
contained in the Joint Communique.
It figured in their talks and i1t came
out in the Communique, Therefore,
we understood it to mean whether the
Joint Comunique containeq this and
we said “Yes”.

Now, if you want any independent
statement made by the Prime Mimster
apart from the Joint Communique, 1
am prepared to send you a copy of it.
There will be difficulty about that It
will be there in the pewspapers.

DR. SUBRAMANIAM
What about Massawa?

SWAMY.

SHRI P.)V.NARASIMHA RAO: About
the other thing, I have said the pros-
pects of the Conference to be held in
Sri Lanka hav receded. I am sure
Hon. Members will recall that almost
every time this matter has come up in
the House, I have been apprising the
Hous of the latest position in regard
to the Conference. Just a few days
ago when I was in Néew York, I tried
to find out the Ilatest position. The
latest position appears to be that some
powers whose presence we are trying
to avoid in th Indian Ocean are not
likely to participate as a result of
which the propects.

DR. SUBRAMANIAM SWAMY: Why
don't you tell ug who those powers

are who are opposed to this Confer-
ence?

SHRI P. V. NARASIMHA RAO: It
is not a question of opposition, Sir.

SPEAKER: Please complete now
that the Question Hour is over.
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SHRI P. V. NARASIMHA RAO: I
wil] give you all the details, since you
wanted them.
~ MR. SPEAKER: Rao Sahib, because
the Question Hour is over, you can
give it later.

SHRI P, V. NARASIMHA RAO: I
have_no objection to give all the detafis
I have. If there is no time, I can
give it later.

DR. SUBRAMANIAM SWAMY:
Let him complete,

MR. SPEAKER: Question Hour is
over,

PROF. MADHU DANDAVATE: Why
do you prevent the Minister. Don't
take away his freedom of speech.

SHRI P. V. NARASIMHA RAO. T
shall exercise my freedom of speech
some other time.

WRITTEN ANSWERS TO QUESTIONS

Racial Riots in Britain

*62. SHRI BALASAHEB VIKHE
PATIL:

SHRI CHIRANJI LAL
SHARMA :

Will the Mnister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any information from the In-
dian High Comunissioner in the United
Kingdom about the number of Indians
and Ymmigrants in the United King-
dom killed and injured and the extent
of their property damaged during the

recent raclal riots in UK.}
1437 182

(b) if so, what are the details in this
regard;

(c) whether it is also a fact that the
officials of the Indian High Commis- -
sion have also been assulted and at-
tacked in recent racial violence, if so.
what are the detailg in this regard;

(d) whether Government have taken
up this matter with the Government of
United Kingdom;

(e) if so, what are the details in this
regard;

(f) what is British Government’s re-
action thereto; and

(g) what steps have been taken for
the safety of life and property of In-
dians in UK.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Yes, Sir,

(b) About 25 Indians and other Asi~
ans were injured in the Southall riots
of July 3, 1981. Fortunately, none
of them  received serious injuries.
Value of property of Indians damaged
in the recent riots is not known but
the property damaged in the racial
riots in South all on July 3 is esti-
mated ag not heavy.

(c) Yes, Sir. On 4.7.81 two persons
believed to be “skinheads” intruded
into the residence of Shri Xartar
S'ngh, a home-based official of the
High Commission at around 8. pm.
demanded money and belaboured him
on his inability to give them money.
The intruders escaped after assulting
Shri Kartar Singh till he became un-
conscious; they decamped with some
items from his room. Shri Kartar
Singh had receivea serious injuries
including a fractured nose and a bro-
ken rib ang had to be hospitalised for
a few days.

Shri S. Rangarajan, another home-
based official of the High Commission,
was assulteq without provocation by
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some “skinheads” at a True station in
the afternoon of 5th July. His in-
jury was very minor. In addition,
there have also been some incidents
of some stones being thrown on the
houses of High Commission of India
Officials.

(d) Yes, Sir.

(e) All these cases have been
brought to the notice of the British
Government gt various levels in Lon-
don and in New Delhi.

(f) and (g). The responsibility for
safeguaraing the life and property of
the peopies settled in UK. is  that
of the UK. Government. ~Th§ British
sauthorities have assured the Indian
High Commission that they would do
their utmost to safeguarg the life and
property of Indians in U.K.

Combination carrier “Vallabhbhai
Patel” looted by Pirates

*g0. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) is it a fact that a combination
carrier “Vallabhbhai Patel” going to
Japan from Visakhapatnam, wag loot-
ed by pirates when it was passing
through the Philip channel, off Sin-
Eapore; .

(b) if so, the details thereof; and

(¢) action tsken by Government in
the metier?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) and (c). According to the in-
formation received from Shipping Cor-
poration  of India, a robbery took
place on the vessel while she was
transiting about 9-10 miles away from
Singapore Port through Philip Chan-
nel, Singapore straits on 16.6 81 at
21.30 hrs. Singapore time. The facts
of the case are that three armed rob-
bers boarded the vessel using lines with
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hooks while she was steaming at fuil
speed. They came unfoticed
straight on the Captain’s Deck and en-
tared the Captain's cabin. They de-
manded the keys of the safe and, an
oot finding the same, they took off
the jewellery from the Master’s wife
and ransacked the cabin cupboard for
money and valuables. They were
armed with long knives and samurais.
They took all the personal currency
of the Master.

2. Two of the robbers went to Chief
Officer’s cabin where the Chief Officer,
his wife and the Chief Steward were
sitting. They threatend them and took
off the wedding ring and wrist watch
from the Chief Officer’'s wife. They
ransacked their cupboards and took
all their personal cash.

3. The following ilems ware taken
away by the robbtrs: From Captain’s -’
Cabin:

(A) Gold Jewellery
{B) One wrist watch

: U.S. Dollars 500
K. Dinars 30
D. Marks 150
D. Guilders 310
Ipdian Rupees 200
From Chief Officer’s Cabin
(A) Gold Ring 10 Gunus

(B) Seiko Quartz Ladies wrist
Watch

(C) Currency :
U. S. Dollars 200
Indian Rupees 200

A0 Gms

(C) Currency

The loss in Imdian rupees currency
on account of the entire property tak-
en away by robbers is estimated at
about Rs. 12,000/- Immediately on
their leaving his cabin, the Chief OfM-
cer informed the Master on the Brid-
ge. After taking necessary precau-
tions, a thorough search was made but
no one was found. The Master contrac-
ted Singapore Marine Police and pas-
sed om to them all the detsils. -They
could not, however, do much at that
time. The Master then sent a mes-
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sage to Singapore agents of the Ship-
ping Corporation of India and the
Heaq Office in Bombay regarding the
incident. The Shipping Corporation
of India office in Singapore took up
the matter with the Ministry of Home
Affairs and also informed the Indian
High Commission at Singapore. The
Ministry of Home Affairs, Singapore
have informed Shipping Corporation of
India that their Marine Police only
patrol within the Singapore territorial
waters and do not go into interna-
tional waters ana that the Marine Po-
lice did not respond to the Master's re-
port of robbery as the vessel was con-
tinuing her voyage to Japan and was
not scheduled to stop at Singapore.
They have also added that, if Marine
Police protection is sought it would be
admissible only for ships calling at
Singapore to anchor within Singapore
Port limits

The Government have asked the
Shipping Corporation of India to in-
_vestigate the matter and send detail-
ed repori to the Government. The
report is awaited.

Protection of new Moore Island

*70. SHRI A. T. PATIL:
SHRI MOOL CHAND DAGA:

Will the Minister of EXTERNAL
AFFAIRS be pleaseu to state:

(a) what are the permanent steps
taken by the Government of India
to safeguard mdian Territory in New
Moore-Island;

(b) what damage did Bangladesh

gun-boats and other such acts of Ban-
gladesh cause to India; and

(¢) what was the intensily and im-
pact of aftacks on Indian Embassy in
Dacca and action talken by Govern-
ment in this respeet?

THE MINISTER OQF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) and (b). While Bangla-
degh naval vessels have hegn in the
vieinity of New Mopre Island during
the past few months, their gunbosts
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have nat causec any damage to Indian
territory. The Government have tak-
en all necessary steps to safeguard e
dian territory.

(c) Following the publicity given to
New Moore Island in the Bangladesh
media there were soma demonstrations
outside the Indiap High Commigsion
at Dacca after the 17th May. The Ip=-
dian High Commission requested the
Bangladesh Government to issue guit-
able instructions to the concerned
agencies to ensure proper protection
to the Indian High Commission and
Indian public sector organisations,
and the offices and residences of the
Assistant High Commission at Chitta-
gong and Rajshahi. Excepting for
some damage tp the Indian Airlines
office, the Bangladesh Government
have so far provided the necessary
protection.

Foreign Minister’s visit to Pakistan

*71. SHRI GEORGE FERNANDES:

SHRI KRISHNA CHANDRA
HALDAR:

Will the Ministerr of EXTERNAL
AFFAIRS be pleased to state;

(a) whetherr he is satisfled with
the outcome of his talks with the
Pakistani leaders during his recent

visit to Pakistan;

(b) whether there has been any
determination in the relationg bet-
ween India and Pakistan since his
visit to Pakistan;

(e) if 80, the reasong therefor;
and

(d) whether any firm dates have
been fixed for the visit of the Pakis-
tani Poreign Minister to India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) In the context of the
limited objectives we haa set for
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ourselves, we found our talks with
the Pakistani leaders, which were
held in a cordial and frank atmos-
phere, useful,

(b) and (c). I went to Pakistan
with a clear message that the Gov-
ernment of India sincerely wanted
to build a relationship of trust, con-
fidence and friendship between the
two countries on the basig of sove-
reign equality. However, some
subsequent developments particular-
ly the introduction of a new level of
weapons sophistication in thig region
by Pakistan woulg tend to detract
from this process. Despite this, the
Government of India feel that this
effort is worth continuing,

(dy No, Sir. wit

Review of Railway Safety Measures

*72, SHRI R. R. BHOLE:
SHRI RAVINDRA VARMA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whethey it is a fact that at o
recent meeting called by the Rail-
way Board tp yeview the safety mea-
sures on the raflways certain Gen-
eral Managers expressed displeasure
about the State of maintenance of
wagons and carriages, especially
their axles ang roller bearings;

(b) whether their displeasure is bas-
ed on the fact that neither the staff
is adequately trained nor given neces~
sary tools to check the bearing boxes:
and

(¢) what action Government propose
to take to remedy the situation and
take action against the officers respon-
sible for such negligence on their
part to maintain wagons, carriages,
axles and roller bearings properly?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): (a) and
(b). No. Sir.

(c) Does not arise.
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Samastipur Baumankhi Train Acci-
dent

*73. SHRI JANARDHANA
POOJARY:

SHRI SUDHIR KUMAR
GIRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether 416 DN. Samastipur-
Banmankhi paSsenger train jumped
into the river on 6th June, 1981;

(b) if so, the number of persons kil-
led and ithe number of bodies recaver-
ed;

(c) total loss to Railways and amount
of compensation paid to the deceased
and injured; and

(d) whether any inguiry has been
instituted, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
(C. K. JAFFER SHAREEF): (a) and
(b). Seven rearmost coacheg of 416
Down Passenger fell into the river
Bagmatj on 6-6-1981, resulting in 270
known deaths—268 bodies were re-
covered from the river and 2 persons
died in the hospital.

(c) The cost of damage to railway
property involved in the accident has
been estimated at approximately Rs.
6,12,481/~.

An  ex-gratia . payment of Rs.
1,61,250/~ has been made f{o the mext
of kin of those killeg and to the injur-
ed persons. Compensation under the
Railway Accidents {(Compensation)
Rules, 1950 will be paid as awarded by
the Ad-hoc Claims Commissioner,

(d) The Chief Commissioner of Rail~
way Safety, Lucknow has held an
inquiry into this accident. He has
submitted his prel’minary report in
which he has given the following Pro~

visional Findings:

“Having carefully considered the
evidence available at this stage, I
have come to the conclusion that
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the disastrous Accident to No. 416
Down Samastipur-Banmankhi Pas-
senger on bridge No. 51 over the
Bagmati River at Km. 8/48 bet-
ween Badlz Ghat ang Dhamara
Ghat stations on the Saharsa-

.Bansi single line Metre Gauge
section of North Eastern Rail~
way at about 16.50 hours on 6th
June, 1981 was the result of the dis-
turbances set up on the train in the
wake of the sudden application of
brakes acting in conjuction with a
stormy gale blowing from the left
which was adequate to destablise
the train in that state and overturn
seven of its coaches (3rd to 9th)
which had parted from the others.

As the accident is attributed fo a
combination of factors—human and
natural—it does not fall under any of
the specified categories.
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Study Re: Arsemic, Mixed with Opi-
um fed to farm Labourers

*76. SHRI SATISH AGARWAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
of a study conducted by the heptic
disease division of the Post Graduate
Institute of Medical Education and
Research (P.G.I) Chandigarh, saying
that farm labour in Northern States
are beng fed arsenic, mixed with op-
ium by their employers; and

(b) what are the findings of this
study and the measures that Govern-
ment propose to take to protect the
poor labourers?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No such study has
been conducted.

(b) Does not arise.
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Admission in Under-Graduates
Science Courseg

*78, SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased fo
state:

(a) whether it is a fact that hun-
dreds of students have not been able
to get admission in under-graduate
science courses;

(b) whether there was a proposal {o
enhance 1000 seats in science courses;

(c) if so, the detailg thereof; and

(d) what action Government con-
templated to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL: WELFARE (SHRIMATI
SHEILA KAUL): (a) to (d). A state-
ment ig laid on the Table of the
Sabha.

Statement

On the assumption that the Question
under reference seeks information
about admission to wunder-graduate
science courses in Delhi University
colleges, the information with regard
to various parts of the Question is a8
under:—
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(a) As there is no central registra-
tfon for students seeking admission to
under-graduate science courses and it
is apen to them to epply to any num-
ber of colleges and seek admission
wherever available there is con-
siderable overlap and it is not possible
for the university to indicate the ex-
act pumber of students who sought
admission to under-graduate courses.
The number of students who have
been actually admitted is yet to be
compiled. It is, however a fact that
the number of students who had passed
Senior School Certificate Examination
from Delhi this year and were el'gible
for admission to under-graduate scien-
ce courses was far higher than the
number of seats available jn the col-
leges affiliated to Delhi University.

(b) and (c). The University propo-
sed to add 933 seats in science cours-
es. Out of this, 493 seails have al-
ready been added in the B.Sc. Hono-
urs—FPhys'cs and Chemistry and B.Sc.
General—Group A. The question ot
adding another 440 seats is under cor-
respondence belween ihe University of
Delhi and the University Grants Com-~
misgion.

(d) The matter is exclusively for the
University of Delhi to deal with, in
consuitation w'th the University
Grants Commission. Government do-
es not come into the picture.

Causes and Treatment of Conjuntivitis

*79. SHRI SANAT KUMAR MAN-
DAL:

SHRI CHINTAMANI JENA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a) whether Conjunctivitis broke
out inp the Capital in gn epidemic form
recently, if so, whether any expert
study of the causes and its treatment
both preventive and curative was con-
ducted and its results made known fo
the suffering public;
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(b) whether there wag 5 conficting
version of the causes viz., bacterial
or viral infection among the experts;

(c¢) whether the Capital experienced
a shortage of eye drops for the disease;
it so, whether any investigation has
been made in this aspect also, if not,
the reasons therefor;

(d) No, Sir. There are no gpecific
equip the C.G.H.5. dispensaries with
anti-viral or anti-infections eye drops;
and

(e) if so, whether any responsibllity
for this lapse has been fixed, and if
s0, its oulcome and it not the reasons
therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes, Sir,

(b) Yes Sir. Technical opimon has
largely favoured viral etiology of this
disease.

(e) No specific treatment is known
for th's disease. Treatment is given
to relieve the symptoms by decongsi-
ent and astringent drops and in some
cases other drugs like anti-biotics and
corticosierodis. There has been some
shortage of all types of eye drops as
people slarted self medication.

(d) No, Sir. There are no specific
anti-viral drops for 1ihis type of con-
Junctivitis. Anti-infective eye drops

were provideq to C.GH.S. dispensa-
ries,

(e) Does not arise.

Reservation for Handicapped Children
in Kendriya Schools

*80. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have fixed

some -quota for the Handicapped
children for admission in Kendriya
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Schools and Navyug (N.D.M.C.) in the
Capital from the primary stage dur-
ing this International Year of the
Disabled;

(b) if so, ithe delails regarding the
names of such Kendriya Schools and
the number of handicapped children
who have sought admission in such
Kendriya Schools;

(c) if not, the reasons thereofor;

(d) whether some handicapped
children have represented to the Min-
istry for sympathetic consideration of
iheir cases; and

(e) if so, the reamcition of Govern-

ment therelo?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) No, Sir.

(b) Does not arise.

(c) Admission toc Kendr ya Vidya-
layas as well as lo Navyug School are
open 1o all regardless of the fact whe-
ther the child is physically handicap-
ped or not, subject to fulfilment of
other eligibility condilions,

(d) and (e). A few proposals for
admission of handcicapped children in
Kendriya Vidyalayas were received
which were considered in accordance
with the Sangathan's approved ad-
miss‘on policy.

Expenditure on Asiad 1982

601. SHRT MOHAN BHAI PATEL:
Will the Minister of EDUCATION
AND SOCIAL. WELFARE be pleased
to state:

(a) what wag the estimate worked
out early this year for the prepara-
iiong of Asiad, 1982;

(b) the detsils of work which are to
be carried for Asiad;
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(c) whether the estimate has been
revised recently;

(d) if so, what is the revised es-
limate; and

(e) what are the reasons for ifs in-
crease?

THE MINISTER &‘ STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILLA KAUL): (a) A total ex-
penditure of Rs. 54.83 crores has
heen estimaled to be incurred on the
Asian Games, 1982. Against this an
expenditure of Rs, 31.24 crores ig esti-
mated during 1981-82,

(b) A statement is attached.
{c) No, Sir.

(d) and (e). Do not arise
Siatement

(A) CONSTRUCTION WORKS:

Construction of new Stadium at
Lodhi Road Complex, new Indoor Sta-
dium at Rajghat Sporis Complex, new
Cycle Velodrome at Rajghat Sporis
Complex, new Lawn Tennis Stadium
at Hauz Khas, New shooting ranges
and Swimming Pool at Talkatora Gar-
dens. Renovalion of National Stadium
and improvement of existing Stadium
in Delhi at an  estimated cost of Rs.
36.83 crores. In addition to this, Rs.
9.35 crores and Rs, 2.75 crorese will be
speni by DDA and NDMC respectively.

(B) OTHER ITEMS:

Organisation of Games, Staff, Art
Exhibition, Health and Sanitary ar-
rangemenis, Securily, Law and order
arrangements, Information and com-
munication arrangements, eguipments,
preparation of Indian teams, transport
arrangements and other miscellaneous
itetns at an estimated cost of Rs. 18
crores.
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Widening of Cuttack-Bhubaneshwar
Highway

602. SHRI K. P. SINGH DEO: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether Government have a pro-
posal for widening of National High-
ways of the country particularly
where accidents -are faking place very
frequently due to their narrow width;

(b) if so, whether his Ministry has
a proposal for widening of 22 Km. Ccut-
tack-Bhubaneshwar stretich of the
National Highway No. 5 to four lanes;

(c) whether the above work would
be completed by the end of current
financial year; angd

(d) the details about the estimated
cost, amount sanctioned or to be san-
ctioned therefor and the progress made
so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) Yes Sir. Widening of National
Highways in the country has been pro-
vided for in the year 1980—85 Plan to
the extent possible within the financial
constraintg as per traffic ang safety
requirements and inter-se priority of
the various improvement works neces-
sary.

(b) to (d). Provision of Rs. 3
crores has been made in the year 1980—
85 Plan for widening selected portion
of Cuttack-Bhubaneshwar section of
National Highway No. 5 to four lanes
including land acquisition requireq for
the same. The estimates to be sanc-
tioned against this work have not yet
been received In this Ministry.
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Salvage operation of the submerged
Bogies of Samasiipur-Banmankhi
Passenger Train

604. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether on 12th June, 1981 In-
dian Navy ended their five day old
operationg tg salvage the submerged
bogiqs of the ill-fated Samastipur-Ban-
mankhi Passenger train and extricat-
ing the bogies inside or under them,

(b) it so, whether the NER authori-
ties suggested to stop the operations
to salvage the submerged bogies for it
would be costlier than the cost of ac-
quisition of new bogies to replace the
lost gQnes;

(c) is it also a fact
bogie was pulled out of
bogies that submergeg
and

(d)y if so, the reasons therefor and
the total cost of each bogie that was

lost?

that only one
the total six
in the river;
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THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) to (d) Of the 7 coaches which
fell into the river, 5 were completely
submerged. One coach which was
partially submerged in water on the
bridge abutment was pulled out. The
under frame of another coach, which
wag also partially submerged, was also
pulled out.

The question of cost of salvaging the
submergea coach®s did not arise as sal-
vaging was not considered fea-
sible due to factors like depth and
strength of the current, lack of visibi-
lity under water, coaches being embed-
ded under heavy silt and lack of means
to lift or float the coaches which were
at a distance from the bridge.

The cost of fhese coaches was as

under;—

Coach No. Cost

Rs.
1. GS 5035 96,949/-
2. VPL 1000 55,000/~
3. SLR 8443 58,000/~
4. GS 5174 87,491/~
5. G§ 5525 1,24,163/-
6. FC 2589 87,150/~
7. GS 5347 96,396/~
Total — 6,05,149/-

Public Telephone Facilities in Railway
Statigns of Kangra Valley Railway

605, PROF. NARAIN CHAND PRA-
SHAR. Wil] the Ministey of RAIL-
WAYS be pleaseg to state:

(a) The namas of Railway stations
on Kangra valles Railway on which
the telephone fa:ilities for the public
are available at present.

(b) whether it is.proposed to proviae

such facilities at same other Railway
station on this line: and
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(c) if so, the nameg thereof and the
likely date by which they would be
provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) At present, the P & T tele-
phone facility exists in the station
Master’s offices at Kangra, Nagrota and
Joginder Nagar stations.

(b) Yes.
At four more stations.
(¢) (i) Nagrota Suriyan;
(ii) Jawanwala Shahr;
(iii) Guler and

(iv) Palampur Himachal
efforts are being made to pro-
vide the facility as early as possible.

Scarcity of Medicines and Appoint-
ment of Doctors in C.G.H.S. dispen-
saries, New Delhi

606. SHRI MANMOHAN TUDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
about the scarcity of medicines in the
C.G.H.S. dispensaries of New Delhi,

(b) whether it is a fact that the
Super Bazar, who is the supplier of
medicines {0 the C.G.H.S. dispensaries,
is not supplying certain items of meci-
cine which are required,

(c) whether it is a fact that there is
shortage of doctors ang also Class IT
and III staff in C.G.H.S. dispensaries
of New Delhj,

(d) if so, whether Government have
a proposal to send necessary guidelines
to the Super Bazar to supply the medi-
cines which are really required for the
C.G.H.S. dispensaries,

(e) tHe steps proposed to be taken
to appoint more doctors and Clasg II
and III staff in the C.G.H.S. dispen-
saries of New Delhl, and

(f) it so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) No, There have,
however been occasional shortages in
some dispensaries due to short suppty
of medicines in general in the market
or late arrival of consignments.

(b) Super Bazar supplies only a
sall amount of medicines—mostly non-
formulary items prescribed for the
beneficiaries. There may be non-
availability of a few medicines at cer-
tain occasions.

(c) No. There may, however, be
some occasional vacancies due to leave,
transler, retirement, resignation ete. ot
the incumbents.

(d) According to the guidelines and
the prescribed procedure now follow-
ed, whenever any item is not available
with the Super Bazar, the beneficiaries
are "authorised to procure these items
from the open market and their cost
is reimbursed by the Super Bazar.

(e) and (f). Suitable action is in-

variably taken to fill up these vacan-
cies,

Capitation Fee for Admission te Medi-
cal Colleges

607. SHRI B. V. DESAI: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
Cenire has communicated to the State
Governments its opposition to the levy
of capitation fees for admission to
private medical colleges by the State
Government:

(b) if so, the Siates
capitation fee is charged;

where such

(¢) whether all the State Govern-
ments were askeq by the Centre not
to charge capitation fee from any indi-
vidual in future;

(d) if so, how mamny States agree'd
and acted upon during the current
academic year;
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(e) whether the reports havs
come to the Governmepnt that meny
States are still charging capitation fee
in various medical colleges; and

(f) if so, what action is proposed to
be taken gagainst them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes

(b) and (e), According to informa-
tion available capitation fees are still
being charged in some medical colleges
in Karnataka and Apchra Pradesh.

(c) and (d): The Government of
India have advised the State Govern-
ments which have medical colleges to
do away with this practice. Of the
ihree States in which medical colleges
are charging capitation fees, the only
college in Punjab, a private institu-
tion, has done away with this practice
from the academic session 1981-82.

(f) The State Governments concern-
ed will continue to be advised to end
ihe practice of capitation fees. The
Government is also contemplating the
introduction of suitable legal measures
to ensure against the continuation of
the practice

Complaints of Short Distance Com-

muters Against Taxi And Autorika-
shaw Drivers
608. SHRI VIJAYA KUMAR YA-

DAV: Wil] the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether he is aware of a large
number of complaints from the com-
muters of different areas about refusec
of autgrickshaw and taxi drivers to
take paesengers to short distances and
charging arbitrary fares from them;
and

(b) if so, what action has been taken
by the authoritles agajnst such erring
drivers?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR]I VEERENDRA
PATIL): (8) atd (b): In ordar t0 at-
tend to the complaints being received
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ifrom the commuters, gbout over-charg-
ing and refusa] to carry passengers by
rickshaw and taxi d.rive{rs, a full fledg-
ed complaint cell as been established
by Delhi Administratipn in the Direc-
torate of Transport. The erring cri-
vers/owners of such vehicles are pu-
nished by way of suspension of driv-
ing license/permit of the wvehicles,
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Dharmanagar-Kumarghat M.G. Line
byond Kumarghat

610. SHRI SONTOSH MOHAN DEV:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether expansion ¢f Dharma-
nagar-Kumarghat line upto Agartala is
under consideration; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS - (SHRI MAL-
LIKARJUN): (a) and (b). A Prelimi-
nary Engineering-cum-Traffic Survey
(Updating) for the proposeq rail link
from Kumarghat to Agartala has been
sponsored by the N. E. Council at their
cost. The N. F. Railway Administra-
fion have already been instructed te
complete this survey as early as pos-
sible. Further consideration to this
project will be given after the results
of the survey (Updating), which will
be taken in hand as soon as the accep-
tance for the survey estimate is receiv-
eu from N. E. Council, become known,
subject to availability of funds and

its clearance by the Planning Com-
mission.
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Inquiry into the causes of Collision
between Goods Train and Passenger
Train at Dhanbag on 14-4-81

612. SHRI BAGUN SUMBRUI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the inquiry into -the
cause of collusion between a goods
train and a passenger train on the
Dhanbad Division of Eastern Railway
on April, 14. 1981 has been complet-
ed; and

(b) if so, the delails thereof and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Presumably,
the reference is to the collision of an
Up Shuttle Goods with 132 Down
Patna-Gomoh Passenger between
Karma Hat and Ranchi Road stations
of Eastern Railway on the 14th June,
1981.

The Commissioner of Railway Safe-
ty, Calcutta, has held a statutory in-
quiry into this accident. According
to his finding, the accident was due
to the failure of railway stafl.

Sultable action will be taken against
the defauliing stalf



65 Written Answers

Commission workers for catering
services in Tamil Nadu Express

613. SHRT A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that in
Tamil Nadu Express the Casual Work-
ers known as Commission workers for
catering services are forced to work
under sub-human conditions;

(b) whether it is also a fact {hat
hours of work of these workers com-
mence at 5 a.m. and extend till 11

p.m ;

(c) how many such commission
workers are working at present for
catering services in trains; and

(d) whether it is a fact that acco-
mmodation 1o sleep and rest provided
to such workers is less than a third
of minimum requirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MAL-
LIKARJUN): (a) No.

(b) The Commission bearers avail
of sufficiently long duratlon of rest of
one full night at New Delhi and three
days ,and three nights complete rest at
Headquarters at Madras. On run, they
get long periods when they are not re-
quireg to do amy physical work after
service of Break fast till lunch, after
lunch till evening tea and again upto
the time dinner is picked up and serv-
ed. While reaching New Delhi or
Madras, they are off duty after service
of breakfast, ag no lunckr is served.

(c)-On each trip of the Tamil Nadu
Express, there are 20 Commission
bearers. In all 60 Commission bearers
:u:in working on Tami]l Nadu Express
rains,

(d) No. Sleeping accommodation has
been set apart for Commission Bearers
°on Tami] Nadu Express.
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Free Cycle Stands in Govermment
Hospitals

614. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are aware
that there are forcible collection, in
almost all the Government hospitals
from the cyclists, for keeping their
cycles in the hospital premises, who,
with great mental agony, go to see their
ailing relatives in the hospital;

(b) if so, why the authorities of
these hospitals do not provide facility
of free cycle stand for the poor public;
and

(c¢) the steps Government propose to
take in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) to (e¢). No. The
Cycle Stands of <Central Government
Hospitals are given to Contractors
after inviting tenders and the Con-
iractors charge nominal fees from the
cyclists using the Cycle Stand as pres-
cribed in the contract. This arrange-
ment has been made in the interest of
the vistors and to ensure the safty of
the cycles,

Continuance of Railway Officers in
Government Bungalows after Retire-
ment

615. SHRI R. N. RAKESH: Will the
Minister of RAILWAYS be pleased to
state:

(a) what is the maximum period
upto which a Railway Officer, after re-
tirement, can continue to occupy the
Government bungalow allotteq to him
and at what rent and which is the com-
petent authority to sanction it;

(b) whether it is a fact that even
the market rent charged for these
bungalows is very low In view of the
fact that these bungalows were built
long back and this does not serve as a
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deterrent to those Officers continuing
to live there as long as they like;

(c) what is the number of officers
of the Divisional rank like D.P.Os. who
in various Divisions on the Northern
Railway are still occupying Railway
bungalows even after the lapse of more
than four months after their retire-
ment; and

(d) the steps which he proposes to
take to stop such malpractices and
provide much-wanted accomihodation
to the needy Officers who have to hang
on for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) 2 months on normal rent
and further 2 months on double the
assessed rent or 10 per cent of the em-
ployee's emoluments on his last post.
whichever is higher on  grounds of
education of children, subject to the
condition that retention of accommoda-
tion should not exceed four monihks
from the date of retirement or the
end of the school session, whichever
is earlier.

These powers are exercised by the
General Managers of the Incian Rail-
ways. Instructions also exist for dele-
gation of these powers to the Senior
Divisional = General Manager or
Deputy General Manager.

(b) No.
(c) 9.

(d) Eviction Proceedings under Pub-
lic Premises (Unauthorised Occupants)
Act have been started in these cases.
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Talcher-Bimalagarh Line

618. SHRI A. C. DAS; Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have a
proposal to provide rai] link between
Talcher and Bimalagarh via Bark in
Orissa;

(b) if so, when the above railway
line is going to be constructed;

(¢) what is the total length of this
line;

(d) whether its construction will be
taken up during the current financial
year; and

(e) the progress made so far in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (e). A survey
carried out in 1970 revealed that a
Broad Gauge link from Talcher to
Bimalagarh would be 136 ¥ms,
in length and would yield a very poor
return. The project was, therefore,
dropped.

Deterloration of Bus Service on Route
Nos. 780 and 660

619. SHRI RAM SINGH SHAKYA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the very erratic and irregular ser-
vice of D.T.C. buses plying on route
Nos. 780 ana 660 and of late the servi-
ces have been very badly deteriorated;
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(b) it so, the average number of
trips missed by these Busas during the
months of June and July, 1981;

(¢) whether it is a fact that at tirhes
no service is operated on Route No. 780
between 4.10 to 5.10 p.m. and persons
going to Palam Airport are stranded
as happened on the 30th July, 1981;
and

(d) the steps
propose to take not

which Government
only to improve
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these services but also to raise their
frequency particularly on the longer
route from Super Bazar to Palam Air-
port (Route No. 780)?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). The services of
route Nos. 780 and 660 have been fairly
regular, as can be geen from the follow-
ing operations during the months of
June and July 1981:

Route Month No. of trips Opera-
No. —_———— — —  tional
Schedule Opera- Missed Ratio
ted
660  June '81 1864 1762 102 95%
July ’81 1912 1844 68 96%
780 June ’81 2170 2130 40 a89%
July 81 2100 2051 49 98%

(c) No, only the trip provided at
4.40 p.m. dated 30-7-1981 could not be
rendered, Hence there was no service
between 4 12 ana 5.05 p.m.

(d) The existing services prowvided
on the routes are considered satisfac-
tory anq adeguate. However, it is the
constant effort of the Corporation to
improve overall operation of its ser-
vices in the city including the services
of route No. 780.

faeeit & wrdoi & qifeen
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% am feg g oral # dw@r
W W ¢

1. g arz aww 25,482
2. QTAFEA TS5 3T 4,260
3. YATATT 7B A% 4,635
4. A wfafme 2,978

STre 37,355
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14 fao (quafqarera & fag @
AT o1IT aved adr g far faaw
BIE d srqa foar wwg  feed
BIE q3W A& Wra Af ¥ an |

(@) <t a@

Confirmiation of Clerks of Moradabad
Divistfoi

621. BHR] NAWAL KISHORE SHAR-
MA: Will the Minister of RAILWAYS
be pleased to refer to the reply riven
to Unstarred Question No. 8452 dated

SRAVANA 29, 1903 (SAKA)

Written Answers 74

the 23rd April, 1981 régarding confir-
mation of clerks in Moradahac Dijwvision
of the Northern Railway and state;

(a) what progress has since been
made in recasting the seniority lists of
clerks in question and finalising of the
seniority lists;

(b) what are the difficulties which
lie in the way of the Raflway Adminis-
tration to complete this job and issue

orders of comfirmation of the clerks
concerned; and
(c) whether he would set down a

target date for doing the needful and
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (¢). The work of recast-
ing of seniority list of clerks grade
Rs. 260-400 is already in  hand of
Northern Railway and the work is
likely to be completed by the target
date of 15-9-1981 fixed for this purpose.
After seniority is recast, confirmation
will be taken in hand

faeatt ufcugt Frma Y aai wo srfard
mig frdt @ & Rfrwwa Qo

622. =t UH (e Wewlt : 4T
A4 W< WRoFA AT A oW
Fr war &4 fa

(w) @1 ag o g fo feesy
afedgd faam (fao vo fas) # wal
T o Faedt @R an famva
I I W< AR ST W R,

(@) «f2 &, at fo o frio =¥
agl o¢ 3g ¥ i F@ & fag
firq areY/qeray ¥ mrAza faar o,
wrazq 97 ¥y ard@ w@r & a9t od
e & wefira & fay fea wafe
# fad s fear mr oy;
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(%) wu¥% ofcrmeres fao o
fro #Y fwadt wn gf Wk fsa
s [ § fao wo e ® zA
ofr wr qmam fear ®i7;
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fag

(7) =, &

Indian Defence Fersonnel in Pak
Jails

623. SHRI R. K. MHALGI: Will the
Minister of EXTERNAL AFFAIRS be
pleaseq to state:

(a) whether it is g fact that the Ex-
ternal Affairs Minister during his visit
to Pakistan in June, 1981 has discus-
sed with the Government of Pakistan
the issue of forty Indian Defence per-
sonnel who are in Pakistani jails; and

(b) if so, the result thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO: (a) and (b). Yes, Sir. The issue
of Indian Defence personnel reported
to be in Pakistani jails was once again
taken up with the Government of
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Pakistan during the Foreign Minister’s
vigit to Islamabad in June, 1981. The
Government of Pakistan reiteratec its
position that there were no such De-
fence personnel in Pakistan.
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wgasr qhEe faeif@ Aasl & wa-
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U.G.C. Plan for Development of
Higher Education

625. SHRI K. RAMAMURTHY: Wwill
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the details of the policy frame
that has been evolved by the University
Grants Commission for the develop-
ment of higher education for the next
15 years; and

(b) by what time it will be imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) The rolicy
frame adopted by the University
Grants Commission in February 1978
for the development of higher educa-
tion over the next ten to fifteen years
envisages:—

(1) Adoption of measures which
will reduce pressures on the uni-
versity system = through  effective
vocationalisation at the secondary
stage, delinking jobs from degrees,
changing recruitment policies which
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make a degree a minimum qualifica-
tion for any good job;

(2) Restraint in the establishment of
new institutions, which shoulc not be
set up (except in backward areas)
unless the need is established on
academic considerations and avail-
ability of resources;

(3) Planning the Ilocation of new
institution very  carefully and
rationaising that of the existing
ones;

admission to full-
time institutions of higher educa-
tion at the first degree and post-
graduate levels on the basis of merit
with reservation of at least half the
seats for weaker sections;

(4) Selective

(5) Provision of facilities to meet
the full cost of education of talented
but economically weaker students;

(6) Expansion of higher education
through non-formal channels;

(7) Opening Secondary/Interme-
diate Board and University exami-
nations to private candidates.

The major programmes suggested in
the policy frame are restructuring of
undergraduate courses, confinement of
post graduate education and research
to university departments, decentrali-
sation of university  administration,
extension services to schools and to the
community at large, improvement of
standards both in terms of academic
achievement as well as social commit-
ment ana contribution to national de-
velopment, introduction of the regional
languages as the medium of instruc-
tion, ete.

(b) The Commission has already
circulated to all the universities detail-
ed guidelines for formulation of speci-
fic programmes for implementation
during the Sixth Plan period which
take intc account some of the major
suggesiions made in the policy frame.
These suggestions have to be con-
sidered and implemented by the Uni-
versities themselves.



7o Written Answers
Selection of Principals by Delhi Ad-
ministration

626. SHRI CUMBUM N, NATARA-
JAN: Wid the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to refer to the reply given to
Unstarred Question No. 839 on the
23rd February, 1981 re: reversion of
Principals by Delhi Administration anc
state:

(a) whether the selection of 25 fe-
male principals on ad-hoc basis was
approved by Departmental Promotions
Committee on 8th January, 1970 and
regularised by another DPC in Febru-
ary, 1973; =

(b) whether the derision of upgrada-
tion of the post of principal from Class
I1 to Class 1 with retrospective effect
from 27th May, 1970 was conveyed to
Delhi Administration in August, 1973
i.e., much after the initial selection of
these principals on 8th January, 1979,

(c) whether Government have
brought to the notice of the Ministries/
Departments including Delhi Adminis-
tration on 15th November, 1979 that
they have no authority to make ad-hoc
appointments exceeding one year; and

(d) if so, why the selection made by
regular DPC in accordance with the
approved recruitment rules against re-
gular vacancies on 8th January, 1970
f.e, much before the upgracation is
st1ll being treated as ad-hoc even after
lapse of 11 years?

THE MINISTER OF STATE [N THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATT
SHEILA KAUL): (a), (b) and (d).
According to information furnished
by the Delhi Administration,
they were appointed as Principals on
an ad-hoc basis on the recommenda-
tion of the DPC made in its meeting
theld on 3-1-1970 and noton 8-1-1970.
Subsequently, these appointments to
elass II posts were regularised in Feb-
ruary, 1973.
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In 1973, the posts of Principals were
clgssified as Class I posts with refros-
pective effect from 27-5-1970 because of
a revision of Pay scales with effect
from the said date. The order regu-
larising the appointments of the said
Principals had coosequently to be re-
voked as advised by UPSC.

The services of these principals were
regularised against posts of Vice-Prin-
cipal in 1980, but, their ad-hoc appoint-
ments ag Principals could not be re-
gularised so far because of non-finali-
sation of seniority of Viece-Prinecipals,
which matter is gub-judice.

(¢) According to Union Public Ser-
vice 'Commission (Exemption from
Consultation) Regulations, 1958, the
Administrator of Delhi is competent
to appoint a person to any class I post
on an ad-hoc basis for a period of one
year which can be extended after
obtaining approval of Unmion Public
Service Commission.

New Citizenship Legislation Pagsed by
Sri Lanka

627. SHRI K. T. KOSALRAM: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the delails of the legislation that
has been recently passed by the Gov-
ernment of Sri Lanka regarcing issu-
ance of citizenship rights and repatria-
tion of Stateless people of Indian
origin in Sri Lanka; and

(b) 1he steps being {aken by the
Government 1n this matter in view of
the lapse of Shastri-Sirimavo agree-
ment and the supplementary Agree-
ment between Mrs. Gandhi and Mrs.
Sirimavo on October 31, 19817

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) On 8th July, 1981, Sril Lanka
Parliament passed a Bill’ delinking the
Brant of Sri Lanka citizenship from
repatrigtion of Indian citizens for
stateless persons covered under the
1064 and 1974 Agreements.

(b) Government of Indig and Gov-
ernment of Sri Lapka have expressed
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their sincere desire to implement the
Agreements in substance and in spirit.
Government of India is in touch with
Government of Sri Lanka with a view
to an expecitious xesolution of the
question of stateless persons of Indian
origin in Sri Lanka.

Land for Madra® Rupld Taransit
System

628. DR. A. KALANIDHI: Will the
Minister of RAILWAYS be pleasec to
state:

(a) whether Government of Tamil
Nady have offered land, free of cost,
for the proposed Rapid Transit Sysiem
between Madras Beach and Luz;

(b) whether the same has been ac-
quired by the Railway Orgaunisation at
Madras; and

(e) if nol, when it is proposed to he
acquired and commence the connecica
preliminary woik?

THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SITRI MALLIKAR-
JUN): (a) Yes.

(b) No.

(c) The land would be acquired by
the State Government and handec. over
to the Raiiways only after the project
is cieared by the Planning Commission.

Improving Atmosphere in Delhi

Schools/Colleges

629. DR. A. U. AZMI: Will the Minis-
ter of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether the atmosphere and en-
vironment in Delhi schools/colleges is
not conducive to imparting good and
healthy education, as they are not in-
volved in shaping the educational poli-
cy; PTAs are not functiohing nor they
have any constifution; there are no
facilities for D.T.C. passes for students,
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replacement of broken  glass pan.es.’
blackboards, furniture, elactric bulbs;
ina::fuacy of light and drinking water;
insanitation in lavafories; no emphasis
on drills, gameg ete., and need to start
more day-time schools;

(b) ig it not high time that a Com-
mittee should be appointed to go
through the whole system of education
and suggest ways and means to over-
come such problems; and

(c) if so, remedial measures Govern-
ment propose to take to improve the
state of affairs in this field and remove
the hardships mentioned above?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI sHEI-
LA KAUL): (a) According to informa-
tion furnished by the Delhi Administra-
tion, essential facilities are available
in a1l Government Schoo] buildings;
and adeguale physical facilities are
also provided for. Adequate arrange-
ments are also made for Co/extra-
curricular activities. PTAs are con~
stituled in accordance with the instruc-
tions issued by tht AdmTnistration un-
der tht Dethi School Education Rules,
1973., New schools aie opened every
year depending upon the need and
sulyect {o the resource limitations.

(b) and (c), In view of reply to
(a) ahove the gquestions do not arise.

Flyovers for Asian Games

630. DR. KRUPASINDHU BHOI:
Will the Minisier of SHIPPING AND
TRANSPORT be pleased io state:

(a) What is the total amount so far
spent for construction of flyovers for
the Asian Games;

(b) what is the total amount yet to
be spent for completion of the con-
struction work;

(¢) what percentage of the total con.
struction work has so far been com-
pleted: and

" {d)_the period within which the en-
re constryction work will be pomn-
pleted? Ao
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

{a) to (d). Following seven flyovers

are being constructed in Delhi in con-
nection with Asian Games and their
details are as under:—

T — —

.No. yover Expendi- Expendi- 9% of  Date of
SLNo Name of f and agency ture ture yet roogrcn Comple-

incurred to be (Approxi- tion.
incurred  mately)
(Rs. in lacs)

1. Mool Chand Inter-Section (Delhi Admn.)

2. Lodhi Hotel inter-section (Delhi Admn.) ] 752°45  948-90 40(Approx.) M:‘J,;,;

3. Dr. Zakir Hussain Marg. inter-section
(Delhi Admn.)

4. 1.P.Estate inter-section {Declhi Admn.)

5. Sewa Nagar Rail over bridge (Railways)

6. School Lane-over bridge

(Railways and NDMC); .

7- Flyover at Jail Road
(Railways and M.C.D.)

Construction of a Bridges over river
Brahmani

631. SHRI CHRISTOPHER EKKA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a)_whether there is a proposal for
construction of a bridge over river
Brahmani on National Highway No. 23
between Tuunkela Ghat and Bonaigath
in Sundargarh district of Orissa;

(b) if so, whether the construction
work is proposed to be started during
the current financial year;

(c) if so, the total amount sanction-
ed for this purpose;

(d) the expected
pletion; and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
{a) Construction of a High Level

time of ils com-

119° 00 265- oo 325 June, 1982
(a) Railway 56-28 50(Approx) June,
7072 1982
(b) N.D. 240 00 40 Aug. 1982,
M.C.
103 89
a) Railways 21 June,
( )49- 13 164 00 1982
(b) MCD  195-99 Work has Oct. 1982
60 65 just
started.
Bridges across Brahmani river on

National Highway 23 near Tunkela-
ghat (Bonaigarh) is included in the
Sixth Five Year Plan (1980—85).

(b) and (c¢). No Sir. The work is
yet to be sanctioned.

(d) The work is likely to be com-
pleted in about 5 years after its com-
mencement.

(e} The bridge is likely to be 670
Metres long with about 9 Km. of ap-
proaches.

Documentary Film on Sarvashri M. G.
Ramchandran and Karunanidhi

632. SHRI S. B. SIDNAL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to siate:

(a) whether it is a fact that a British
Film-maker had approached the Cen-
tral Government for producing a docu-
mentary on the Tamil Nadu Chief
Minister Shri M. G. Ramchandran and
Shri Karunanidhi;



85 Writlen Answers

(b) if so, the details of the scheme;
aftd

(c) the reaction of the Government
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) No Sir.

(b) and (c). Do not arise.

Child Marriages in Rajasthan

633. PROF. AJIT KUMAR MEHTA:
will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Government are aware
of the recent child marriages in Rajas-
than and other places in violation of
the law;

(b) if so, whether Government have
made any assessment with regard to
the child marriages in the country be-
ing performed annually in contraven-
tion of the law; and

(c) if so, the details thereof and the
steps proposed to be taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Government
are aware that some child marriages
take place in certain of the country.

(b) and (c). At the time of the 1971
Census of Population, information was
collected on age at marriage of all cur-
rently married women, Similar data
on age at marriage have been collected
in 1981 Census also.

The Child Marriage Restraint Act
has been amended to raise the marria-
geable age for girls to 18 years and for
boys to 21 years and to make the offen-
ces cognisable for certain purposes.
Media are being used and social wel-
fare organisations are requested to
Promote awareness about the legal
and social implications of child
marriages.
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Militarisation of Bangladesh

634. SHRI R. P. GAEKWAD:
SHRI NIHAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
military understanding had been reach-
ed between Bangladesh and Pakistan
during the recent visit of Pakistan
Delegation to Dacca; and

(b)_the reaction of the Government
to Bangladesh’'s plans for militariza-
tion and steps proposed to be taken to
counter this new cevelopment intend-
ed to create hostility?

THE MINISTER OF EXTERNAIL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) While there have been some
press reports in this regard, Govern-
ment are not aware of any military
understanding reached recently bet-
ween Bangladesh and Pakistan.

(b) Does not arise.

Number of Trains cancelled during
1980-81

635. SHRI SUDHIR GIRI:
SHRI K. MALLANNA:
SHRI B. V. DESAI:

WwWill tht Minister of RAILWAYS be
pleased to state:

(a) the number of trains cancelled
throughout the country in the year
1980 and during the period from Janu-
ary to June, 1981, Zone-wise;

(b) the reasons for cancellation of
these {rains; and

(c) the remedia) steps taken by the
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). Information is Leing
collected and will be laid on the table
of the House,
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Assistance to Backward States for
Primary and Secondary Educatien

636. SHRI R. P. DAS: Wil the
Minister of EDUCATION AND SO-

CIAL WELFARE be pleased to state:

(a) whether it has been observed by
the Pourth All India Educational Sur-
vey that two thirds of those not en-
rolled in schools at the primary stage

are girls;

(b) whether the survey has also
pointed out the rate of drop-outs is as
high as 77 per cent at the end of Class
VIII;

(¢) whether the survey has listed
nine educationally backward States of
which West Bengal is one; anc

(d) if so, what assistance Govern-
ment will render to backward States
in their efforts to expand facilitics of
education at the primary and secon-
dary stages?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMAT]| SHEI-
LA KAUL): (a) According to the
Fourth Survey, the percentage of non-
enrolled girls in the 6—11 age-group
is 64.25.

(b) The Fourth Survey did nol =at-
tempt o delermine the drop-out rate.
But, on the basis of enrolment cohorts
starting with class I enroiment in
1969-70 and ending with Ciass VIII
enrolment in 1976-77, the drop-out rate
is 77 per cent,

(c)_ Nine States including West Ben-
gal were identified as educationally
backward on the basis of the findings
of the Working Group on Universalisa-
tion of Elementary Education that sub-
mitted its report in January, 1978.

(d) Special Central assistance is be-
ing provided to the educationally back-
ward States since 1979-80 under the
Centrally sponsored scheme of Non-
formal Education for Elementary Age-
group Children,
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Racial Riots in Britain

637. SHRI S. M. KRISHNA:
SHRI BHIKU RAM JAIN:
SHRI KAMAL NATH:

Will the Mipister of EXTERNAL
AFFAIRS be pleased to siate:;

(a) whether the Chief Minister of
Punjab after his visit to U.K., has
stated that the ‘Skinheads’ who started
the racial riots in Southhall in London
on July 3, were being actively support-
eC by political elements in England;
and

(b) if so, reaction of the  British
Government to protests made against
there racial attacks at various levels
diplomatic, political and others?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) The Chief Minister stated
in an interview alfter his visit to U.K.
that some poiitical elements from small
racist organisations were supporting
the ‘skinheads’. It is understood that
the view of the Chief Minister did not
mean any of the major political pailies
of the U.K.

(b) Does not arise from (a) ahove.
The Brilish Government-has, however,
given assurances on many occasions
at various levels that they will do
everything possible {o  safeguard the
immigrants living in Britain.

Incidents of Derailments of trains in
Railways

SURYA NARAYAN

SINGH:
SHRI LAKSHMAN MALLICK:
SHRI K. M. MADHOKAR:

638. SHRI

Will the Minister of RAILWAYS be
pleasec to state:

(a) whether it is a fect that the in-
cidents of derailments in Railways are
on an increase during the receat
months;
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(b) if so, the nurmber of such de-
railments since May this year, the loss
of life and property etc,;

(¢) whether a high power indepen-
dent inquiry has been conducted into
such major incidents as deailment near
Ahmadabad; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). During the period
May, 1981, to July, 1981, there were
259 train derailments against 207 dur-
ing the corresponding period of the
last year. In these 259 derailment, 43
lives were lost. The cost of damage
io Railway property has been esti-
mated at approximately Rs. 1.24,04,645.

In addition, on 6-6-81 seven coaches
of 416 Down Passenger fel] into a
river causing 270 known deaths and
loss of railway property amounting to
Rs. 6,12,481.

(c¢) and (d). Train accidents involv-
ing death or grievous hurt to passen-
gers have been enquired into by the
Commissioners of Railway Safety who
are an independent authority function-
ing ynder the administrative control of
the Ministry of Tourism and Civil

SRAVANA 29, 1803 (SAKA)
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Primary Schools without Teachers and
Building

639. SHRY ATAL BEHARI VAJPA-
YEE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleasec to state:

(a) the number uf primary schools
in the country, State-wise which have
(1) no pucca building, (2) no teacher,
(3) one teacher, and (4) two teachers;
and

(b) the remedial measures taken in
this regard in each of the last ihere
years and measure proposed to be
taken in the current year?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION

AND SOCIAL WELFARE (SHRI-
MATI SHEILA XAUL): (a) In-
formation, based on the Fourth All

India Educational Survey (30th Sep-
tember, 1978), is given in the attached
Statement—I,

(b) Steps have been iaken by State
Governments and Union Territory Ad-
ministrations to tackle these problems
on a continuing basis through better
allocations in plans. The Conference
of Education Ministers held at New
Delhi on 2nd June, 1981 had also ap-
preciated the seriousness of these pro-
blems and made suitable recommenda-
tions to resolve them. A copy of the
relevant resolution is attached as State-

Aviation, ment~—IT.
Statement— I
IS\IL State/Union Territory Number of No. of
o. Primary 0. of Primary Schools with
Schools ~ = — Y
without No One Two
pucca teacher teacher teachers
buildings
I 2 g 4 5 6
1 Andhra Pradesh . 21869 202 21544 9488
2 Asgam 20121 20 6187 10150
3 Bihar 38876 497 17085 17744
4 Gujarat 2847 68 6182 2225
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1 2 s 4 5

5 Haryana . . . . . . 689 17 051 1843
6 Himachal Pradesh . . . . . 3877 27 1871 1744
7 Jammu & Kashmir . . . . . 5177 30 5268 1031
8 Karanataka . . . . . . 6249 531 16341 862 7
g Kerala . . . . . . . 1357 .. 24 75
10 Madhya Pradesh . . . . R 26459 411 25201 18209
11 Maharashtra . . . .. . 12235 115 17827 7676
12 Manipur . . . . . . 3387 .. 181 1347
13 Meghalaya . . . . . . 3290 . 2296 847

14 Nagaland . . . . . . 957 .. 45 225
15 Orissa . . . . . . . 24664 243 14698 6820
16 Punjab . . . . . . . 6096 1 2753 3860
17 Rajasthan . . . . . . 7326 g6 11978 4208
18 Sikkim . . . . . . . 127 - 44 go
1g Tamil Nadu . . . . . . 8226 104 2618 8883
20 Tripura . . . . . . . 1521 8 579 460
21 Uttar Pradesh . . . . . . 1996 6oo 8583 17200
22 West Bengal . . . . . . 34073 23 1655 10821
23 A & N Islands . . . . . 72 - 37 29
24 Arunachal Pradesh . . . . . 675 - 528 142
25 Chandigarh . . . . . . 8 - - 3
26 Dadra & Nagar Haveli . . . . 74 2 11 17
27 Delhi . . . . . . . yo1 - 4 19
28 Goa, Daman & Diu . . . . . 146 - 173 444
29 Lakshadweep . . . . - . 6 - I -

g0 Mizoram . . . . . . . 514 - 74 83
g1 Pondicharry . . . - - . 111 2 92 5t

All .India . . . . . . 251775 2937 164931 120451
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Resolutions of the Conference of Edu-

cation Minister’s New Delhi 2.6, 1981

on physical facilities and  single
teticher schools.

Endorsing the objective of ensuring
within a period of ten Yyears, mini-
mum education for all children until
they complete 14 years of age within
the policy-frame of the Sixth Five
Year Plan, the Conference recom-
mends that:

XXXX

The Fourth Educational Survey
has revealed that more than 30 per
cent of Schools do not have satis-
factory buildings or other facilities
like black board, mats and furni-
ture. Within the over-all resour-
ces Jimitations, therefore, greater
attenton shall be given to provision
of these basic physical facilities
Alternate sourceg of finance includ-
ing institutional finance must be
explored to supplement depart-
mental funds and suitable institu-
tional arrangements may be set up,
if necessary.

Single-teacher schools are very
large in number. Continuity of
teaching in such schools shall be
ensured either by converting them
wherever possible into two teacher

schools or by forming school-
clusters with provision for leave
reserve teachers.

XX XX Xxx b 4

Developmint of Cochin Port

640. SHRI E, BALANANDAN:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:
the progress so far made in the
development of Cochin Port?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL):

The Intergrated Development Pro-
ject for Cochin Port consists of three
components, namely, construction of
an oil berth, construction of a ferti-
lizer berth and dredging the aporoach
channel.

The contract for the construction of
an ofl berth was awarded in Februerry
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1981. Preminarily works are in pro-
ress. The contractors have mobilised
plant and equipment. Fabrication of
ponfoons, pile driving frames etc. ig in
progress. o
The contract for the construction of
the fertilizer berth is being finalised.

The dredging contract for the inner
channel has been awarded to the
Dredging Corporation of India Limited.
The dredging work has commenced,

Railway accident at Mehsana (Western
Railway)

641. SHRI NAVIN RAVANI: Will the
Minister of RAILWAYS pleased to
state:

(a) whether there is any sabotage
in the Railway accident which occur-
red recently at Mehsana (Gujarat) on
Western Railway where a number of
persons died and lost their property;

(b) if so, whether the fish plates,
nuts and bolts were found near the
accident;

(c) if so, the details thereof;

(d) the action taken against the
Saboteurs; and

(e) the action taken or proposei to
be taken to avoid such accidents in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The Commissioner of Rail-
way Safely/Bombay, has held a statu-
tory inquiry into the derailment of 1
Up Delhi Mail betwen Ambliyasan and
Dangarua stations on 18-7-81. Accord-
ing to his provisional finaing, the acci-
dent was the result of deliberata tam-
pering with the track by person/per-
song unknown.

(b) and (c). The first point of dis-
continuity in the track was at a
rail joint, about 30 metres ahead of
Km. 740/9. where the exposed run-
ning-off ends of a 5-rail pane] were
found without any fish plates
and fish bolts at the right joint and
with both fish plates fitted with 2 fish
bolts only at the left joint. The
joint wooden  sleeper laid on the 5



95 Written Answers

rail panel ahead had 3 dog-spikes re-
moved and about 4-5 keys of steel
trough sleepers were found lying
near the disconnected joint on the
right side. The two missing fish pla-
tes of the right joint were found
4.9 metres ahead of tne right dis-
connected rail end. One double en-
ded spanner and 4 fish bolts with
nuts were found in an adjoining bush.
Three pieces of 2 broken fish bolts
were also found nearby.

(d) Four persons suspected in the
case have been arrested by GRPS
Sabarmati in their case No. 170/81
datea 20-7-81 under Section 302, 325,
323, 120(b) IPC and 126 Indian Rail-
ways Act. Police investigations are
in progress.

(e) Security patrolling of track at
vulnerable points has been started by
gangmen in cooperation with the
Police and Village Defence Parties.
Burring of fish bolts has also leen
ordered.

Reservation of seals for S.C. and S.T.
students by De’hi University Colleges

642. SHRI RAM VILAS PASWAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are
awareg that most of the Delhi Univer-
sity campus colleges and some of the
University departments have been
flouting the rules about reservation
of seats for the SC/ST;

(b) if so, what is the percentage of
seaits required to be reserved by the
colleges under the University regula-
tions and the percentage of the SC/
ST candidates admitted by the vari-
ous colleges in Delhi as against the
number of candidates who applied
for admission during the current aca-
demic years; and

(¢) the steps taken by Government
to ensure that the SC/ST candidates
get their due representation in the
colleges?

THE MINISTER OF STATE IN

THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-

AUGUST 20, 1981
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MATI SHEILA KAUL): (a) While
Governmnent have not received any
complaints, the University has re-
ceived a few complaints from stu-
dents belonging t6 Schedule Castes/
Tribes regarding denial of admissions
to them in under-graduate courses
by certain colleges. Most of these
complaints have already been looked
into and the rest are being examined.

(b) 20 per cent of the total num-
ber of seats are reserved for candi-
dates belonging to Scheduled Castes/
Tribes (15 per cent for Scheduled
Castes and 5 per cent for Scheduled
Tribes, inter-changeable, if necess-
ary). The information regarding the
actual number of seats in each college
reserved for students belonging to
Scheduled Castes/Tribes and the
number actually admitted against
these seats is being compiled and
will be placed on the Table of the
Sabha in due course.

(c) Government have already is-
sued instructions to all the central
universities for reservation of 20 per
cent seats for candidates belonging
to Scheduled Castes/Tribes. If and
when a complaint is received by
Government about non-observance
of the instructions, the same js look-
ed into,

Facilities at Bombay V.T. Station

643. DR. SUBRAMANIAN SWAMY
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the present &menities and faci-
lities at V.T. Station Bombay are
not suficient to cope with the grow-
ing number of commuters of suburban
trains; and

(b) if so, wheher there is any pro-
posal to provide Dbetter and mote
facilities at the station to the commu-
ters of suburban trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS SHRI
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MALLIKARJUN): (a) Yes, in res-
pect of certain amenities,

(b) Proposals for providing double
dischafde facilities at Bombay V.T.
suburban station both for entry and

exit of commuters and extension of
other passenger amenities are under
formulation and study.
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Criteria for Posting of IFS officers
in the Indian Missions

645. SHRI JAGPAL SINGH: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to gtate:

(a) what is the Government’s po-
licy and the criteria laid dowpn with
regard to the posting of officers of
the Indian Foreign Services in the
Indian Mission;

(b) whether any assessment has
been made with regard to the working
of the existing policy|criteria; and

(c) if so, the result thereof and
the changes if any, proposed to be
made by the Government with a view
to making the functioning of the
Indian Missions more wusoful and
effective?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Officers of the Indian
Foreign Service are posted to Mis-
sions abroad taking into account their
qualifications and the requirements
of the assignments that need to be
given; the principle of rotation of
postings to give officers more broad-
based experience; and also keeping
in view administrative exigencies.

(b) and (c). The actual imple-
mentation of the policy is kept under
constant review, both in the course
of day-to-day functioning, ag also on
the occasions when the various Es-
tablishment Boards meet for select-
ing officers for various posts abroad
and at home, As and when necess-
ary, corrective action is taken with
a view to making the functioning of
our Missions more effective,
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Punctuality drive at Rail Bhavas

646. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether on the 14th July, 1981
the Railways made a punctuality
drive in the Rail Bhavan;

(b) whether it is a fact that all
the gates of the Rail Bhavan were
closed at 10.15 a.m. and as such em-
ployees could not attend duties; and

(¢) whether it is a fact that Sec-
retary of the Ministrial Staff Associ-
ation has been suspended as he pro-
tested against such closure of gates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) Office hours commence at 10.15
AM. An attendance check was or-
ganised at about 1030 AM. on 14th
July, 1981; to make the check more
effective, all the gates of the build-
ing (Rail Bhavan) were closed. The
main gate was opened a little to al-
low late-comers to enter one by one,
g0 that names could be noted down.

(c) Yes. Shri S. Mukherjee, a
UDC of the Railway Board—he is the
Secretary of the  Ministerial Staff
Association—wag placed under sus-
pension for conduet unbecoming of
a Government Servant, The suspen-
sion has subsequently been revoked
on his expression of regret.

Stock Piling of Cement at Shakur-
basti Railway Station

647. SHRI P. RAJAGOPAL
NAIDU;

SHRI DHARAM BIR
SINHA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that large
stocks of cement are piling up at

AUGUST 24, 1881
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Shakurbasti Railway Siding in Delhi;
and

(b) if so, the reasons thereof and
steps being taken to clear up the
stocks so as to make use of the
empty wagons for other purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No.

(b) Does not arise.

Railway Lines damage due to Floods

648. SHRI KAMAL NATH:
SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether railway lines were
damaged at various places due to
rains and floods;

(b) if so, the names of lines, where
traffic had to be suspended due to
breach in lines between 1st and 31st
July, 1981;

(¢) the extent of loss suffered by
the Railways both in terms of dam-
age to lineg and equipment and loss
due to suspencion of traffic; and

(d) details of preventive measures
taken by Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) A statement is attached.

(c) The extant of loss suffered due
to :

(i) Damages to lines and equip-
ment—Rs, 6.87 crores approx,

\(ii) Suspension of traffic—Re.
1.20 croreg approx.
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(dy All the flood affected loca-
tions are investigated and additional
waterway or raising the track ete.
are undertaken where considered
necessary. At all important bridges,
vulnerable bridges and points, spe-
cial watchmen are posted during the
monsoon period. Besides, monsoon
patrolling is undertaken by patrol-
men in order to detect in time any
damage that may be caused due to
floods and rains, to Railway lines/
property. Further, c¢lose coordina-
tion is maintained with the State
Authorities for ensuring the proper
maintenance and upkeep of the Rail-
way affecting works,

Statements

Name of Railway
Name of the affected section.

Central
Gwalior—Sheopurkalan

Eastern
Andul—Calcutta Chord Link

North Eastern

(1) Mansi-Forbesganj

(2) Jhanjharpur—Laukaha Bazar
(3) Narkatiaganj—Raxaul

Northeast Frontier

(1) Katthar—Manihari Ghat
{2) Simaluguri—Naginimora
(3) Simaluguri—Tinsukhia
{4) Simaluguri—Moranhat

Western

(1) Shahibag—Khodiyar

(2) Shahibag-—Gandhinagar

(3) Sabarmati yard -

(4) Jamnagar—Okha

(5) Kanalus—Sika

(6) Dhrangadhra—Gandhidham
{7) Radhanpur—Gandhidham
(8) Gandhidham—Bhuj

(9) Sawai Madhopur—Gangapur
- Gw

SRAVANA 29, 1903 (SAKA)
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(10) Jaipur—Phulera Rings
(11) Jaipur—Bandikui

(12) Jaipur—Sanganer—Sawaj
Madhopur

Northern

(1) Tundla—Ghaziabad

(2) Tundla—Agra

(3) Suratgarh—Anupgarh
(4) Merta Road—Bikaner
(5) Phulera—Degana

(6) Ratangarh—Degana

(7) Merta Road—Degana
(8) Merta Road—Merta City

Completion of Asiad Projects in time

649. SHRI CHINTAMANI PANI-
GRAHI:
DR. KARAN SINGH:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that some
of the Asiad Projects have run into
trouble;

(b) if so, what are the details in
this regard; and

(c) the steps taken to ensure that
the work is completed well in time?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No,
Sir,

(b) Does not arise,

(¢) A number of Committees with
cross sectiongal representation have
been set up by the Steering Commit-
tee as well as the Special Organising
Committee for Asian Games to en-
sure proper coordination and timely
and economical completion of all
the projects.

Steps taken to check use of narcotics
650. SHRI P. K. KODIYAN: Wil
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the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government are aware
of the growing abuse of narcotic
druzs and psychostropic substances
in the country and particularly among
the student community; and

(b) if so, what steps Government
propose to take to check such abuse
of drugs and psychostropic substan-
ces?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIALS WELFARE (SHRI-
MATI SHEILA KAUL): (a) While
there is no daty available with Gov-
ernment on the basis of which it can
be said whether or not the incidence
of abuse of narcotics drugs and psy-
chotropic substances in the country
is on the increase, this Ministry has
sponsored seven studies on drug ab-
use amongst college students. The
principle conclusions drawn from
these studies are listed in the state-
ment attached.

(b) The Government has been
continuously making efforts to edu-
cate people about the evils of drink-
ing and drug abuse through mass
communication media and also en-
couraging voluntary organisations
through grants for educative publi-
city. The need for every possible
effort to wean students away from
drinking habit has been impressed
upon State Governments/Union Ter-
ritory Administrations. They were
requested to ask all the universities
to excercise continued vigilance in
this regard.

STATEMENT

Principal conclusions drawn from
Research Studies

1. An overwhelming percentage
of students did not take any drugs
at all, including socially accept-
able drugs like tobacco, alcohol and
pain killers;

2. A majority of students took
« drugs in an experimental manner;

AUGUST 20, 1981
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3. The prevalance rate of drugs
like cannabis, L.S.D., pain kilers,
opium, etc., was very small;

4. The Drugs most commonly
misused were alcohol and tobacco;

5. The Drug abuse among boys
was more common than among
girls; and

6. Drug abuse was more preva-
lent among the students having
urban background, higher income-
group families, with background of
Education in Military/Public/Con-
vent Schools; residing in college
Hostels, Studying in Medical/En-
gineering Courses.

Promotion of Coaches by NIS

651. SHRI NITYANANDA
MISRA: {

SHRI L. S. TUR:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleas-
ed to state:

(a) whether it is a fact that pro-
motion of coaches employed by
NIS (National Institute of Sports)
Patiala is not done on proformance
or seniori‘y basis but for other con-
siderations;

(b) if so, the reasons therefor
and if not, what are the criteria for ap-
pointment, transfer and promotion
of the coaches;

(c) the number of coaches pro-
moted during 1979-80 and 1980-81
game wise; and

(d) the number of them promot-
ed by seniority and by performance?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCA-,

TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(a) No, Sir,

(b) and (d). Fresh appoint-

ments of coaches are made in ac-
cordance with the Recruitment
Rules for these posts formulated bY



the Governing Body of the Netaji
Subhash Nationa] Institute of Sports.
Transfers are made as per the
transfer policy approved Dby the
Governing Body of the Institute.

All promotions of Coaches to
higher grades are made keeping in
view their performance during the
previous three years with due re-
gard to their seniority.

(©
GAME 1979-80 1980-81
Athleties 17 8
Badminton 5 6
Basketball 12 4
Boxing b be
Cricket 6 2
Football 8 3
Gymnastic 6 7
Hockey 8 5
Judo - -
Kho-Kho - -
Lawn Tennis 6 —
Swimming 5 —
Table Tennis 5 2
Volleyball 8 8
Wrestling 2 5
‘Weightlifting 5 2
——— gt
94 53

Platform and overbridge at Muraga-
cha Railway Station

652, SHRI ZAINUL ABEDIN :
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are
aware about the fact that there is
ho  Platform and overbridge at
Muragacha Station;

u (b) whether Government's atten-
0n h.as been drawn towards the
News item appeared in the Dainik

SRAVANA 29, 1903 (SAKA)
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Basumati published from Calcutta
dated 21st July, 1981; and

(e) if so, the details of steps taken
by Government for construction of
platform and overbridge at Mura-
gacha Railway Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI1
MALLIKARJUN): (a) There are
two platforms one high level platform
on the main line and one rail level
platform on the down loop at Mur-
agacha Station. No foot over-
bridge has, however, been provided.

(b) Yes, the news item suggested
raising the level of the rail level
platform and provision of a foot
over bridge.

(¢) Nearly all trains are received
on the main line platform except
for the crossing of one pair of trains
at this station. In view of the above
and in consideration of the present
level of passenger traffic, raising
the level of the Rail leve] platform
or provision of a foot over bridge
would not be justified for the pre-
sent.

Indian Medicines ang Pharmaceuti.
cal Corporation

633. SHRI LAKSHMAN MAL-
LICK: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether there is any propo-
sal under the consideration of Gov-
ernment to set up an Indian Medi-
cines and Pharmaceutical Corpo-
ration; and

tb) if so, when will il be set up and
start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes, The Indian Medicines Pharma-
crutical Corporation Ltd. hag been
registered as a Company under the
Companies Act. A proposal to re-
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visé the cost of the project is under
consideration and the production
will start after this is approved.

Recommendations of Committee set
up to Review NAEP

654. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister
of EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether the Committee ap-
vointed to review the National Adult
Education Programme has submitted
its report;

(b) if so, the recommendations
made by the Committee on the N.A.
EP.; and

(¢) whether any time bound prog-
ramme therefor has been fixed for
the hill areas of Utitar Pradesh and
Himachal Pradesh?

THE MINISTER OF STATE IN

THE MINISTERIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):
(a) and (b). The N.AEP. Review

Committee has submitted its report
and the recommendations made by it
are under consideration of the Gov-
ernment.

(c¢) No, Sir,

Unidentified victims of Samastipur.
Banmankhi train accident

655. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be plea-
sed to state;

(a) what is the number of dead
bodies of the victims recovereq which
have not been identified in the ill-
fated Samastipur-Banmankhi train
accident occurred on 6th June, 1981.
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(b) whether Railway authorities
have got any definite idea about the
names and the number of passengers
travelling in the ordinary second
class compartments; and

(c) if so, the details in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) In this ac-
cident, 270 persons are known to have
lost their lives—268 bodies were re-
covered from the river and 2 per-
sons died in the hospital. Out of
270 dead bodies, 124 have been iden-
tified.

(b) and (c). The Railway Admi-
nistration keeps a record of the nam
of passengers travelling by reserved
coaches only. There was no reserv-
ed coach on the ill-fated train.

Running of through Trains with in-
sufficient vacuum ang Brake-Power

656. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that most
of the through trains are run with a
length beyond the sectional capacity
and with insufficient wvacuum and
brake-power;

(b) if so, the details thereof; and

(c) what provision has been made
for the safety of the travelling pub-
lic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No. Al
trains are provided with adequate
vacuum and brake-power,

(b) Does not arise,
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(c) All trains carrying passengers
are provided with adequate brake-
power and safety of travelling pub-
lic is fully ensured.

102 Scheme for Secondary Schools

857. SHR} RAM SINGH YADAV:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a)_how many states have adopted
10 4 2 scheme for secondary schools;

(b) which States have not adopted
this pattern till now and the reasons
therefor;

(c)} whether Government intend to
take any steps to introduce a uniform
patiern of education n the country; and

(d) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) So far fifteen States
and eight Union Territories have ad-
opted the 10 plug 2 system of school
education.

(b) The State of Haryana, Himachal
Pradesh, Madhya Praatsh, Meghalaya,
Punjab, Rajasthan and Uttar Pradesh
and the Union Territory of Mizoram
have not yet switched over to this sys-
tem. However, these States/Union
Territory have also accepted in orin-
cple to adopt the 10 plus 2 system of
education, The reasons for delay in
the implementation of the programme,
as conveyed by these States, are non-
availability of trained teachers, lack of
laboratories and equipment, paucity
of funds and other administrative diffi-
cultits.

(c) and (d). On the recommendations
of the Education Commission (1964—
66), the Government of India adopted
the National Policy on Education
(1868), which inter glia envisaged the
tdoption of a broadly uniform edu-
cational structure in all parts of the
country. Efforts are being made for
the smooth switch over to the new
Dattern in all parts of the country. The
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Conference of Education Ministers of
States and Union Territories, held ije
June, 1981, has resolved that the
States/Union Territories which have
not yet switcheq over to this patterm
should do so without any further loss
of time”.

Dearness Allowance to Teachers in
States at Central Rates

658. SHRI SATYA SADHAN CHAK-
RABORTY: Will the Minister of EDU.
CATION AND SOCIAL WELFARE ve
pleased to state the names of the States
where the teachers of 3]] categories
have been enjoying dearness allowan-
ces at Central Government rates?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL  WELFARE (SHRIMATI
SHEILA KAUL): The information is
being collected ang will pe laid on the
Table of the Sabha as soon as possi-
ble.

600 crores of World Bank Loan for
Railways

659. SHR1 JAGDISH TYTLER:
SHRI VIJAY KUMAR YADAV:
SHR] K. P. SINGH DEO:

Wil] the Minister of RAILWAYS be
pleasec to state:

(a) whether the World Bank has
given a loan totalling about Rs. 600
crores for a massive programme of

modernization and electrification o?
routes; and

(b) if so, the details of the loan along
with the details of the projects which
will be undertaken with the said
loan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). The World Bank has
not given a loan but only appraised the
following railway projects for grant of
a loan:

(i) Diesel Component Works, Pati-
ala.

(ii) Railway Electrificdtion.
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(iii) Import of Critical Compon-
ents.

Derailment of Patna.Gaya Passenger
Train at Patna Junction

660. SHRI B. D. SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a number ol persous
were killed and injured when 2 Down
Patna-Gaya passenger train was de-
railed at Patna junction omn 23rd July,
1981;

(b) if so, the number of persons
killed anq injured as a resut thereof:

(c) the result of the inquiry, if any,
conducled into the incident:; and

(d) the action taken by the Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) and (b), In this
accident, 3 persons were killed, 12
sustained grievous injuries ang 16
simple injuries.

(c) The Commissioner of Railway
Safety, Calcutta, has held a statutory
inquiry into thig accident, According
to his provisional finding, the acci-
dent was due to the failure of rail-
way stw.f

(d) Suitable action will be taken on
receipt of the final report.

Legislation for the Indian Council of
Paramedical Rehabilitation Professions

661. SHRI HIRALAL R. PARMAR:
Wil} the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 1973 on the 27th March,
1980 regarding Legislation on the In-
dian Council Act of Paramedical Re-
habilitation Professions and state:

(a) whether Government have since
taken any decision regarding introduc-
tion of the Bill on this subject in
Parliament; ang
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(b) if not, the reagons for delay?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI RTHAR RAJAN
LASKARY): (a) No.

(b) Additional information has
been considered necessary to take a
fina] decision in the matter;
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Publication of Indian History and
Culture

663. DR. VASANT KUMAR PANDIT:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to re-
fer to the reply given to Starred Ques-

tion No. 1039 on 4th May, 198] and
state:
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(a) whether the scheme of commis-
ing a publication on the Indian History
and Culture under the Project Direc-
tor Prof. Nihar Rajan Ray was origi-
nally to be completed in 18 months at
a cost of approximately Rs. 12,000:

(b) if so, the age, health condition,
qualification and Honorarium, monthly
rent of his residence and other addii-
tional perquisites paid tid today to
Prof. Nihar Ranjan Ray, the Project
Director;

(¢) the year-by-year progress of this
project from 1972;

(d) how much of Vol. I on Ancient
Ingia has been printed or published
and how much of Vol. II on Medieval
period and Vol. 11I on Modern period
has been compiled or printed; and

(e) the reasons for delay and mani-
fold increase in the cost of this pro-
ject?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) and (b). The Project
for the preparation and publication of
source material on ancient, medieval
and modern Indian  History was en-
trusteg to the Indian Council of Histo-
rical Research in 1973 with Prof. Nihar
Ranjan Ray as the Project Director.
The Project, being a source oriented
1esearch project was rpeviewedq from
time to time and a total grant of
Rs. 5,60,000/- was sanctioned for it
during the financial years from 1973-7%
to 1976-717.

At the time when Prof., Nihar Rajan
Ray wag assigned the Project, he was
70 years old with very good health for
his age, He js M.A. D.Litt. & Phil
{Leiden), Dip Lib. (London). As Pro-
lect Director, he was paid on an hono-
rarium Rs. 1,000/~ per month from
1-6-1973 to 30-6-1977 in  addition to
free office-cum-residential gccommo-
dation at a rent of 1,300/- per tmonth
Irom 1-6-1973 to  31-8-1877. He waus
also provided necessary stenographic
and secretaria) assistance,
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(c) to (e). Vol. I on Ancient India
has not bein published so far as the
publishers to whom it was entrusted
have expressed their inability to pub-
lish the Volume on royalty terms. The
Indian Council of Historical Research
is negotiating with othir firins for pub-
lication of the Volume on royalty
terms. Vol. II on the medieval period
has since been recompiled and is un-
der revision and editing. Vol. III on
modern period is under recompilation
and revision. It being a source orient-
ed project for production of a worih-
while work which can serve the need
of future researchers in Indian history,
the material has been reviewed from
time to time In projects of th:s
nature, it is not possible to maintain
a record of year-by-year progress. In
view of the above, the completion of
the Project is hikely to take some more
time but its cost, according to present
estimates, is not expected to present
the amount already sanctioned.

Grain Lighterage Operation of Cen-
tral Inland Water Transport Corpora-
tion

664. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state,

(a) whether Central Inland Waler
Transport Corporation have recovered
their outstanding amount of about
Rs. 9 lakhs from M/s. M.M.P. Lines
private Limited on account of grain
lighterage operation,

(b) if not, what steps have been
taken to realise the amount which is
lying unrecovered for years,

(c) whether Government have given
Shipping Development Fund Commat
tee loan to M/s. M.M.P. Lines Private
Limited for purchase of ship MMP
“Wealth”,

(d) whail steps Government propose
to take against M/s M.M.P. Lines
Private Limited for not clearing the
dues of a Government undertaking,
ana

(e) number of Central Bureau of
Investigation cases in which Shri M. N.
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Pal, the Managing Director of M/s.
M.M.P. Lines Private Limited is involv-
ed and their present position?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) No, Sir.

(b) The total amount of claim of Cen-
tral Inland Water Transport Corpora-
tion Lid., against M/s M.M.P. Lines ar-
ising out of grain lighterage operations
amounted to Rs. 9,06,455.48. M/s.
M.M.P. Lines had come forward for an
amicable settlement in March, 19881. On
the basis of discussions teld by
CIWTC with M/s. M.M.P. Lnes on
8-4-31 M.M.P. Lines have agreed to
pay Rs. 8,62,121.00 only in full and
final settlement of CIWTC’s claim,

The Board of Directors of CIWTC
approved this arrangement subject to
M/s. MMP Lines furnishing adeguate
Bank Guarantee to cover all contingent
liability arising out of a suit filel by
M/s. Modern Shipping Agencies at
Chittagong in the Third Court of Sub-
Judge at Chittagong in Banglaaesh
against M/s. MMP Lines impleading
CIWTC as co-defendant for the alleg-
ed non-payment of a sum of Tk.
4,19,149.69 due by M/s. MMP Lines to
the Plantiff firm for the services ren-
dered by them on  being engaged by
M/s. MMP Lines in connection with
grain-lightening operation ex m.v.
“AQUAGEM™ at Chittagong and Chal-
na P_grts.

(c) Shipping Development Fund
Committee had sanctioned SAFAUNS
loan of Rs. 11160 lakhs representing
90 per cent of the cost 8¥ vessel MMP
Wealth to M/s. MMP Lines Ltd., for
financing the acquisition of the said
vessel and the terms and conditions
for grant of said SAFAUNS loan were
accepted by the Company on 7th Octo-
ber, 1977. In view of the fact that
M/s. MMP Lines Ltd. could not fulfil
the requisite pre-conditions inspite of
expiry of period of our 3 years SDFC
decideq to cancel the loan.

(d) The Corporation ig pressing the
firm for payment. No payment has,
however, so far been received from
M/s. MMP. Lines. If no payment
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is received, CIWTC will have no alter-
native but to seek redress through
court, which will involve litigation.

(e) Shri M.N. Pal, Managing Direc-
tor of M/s. MMP Lines Pvt., Ltd., is
involved in flve cases registered by
CBI. Four cases are still under inves-
tigations by CBI. As regards the fifth
one, the position is that the CBI has
finalised the investigations but action
thereon has been kept in abeyance as
one of the co-accused (Shri K. Chelliah
former CMD, CIWTC) has moved the
Calcutta High Court who granted on
28-11-1980 an interim order restraining
the CBI taking further action till the
matter is decideq by the Calcutta
High Court.

Review of History Books

665. SHRI MOHAMMED ASRAR
AHMAD: WilL the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government have re-
cently issued a set of instructions, sug-
gestions and guidelines to State Gov-
ernments for review of history books
in order to promote communal har-
mony and national integration;

(b) whether Government will place
a copy each of these instructions on
tht Table of the House relating to
communal harmony and national in‘e-
gration; and

(c) what action has been taken by
each State Government to implement
the suggestion of Government (State-
w'se)?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). A copy
of the communication addressed to the

State Government/U.T. Administra-
tions on the subject is attached as
Statement.

(c) A statement is attached a%

Statement—II,
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Statement—I

The National Integration Council
has laid emphasis on the vital role that
education can and should play in
bringing about nafional and emotional
integration. A significant measure
suggested in this conlext is the scruti-
ny and evaluation of school textbook
from the stand-point of national inte-
gration. The Minorifies Commission
have also recommended the replace-
ment of text-books which tend to instil
in young minds feelings of animosity
between communities by textbooks
which encourage feelings of equality
and brother-hood between members of
all communities.

2 It has been decided by the Minis-
try of Education to take up a review
of school text-books from the national
integration poini of view at once. It
is envisaged that all school textbooks
for the entire school stage i.e. class I
to XII wou:d be taken up for such
scrutiny and evaluation. Such a work
in its very nature can be undertaken
more meaningfully at the state level
where decisions about preparation and
prescription of school textbooks are
taken.

3. és the work 1s of an urgent nature
it should be taken up on a  priority
basis and completed as early as possi-
ble. To begin with, the programme
may be confined tp eviluation of His-
tory and Language text-books. The
textbooks in Language would cover the
first language, the second language
and English. History textbooks would
include books taught either as an in-
dependent subject or as a part of
Social Studies. Efforts should be made
to ensure that revised textbooks, where
necessary, become available for the
1982 academic session. Schoo] text-
books in other subjects can be taken
up in later phases for similar review.

4. The followlng procedure of evalua-
tion, which could be adopted, is for the
consideration of the State Government:

(i) The programme of evaluation
may be entrusted 0 agencies res-
Donsible for development/prescrip-

fion /recommendation of textbooks
at varipus stages of school education.
The agencies to be involved in this
programme may be ldentified.

(ii) A Steering Committee repre-
senting various interests may be set
up for planning and conaucting the
evaluation programme. The Com-
mittee may, among other things, lay
down broad guidelines for the pro-
gramme,

(iii) The list of texibooks fo be
evaluated may be prepared wel]l in
advance and a time-bound program-
me chalked out for their early evalua-
tion.

(iv) The list of evaluators may be
prepared. They may be drawn from
among the experienced school tea-
chers, universily teachers and emi-
nent authors. The selected evalua-
tors should he committed to the
cause of secularism and national in-
tegration.

(v) For evalualion, the tools and
guidelines, which the NCERT will
supply, may be adopted with suita-
ble modifications warranted by lonal
conditions

(vi) Panels of experts may be con-
stituted for each subject area. 10— 12
persons ol eminence may be identifi~
od from among renowned authors,
university professors or any other
educationists whose recommendationg
will be respected by the State Gov-
ernment and the people to serve on
the panels. These experts would
make final recommendations to the
State Government on each book.

(vii) Evaluation of each book may
be undertaken by two independent
evaluators. Each title should be sent
to independent evaluators along with
the tools and guidelines for evalua-
tion. The two evaluatorg should in-
clude at least one  experienced
school teachers of the concerned sub-
ject, preferably teaching the same
class. The other evaluator may be
drgwn from among university tea-.
chers or authors of the concerned
subject.
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(viii) The agency should examine ference will be organised by the
the two evaluation reports of each NCERT. The participants to this con-
title and sort out the text-books ference will include, among others,
which are found to be objectionanle. heads o text-book” agencies entrusted
(1;) The meetings of the expert with the programme of evaluation in
wommittees may be organised by in- the States. The NCERT will also de-
viting 3-4 members from among velop evaluation tools, criteria and
the members of the panel already guidelines and supply them to the
approved. These members in each State agencies.

subject area will discuss the objec-
tionable materials indentified by the
evaluators and will make final re-
commendations to the State Govern-
mgpt for necessary action regarding
modification/deletion or withdrawal.

6. The Government of India is sepa-
rately considering the question of set-
ting up a high level Steering Commit-
tee at the national level which among
other things, consider the evaluation

5. At the National level, NCERT will reports from the State Evaluation
coordinate the programme of evalua- Groups/NCERT, etc., review the pro-
tion of textbooks. To discuss the gress of the progammes and indicate
strategy of evaluation, a national con- policy guidelines for future action.

Statoment— II

Information received from States| U T5s. about the action taken by them for the evaluation of textbook

Sl. Name of the State/ Agency responsible for Action being taken by State Govern-

No. U.T. evaluation ment

1 2 3 4

1. Andhra Pradesh State Council for Educa- R
tional Research and
Training.

2. Assam - . * Board of Secondary Edu- Seering Committee at SIE Jevel has
cation, Assam been formed. Programme sche-
State Institute of dule, panel of experts, list of evalua-
ﬁsucation (SIE), tors and budget have been prepared.

am.

3. Bihar . . + Bihar State Textbooks The work of evaluation will be done
Publications Corpora- under the joint auspices of these two
ration and State In- bodies. The Director SIE, Patna
stitute of Education. will be the Chief Coordinating

Officer of the programme.

4. Gujarat - . » Gujarat State Board of List of textbooks to be evaluated has
School Textbooks. been prepared.

5. Haryana - . + State Council of Educa- a—
tional Research and
Training, Gurgaon.

6. Himachal Pradesh Himachal Pradesh Board The Board will undertake the task of
of School Education, evaluation of text-books according to
Simla. the guidelines prepared by

NCERT and the instructions issued
on the subject.

- — ———
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7. Jammu & Kashmir Ficld Adviser, Languages, —
State Institute of
Education, &

8. Karnataka . *  Deptt. of State Educa- .\ detailed program n- of evaluation
tional Research and of textbooks as per the guidelines
Training. povided by the NCERT, is being

drawn. up.

9. Kerala - . * State Institute of Educa- Individual ofticers in the SIE who will
tion. he responsible for specific language
text-books have been identified.
The preparation of a list of evalua-
tons and a panel of experts has been
taken up. The list of books to be
evaluated is also being drawn up.
While the work is being taken up
immediately, it mav not be possible to
complete the woik before the re-
rint of text-books in 1982-83.
owever, efforts will be made to
carry out as many changes as possi-
ble before the proof stage.

10. Maharashtra * * Maharashtra Statc Bur- List of textbooks to be cvaluated and
cau of Text-book Pro- list of reviewers has been prepared.
duction, Pune.

11. Manipur + . + State Institute of A Sterring Committee  consisting of
Education. 12 members is being set up to assist
the SIE in planning and conducting

the evaluation programme.

12. Meghalaya . + State Council of Educa- Necessary action for setting up of the

tional Research and steering Committee and preparation
Training. of list of books to be evaluat-
ed is being taken.
13. Nagaland * . + State Council of Educa- —_
tional Research &
Training.

14, Orissa = . +  Board of Secondary Edu- The Board is 1aking up evaluation work
cation. of textbooks for classes I.X in ac-
cordance with the guidelines and

instructions ‘ssucd.

15. Punjab - . * Punjab School Education Steering Committec has been formed.
Board, Chandigarh.

16. Rajasthan . « State Council of Educa- Action is being taken to complete
tional Research & the evaluation work in time in ace
Training. cordance with the instructions issued

in this regard.

17. Tamu Nadu - « State Council of Edu- The question of constituting a
cational Research & Stecring Committee is under con~
Training. sideration and further steps for
evaluation of text books will be
taken in consultation with the
Steering Committee.

18. Uttar Pradesh +  Committees appointed by —
the Government.
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19. Madhya Pradesh .

Madhya Pradesh Text -

The Jist of books to be evaluated has

books Co and been prepared. This will be revi-
M.P. ewed by the expert Committees in
Board of Edueation. accordance  with the guidelines

Union Territories
1. Arunachal Pradesh.

NCERT and CBSE

issued by the NCERT.

In Arunachal Pradesh, NCERT tcxt-
books are being used from classes
I-VIII and CBSE textbooks from
classes IX-XIII.

2. Chandigarh State Institute of Educa-
tion

3. Delhi Classes I-VIII Committee A Committee has been constituted for
under the Chairman- evaluation of textbooks prepared
ship of Addl. Director by Delhi Adioinistration and Jamia
of Edun. Delhi. Milia. The guidelines prepared by

Classes IX-XII CBSE

NCERT have been circulated to the
experts foi revision of Hindi, English,
Sanskrit, Urdu and Home Science
textbooks.  Evaluation reports are
being received and necessary changes
will be incorported in the next edi~
tion of these books to be published
by May, 1982. History books and
Language books for classes I to VIII
prepared by NCERT will be evalu-
ated by them. For classes IX to
XII CBSE is the prescribing
authority who will undertake the
cvaluation of these textbooks.

4. Goa, Daman, and Diu. State Instituted of Edu- Action is being taken according to the

cation.

5. Lakshadwecp . .

6. Mizoram * . .

instructions issued.

Since they are following the syllabus
and textbooks prescribed by  the
State of Kerala in their schools,
there is no need to take up the evalu-
ation separately. The SIE, Kerala
is atready undertaking this task.

A Committee under the Chairmanship of President, Mizoram Board

of School Education has been constituted to examine this

matter.

Decision on the Report of Director
General of Heaith Services regarding
Junior Doctors

666. SHRI K. A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state the de-
cision taken by Government on the
Report of Director General of Health
Services regarding the revision of pay
scales and stipends of Junior Doctors
and interns, submitted to the Ministry

of Health and Family Welfare on the
17th November, 19807

THE MINISTER OF STATE IN THE
MINISTRY O FHEALTH AND FAMI-
LY WELFARE) SHRI NIHAR RANJAN
LASKAR): The Government has re-
jected the recommeéndations comtained
in the Report of the former Director
General of Health Bervices regarding
rationalisation of pay scales/stipends
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of the Residents and interns, which
was received in the Ministry of Health
and Family Welfare on 24-11-1980.

Daitari__Banspani Line

667. SHRI HARIHAR SOREN: Will
the Minister of RAILWAYS be pleased
to state:

(a) the total amount allotted for the
construction of the Daitari-Banspani
railway line;

(b) what is the estimated cost of
this proposed railway line;

(¢) whether the construction of this
railway line will be completed by the
end of the current financial year; and

(d) the progress made so far in this
, regnl;d?

'I‘H_E DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
CENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) An amount of Rs. 50
lakhs has been allotted for the Jakha-
pura-Banspani project in 1981-82 bud-
get. Daitari-Banspani section forms
part of this project.

(b) The total cost of the scheme will
be between Rs. 65 crores and 70 crores
at present price levels.

tc) No.

(d) The first phase vizt Jakhapura
Daitari has been opened to traffic in
March, 1981. Work on the second
phase i,e. a length of 95 kms, from
Daitari to Keonjhargarh will com-
mence shortly,

News Item captioned “Adulteration
High Prices and Shortages”

668. SHRI HARISH KUMAR GANG-
WAR; Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a), whether Government’s attention
have been drawn to the News item
captioneq “Adulteration, High prices
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and Shortages” appearing in Indian
Express on July 29, 1981;

(b) if so, the reaction of the Gov-
ernment thereto;

(c) what steps have been taken to
ensure bringing down the prices and
making things available besides ensur-
ing their purity;

(d) have sampies of pure ghee, mus-
tard oil and other edible oils; butter
etc., been lifted during the last 3
months with what results, from the
producers/manufacturers,

(e) is it a fact that Prevention of
Food Adulteration Act Inspectors
show favour for some consideraticm
at the time of raiding retailera shops,
explo’'t them and those who fail to
oblige fal] prey to them, if so, what
steps_have been taken by the Govern-
ment towards this including assessing
the assetg wealth possessed by them;
and

(f) should Prevention of Food Ad-
ulteration Act be not amended to en-
sure that as far as possible samples be
lited only the manufacturers/whole-
salers except when doubt exists about
a retailer?

THE MINISTER OF STATE IN THE
MINISTRY OF IHEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes.

(b) and (¢). The supply of essential
commodities and their prices is the
concern of Ministry of Civil Supplies.
The honourabie Member may kindly
put a separate question in the name of
Minister of Civil Supplies.

(d) and (e). The information is
being collected from State Govern-
ments/Union Territoies and will be

laid on the table of the Sabha in due
course,

(f) This contains a suggestion and
requires examination.
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Central School at Darbhanga

670. SHRI HARINATH MISRA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether establishment of a
Central School at Darbhanga in Bihar
has been finalised; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). No
proposal for opening a Kendriya
Vidyalaya (Central School) at Dar-
bhanga has been received by the Ken-
driya Vidalaya Sangathan from an ap-
propriate sponsoring authority in the
prescribed manner.

Incidence of Gasteroenteries and
Cholera among construction Workers
at Asian Games Projects

671. SHRI K. MALLANA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government's attention
is drawn to the News item captioned
‘concern over cholera cases at Asiad
site’ in the Hindustan Times dated the
28th July, 1981 that the high incidence
of gasteroenterits and cholera among
construction workers at the Asian Ga-
mes projects is causing much concern
in the Capital;

(b) if so, the number of cholera
cases as well as malaria have been
detected by Government during
1980-81; and

(c) measures taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR] NIHAR RAN-
JAN LASKAR): (a) Yes.

(b) Only one positive cholera case
and 8 cases of gasteroenteritis have
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been reported by the Municipal Corpo- The number of Cholera cases as well
ration of Delhi among construction as Malaria cases reported during the
workers at Asian Games Projects. yvears 1980-81 are as under:
Cholera Gastroenteritis
19f0 1981 1980 1981
Cases Deaths Cases Death; Cases Deaths Cases Deaths
494 21 333 4 1722 27 1647 15
Malaria i
Year Cases )
1980 68227
1981 21322
(upto 25-7-81)
(¢) Preventive measures in regard States without Medical Colleges

to Cholera and Gastroenteritis have

been taken by the Municipal Corpora- .
672. SHRI AJOY BISWAS: Will the

tion of Delhi in the Asian Games Pro- .

jects., The Education  Bureau of M:nister of HEALTH AND FAMILY

Municipal Corporation are giving con- w ARE be pleased to state:

tinuously vide publicity in connection

with the Cholerinations of wells and (a) the names of the States where

hand pumps. Door to door inocula- there is no medical colleges;

tions in the affected areas has been

given. (b) the number of seats for the
In general the anti-larva] measures Medical students allotted by the Cen-

in Delhi have been intensified. Fog- tre for these States for the last 3 years;

ging operations are also undertaken State-wise, year-wise; and

and domestic and outdoor breeding of

mosquito are checked and immediate (¢) the increase in  population of
remedial measures are undertaken. these States during the last 3 years,
110 Malaria Clinics and 400 Fever State-wise?

Treatment Depots are functioning {o

detect and treat the malaria cases.

The rural areas as well as the con- THE MINISTER OF STATE IN TEE
struction project sites including labour MINISTRY OF HEALTH AND FAMI-
huts of the construction sites of Asian LY WELFARE (SHRI NIHAR RAN-
Games Projects have already bpeen JAN LASKAR): (a) to (c): Statements
sprayed by BHC. are placedq on the Table of the Sabha.
Statement—I

8. Names of States & Union Territorics without No. of seats allocated from the
No. Medical College (s) of their own Central Pool

1978-79 1979-80  1980-81

(i) Andaman & Nicobar Islands . . i . 10 10 10
(ii) Arunachal Pradesh - . . . . . . 15 15 17
(iii) Miwh . . = . . . - . 5 5 4

(iv) Dadra & Nagar Haveli -«

-
L
.
.
.
L
w

- ——
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(v) Lakshadweep, Minicoy Administration . . . 4 4
(vi) Manipur « ¢+ = « s e . e 9 9 9fles
(vii) Meghalaya + -+ « e e e 4 s 6
(viii) Mizoram .« . e e e e 12 12 12
(ix) Nagaland *+ + * e e e e 1 13 1342ee
T —— ——
(x) Sikkim R . . . . . . . 11 11 14
_ (xi) Tripura *+ *+ * e+ e e e 30 32 32

N.B. ** Nagaland—2
Manipur—]

Statement—II

nt

Given by Govt. of Orissa specifically for them but included
them in seats reserved for the Centrai Governme

Population Figures (IN HUNDRED)

sl State/Union Territory.

1979

1980

1981

Percent

-

Increase

No. _(Pro- (Pro- (Pro- 1979-80 1980-81
jected)  jected)  visional)

1 2 3 4 3 6 7
i. A.& N. Islands . . 1,728 1,807 1,883 14.57  +4.21
fi. Arunachal Pradesh . 5,998 6,175 6201  +2.95 +1.72
iii. Chandigarh =+ -+ . 4,530 4,842 4,501 +6.89 —7.04
iv. Dadra & Nagar Haveli . 85§ 870 1,037 +1.75 +19.20
v. Ial;ﬁt;:eadmo}oy Admn. . 3st 355 402 +1.14 +13.24
vi. Manipur . . 13,791 14,212 14,114  43.05 ~0.69
vii Meghalaya . . . 12,550 12,881 13,283 +2.64 +3.12
viii. Nagaland + 6.714 6927 7,733  +3.17  +11.64
ix. Mizoram . . N.A. N.A. 4878 N.A. N.A-
x. Sikkim + o+ - 2457 2494 13,150 +1.51  +26.30
xi Tripura - . . . 19,860 20,446 20,474 42.95 +0.14
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Bweag statements by Bangladesh Lea-
ders about new Moore Island

673. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI MADHAVRAQO
SCINDIA :

SHRI RAJESH KUMAR
SINGH:

'Will the Minister of EXTERNAL
AFFATRS be pleased to state:

(a) whether it is a fact that on 31st
July, 1981 India expressed her deep
concern over the successive press state-
mentg and comments made by certain
important Bangladesh leaders and offi-
cials on New Moore Island and Farak-
ka watlers;

(b) if so, whether India has convey-
ed its feelings to the Bangladesh and
has pointed out that these statements
will not be conducive to the Indo-
Bangladesh relations;

(c) whether India has taken any ini-
tiative to resolve these issues;

(d) if so, what are ihe steps taken
or initiated by India; and

(e) to what exient they have succe-
eded?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Senior members of
the Bangladesh Government have
made some controversial statements on
certain bilateral problems between the
two countries. The Government of
India hag expressed its regret suita-

bly.

(c) to (e). Consistent with our des-
ire to maintain and promote friendly
relatlons with all our neighbours, in-
cluding Bangladesh, we have been dis-
cussing outstanding bilateral issues at
various levels including the highest
level with the Government of Bang-
ladesh and through diplomatic chan-
nnels. These discussions are still con-
tinuing.

SRAVANA 29, 1903 (SAKA)
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Efforts made by non-aligned Minister-
ial Committee to end Iran.Iraq War

675. SHRI R. L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether some suggestions to
bring about a cease-fire in the ten-
month old Iran-Irag war have been
formulated by the non-aligned minis-
terial committee appointed for the pur-
pose;

(b) if so the broad outlines thereof;

(c) whether these suggestions have
been put to the warring countries; if
50, their reaction thereto; and
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(d) what progress has been made so
far to bring about an end to the
Iran-Iragq war by the non-aligned four
members commitiee set up for the pur-
pose?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Non-Aligned
Ministerial Committee has formulated
some ideas to resolve the Irag-Iran
conflict. These, however, are for the
purposes of detailed discussions with
the two sides with a view to bringing
about a political, peaceful, just and
honourable solution in accordance with
the principles laid down in para 86
of the New Delhi Declaration.

(c) and (d). The Committee has so
far paid three vis'ts io Tehran and
Baghdad. The last visit was from
August 6 10 9. In iheir discussion
with the Committee, the Iraqi and Ir-
anian leaders have reiterated their
known positions, while favouring the
continuance of the Committee's efforts,
The Committee has conveyed to the
two sideg its readiness to continue its
efforts whenver they are found use-
ful.

Revenue from Freight Traffic

676. SHRI HANNAN MOLLAH: Wil
the Minister of RAILWAYS be pleased
to state:

(a) Yearwise revenues earning from
the freight traffic during the last three
years; and

(h) steps taken to increase it?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-~
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Year-wise revenue
earning from freight traffic during the
last three years are as under:—

(In crores of rupees)

1978-79 1305.41
1979-80 1440.44
!  1980-81 161951
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(The figures for the year 1980-81 are
provisional as the accountg for the year
have not been closed finally).

(b) 'To increase revenue from freight
traffic suppplementary charge of 5
per cent upto a distance of 500 kms.
ang 10 per cent beyond 500 kms. on
loan consignments and 10 per cent for
all distances on small consignments
was levied with effect from 1-4-79 on
all commodities except salt for human
consumption. The exemplion from
the levy of earlier supplementary
charges which a few commodities were
enjoying was also withdrawn with
effect from 1-4-T9.

From 15-7-80 an additional supple-
mentary charge of 15 per ceni was
levied on all goods traffic whether in
wagonloads or in smalls including
livestock but excluding foodgrains, pul-
seg, edible and hydrogenated oils, su-
gar, salt NOC, Chemical measures,
kerosene oil, firewood and charcoal,
sugarcane, fruits and vegeiables fresh
including bananas, onions, potatoes,
milk, medicines, safety matches, and
fodder (grass dry or grass green). The
traffic booked io North Easiern Re-
gion was, however, exempted beyond
Siliguri Jn./New Jalpaiguri Jn. on
the N. F. Railway from the levy of
this supplementary charge.

With effect from 1-4-81 the levy of a
further supplementary charge of 15 per
cent has been imposed on all goods tra=-
ffic including livestock but excepting
salt NOC_ firewood, charcoal. milk and
medicines. Vegetables NOC, potatoes
and onions have, however, been subjec-
ted to a supplementary charge of 10
per cent only.

Besides many new managerial inno-
vations have been introduced in Rail-
ways like running of block rakes from
end to end, running of heavier freight
trains with modern diesel and electric
traction etc. since *he close of last year
which have enabled the Ra'lways to
reduce the wagon turn round and ime
prove the total tonage carried which
has resulted in bringinng more freight
earnings to the Railways.
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Construction of Ceuiiat School
At Hublj

877. SHRI F. H. MOHSIN: Will the
Minister of EDUCATION AND SOC-
IAL WELFARE be pleased to state:

(dy~whether it is a fact that the
<construction work of the Ceniral
School at Hubli has been stopped for
about 10 meonths;

(b) if so, the reasons therefor;

(c) what steps are being taken to
commence the construction work and
when it is likely to be completed;

(d) whether the work is being done
departmentally or through the con-
tractors; and

(e) it through
names?

contraclors therr

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL)Y- (a) to (e). The
Kendriya Vidyalaya Sangathan have
assigned the work of construction of
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(Central School), Hubll, to the Stater
P.W.D. who in turn have engaged M/s.
M. K. Shet as controactors, The
construction work has been stopped
w.ef. 29-11-1980 due to some dispute
between the State P.W.D. and the
contractor. The State P.W.D. have
taken stepg to rescind the old contract
with M/s. M. K. Shet and call for
fresh tenders. According to the State
P.W.D, the bullding is likely to be
completed by the end of 1981.
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Primary Schools opened since 1977

679. PROF. RUPCHAND PAL:
SHRI SAIFUDDIN CHOU-
DHURY:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) the total number of new primary
schools set up in different States,
State-wise since 1977; and

(b) the total amount of money san-
ctioned and disbursed State-wise to

promote and develop primary educa-
tion since 19777

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Information on
new elementary (primary and middle)
schools set up between 1977-78 and
1979-80 is given in the statement at-
tched as statement I.

(b) The Plan outlays approved for
each State/Union  Territory since
1977-78 till 1981-82 are detailed in the
statement attached as Statement II.

Statement [

Primary School opened since 1977

S.No. State/Union Territory

No. of No. of | No. of

elementary  ele- new cle-

schools in mentary mentary
schools

1. Andhra Pradesh . . . .
2. Assam . . . . .
3. Bihar . . . . . .
4. Gujarat . . . .
S. Haryans e e e
6. Himachal Pradesh . .
7. Jammu & Kashmir . .
8. Karnataka . . . . .
9. Kerala . . . . .

197677 schools

197980 1977.58
.« aT64  4a427 2,663
.+ 23796 25271 1475
.« 61,666 6451  (—215)
« . 2256 24,000 1,434
. . 5,899 6,047 148
.. 524 5,508 264
-« 8008 903 1,023
.o 33474 34431 957

. . 9,722 9,710
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1 2 3 4 5
10. Madhya Pradesh . . . . . . 60,604 63,957 3,383
11. Maharashtra s e . . . . . 48,631 49,375 744
12. Manipur . . . . . . . . - 3,803 3,840 37
13. Meghalaya . . . . . . . 3,713 3,985 272
14. Nagaland . . . . . . . . 1,314 1,409 95
15. Orissa . . . . . . . . 38,070 39,377 1,307
16. Punjab . . . . . . . . 11,379 13,993 2,614
17. Rajasthan C o+« o« e« .« 24502 26454 1,952
18. Sikkim . . . . . . . . 258 353 95
19. Tamil Nadu . . . . . . ' 33,036 33,347 311
20. Tripura : . . . . 1,808 1,900 92
21. Uttar Pradesh . . . . . . * 76,430, 83,419 6,989
22. West Bengal . . . ’ . . . 44,904 46,086 1,182
23. Andanam & Nicobar Islands L 190 203 13
24. Arunachal Pradesh . . . . . . 800 933 133
25. Chandigarh . . . . . . . 62 66 4
26. Dadra & Nagar Havels . . . . . 162 156 (—6)
27. Delbi . . . . . . . . 1,972 1,962 {=~=10)
28. Goa, Daman & Diu . . . . . . 1,022 1,105 83
29. Lakshadweep S 23 21 (—2)
30. Mizoram . ' . . . . . 734 777 43
31, Pondicherry . . . . . . . 370 375 5
India 5,65926 592,969 27,043

N.B.I. : The statement excludes clomentary classes/sections opened in elementary and
high/higher secondary schools.

NBIL : The decrease in the number of elementary schools in m few States wus mainly
due to upgradation. _
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Statement
Primary Schools opened since 1977 (Rupees  in lakhs)
gr_m. States/U.T"is 1976-77  1977-78  1978-79 1979-80 1980-B1 19B1-B2
1. Andhra Pradesh . .. 180 339 360 275 300 420
2. Asam. . . 300 428 567 450 767 8go
g. Bhar . . . 709 1095 1450 980 1059 2073
4. Gujarat . . 210 5;2 691 2Bo 345 460
5. Haryana . £35 225 268 201 300 399
6. Himachal Pradesh 47 125 170 15 135 16o
5. Jammu & Kashmir 9r 170 230 200 250 325
8. Karnataka . . 160 304 495 179 165 133
9. Kerala . . 167 308 530 207 250 320
10. Madhva Pradesh . 350 520 %20 610 G50 goo
t1. Maharashtra . 325 436 780 quu 925 300
12. Mampur . . 32 41 6o 53 70 95
13. Meghalaya . 25 62 99 51 85 9o
14. Nagaland . 18 82 96 42 70 8u
15, Orissa. 430 623 657 Ju0 350 485
16. Punjab . 472 846 900 195 AL 421
17. Rajasthan . 550 675 850 520 460 290
18, Sikhim 29 472 64 50 56 e
19. Tamil Nadu 50 352 438 400 200 240
20. Tripura . 42 47 91 56 75 120
21. Uttar Pradesh . 620 1031 1500 950 850 1350
22. West Bengal 575 g 2050 1654 2026 2100
23. Anaiman & Nicoba
Islands . 23 33 56 53 71 70
24. Arunachal Pradesh 30 93 8o 108 229 325
25. Chandigarh . . 30 38 52 75 63
26. Dadra & Nagar Haveli 5 8 I 7 15 18
27. Delhi . . . 144 395 434 3200 555 550
28, Goa, Daman & Diu 7 32 27 30 74 53
29. Lakshadweep . . 6 7 9 13 ry
30. Mizoram . . 12 29 44 46 53 70
31 ?fdkhm - 6 40 47 2t 40 29
. v Towag. i ol - . 35-;4:? 10402 '.::3-9'10 8787 10114 3340 il
B e T -
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Programme of ASIAD Games

680. SHRI PIUS TIRKEY:
SHRI K. P. SINGH DEO:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
1o state:

(a) whether Government are fully
aware about the time bound program-
me of Asiad Games;

(b) what is the approximate estimat-
ed expend.ture of various Government
departments about the Asiad Games;
and d:

(c) when the work ig likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL  WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) The estimated expenditure on
Asian Games {o be met by the Minis-
try of Education is Rs. 54.83 crores.
In addition to this, DDA will be in-
curring an expenditure of Rs. 9.35
crores and the NDMC will be incurring
an expenditure of Rs. 2.75 crores.

(¢) The work ig expected to be com-
pleted well before November, 1882
when the Asian Games are scheduled
to be held.

. Grantg to Universities including
- Mithila and Sanskrit Universities
in Bihar

681. SHRI BHOGENDRA JHA: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased tfo
state:

(a) the total amount advanced as
Developmental and other grants to
each of the Universities in the country
and particularly in Bihar during the
last three years;

(b) what amount has been granted
to individual colleges umder Mithila

University and Sanskrit University in~

Bihar gquring the last three years; and
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(c) whether the Kalidas-Vidyapati
College of Uchchaitha, Kalidas Col-
lege of Chandouna and M. S. College
of Jayanagar under Mithila University
have been sanctioned development
grants leave situated in backward
areas and if so, details thereabout and
if not, reasons therefor?

THE MINISTER OF STATE IN THE.
MINISTRIES OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUL): (a) A statement
showing grants paid by the University
Grants Commission to Universities in-
cluding those in Bihar during 1978-79,
1979-80 and 1980-81 is laid on the table
of the House, (Placed in Library. (See
no, LT-2665/8).

(b) The amount paid by the Univer-
sity Grants Commission to the Colleges
affiliated to Mithila University for
development schemes during 1978-79 to
1980-81 is given in the statement
laid on the Table of the House. Placed
in Library. (See no. LT-2265/81). No
grant has been sanctioned by the Com-
mission to the Colleges affiliated to
K. S. Darbhanga Sanskrit University
as they are not included in the list of
Colleges brought under Section 2(f) of
the UGC Act,

(¢) The Kalidas-Vidyapati College of
Uchchaisha, Kalidas College of Chan-
douna and M. S. College of Jaynagar
are not eligible to receive grants from
the Commission as they are not in-
cluded in the list of Colleges brought
under Section 2(f) of the UGC Act.

Late Running of Trains

682. SHRI SUBODH SEN: Will the
Minister of RAILWAYS be pleased tor
state:

(a) why the railway administration
is shy to state how for the late running
of trains is caused due to freight traing
taking precedence over mail/express/
passenger trains, Super-fast trains
causing delay to other traing mechani~
cal failures due to use of over-aged
rolling stock; over saturation.of. line
capacity creating boltle-mecks in pame
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ra'ns, interruption to through
& of traffic due tfo accidents
afg .. ed restrictions imposed due to
bad 153::1: and over-aged bridges; and

= (b) what steps have been taken to
mrrove the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL~
LIKARJUN): (a) Since passenger car-
rying trains are scheduled to run on
charted paths, normally running of
freight traing and superfasts trains
does not effect their punctuality. How-
ever, mechanical failures, accidents
and unforeseen speed restrictions
effect punctuality,

(b) The punctuality performance of
passenger  carrying trains is being
watched closely at all levels and caus-
es of loss of punctuality are being
analysed. Concerted efforts are made
to improve the running of trains by
attending to the aspects like indiscri-

minate alarm chain pulling, rolling
stock failures, locomotive failures,
accidents.

General Managerg are giving per-
sonal attention to punctuality. Avoida«
ble detentions are gone into in
details and staff responsible are iden-
tified for suitable action against them.,

Liaison is being maintained with
the State Governments concern-
&3 to check the incidence of alarm
chain pulling, disconnection of hose-
pipes and miscreant activities.

Indo.Bangladesh Relations

683. SHRI CHITTA BASU: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

5. (a) whether the Indo-Bangladesh re-
lations are under strains now because
of the disputes relating to territorial
rights over the New Muoore Islands,
Farakika and the sharing of Ganga
Watery, ratification and. implements-

tion of 1974 land boundary agreement,
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and delineation of the maritime ana- .
riverline boundaries;

(b) if so, the respective positions of
the two governments on these Issues;

(c¢) whether the Government, as a
general policy wants improvement ot
the bilateral relations; and

(d) if so, the steps already taken or
proposed to be taken in that direction?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ): (a) to (d). Eversince the dec-
laration of independence, relations bet-
ween India and Bangladesh have been
traditionally close and friendly. As is
the case beiween two  neighbours,
there have heen differences over some
bilateral questions. At times these
differences have caused some tempo-
rary tension. However, the two
Governments have agreed that these
problems can best be solved through
peaceful bilateral negotiations. All the
issues referred to in this Question are
under active discussion with the Gov-
ernment of Bangladesh and it is our
expectation that we will be able to
find acceptable solutions for all of
these. Governments policy is one of
seeking friendship with all countries
and particularly with our neighbours
such as Bangladesh. Consistent with
this policy it has been our endeavour
to resolve all outstanding problems
through discussion and also to increase
cooperation and exchanges in gll
fields.

Supply of Sub.standard Medicines to
Government Hospitals ang C.G H.S:
Dispensaries

684. SHRI R, L. P. VERMA: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that the
medicines supplied to patients through.
government hospitals and C.G.H.S.
dispensaries are of sub-standard and
poor quality; \

(b) whether same of the medicines.
sold in the mazket' are adulterated::
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with foreign material and cases have
been brought to the notice of the Gov-
ernment;

(¢) if so, what preventive and cor-
rective measureg have been taken
in this regard and action initiated
against the manufacturers of adulte-
rated med'cines; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (d). The
infomation is being collected and will
be laid on the Table of the Sabha.

Wages/Emoluments in Railways

685 SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be

The minimum wages/emoluments’in
Railways and the same in Railways of
d fferent developed and developing
countries in terms of rupee value;
separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
DEPARTMENT OF pPARLIAMEN-
TARY AFFAIRS (SHRI MAL-
LIKARJUN)- (1) The minimum wage
of Group ‘D’ employee on Indian Rail-
ways 15 Ry 196/- p.m. His total emo-
luments work out to Rs, 370/~ p. m.

(2) The requisite information in
Railways of diTerent developed and
developing countr'es in terms of rupee
value is not available with the Rail-
way Ministry.

Unqaulified Doctors in Rural Areas

688. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have
found itself in a dilemma in the con-
teéxt of lakhs of “ungualified doétors”
1:;nctisiug especially iy "the' country
side;
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(b) if so, the estimated nunPati _
such doctors practising in v¢ g
fields of medicine in the co q

and " ﬁd

(¢) what steps Government pro-
pose to take to utilise these semi-
skilled medicos without risking
human life?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) No survey to ascertain the
number of “unqualified doctors” in
various fields of medicine has been
undertaken so far,

(¢) In 1978, the State Governments:
were advised to consider the question
of making suitable provisions in the
State Medical Council Acts to the
enlistment of all the unqualified medi-
cal practitioners in the State Medical
Registers, with certain qualifications
and experience, on a particular date
as fixedlappointed by the State Gov-
ernment.

Free supply of School Dresses to S.C.
and S.T. students..

687. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state the names of the
States who are providing school
dresses free of cost to Scheduled
Caste and Scheduled Tribe girl stu-
dents and the number thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SQOCIAL WELFARE (SHRIMATI
SHEILA KAUL): Based on available
information, a Statement giving the
names of States Union Territories pro-
viding free uniforms to primary school
children .(including Scheduled Cgstes
and Scheduled Tribes girls), and the,
number of children covered during
1980-81 is attached.
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153
. Statement
Free Supply of School Dresses for S.C. and S.T. Students
(Figures in lakhs)
S.No. State/U. 1\ Coverage under the Scheme of provision of Remarks, if any
free umforms to primary school children
during 1g8o-81
Total 5.C. 8. T. Others
! 2 3 4 5 6 7
1. Andhra Pradesh . . . . ‘e The State Tribal Wel«
fare and Social Welfare
Departments operate
incentive programmes for
SC and ST children.
Specific information is
not available.

2. Assam . . o- 6o o- o8 0 40 0-12 Only for girls.

g. Bihar . . . o-38 o-o8 0- 11 o- 19 Only for girls.

4. Gujarat . . 030 .. o 30 ‘e For ST children only;

e girls’ coverage not known,

5. Haryana . . o' 26 o-26 . . For SC girls only.

6. Himachal Pradesh . o 17 008 0- 01 o 08 Only for girls.

7. Jammu & Kashmir . o' 05 .- . .. For girls only Number
of SC girls not known.

8. Karnataka . . o 10 . o' 10 . For ST girls only.

9. Kerala . . . . o . . Information not available.

10. Madhya Pradesh . - - . . Do.

11. Maharashtra . . o-38 . .. . Details of coverage
including SC & ST girls
not available.

12. Manipur . . . . . . Precise information not
available.

13. Meghalaya . . 0" o2 . 0° 02 . All ST students. Coverage
of girls not available.

14. Nagaland . . .. - .- .. e

15. Orissa . . . o067 022 025 0-20 Only for girls.

16, Punjab . . . . . . . .o

17. Rajasthan . . 3 32 1-98 1-34 Nil  Only for SC and ST-
Coverage of girls
available.

18. Sikkim . . - .. . . . ..

19. Tamil Nadu . . . . . e Number of beneficiaries
not known. But uniforms

arc supplied by Govern-
ment and through volune
tary contribution to SQ
children in classes I—VIIX
inHarijan Welfare Schools.
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1 2 3 4 5 7

i .. . . SC & ST te figures for S

. T wos oo (58 e A

girls)

21. Uttar Pradesh . 0 40 o-24 o' o2

22. West Bengal . . Informations not available,

239. Andaman & Nicobar
Islands . . 0" 009

24. Arunachal Pradesh . - . .

25. Chandigarh Adminis-
5 tration . . 006 0- 06

26. Dadra & Nagar
Haveli . . Information not available.

27. Delhi . . - Information not available,

28. Goa, Daman & Diu . . -
29. Lakshadweep . . .. .e -
30. Mizoram . . 0-045 .. 0:045

31. Pondicherry . . 0-03325 0-03325 .

o- 14 Coverage of girls not avail-
able.

Free uniforms are supplied

to all SC and ST girls
students and 40% of
other girl students in
rural areas. Coverage not
available.

Free uniforms are supplied®

to students of parents
with income below RS.
2500[- per annum.

For SC only . Coverage of
girls not available,

SC and ST students are
supplied uniforms, but
details are not available.

Poorer children in ele™
mentary classes are su
plied uniforms by MCD
NDMC and Delhi Admi-
nistration. Coverage not
available.

£
For ST only. Govcrngu
of girls not available.

SC irls only. D
198182, roposed
coverage uthézﬁl girls.
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Demand of a Public enquiry into the
Major Rail Accidents by the Railway

Employees hiihg,

688. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether Government are
aware that the railway employees
have expressed deep concern at the
alarming rise in accidents and de-
manded that a public enquiry should
be undertaken at least into the major
accidents like Vaniyamoadi and Bag-
mati and to give their organisations
an opportunity to present facts;

(b) if so, the names of the organi-
sations who demanded the above;
and

(c) the reaction of the Govern-

ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) All India Loco Running Staff
Association, All India Railway Em-
ployees Confederation, All India
Guards Council, All Indian Railway
Commercial Clerks Association, In-
dian Railway Ticket Checking Staff
Association, Indian Railway Traction
Workers Association, All India Car-
riage & Wagon Staff Council Indian
Railway Loco Mechanical Staff As-
sociation, Indian Railway Signal and
Telecom Staff Association, All In-
dian Railway Cash Department Em-
ployees Association and All Indian
Railway Ministerial Staff Association.

(c) Since all the major accidents
have been inquired into by the Com-
missioners of Railway Safety, who
are a statutory authority functioning
independently under the administra-
{ive control of the Ministry of Tour-
lsm & Civil Aviation, no further en-
quiry into these accidents is con-
sidered necessary.
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. .Request for Foung for the seconll..
Hooghly Bridge

689. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) is it a fact that the Govern-
ment of West Bengal has requested
for the release of additional eight cro-
res of rupees for the current year for
accelerating the work of the se-
cond Hooghly bridge in Calcutta;

(b) it so, what is the reaction of
the Government thereto;

(¢) are the Government aware
that this is a very vital bridge for
organising Calcutta’s traffic and its
construction was being dragged over
years; and

(d) if so, considering that the Go-
vernment of West Bengal now ex-
pects to complete four main pillars
of the bridge by July, 1982 will the
Government consider request for
money favourably?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). The Second Hooghly
Bridge at Calcutta is a State Project
as it falls on a State road, West Ben-
gal Government are, therefore, prim-
arilv concerned with all matters per-
taining to this project. However,
in order to assist the State Govern-
ment financially in the construction
of this bridge, the Government of
India have agreed to provide Loan -
assistance to the State Government
for this project to a limited extent.
Against this loan assistance, the bud-
get_ for 1981-82 includes a provision
of Rs. 12 crores out of which Rs. 5
crores have already been released to
the State Government. They are
now asking for the release of the
remaining Rs. 7 crores for which
some clarifications have been called
for from them. It is difficult to indi-
cate the position regarding *1982-83
at this stage which would prima Yoeie
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depend upon a number 6F facters in- m’ w20 - fazelt .
cluding the availability of resources _l'ﬂ ad . ﬂ'\"(_ ~ #
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Foreign offer for External Coverage
of Asian Games

691. SHRI M. RAM GOPAL RED-
DY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that Asian
Games Steering Committee has failed
in its efforts to obtain a foreign offer
for external coverage of Asian Ga-
mes; and '

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No,
Sir. :

(b) Does not arise,
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Appointment of Academic Personnel
in JN.U.

892. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the names of the academic per-
sonnel appointed in Jawaharlal Nehru
University along with the respective
post to which they were appointed
and the last post they held before ap-
pointment; and

(b) the names of the books and arti-
cles that each academic personnel has
to his/her credit alongwith the names
of the publishers, place and years of
publication beiore and after appoint-
ment?

THE MINISTER OF STATE.IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b): The
information is being compiled by the
University and will be placed on the
Table of the Sabha in due course.

Special Leave to Government Servants
Suffering from Conjuntivities

693. SHRI KRISHNA PRATAP
SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government servants
suffering from conjunctivities disease
are granted any special leave and it
not, the reasons thereof; an:.!

(b) if so, the details thereof?
1437 1L.5—§6
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THE MINISTER OF STATE:IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b): No. Gov-
ernment servants are expected to uti-
lise their Casual Leave or other leave
at their eredit for such short duration
diseases.

Revenue Accrued to Railways during
April—July 1981

694. SHRI PRATAP BHANU SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Indian
Railways have earned more revenue
dur'ng the last four months ie., April
to July, 1981 in passenger fare and
goods freight;

(b) if so, the details thereof; and

(¢) quantity, value and percentage
of increase in comparison to achieve-
ments of the same period of the pre-
vious year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. Indian Railways
have earned more revenue during last
4 months in passenger fare and goods
freight ag per actuals of April—June,
1981 and Approximate earnings for
July, 1981.

(b) and (c): A detailed statement is
attached.
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Conjunctivitis in the Capital and Im-
prot import of Drugs therefor

695. DR. KARAN SINGH: Will the
Minister of HEALTH AND FAMILY
'"WELFARE be pleased to state:

(a) whether a massive epidemic of
conjunctivitis swept the capital recent-
1y;

(b) whether a cure for this is avail-
able in Japan; angd

(c¢) whether the required drug was
importeq to deal with the epidemie and
what alternative arrangements were
made to provide medical relief to suf-
ferers?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELLFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes.

(b) and (c¢). No information ‘s avail-
able regarding a cure for this in Japan.
Hence the question of importing drugs
from Japan did not arise. However,
arrangements were made in various
Hospitals for proper diagnosis and
treatment of the patients. Also wide
publicity was given in All India Radio,
Press and Doordarshan about how to
prevent infection,

ax f1AY weadt w0 WS 7 WA
aa g
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Progresa made by Nehru Yuvak Ken-
dras

697. SHRI VIRDH] CHANDER
JAIN: Will the Miniseer of EDUCA-~
TION AND SOCIAL WELFARE be
pleased to state the progress of the
scheme of Nehru Yuvak Kendras set
up in 1972 for mobilising the rural non-
student youth?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL  WELFARE (SHRIMATI
SHEILA KAUL): Starting with the
establishment of 80 Nehru Yuvak Ken-
dras in 1972, the number of sanctioned
Nehru Yuvak Kendras at present is
255, out of which 192 are already
functioning. All the States and Union
Territories have at least one Kendra
sanctioned now. It is proposed to
cover all the districts in the country
by a Nehru Yuvak Kendra each by the
end of the current Five Year Plan.
The scheme has been reviewed by
various committees. On their recom-
mendations, efforts Have been made to
make improvements in the implemen-
tation of the scheme. The budget
provision for the scheme during 1981-82
is of the order of Rs. 17060 lakhs
(Plan and Non-Plan) as compared to
only Rs. 21.00 lakhs during 1972.
During the current Five Year Plan a
provision of Rs. 500.00 lakhs has been
made. The Nehru Yuvak Kendras
have also been allocated National Ser-
vice Volunteers for promotion of adult
education and the ongoing programmes
of the Kendra. Funds for establish-
ment of adult education centres pre
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being sanctioned separately. Emphas-
is iz now being given on organisation
o! programmes which could develop
the total personality of the youths and
make them socially useful, tunctionally
eficient and economically productive
to the extent possible.
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_Rail Coach Factory in U.P.

700. SHRI VIRBHADRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a), whether it is a fact that a Rail
Coach Factory is being set up in U.P.;
-

(b) if so, what would be its cost and
capacity;

(c¢) location of this factory;

(d) whether this will be with foreign
collaboration; and

(e) if so, the amount of foreign ex-
change involved therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKA-
RJUN): (a) to (¢). In view of increase-
ing demand for Railway coaches there
is a proposal under consideration for
setting up a new Railway Coach Pro-
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duction Unit. The proposal has been
forwarded to the Planning Comm'ssion
for their clearance of the proposed
Project. On receipt of the Planning
Commission’s clearance, a project re-
port will be prepared to include details
regarding scope, cost, location etc., of
the Coach Factory.

(d) and (e). The question of foreign
collaboration is under examination. The
amount of foreign exchange involved
in collaboration is not known at this
stage.

Disarmament

701. SHRI JAI NARAIN ROAT: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that India
has called for reconciliation of diver-
gent security concerns through a sin-
cere dialogue fur achieving the goal of
general and complete disarmament;
and

(b) if so, the details thereof and the
reaction of various nations thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes, Sir, On
assuming Chairmanship of the Com-
mittee on Disarmament (CD) in Gene-
va for the month of July, 1981—in ac~
cordance with the established tradition
of monthly rotation of chairmanship
of the Committee based on the alphabe-
tica] list of its 40 Member States—the
Representative of India in his siate-
ment of 2 July 1981 underlined the
need for a sincere dialogue for recon-
ciliation of the divergent security con-
cerns of States in order to make pro-
gress towards disarmament. While
there has been no specific reaction so
far, the line taken by the Representa-
tive of India has been generally wel-
comed. The relevant extracts in this
subject from his statement are repro-
duced below:

“Our Committee serves two major
and interlinked functions. Firstly, it
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gives each one of us the opportunity
fo articulate the security concerns and
perceptions of the counfries we repre-
sent. At the same time, it en-
ables each of us to understand and
appreciate the security concerns and
perceptions of others. But this should
not be the end of our exercise. Rather,
this process of articulafion and mutual
understanding should lead to a serious
and meaningful  dialogue through
which we can  benefit from each
other’s point of view, identify the ra-
tionale behind the policies adopted
by States and finally being a process
of reconciliation of our divergent views
angd interests. This is the essence of
our negotiations. At present, our
Committee is engaged in what is, in
the main, a process of articulation and
exposure. But the more fundamental
aspect of conducting an earnest dialo-
gue, with a view to accommeodating
and not merely rejecting, has yet to
materialize in full measure. Without

such a sincere dialogue, the difficult
process of the reconciliation of the
divergent security concerns with which
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we are entrusfeq would have little
chance of getting off the ground.”

Manufacture of Wagons and Coaches

702. SHRI B. R. NAHATA: Will the '
Minister of RAILWAYS be pleased to
state:

(a) the number of wagons and pas-
senger coaches manufactured during
the last three years for broad and
metre gauge, separately and out of
them how many have been allotted to
each Railway and what is the number
fixed for allotment to each Railway,
gauge-wise, n the current year; and

(b) what is the number of wagons
and coaches which have been put out
of track on each Railway, gauge-wise
during the last three years?

THE DEPUTY MINISTER IN THE +
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The number of wagons and
Coaches manufaectured during the last
3 years gauge-wise is as follow:—

‘Wagons (in 4 whee- Co ches (in units)

lers)

Year B.G. M.G. B.G. MIG.
1978-79 - . . 9403 2255 744 179
1979-80 . . . 9269 1348 810 16 4
1980-81 11067 695 722 202

5023 330 186 84

1981-82 .
{April -July, 81)

The number of wazons placed on line

_—

during the last g years are furnished below:

X

Railway 1978-79

B.G. M.G.
Central . . . . 1056- 5 .
Eastern . . L. . 10555 o
Northern Lo . 690 5 211
N. Eastern . . . .. 5
N.E. Frontier . .. 628
Southern .. 417
S. Central . 2020 ..
S. Eastern . . . 1847- 5 .o
Western . . . 795 481

1979-80 1980-81
B.G. M.G.  BG. MG.
1413 963
Q11 2428 5 ‘e
1384 ‘e 1516 155
e 336 .. 48
234 - Not
6 8 available
22 185 145 237
2402' 5 208  2657'5 5
3463 . 923°5 .-
502 664 535 105




173  Written Answers
Information regarding coaches placed

on line is being collected and will be

placed on the table of the Sabha.

For the current year 1981-82, it is
anticipated~that 18,000 wagons (in
terms of 4 wheelers) of al]l gauges will
be delivered to ail Railways. The ra‘l-
way-wise allotment of these wagons
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will be decidea from time to time de-
pending upon actual deliveries and
traffic requirements in various areas.

(b) The number of wagons and
Coaches put out of stock on each Rail-
way, gauge-wise, during the lasi 3
years is furnished in the tables below:—

TABLE-I

No. of Wagons put out of stock during the last three years

——

Railway 1978-79 1979-80 1980-81
B.G. MG.  BG. MG.  BG. M.G
Central - . . 433 316 .. . ..
Eastern . . . 551 . 580 e - ..
Northern e 461 73 585 103 138
N. Eastern . . . 393 . 457 8o1
N.E. Frontier . . . 1 75 .o 109 . 134
Southern . . . 207 182 220 128 227
S. Central . . . 5 g2 6 324 547
S. Eastern . . . 407 . 702 . . .-
Western . . . . 133 243 130 303 L@ Bt
el @ 4 e e m . S — — — 4 — ——— — — — ——— - —— —m— —
Total : 2420 1494 2842- 5 1634 g136-5 2498
(in 4 wheelers)
1 @ Rly-wise B.G. particulars for 1980-81 are not available.
TaBLE-IT
No. of Coaches taken off the line during the last 3 years
Railway 1978-79 1979-80 1980-81
B.G. M.G. ' B.G. MG, B.(; MG
Central 26 . 4 22 .
Easterm . . . . 50 63 . 59 .
Northern . . - 36 28 77 29 60 30
N. Eastern . . . . 109 T 17 1 35
N.E. Frontier . 2 18 .- X1 .. B
Southern . 55 43 6o 49 93 28
South Central 23 31 26 53 74 61
S. Eastern . . . 39 . 98 .- 51 .
Western . . . 37 17 16 31 20 59
Total : 278 246 345 193 382 221
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Proposa] of Kerala Government for
research Institute for Advance Studies
in Ayurveda

703. PROF. P. J. KURIEN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have re-
ceived any proposal from Government
of Kerala regarding starting a Re-
search institute for advanced Studies
in Ayurveda at Trivandrum;

(b) if so, the details thereof;

(¢) since how long the proposal is
pending with Central Government for
clearance;

(d) the reason for the delay; and

(e) is there any move for clearance
of this proposal without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). A prope-
sal for setting up of an Indian Institute
for Advanced Studies and Research in
Ayurveda by amalgamating a few In-
stitutions/Schemes now existing under
the Government of India, Government
of Kerala and the Central Council for
Research in Ayurveda and Siddha (an
autonomous organisation unaer the
Government of India) is under the
consideration of Government.

(c) to (e): The proposal will, in the
first instance, be got cieared by the
Governing Body of the Central] Coun-
cil for Research in Ayurveda and
Siddha. Steps have been taken in this
regard. Further action about the set-
ting up of the proposed Institute will
be taken thereafter.
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Implementation of Recommendation of
Third Pay Commission Regarding Pay
Scale of UPSC Qualified Doctors

705. SHRI R. R. BHOLE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased io state:

(a) whether it is a fact that the
Third Pay Commission had revised the
scales of pay of Union Public Service
Commission qualifiea doctors who were
recruited by Union Public Service Com-
mission in 1974 from Rs. 350—800 to
Rs. 700—1300;

(b) whether those doctors who had
opted for Delhi hospitals were given
the revised scales of pay as recom-
mended by the Third Pay Commission;
and

(c) if not, the reasons for not imple-
menting the recommendation of Third
Pay Commission so far?

-Tn

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). Accord-
ing to the Third Pay Commission re-
commendations. Central Health Medical
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Officers recruited through the Union
Public Service Commission in 19874
in the scale of Rs. 350—900 were
eligible to be placed in the scale of
Rs. 7001300 after Screening. Accord-
ingly, all such officers irrespective of
their place of posting were screcned
and placed in the revised scale of pay
of Ks. 700—1300 from the date(s) as
per recommendations of the Screening
Committee.

{(¢) Does not arise.

Legislation to end capitation fees

706. SHRI B. V. DESAI:
SHRI CHINTAMANI JENA:

SHRIMATI PRAMILA DANDA-
VATE;
SHR1 ARJUN SETHI:

SHRI F. H. MOHSIN:
SHRIMAT]I KISHOR] SINHA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a  fact that the
Union Government are proposing a
Centra] Legislation to put an end to
the unhealthy capitation fee system to
curb the mushroom growth of engi-
_ neering colleges in the couniry;

(b) if so, what will be its main fea-
tures and when the legislation is like-
1y to be introduced in the Parliament;

(c) whether the State Governments
have been consulted in this regard; and

(d) if so, whether any of the State
Governments have objected to this {yve
of legislation?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) The Draft Biil for the proposed
legisjation is at present being formula-
ted. The objective of the proposed
legislation 1s to create a statutory
mechanism, in the fleld of technical
education, to regulate the establish-

ment of institutions, maintenance of
proper standards and prescription of
tuition and other fees and which shall
also put a stop to the charging ot
capitation fee. The legislation is pro-
posed to be introduced in Parliament
as soon as it is ready.

(c) and (d). The determination and
maintgnance of standards of techmi-
cal education has been the constitu-
tional responsibiiity of the Central
Government even before the inclu-
sion of the subject of Education in
the Concurrent List. However, the
All Ipdia Council for Technical Educa-
tion, which has been set up as the
National Expert Body to advise the
Centre and the States, on the coordi-
nated development of technical edu-
cation, comprises of the represntativ-
es of all the States besides the rep-
resentiatives of various other interests
concerned with technical education in
the country. The Resolution to give
statutory status to the All India
Counci]l for Technical Education was
passed by the All India Council at its
last meeting Neld on 21st April, 1981
where the representatives of differ-
ent States were present. The Con-
ference of State Education Ministers
held in June, 1981 also welcomed the
proposal of giving statutory status to

the All India Council for Technical
Education.

Funds for Sports and construction of
Stadium

707. SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that funds
have been sanctioned to various States
for the promotion of sports;

(b) if so, the amount allocated to

different States or {he above purpose
for the year 1981-82;

(¢) whether there is g propasal to

sanction financial assistance for con-
structing stadium in the underdevelop.
ed districts,
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(d) if so, whether there is any pro-
posal to allocate funds for the const-
ruction of a stadium in Dhenkanal dis-
trict of Orissa; and

(e) the details about the implemen-
tation thereof? e

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KXAUL): Yes, Sir. There
is a Central Scheme under
which financial assistance is pro-
vided every year to State Go-
vernments for development of
sports and games in the country. For
the year 1081-82 funds will be sanc-
tioned during the course of the year.

(b) No specific allocation is made
to different States under the Scheme.
As in the past, the funds available
under the Scheme in 1981-82 shall be
distributed among the different States/
Union Territories in an equitable man-
ner, as far as possible. This will,
however, depend upon proposals be-
ing received from the State Goyern-
ments/Union Territory Adminisira-
tiong on the prescribed proformae,
complete 'm all respects, and well in

time.

(c) and (d). While inviting appti€a-
tions every year. from State Govern-
ments/Union Territory  Adminisira-
tions. it is left to the discretion of
the State Governments concerned to
send proposals for financial assistance
for construction of stadia, etc, in
whichever district or locality (whether
underdeveloped or otherwise) they
choose. That being so, whether any
financial assistance will be provided
during 1981-82 (or in subsequent
years) for construction of stadia in
underdeveloped districts, or a stadium
in Dhenkanal district of Orissa, will
depend upon the proposals which may
be recommended by the Government
of Orissa in this connection. So far,
no proposal for financial assistance for
construction of a stadium in Dhenka-
nal has been received from the Gov-
ernment of Orlssa.
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(e) Does not arise.

Option in language subject in Cen-
tral Schools

708. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether there is any optioa for
selection of languages in ninth and
tenth classes of Central Schools as
additional subjects for boys and girls
separately;

(b) if so, the names of the languag-
es out of which the choice can be
made by the boys and girls;

(c) if not, the reasons therefor; and

(d) whether such choice would be
given with effect from the next aca-
demic year?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAIL, WELFARE (SHRIMATI
SHEILA KAUL): (a) to (d). In
Kendriya Vidyalayas (Central Schools)
students have to study English, Hindi
and Sanskrit as compulsory languag-
es up to class IX. In class X they
have to study English and Hindi as
compulsory  languages. However,
they can also offer Sanskril as an ad-
ditional language in Class X. ‘There
is no proposal to change this pat-
tern.

Grants of Voluantary organisationg in
Tribal areas for N.AEP.

709. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION AND
SOCIAL: WELFARE be pleased to
state:

(a) whether h's Ministry have is-
sued any guidelines to the States hav-
ing predominantly tir'bal population
and f{ribal areas to formulate the
schemes for Adult Education;

(b) if so, the voluntary organisations
who received grant for Adult Educa-
tion programme for tribal areas, State-
wise;
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(c) how many of the voluntary Orga-
nisations of different tr'bal ethnic
groups received such grants so far;

(d) the steps taken by the States
so far to encourage the voluntary
Organisations of gelected tribal eth-
nic groups to take full advantage of
this massive programme; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). The
Adult Education Programme is appli-
cable {0 the country as a whole and
is not planned on regional basis. It
however, envisages special aitention
to be paid to groups and regions which
have a concentration of illiterates.
Priority is given for organisation of
programmes for women and weaker
sections of society which have low
literacy rates.

Under the Central Scheme of As-
sistance tp Voluntary Agences work-
ing in the field of Adult Education,
Tegistered organisations fulfilling the

conditions of  eligibility are given
grant-in-aid on the recommendation
of the State Government concerned.

The ma’n criteria for approval of the
agency for receiving government grant
is its expertise, capability and viabi-
lity to run adult education projects.

Koraput-Rayagada Line

710. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
Pleased to state:

—

(a) whether the Planning Commision
approved the Koraput-Rayagada Rail-
way line for inclusion in Six Plan
and cleared the project for execution
in Annual Plan 1981-82;

(b) if so, whether his Ministry has
taken investment decision for starting
of execution of the project;
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(c) it so, funds allotted for the year
1981-82 for construction of a rallway
line and other works of the line; and

(d) the measures faken by his Min-
stry to complete the line in record.
time keeping in view the Alumina and
Aluminium projects of Koraput Dis-
trict of Orissa State? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-~
LIKARJUN): (a) Yes.

(b) Yes.

(c) For commencing preliminary

works immediately, an amount of Rs.
20 lakhs has been withdrawn from the
Contingency Fund of India and an
Urgency Certificate sanclioned to that
extent. Action is in hand to ob-
fain legislative sanction for this new
work and for allotment of funds re-
quired during the current year (1981~
82).

(d) Necessary steps are being taken
to ensure that the Railway construc-
tion works progress keeping pace with
the progress of work on the Alumi-
nium Project.

Promotion of Tribal Languages

711. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION
AND SOCIAT, WELFARE be Dpleased
to state:

(a) whether Government gre aware
that some {ribal ethnic groups of the
people invented the scripts of their
own language; ’

(b) 1if so, the names of the tribal
languages for which the scripts have
been invented so far;

(c) whether his Ministry considered
that script and the language one am-
ong the develon~d/developing Indian
languages; |,

(d) if so, the financial assistance san-
ctioned and released to the voluntary
organisation for preservation and
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propogation of the language so far;
and

(e) the schemes prepared by his
Ministry to encourage the tribal lan-
guages of the country to flourish am-
ong the people and for its preservation
in written form therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL, WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) Saura and Santhali languages.

(c) to (e). The Central Institute of
India Languages, Mysore is engaged in
the task of development and promo-
tion of tribal languages. The C.IILL.
Mysore has done preliminary study
on the scripts of Saura gnd Santhali
languages. The study points out that
from the point of view of adequacy of
representing the sounds of these lan-
guages, there are some inadequactes.

Financial assistance isg also provid-
ed to voluntary organisations for pro-
motion of Indian languages including
tribal languages used in India. No
financial assistance has been given to
any voluntary organ’sation for devel-
opment of these scripts. A grant of
Rs. 28,000/- was sanctioned during
1980-81 in favour of Mathar Vanam
Vigyan Prachar Ashram, Orissa for
publication of some manuscripts in
Saura language, out of which Rs.
10,000/- has been released so far.

Permission granted to B.B.C. to Tele-
vise Bastar Tribals

712. SHRI GIRIDHAR GOMANGO:
SHRT JAGDISH TYTLER:
SHRI JITENDRA PRASAD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his Ministry has issued
the permission to B.B.C. Film Unit
for filming the Socio-cultural life of
Bastar tribals;
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(b) if s0, what are the terms and
conditions laid down while giving the
permission to that T.V. Unit;

(c) whether the matter has been
referred to the M'nistry of Home Afl-
airs as the T.V. Unit particularly ap-
plied for filming the tribal life and
culture, before granting this permis-
sion;

(d) whether both the ministries scru-
tinised the theme and script of the
film;

(e) if so, whether the M!nistry of
Home Affairs raised any objection with
regard to filming “Ghotul”; and

(f) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) Yes, Sir, The per-
mission was granted to BBC to film
the socio-cultural life of the Muria
tribals on the 23rd Fehruary, 1981.

(b) The terms and conditions stipu-
lated to the BBC team were as fol-
lows:—

(i) The film'ng will be done un-
der the overall supervision of the
State Government, particularly the
district authorities of Bastar;

(1) The filming will be done in
the presence and in consultation with
the liaison officer to be apointed
by the Government;

(iii) The BBC team will comply
with the normal rules and regula-
tions governing the making of do-
cumentary filmg by foreign tele-
vision companies in India; and

(iv) The film, when finally ready
for exhihition, would be previewed
by the representatives of the High
Commission of India in London and
if there were any sequences in the
film which would ©be considered
prurient or objectionable or which
were in contravention of the provi-
signs of the undertaking given by
the BBC to the Government of
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India, these portions of the film
would pe deleted.

On hearing reports about some of
the fillming being done in an objec-
tionable manner the Government of
India stipulated two additional pre-
conditions which were:—

(i) Not only the finished film but
all the rushes of the documentary
film will be shown to the represen-
tatives of the High Commission of
India in London. Th's was done
by the B.B.C. in the third week of
May 1981; and

(ii) The final wversion of the film
will be previewed in India before it
is telecast. ‘The BBC has agreed
to this pre-condition galso as a spe-
cial case.

The BBC has met the terms and
condit'ons stipulated regarding this

film.

(c) The permission for making the
film was given after consulting the
Ministry of Home Affairs, Madhya
Pradesh Government and all other
concerned departments of the Govern-
ment of India.

(@) The theme and the script of
the film was also scrulinised by the
Ministry of External Affairs as well
as all the other Ministries/Depart-
ments concerned of the Government of
India and the State Government,

(e) There was no separate segment
in the script or the theme covering the
filming of “Ghotul”. In actual fact
also only general scenes relating to
“Ghotul” were filmed without any
prurient or objectionable scenes being
shot. No objections were received
from any department/Ministry of the
Government of India on this film.

-

(f) The question does nof arise.
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Opening of Central Schoolg in North.
Eastern region

714. SHRI SONTOSH MOHAN DEV:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether Government propose ta
open more Central Schools in North-
Eastern region in order to promote
national integration; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOUIAL, WELFARE (SHRIMATI
SHEILA KAUL): () and (b). A
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_ommittee has been constituted inter-
alia to assess the need of opening more
Kendriya Vidyalayas (Central Schools)
in the North-Eastern region. The
Committee has visited Assam, Megha~
laya and Arunachal Pradesh. it
expects to visit the remain'ng States
and Union Territory in the region
shortly.
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Fitth World Sanskirt Conference

716. SHRIMATI SANOGITA RANE:

SHRI MANPHOOL SINGH
CHOUDHARY:

SHRI KRISHNA KUMAR
GOYAL:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that the
World Sanskrit Conference is propos-
ed to be held at Varanasi in October,
1981 and if so, the details thereof;

(b) the names of the countries like-
ly to participate in the proposed con-
ference; and

(c) the financial aid and assistance to
be given by Government for this pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). The
Fifth World Sanskrit Conlerence is
going to be held at Varanasi from 21st
to 26th October, 1681 under the joint
auspices of the Rashiriya Sanskrit
Sansthan, an autonomous body un-
der the Ministry of Education and
Culture and the International Associa-
tion of Sanskrit Studies, Paris. A list
of countries from which delegates are
expected to participate is attached.

(c) A sum of Rs. 9 lakhs has been
earmarked for the expenses to be
incurred on this conference out of
the budget of the Rashtriyva Sanskrit
Sansthan.
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Names of the countries likely to participate in the 5th World Sanskrit Conference 1o be held at Banaras
{ O¢t. 21 —26, 1981)

13.
4.
15.
16.
17.
18,
19.
20.
2r.
22.
23.
24,
25.
26.

27.

Afghanistan
Australia
Austria
Belgium
Bangladesh
Brazil
Bulgaria
Burma
Canada
China
Czechoslavia
Denmark
Federal Republic of Germany
Finland

Fiji

France
Gernman Dcemocratic Repuablic
Hungary
Indonesia
Iraq

Italy

Iran

Japan
Korea (8)
Korea (N)

Malayasia

Mauritius

28.
29.
30.
31,
32.

41.
42.

43.

45-
46.

47.

49.

51.

52.

53.

Mongolia
Maxico
Netherlands
Norway
Nepal
Pakistan
Poland
Philippine
Portugal
Romania
Spain
Srilanka
Surinam
Sweden
Switzerland
Taiwan
Thailand
Turkey
U.K.
U.S.A.
U.S.S.R.
Vietnam
W. Africa (Senegal)
West Indies
Yugoslavia
Argentina
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-  Concessional Tickets Farmers

717. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL~-
WAYS be pleased to state:

(a) whether any concessions, like
free or concessional tickets, have been
given by the Railways to farmers
who want to visit in groups_fo Re-
search Stations, Dairy Farms, river
valley projects, industries or histo-
rical places for getting technjcal know
how;

(b) if so, what are the details of
facilities given to them,;

(c) what instructions Government
have issued to different Railways in
this regard; and

(d) the number of farmers who
have availed of these facilities during
the last two years (State-wise)?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). As per
extent rules XKisans {ravelling in
groups of twenty and above are al-
lowed the facility of travel conces-
sion in Second Class for visiting
country’s river valley and other Na-
tional Projects as also Research Cen-
tres and Agricultural Universities.
This facility is also extended 1o them
for visiting Industrial and Agricul-
tura]l Exhibitions at the National
level. The element of concession al-
lowed is 25 per cent in the case of
single journeys and 50 per cent in
the case of return journeys.

(d) No such statistics is maintain-
ed by the Railways.

AUGUST 20, 1981

Written Answerg 192
qatere I wlw el wr e

718. oft T Wy ¢ ST
WA g aw A g A fe

(%) war ug o= § fo qEfae =
AIAZR €Y & aramT § 27 W 28
Afd, 1981 F), MFHE T T
gEfat I ¥0a awd=nfat a1 @
qWET gRr 91

(&) afz g, @ w1 9a =@
¥ uif  awew 9§ WO T 9T;

(w) afz g, @ w=wr @Ry A
g HR

() TR AT Iq R Farwfafmar

g7

¥ Hawg T dRa wr i {awnr §
g1 wat (ot wiewrdw) o (F) 6R
(). sirgrt

() = (7). @R #:1 AR
¥ nyEr fwdi A @ & 9. afat
& mvgEAar g agifaa faar< far simar
g AR AT AW F qu-E F AR
X A FEAE AE@ARD GHA AT
qEHr AN E | WA Hoew wfaqa
BT AT & gerar AT FatEy
¥ dawar, fadw Jaw, 94, iwfa #°r
gemFan gz §@ sfewr Jar N
e wal & awafea § 1 q@feR
I T T gEE™l F gvEey
¥ goamd wAE FCOW L
UM GEETHl G THRSAT {eET-
g =fas w6 W SR o]
ds% wridaw v@& e fer
wrar § W fad @ faoEl & |ms
q¢  HTETE A oSy § 1 qEr WA
Taq g w fadira ©d sy sfsanigy
®\ st ® ay smar § o



193 Whritten Answers

Iawrwnr affadt wr W

719. Wl THIAWTT WEed :  FYT

W WA g o W wW w4 fw

(%) mragaa gl s@wr?A
"‘mﬁh ST NTT AR afafa’
“fra SR s afR
FUT ‘Ruew IrwWiwT qower gfafy’
T ST FOT GEeAT 17 qIr w frar

t;

(&) wfy g, @A % gzl W@
qu¥ qo% gear  fwedt & ;

(w) s Swviiwr efafadt & aor
w1 §, Forer snft qw a7 7 gt Ty
§ ol @S =y Iw € WR

() = afefed &1 7+
Y FE TR A F 4% I |
forar s ?

W Hared Qa dqdrm Ty fawmr &
g wat (s whwwm) : (3) woId
™ owanmat g afafadt s
adrm = Swrmar qaud gfafedt
$T 757 BN &Y frar o @ AR R
wimfas frar ot @ &1 T
W™ oyanwal gowa iy #
st fear sTow@r ¥

(@) wvewr T guanTRal qnm
gfefadt # gzamt 25§ 70 & &=

WY T S I Ivarmeat afife A
1487 LE--T

SRAVANA 29, 1908 (SAKA)

Written Answers 194

EEAT 41 ¥ 61 & AT WRT-HOT

ot

(v) sadFs (W) = Twd W
v g0 AT |

(%) <t o swdvmwat g
qf ez #1 w5+ sy r foar mwar

Sterilisation guring 1980-81

720. SHRI CHRISTOPHER EKKA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have con-
ducted any survey about the sterili-
sation operations that have taken
place in various States during 1980-
81; and g

(b) if so, their figures, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Government of India have not con-
ducted any survey about the sterili«
sation operations conducted in wvari-
ous states during 1980-81, However,
information on  sterilisation opera-
tions performed in various states is
being collected and compiled regu-
larly on monthly basis. A statement,
indicating total number of sterilisa-
tion operations performed in the
country in varioug States/UTs and by
two major organisations during 1980-
81, is enclosed.
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Statement
SL.No. State/U. T./Agency i:;l;:rotgg
ge‘;fig’gned
1980-81
Andhra Pradesh * ° . . . . . . . 233,448
2. [ Asam . . . . . . . . . . 23,923
3. Bihar . . . . . . o . . . . 92,481
4. Gujarat . . . . . . . . . . . 200,594
S. Haryana * . . . . . . . . . . . 32,527
6. Himachal Pradesh . . . . . . . . . . 14,900
7. Jammu and Kashmir . . . . . . . . . 10,530
8. Karnataka . . . . . . . . . . . 142,775
9. Kerala . . . . . . . . . . . 104,584
10. Madhya Pradesh . . . . . . . . . . 129,326
11. Maharashtra - . . . . . . . . . . 311.877
12. Manipur - . - . . . . . . . . . 2,133
13. Meghalaya . . . o e . . . . . . 253
14. Nagaland . . . . . . . . . . . 238
15. Orissa . . . . . . . . . . . . 90,310
16. Punjab . . . . . . . . . . . 47,632
17. Rajasthan - . . . . . . . . . . . 100,541
18. Sikkim . . . . . . . . . . . 300
19. Tamil Nadu . . . . . . . . . . . 131,224
20. Tripura . . . . . . . . . . . 467
21. Uttar Pradesh . . . . . . . . . . . 76.865
22. WestBengal =+ + o+ s e e« . ... 209,940
23. A & N Islands . . . . . . . . . . 538
24. Arunachal Pradesh - . . . . . . . . . 162
25. Chandigarh . . . . . . . . . . . 1.357
26. D & N Haveli -* . . . . - . . . - . 420
27. Delhi . . . . . . . . . . . . 15,258
28. Goa, Daman and Diu * . . . . . . . . . 2,320
29. Lakshadweep - . . . . . . . . . . 25

——— s
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——

30. Mizoram - . . .

31. Pondicherry . . . .

32. Min, of Defence - . ' .

33. Min. of Railways . . .
ALL INDIA

. . . . . . 1,795
4,192
21,702
12,444

2,017,091

*Figures are provisional,
Incidents of Chain Pulling

721. SHRI JANARDHANA POOJ-
ARY., Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is g fact that the
incidents of chain pulling have shown
upward trend;

(b) if so, the number of these in-
cidents during 1980 and from Janu-
ary to July, 1981; and

(c) steps being taken by Govern-
ment to curb such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEFARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) There is an in-
crease in the incidents of alarm chain
pulling on major railways,

{(b) 2,88,587 incidents of alarm
chain pulling were reported during
1980. The figure is as much as
1,61,517 for the period from January
to July, 1981,

(¢) Frequent checks are conduct-
ed with the asistance of Ticket Chec-
king staff, GR.P. and RP.F person-
nel to tackle this social menace

Pemand of Indlan Sanskrit Scholars
from West Germany

722. SHRI CHIRANJI LAL SHAR-
MA: Will the Ministey of EDUCA-

TION AND SOCIAL WELFARE be
pleased to state:

(a) whether there has been a de-
mand for Indian Sanskrit Scholars
from West Germany;

(b) if so, the number of Scholars
requested for and the number of
scholars provided; and

(c) the criteria adopted for their
selection?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION

AND SOCIAL WELFARE (SHRI-
MATI SHEILA XAUL): (a) No,
Sir,

(b) and (c¢). Do not arise.

Reservationg of seats in Medical and
Engineering Colleges for sons of Free
dom Fighters

723. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whethey Government are con-
sidering any proposal to reserve seats
in Medical and Engineering colleges
for the sons of freedom fighters; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No,
Sir.

i



399 Written Answers

(b) Does not arise.

Vacancies of T.G.T. in Delhi Schools

724. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether there is a shortage of
Trained Graduate Teachers in almost
all the schools run by the Delhi Ad-
ministration and also in Government
aided schools;

(b) Categories

AUGUST 20, 1981
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(b) if go, the details of the vacan-
cies of T.G.T, in each of the aided
and Government schoole in Delhi; and

(¢) by when these vacancies are
proposed to be filled up?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Accor-
ding to information furnisheq by the
Delhi Administration, 90 posts of
Trained Graduate Teachers in Gov-
ernment Schools and 37 posts in Go-
vernment Aided Schools are lying
vacant.

Science  Science  General Tota'
(A) (B
Government Schools. . . . . 58 31 o1 9%
Goverament Aided Schools. . 21 05 11 37

(¢) According to the Delhi Admi-
nistration, panels of teachers in all
the above categories are available
and the vacancies in Government
Schools will be filled up shortly. In
case of aided schools, clearance has
already been issued for Science(A)
and Science(B) categories, and ad-
justment orders in Science (General)
have also been issued in respect of
the surplug staff in other aided
schools,

Shuttle Service between Delhi Gate
and Connaught Place

725. SHRI R. N, RAKESH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he is aware that com-
mu‘ers shuttling between newspaper
Office complexes at Bahadur Shah
Zafar Marg and Statesman House at
Connaught Place are experiencing
Jot of difficulty in getting transport

in reak hours when the auto-rick-
shawe are reluctant to go on short
distance and the 4-seaters charge ex-
orb:tantly making use of non-avail-
ability of DTC ©buses, as all buses
conung from behind are over crowd-
ed;

(k) whether DT'C will consider the
intrcduction of some shuttle service
from Delhi Gate to C.P. (Statesman
House) and back or extend some of
newly introduced Matador Service
upty Mandi House or Statesman; and

(c) if not, the reasong therefor?

THE MINISTER OF SHIPFING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (¢). DTC
has intimated that they have not re-
ceived any complaint so far about
insufficiency of bus services between
Bahadur Shah Zafar Marg and States
man House in Connaught Place, dur-
‘ng peak hours, However, a survey
will be shortly carried out to assess
if any additional bus services are re-
quired to be introduced, As for the
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newly introduced matador services
by the Directorate of Transport of
Delhi Administration, one of such
services already operates from Inter-
national Students Hostel to Mandi
House via Bahadur Shah Zafar Marg.

Extension of Matador Service to
Nanakpura or Shanti Niketan

726. SHRI R. N. RAKESH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is at present no
direct bus service between South
Moti Bagh, Anand Niketan, Shanti-
niketan, Nanakpura colonies on the
one hand and the New Delhi Railway
Station on the other causing consi-
derable inconvenience to the resi-
dents of these colonies;

(b) whether recently a Matador
service has been introduced betiween
New Delhi Rly. Station to Dhaula
Kuan via Connaught Place;

(c) if so, whether Government will
consider the desirability of extending
this Matador Service to Nanakpura
or Shantiniketan; and

(d) if not, ithe reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) It is true that
there is no direct bus service between
Moti Bagh, Anand Niketan, Shanti-
niketan, Nanakpura colonies and New
Delhi Railway Station. However a
good number of bus services connect
them with changeover facilities at
Central Secretariat and Connaught
Circus.

(b) Yes, Sir.

(¢) and (d), The Matador services
have been introduced by the Direc-
torate of Transport of Delhi Adminis-
tration only recently i.e. in July, 1981.
Initially it is on experimental basis
and as of today cowers 10 routes. The
scheme will be reviewed by them
after experimental operation for a
period of 3 months, at which time all
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the relevant aspects including the
question of extension of any route
will be examined,

Conference of Chief Personnel OMcerg
of Raillways

727. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether, while addressing the
Conference of Chief Personnel Offi-
cers of the Railways held recently in
the capital, he exhorted them not to
take a ‘wooden approach’ while dea-
ling with gtaff matters; and

(b) if so, whether he took any fol-
low-up action to address the Railway
Administrations on these lines for
the guidance of Field Officers like
Senior Divisional Personne] Officers,
as it is they, who mostly dcal with
the staff in the lower rungs, and if
so, whether he would lay on the
Table g copy thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) Since the observations of the
Minister for Railways was taken
note of by the officers present at the
meeting, it wag not considered ne-
cessary to issue any separate instruc-
tions.

Upgradation of Posts of Superinten-
dents

728. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under consideration of the Railway
Adminjstration to create or upgrade
some of the existing posts of Super-
intendents of Personnel Branch, in
the Headquarters and various Divi-
sions of the Northern Railway in the
grade of Rs, 840—1040; if so, jn which
of the Offices and Divisions and the
justification therefor;
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(b) whether he is aware that in
some of the Divisiong like Delhi and
Moradabad on the Northern Railway,
the Personnel Branch is already over-
staffed by Sr. D.P.0./D.P:0O: a number
of A.P.Os/Supdts/Asstt. Supdts

(c) whether jn view of the present
finencial crisig in which the Railways
are placed, he would consider the
imperative need to cut down all non-
plan expenditure and impose a ban
on the creation and upgradation of
all such posts resulting in the jnfla-
tion of all administrative expendi-
ture; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SHR! MAL-
LIKARJUN): (a) No.

(b) The number of Officers in the
Personnel Branch ig not excessive as
compared to the staff strength on
these Divisions,

(c) and (d). There is already a
ban on the creation/upgradation of
posts.

Early Completion of Calcutta Metro
Project

729, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of RAIL-
WAYS be pleased to state what effec-
tive steps are being taken to see that
the Calcutta Metro Project is expe-
ditiously pushed through and various
hurdles, technical and others, remov-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The Ministry of Rail-
ways are fully seized of the import-
ance and urgency of the Metro Rail-
way Project, In order to ensure
that the Project is expeditiously push-
ed through and various hurdles tech-
nical and others are removed, con-
stant monitoring is being done both
at Metro Railway's level as well as

mwru.um
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Rzulway Board’s level and wherever
the Progress if found wanting suit-
able remedial measures are taken
such as—

1. Keepipng close liaison with—

(i). State Government for ex-
pediting land acquisition cases;

(ii) State GovernmentfPolice
Department to ensure that law
and order situation does not af-
fect the progress at work sites
adversely;

(iii). Planning Commission to
ensure that workg do not suffer
for want of funds;

(iv). USSR Embassy to resolve
technical problems in respect of
Soviet assistance;

(v). Eastern Railway for expc-~
ditious movement of materials
required for construction;

(vi). Integral Coach Factory
Madrag for manufacture and sup-
ply of prototype trial coaches;

(vii). BHEL NGEF for supply
of Electricals for manufacture of
coaches,

I1. By constant review of the per-
formance of Contractors and where.
ver found lagging, resorting to re-
scinding of such contractg inducting
other Contractors with proven abi-
lity.

ITI. Resorting to local purchase
or to imports of steel.

Increase in Fuel Bill of Railways

730. SHRI SANAT KUMAR MAN-
DAL: Wil] the Minister of RAIL-
WAYS be pleased tp state:

(a) whether the fuel bil] of the
Railways is expecteq to g0 up by more
than Rs. 25 crores for the rest of the
current financial year as a result of
the recent hike in the price of high
speed diesel; and

(b) if go, how doeg the Railway Ad-
ministration propose to meet the gitu-
ation and what economies in the ZTuel
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The Fue] Bl of the
Railways is expected to go up by
Rs. 25.68 crores (including Sales Tax)
for the remaining period of the cur-
rent financial year 1981-82 due to in-
crease in the price of HSD oil with
effect from 11-7-1981.

(b) Fuel Economy receives high
priority on Railways. Checks on fuel
consumption are maintained both at
divisional and head-quarters level.
Maintenance of diesel engines is be-
ing closely monitored to controj fuel
consumption. Trip rations are fixed
and necessary training is imparted to
the engine crew to make them economy
conscious.
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Slogan Competition

733. SHRIMATI MADHUR]I SINGH:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:
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(a) whether ihe Ministry of Educa-
Lion and Socia) Welfare hag organised
“slogan competition” to commemo-
te the International Year of the Phy-
Fically Handicapped;
i

(b) i so, whether it is also a fact
t the result of the said contest has
ot been made public s0 far; and

(¢) if so, when the same would be
fone?

THE MINISTER OF STATE IN
[HE MINISTRIES OF EDUCATION
ANP SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Yes,
3ir. e

(b) Yes, Sir

(c) The result of these contests are
seing processed and are expected to
se finalised soon.
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Express Train between Puri and
Bombay

736. SHRY A. C. DAS: Will the
Minster of RAILWAYS be pleased #o
state:

(a) whether Government has 5 pro-
posa] to introduce an express
between Puri and Bombay during the
6th Five Year Plan period; and

(b) if so, the progress made so far
in the implementation of this propo-
sal?



209 Written Answers SRAVANA 29, 1803 (SAKA)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALI-
KARJUN): (a) and (b) There is no
proposal, at present, to introduce a di-
rect express train between Puri and
Bombay during the Sixth Plan. How-
ever, gne second clasg 3-Tier through
sleeper coach js running between
Bhubaneswar and Bombay VT by 19/
20 Konark Expresg ang 101/102 Mi-
nar Express,

Express Trains beiween Bombay-
Simla and Madras-Simla

737. SHRI A, C, DAS: Will the
Minister of RAILWAYS pe pleased to
state:

(a) whethey Government have a
proposal to introduce {wo express
trains between Bombay-Simla .ind
Madras-Simla;

(b) iif so, when these two trains are
going to be introduced; and

(c) the detailg about the implemen-
tation of this proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) and (c) Do not grise.

Essay Competition Sponsored by
Institute for Physical Handicapped
Dehradun

738. SHRI BHIKU RAM JAIN:
Will the Minister of EDUCATION,
AND SOCIAL WELFARE pe pleased
to state:

(a) whethey it is a fact that the
Institute for the physically Handicap-
Ped, Dehradun hgq sponsored an es-
say competition for school children in
commemoration of Helan Kiler and
International Year of the Physically
Handicapped;

- Writien Anstwers 210

(b) if so, the reasons for not de-
claring the result of the contest so
far; and

(c) when the same is likely to be
done?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-

MATI SHEILA KAUL): (a) Yes,
Sir,

(b) gnd (c) Result of the Hindi Es-
say Competition has already been de-
clared. The result of the English Es-
say competition is being finaliseq and
is expected to be announced soon.
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Survey of New Moore Island

740. SHRI AMAR ROYPRADHAN:
SHRI CHITTA MAHATA:
SHRI CHITTA BASU:

‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethey it is a fact that Bangla-
desh have rejected a dermand of India
to make survey of New Moore Island
which it calls South Talpatty; and

(b) if so, what are the details in thig
regard and Government’s reaction
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) Government of India
have made no such request.

(b) Does not arise,

Pakistan Base for USA

741. SHRI BALASAHEB VIKHE
PATIL:
SHRI S. M. KRISHNA:
SHRI R. P. YADAV:
SH; DHARAM BIR SINHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether hig attention has been
Wdrawn t0 a Press report of 7th July,
1981 that Pakistan has agreed to give
the “Guadar military base” in Balu-
chistan to the Uniteg States in return
for its military assistance to Islama-
bad,

(b) if so, wheher Government have
ascertained its authenticity;

(c) what is the Government of
India's reaction thereto; and

(d) what steps Government have
taken for the security of the country?
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THE MINISTER OF EXTERNAL.
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Government of Pakistan
have denied this report.

(c) and (d) It ig wel] known that
Government are opposed to setting up
of foreign military bases/facilities in
any country. Where these bases’
facilities exist, notwithstanding our
objections, the appropriate Indian au-
thorities endeavour to monitor the de-
velopment with g view to safeguard-
ing the gecurity inferests of India.

Trial Run of Calcutta Metro Rail-
ways

742. SHRI SAYAGOPAIL MISRA:
Will the Minicter of RAILWAYS b2
pleased to state:

(a) whether it is a fact that ihe
trial run of Metro Railwavs train at
Calcutty has been delayed due to
the failure of two public sector firms
to supply prototype coaches; and

(b) if so0, the details thereof and the
remedia] steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No.

(b) Doeg not arise.

Causes of late running of traing

743. SHRI SATYAGOPAL
MISRA:

SHRIMATI PRAMILA
DANDAVATE:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
of the fact that late running of trains
has become the regular feature pf the
Indian Railways;
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(b) if so, the reasons thereof; and

(c) what sieps Government propose
for running of trains punctually?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) and (b). The punc-
tuality performance of Mail/Express
trains hag been satisfactory by and
large ang has registered slight imp-
rovement on some zoOna] railways in
the recent past as compared to last

Year. Some trains are, however,
running late on account of alarm
chain pulling, miscreant activities,

accidents, engine failures, gigna] fail-
ures/defects and other operating fail-
ures,

(¢) The punctuality performance of
passenger carrying trains ig being
watcheq closely at all levels and con-
certed efforts are heing made to im-
prove the running of trains by at-
tending to aspects like rolling stock
failures accidents, Avoiding deten-
tions are also being taken up imme-
diately and Generay Managers are
giving personal attenion to ensure
punctual running of trains. The Rail-
ways have elso been instructed that
staff responsible for loss of punctua-
lity should be identifieq and dealt
with firmly and promptly.

Liaison js being maintaineg with
the concerned State Governments to
check the incidence of alarm chain
pulling, disconnection of hose-pipes
and miscreant getivities,

Wedding out of Library Books at
ILT. Kharagpur

744. SHRI SATYAGOPAL
MISRA :

SHR; SUDHIR KUMAR
GIRI:

Wil} the Minister of EDUCATION
AND SOCTAL WELFARE je pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn towards the
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attempts of IIT authorities, KXharag-
pur to dispose of the books of IIT Lib--
rary on the plea of weeding them out
as old books; and -

(b) if so, the steps taken by Gov-
ernment to stop the attempt of IIT
authoritieg to ruin the Library?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL. WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b)
Yes, Sir. According top the informa-
tion furnished by the Director I.I.T.,
Kharagpur, the Institute is consider-
ing t» weed out old and obsolete
books with a view to releasing space
to accommodate fresh acquisitions. No
decision in the matter has yet been

taken.

Overtime Allowance to Employees of
JN.U.

745. SHRI C. CHINNASWAMY:
Wil} the Minister of EDUCATION
AND SOCIAL WELFARE he pleased
to state:

(a) the number of employees who
had been paid over-time in Jawahar-
lal Nehru University and the pur-
pose for which it was paid;

(b) is it a fact that some of them
were paig over-time which was more
than their salary; and

(¢ it so, what steps Government
propose to take to curtail gvertime?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATON
AND SOCIAL WELFARE (SHRI-
MATT SHEILA KAUL): (a) During
1980-81, 875 employees of the Univer~
sity were paid over-time allowance
for working after office hours.

(b) No, Sir. The over-time allo-
wance ig restricteq to one-third of
emoluments of employees in general
category and one-half of their em-
olumentg in the case of personal staff,
drivers, pump operators, aircondi-
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tioning operators etc. Thig ceiling
is, however, not observed in the case
of drivers and helpers when they take
the university vehicles outside Delhi
for excursion/study tour.

{¢) The Government does not
come into the picture. The Univer-
sity however,k has taken the followinz
steps in order to curtail the expen-
diture on over-time allowance:—

(i) The payment of overtime allo-
-wance for Sundays/Holidays has
been stopped except for essential
services. For others, only compen-
satory leave wil] be given in lieu of
«overtime.

(ii) All Departments, branches,
sections, centres and schools have
been advised to ensure reduction in
the expenditure on over-time from
15 per cent to 20 per cent. A very
close watch is being kept on all
operations.

Academic standard of Himachai Uni-
versity

746. SHRI JITENDRA PRASAD:
‘Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the University Grants
Commission has been financing all
the Universities in the country and
exercising some control over them by
issuing guidelines from time to time
with a view to ensuring highest pos-
sible academic standard;

(b) whether the report of deterio-
rating academic standard of certain
Universities like the Himachal Uai-
versity as appeared in the Hindustan
Times dated 5th June, 1981 have come
to the notice of Government, and

(e) if so, whether Government
contemplate to intervene in the mat-
ter by holding an enquiry and over-
hauling the adminjstrative structure
of the Himachal University with a
view to tone up the deteriorating aca-
.demic standard?

AUGUST 20, 1081
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) No, Sir. While
the Central Universities are financed
by the Universjty Grants Commis-
sion both for their maintenance as
well as development expenditure, the
Caommission provides only the deve-
lopment expenditure of State Univer-
sities which are eligible for financial
assistance from the Commission under
the provisions of Section 12A of the
UGC Act. Although guidelines are
issued by the Commission from time
to time on matters like improvements
in academic standards for considera-
tion by the universities, no control as
such is exercisel by the University

Grants Commission over the administ-
ration of universities.

(b) The report on Himachal Pra-
desh University which appeared in the
Press has come to the notice of the
Government.

(c) No, Sir. As the Himachal Pra-
desh University is functioning under
an Act of the State legislature, it is
primarily for the State Government
of Himachal Pradesy to look into any
allegations made against the Univer-
sity administration.

Legislation about new Medical Colleg.
es and capitation fee

747. SHRI JITENDRA PRASAD:
SHRI RAM VILAS PASWAN:
SHRI DAULAT RAM SARAN:
SHRI B. D. SINGH:

PROF. AJIT KUMAR
MEHRA:

SHRI RASHEED MASOOD:
SHRI CHINTAMANI JENA:
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SHRI ARJUN SETHI;
SHRI F. H MOHSIN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether thz Government pro-
pose to bring forward a Bill in Par-
liament regarding opening of new me-
dijcal colleges ip the country;

(b) if so, the salient features of the

bill and the time by which the same
w.ll1 be brought in Pariiament;

(¢) whether +he proposed bill will
also prohibit the charging of capitation
fee currently being levied by some
private medical colleges; and

(d) whether a provision for giving
maximum seats 1o tha candidates
from rural areas and condition of
serving at least for 5 years in the
rural areas after completion of medi-
cal education will be included in the
Bill?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RAJAN LASKAR): (a) to (c¢). The
Government has in hand proposals fo
amend the Indiapn Medical Council
Act. 1956, to inter-alia, regulate the
establishment of new medical colleges
and deal with the problem of capi-
tation fee.

(d) There is no such proposal un-
der consideration at present.

Problems of Nurses working in Hos-
pitals of Municipal Corporation of
Delhi

748. DR. SARADISH ROY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government are aware
about the problems of nurses who
are working under most adverse
conditions in Delhi Hospitals fune-
tioning under the Department of
Health, Municipal Corporation of
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Delhi; and

(b) if so what steps have been.
taken to improve the working con-

ditions, pay-scale and promotional
avenues?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) According
to tae information received from Mu-
nicipal Corporation of Delhi, the
nurses in Municipal Corporation of

Delhi agre not facing any serious prob-
lem,

(b) Does not arise.

Grievances of employees of Central
Council of Research in Ayurveda and
Siddha, Madras

749. DR. SARADISH ROY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of Govern-
ment has been diawn to the problems
and gievances of employees of Cen-
tral Council of Research in Ayurveda
and Siddha, Madras; and

(b) if so, the remedial steps iaken
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELPARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
The Research Employees Welfare As-
sociation (Gorup C & D) of the Cen-
tral Council of Research in Ayurveda
and Siddha have brought t, the no-
tice of the Council several problems
common to the employees, such a#
regularisation of services of ad-hoe
employees, provision for risk allow-
ance to the technical staff working in
X-ray Department and Laboratories
and other service matters relating
to promotion avenues, introductjon
of nension and gratuity scheme, pro-
vision of house building advance ete.
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Steps are being takepn by the Cen-
tral Coucil of Research in Ayurveda
.and Siddha authorities to remove the
grievances ag far as possible.

In regard to the employees of the
Central Research Institute (Siddha),
Madras, it was brought to the notice
.0f the Council that three Pharmacists
have been appointed on a scale of
pay lower than the sanctioned one.
Steps are being taken by the Coun-
cil to make regular appointments fo
these posts in accordance with usual
formalities in the appropriate scale
of pay.

Effect of British Nationality Bill on
Indiang in UK.

750. PROF. MADHU DANDA.
VATE;

SHRI RAM SINGH YADAYV:

Will the Minister of EXTERNAL
AFFAIRS be pleased io state:

(a) whether it is a fact that the
House of Commons in UK. has pass-
ej the Natjonality Bill;

(b) if so, will it not adversely affect
the interests of Indians in U.K.; and

(¢) whether the Government have
communicated their reaction to the
UK. Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Some of the provisions of the
Bill which could have haq adverse
consequences on Indians and other
immigrants settled in UK have been
mitigated by some amendments to
the Bill.

(¢) The Government of India con-
tinues to maintain a dialogue with
the Government of UK, in regard
to some other provisions.

AUGUST 30, 1981
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Improving Indo-Fak Relations

751. PROF. MADHU DANDA.
VATE:
SHRI JANARDHANA
POOJARY;

SHRI RAM VILAS PASWAN:
SHRI DAULAT RAM SARAN:
SHRI K. A. RAJAN:
SHRI R. L. BHATIA:

SHRI MADHAVRAO
SCINDIA.;

SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH:

SHRI ARJUN SETHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that during
India-Pakistan talks held at Islama-
bad in June, 1981 the two countries
agreed to revise several existing bila-
teral agreements to improve rela-
tions between India and Pakistan;
and

(b) if so, what are the details in
this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ): (a) Yes Sir.

(b) It was decided to hold techni-
cal level talks to review the working
of several Indo-Pak agreements with
a view to streamlining procedures and
facilitating rail, road, postal and air
traffic and grant of visas to visitors
and pilgrims. Those agreements like-
ly to be reviewey are

(a) Agreement on Postal Rates
and Postal Traffic of 19786.

(b) Agreement on Telecommuni-
cations of 19786,

(¢) Indo-Pakistan Rail Agree=
ment of 1976.

(d) Shipping Protocol of 1975.
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(e) Pilgrims Protocol 1974.
(f) Visa Protocol ot 1974.

Committee on Working of Indian
Railways

752. PROF. MADHU DANDA-
"VATE: Will the Minister of RAIL-
‘WAYS be pleased to state:

(a) whether it is true that 3 Com-
mittee under the Chairmanship of
Shri B, D. Pande has been set up to
examine the working of the Indian
Railways;

(b) if so, wll the work of this
committee not mean the duplication
of the work of the National Trans-
port Committee headed by the same
*Chairman which has already submit-
teq its report; and

(c) if so, whether Government pro-
pose to wind up this new Committee
headed by Shri B. D, Pande and con-
centrate on implementing the re-
commenadtijons of the National
Transport Committee?

THE DEPUTy MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes;

(b) and (c). The termg of refer-
ence of the National Transport Policy
Committee and the Railway Reforms
Committee are quite distinet from
each other. While the National Trans-
port Policy Committee was assigned
the task of proposing a comprehen=-
sive national transport policy for the
eountry and to identify the areas in
which the data base of the transport
sysem should be strengthened. the
Railway Reforms Committee has been
set-up to go into the various aspects
of railway working with a view to
gearing up the organisation to meet
the multifold challenges that the
Railways would be facing in the com-
ing decades. In view of this, the
work or Rajlway Reforms Committee
is not s duplication of the work of
the National Transport Policy Com-
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mittee. Therefore, the question of
windjng up the Railway Reforms
Committee does mot arise. Whils
the report of the National Transport
Policy Committee is being processed
by the Planning Commission, recom-
mendations made by the National
Transport Policy Committee were
kept in view while framing the Sixth
Plan.

Causes of Samastipur-Baumanki Pas
senger Train Accident

753. SHRI A, T. PATIL: Will the
Minister of RAILWAYS be pleased
to state:

(a) what were the causes of the
accident of Samastipur-Banmanki
Passenger Train on Bagmati River
Bridge, on 6th June, 1881,

(b) what was the magnitude of the
accident;

(c) causes of delay in salvage ope-
rations;

(d) what were the relief-measures
taken; and

(e) the punitive, curative and pre-
ventive measures taken therefor?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) According to the
provisional finding of the Chiet Com-
missioner of Railway Safety, the ac-
cident was due to a combination of
factors—humap and natural.

(b) Seven coaches of the train fell
down into the river Bagmati result-
ing in 270 known deaths and injuries
to 125 persons.

(¢) There wag no avoidable delay
in the commencement of salvage ope=
rations.

(d) On receipt of information aboul
the accident, medical relie? vans and
breakdown trains were rusheg from
Saharsa, Barauni and Samastipur.
Assistance of Army, Navy, Air Force
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and Civil Authorities was also requi-
sitioned, Thirty-eight naval drivers
assisted by army boats, local boats,
eivil authorities and railway break-
down equipment carried out rescue
operations round the clock. The
Chief of the Naval Staff aglong with
G.0.C.-in-C, Central Command visit-
ed tae site of the accident and dijre-
ected the operations. Minister of
Railways, Deputy Minister of Rail-
ways and Parliamentary Affairs,
Chairman, and Members, Railway
Board, General Manager and other
Senior railway officers also went to
the sjte to supervisg rescues and sal-
vage operations.

Action as necessary will be taken
on receipt of the final report of the
Chies
Safety.

Commissioner of Railway

Demands of Locg running staff

754. SHRI GEORGE FERNANDES:

SHRI MADHAVRAO
SCINDIA;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there have been any
talks on the demands of the Loco

running staff on Report of the Revi-
Allow-
ance Committee, recommendationg of
the Uniforms Committee, implemen-
tation of the 8-hours duty rule, ete.
which were issued on which the loco
running staff had gone on Strike ear-
lier during this year; and

(b) if so, what is the outcome of
the talks?

sion of wages and mijleage

AUGUST 20, 1981
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THE DEPUTY MINISTER IN THE
THE MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALIKARJUN): (a) and (b). As
already clarified in the suo moto
statement made by the Minister for
Railways on the floor of the House
on 17-2-81, the illegal stoppage of
work by a section of Loco Running
Staff was uhprovoked.

The recommendations of the Run-
ning Allowances Committee have been
considered in consultation with the
recogniseq railway labour federa-
tions ang orders jissued.

The Labour Organisations had an
opportunity to place their views be-
fore the Uniforms Committee and
action is being processed on the re-
commendations of this Committee.

Meeting of Corporate Enterprises
Group RN

755. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleaced to state:

(a) when was the last meeting of
the Corporate Enterprises Group at
the Railwayv Board level held;

{(bY whethey Government have
come to the conclusion that no use-
ful purpose will be served by holding
meetings of the Corporate Enterpri-
se- Group: ang

(¢) if so whether it is proposed to
wind up the Corporate Enterprises
Group?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THFE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALIK.
ARJUN): (a) On 31st August, 1970.

(b)Y and (c). No. These meetings
are proving useful and will continue
to be held.
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Expert Committee on Unemployment
among Indian Seamen

756. SHRI GEORGE FERNAN-
DES: Will the Minister of SHIP-
PING AND TRANSPORT be pleas-
ed to state:

(a) whether Government have ap-
pointed an expert committee on un-
employment among Indiap seamen;

(b) if so, what are the terms of re-
ference of the commijttee;

(c) whether it is g fact that most
recommendations of the C. }¥. Srivas-
tava Committee on unemployment
among Indian seamen, submitted on
May, 1969 haye not been implement-
ed to date; and

(d) if so, the reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(b) The terms of reference of the
Expert Commitiee are as follows:—

(i) To study the question of Un-
employment among Indian Seamen,
likely trends in the near future and
to suggest remedial action,

(ii) To examine the training es-
tablishments for seamen with refer-
ence to the quality of training, the
output and demand ratio, etc.

(iii) To study the manning po-
licy in the Merchant Shipping In-
dustry.

(iv) To suggest actuarial schemes
and welfare measures for the pe-
riod of TUnemployment bhetween
signing off and next signing off.

(v) Top review the existing mini-
mum educational qualification and
mredical standards for admission to
pre-gey training courses.

(vi) Centraljsation of ratings
training by amalgamation of the
existing three training establishment
or otherwise,
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(vii) Inservice training for seamen
to bring them upto the internatio-
nal standards, by giving refresher
courses.

(viii) The procedure for gradual
regularisation of service of certain
categories of seamen who have put
in certain years of service with a
particular shipping company,

(ix) To examine the method of
recruitment of candidates for the
pi2 s.a-traiiing.

(e) a1' )k v up action taken
on some important recommendations
of Srivastava Committee, is given in
the Statement. Tae remaijning re-
commendations needed deeper exami-
nation of the issues involved particu-
larly because of the fast changing in-
ternational situation in regard to the
type ang operation of ships, which
were not anticipated earlier, affecting
the employment opportunities for
Indian seamen on foreign flag ships.

Statement

Follow up action taken on the Sri-
vastava Committee’s recommenda-

tions.

(1) The position with regard to the
maintenance of rosters is reviewed by
the Seamen’s Employment Board from
time to time. However, it had not
been possible tp obtain assurance of
employment after 3 months from the
date of discharge of previous employ-
ment because of the gradual reduction
in the number of available jobs due
to withdrawal of manning by some of
the foreign shipowners.

(2) The Committee recommended
to improve the technical capability
and efficiency of Indian seamen. As
a result of this recommendation the
training for Ratings has been modi-
fied as suggested by the Committee
and the training course has been made
of six months duratjon.

(3) Minimum qualification has been
raised t, 8th standards as recom-
mended by the Committee. -
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(4) The qusstion of revision of me-
dical standards is still under conside-
ration,

(5) The Comnijtteg recommended
annual recruitmant of 600 in Deck and
Engine Room ang 200 in Saloon De-
partment. This is biing implement-
ed.

(6) At present irainees passing out
from Traintag Ship ‘Nauiakshi’ and
T.S. ‘Mekhala’ aie apportioned for
employment at Bembay Port while
trainees at T.S. ‘Bhadra’ are allotted
for Calcutta.

(7) The “One Call System” is being
enforced as recommended br the Com
mittee,

(8) Fresh recruitment for Home
Trade does not take piace as the ex-
isting Maritime Labour For:e is more
than sufficient to rneet te needs.

(9) The retirement age of 60 is
being enforced.

(10) Manning scale is decided by
mutual consultat'ons between the ship-
owners and seafarers union a"ld cg far
no specific manaing scale could be
prescribed as j¢ varies from ship to
ship.

Improvement of 31 UP/32 DN Jaya-ti
Janta Express

757. SHRI R. R. BHOLE: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government’s atten-
tion hag been drawn to a news item
appearing in the Hindustan Times
dated 28th April, 1981, describing 31
Up 432 Dn Jayanti Janata Express con-
necting Delhi with Ahmedabad as a
virtual death trap and a ghost train
being in a state of total neglect and unit
for carrying human beings; and

(by if so, what steps Government
have taken to remove the numerous
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shortcomings of the train pointed out
in the news item to make it worth
traveiling?

THE DEPUTY MINISTER IN THE
MiINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) The facilities for maintenance
of the rake of 31 Up/32 Dn at Delhi
were being extended and augmented
and during the period of construc-
tion, the facilities got dislocated and
the rake could not be maintained to
the desireq level, The construction
activilies have now been completed.
The maintenance facilities have been
restored to full working and the rakes
are now being maintained properly.

Appointments with Medical Specialist
in Dr, R. M Lohia Hospital

758. SHR1 R. R. BHOLE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(2) whether it is a fact that
patients veferred by Central Gov-
ernmznt Health Scheme Dispensary,
Shaktinagar, Delhi to Medical Specia~
list of Dr, Ram Manohar Lohia
Hospital  visiting the dispensary
week’y, have to wait for more than
onc month to get an appointment,

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take to ensure that patients go not
have to wait for more than a week to
get such an appointment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No com-
plains have been received in this re-
gard,

(b) and (c). Question does not
arise,
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Summer rail Chaos

759. SHR1] RAJNATH SONKAR
SHASTRI: Will the Minister of
RAILWAYS be pleased to refer to
News item appeared in Indian Ex-
press on 19th and 22nd May, 1981
captioned ‘Summer rush again bares
rail chaos’ gnd ‘Passengers stranded,
‘traing late’ ang state what positive
and workable steps are being taken
by Government to make rail journeys
safe, smooth and uncumbersome in all
respects?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The unhappy feature
reporied on 22.5-1981 does not re-
quire any special step because the
train was delayed due to an unfortu-
nate accident on 125 Dn K. K. Ex-
press. The feature reported of
18-5-1981 arose ¢rom damage to an
A.C. coach at the eleventh hour. None
of these features can be attributed
to failure of system deserving more
steps than already taken.

Construction of Bus bavys at gector I
R. K, Puram

760. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
SHIPPING AND TRANSPORT be
pleaseg to refer to the reply given to
the Unstarred Question No. 9326 on
30th April, 1981 regarding Delhi
Transport Corporation bus tripg bet-
ween R. K. Puram and Seng Bhavan
and state:

(a) what progress hag been made
in the construction of pus bays at
Sector-I R. K. Puram New Delhi.

(b) has any request been received
for starting skelton bus service of
Mudrika to pass through R. K. Puram
for the benefits of the Central Gov-
ernment Employees residing in R. K.
Puram; and

(c) if so, what is the reaction of
Government in this r&gard?

THE MINISTER OF SHIFPING
.AND TRANSPORT (SHR] VEEREN-
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DRA PATIL): (a) Construction ¢
bus bays is the responsibility of locg
civic authorities. The Delhi Trans
port Corporation has made a requef
to the Superintending Enginee
Municipal ~Corporation of Delh
Green Park for provision of bus bay
a{ R. K. Puram Bus Stand.

(b) Yes, Sir.

(¢) Mudrika Seva has been starig
on the Ring Road from where service
to outer areas are available at g larg
number of points. The DTC has nq
considered it advisable to change th
route to pass through R. K. Puram.

!
Checking of Chemists shops in Delh

761. SHRI RAJNATH SONKAR
SHASTRI:

SHRI HARISH KUMAR
GANGWAR:

DR, A. U. AZAMI;
SHRI R. L. P, VERMA:

Will the Minister of HEALTH ANI]
FAMILY WELFARE be pleased t
state:

(a) the number of chemist shop
separately in Delhi and Delhi Canton
ment and the number of them man
ned and owned by the registeret
medical practitioners with detail
thereof;

(b) whether with 3 view to detec
the irregularities, in the purchases
stocks of medicines will be checked b
conjunction with the issueg of medi
cines entered in the register to b
maintained by each practising docto
to eunsure that there is no discre
pancy; and

(¢} what action is proposed to bt
taken against the defaullers fo
breach of the licensing terms ©
R.M.P.2?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH ANT
FAMILY WELFARE (SHRI NIHAF
RANJAN LASKAR): (a) As on 1f
August, 1981 there are 2315 licences
in the whole Union Territory o
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Jelhi, out of which 5 are in Canton-
‘nent. Complete information regard-
img number o7 chemists shopg owned

Medical Practitioners is not avail-
ible with the Delhi Administration,

l (b) The premises of every licensed
shemist is being inspected regularly
sy the Drug Inspectors of Delhi Ad-
ministration ang action is taken
wherever the contravention of Drugs
ind Cosmetics Act or Rules is detect-
]

{¢) Under the Drugs and Cosmetics
Rules the sale of drugs by a retail
themist ig required to be conducted
inder the supervision of a registered
Sharmacist. The proprietor or owner
nay be or may not be registered
nedical practitioner. However, the
serson who is a registered medical
Jractitioner only cannot supervise the
wle under these rules,

Under Schedule ‘K’ to the Drugs
and Cosmetics Rules, 1945, a regis-
ered medical practitioner is exempt-
ad from the provisions of Chapter IV
if the Act. A registered medical
sractitioner therefore does not need
1 licence to use drugs in his private
aractice for supply to his own patients.

Building fop Delhi public library in
R. K. Puram

762. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
ZDUCATION AND SOCIAL WEL-
TARE be pleaseq to refer to the reply
fiven to the Starred Question No. 689
m 6th April, 1981 regarding building
!or Delhi Public Library in R. K.
Juram, New Delhi angd state the pre-
tent position of the case and by which

ime the building is expected to be
sonstructed?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL); The physical de-
narcation of the plot of land allotted
0 the Delhi Public Library in R. K.
Puram Sector II New Delhi by the
wand and Development Office reveal-
*d that there has been some encroach-
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ment the adjoining temple, The
Delhj Library Board have approached
the Land Development Office to get
the encroachment removed and hand
over vacant possession of the allotted
land to the Delhi Development
Authority for the construction of the
library building, Therefore, the
designing and construction of the
library building has been delayed.
The Delhi Development Authority is
expected to undertake the work of
designing and construction ag soon as
the vacant possession of the land is
handeq over to it by the Land and
Development Office, New Delhi.
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764. SHRI SATISH AGARWAL:
Will the Minister of EXTERNAY
AFFAIRS be pleased to state:

{(a) whether the Regional Passpori
Officer for Andhra Pradesh and Mad-
ras issued passports to some criminal
offenders (including two who were
charged for murders) on the eve of
the International Telegu Conference¢
held at Kuala Lumpur in the mid-
April this year and of whom two
were impounded by police at the last
minute; and

(b) has an enquiry hpeen made inta
the episode and who were the persons
punished for it?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. v. NARASIMHA
RAO): (a) and (b). Despite their
best efforts Government have go far
not got any evidence about any such
cazes having taken place,

Possession of Indian passport by the
man who shot pope

765. SHRI SATISH AGARWAL:
Will the Minister of EXTERYAL
AFFAIRS be pleased to state:

(a) is the Government aware of &
presg report by a French news agency
named ‘Agence France Presse' saying
thai Mehmat Ali Agca, the man who
allegedly shol Pope John II on May,
13, hag an Indian passport while get=-
ting out of Turkey; and

(b) if so, has an enquiry besn made
ag to the veracity of the said report
and if the report is true, has it been
enquireq into as to how Mehma: AH
got the passport?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Enquiries are continuhgg.
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(b) Government have informed the
Canadian authorities that there is no
basis for these claims anq the Gov-~
ernment o Canada have informed us
thay they accept our position. They
have, however, to proceed according
to their legai processes in thig matter.
Witn a view to preventing hardship
and unnecessary suffering to these
individuals, the Government of India
have given publicity to the fact that
persons falsely claiming to be refu-
gees will not be submitted into
Canada and are also taking steps
against some agents ete., who have
been misleading some of these inno-
cent persons.

Subsidence of Earth Owing to
Tunnelling for Calcutta Tube Railway

768. SHRI R. P, DAS: Will the
Minister of RAILWAYS he pleased to
state;

(a) whether Government are aware
of the repeated incidents of subsidence
of earth and buildings around the areas
where tunnelling is being carried out
for the construct’on of the Tube Rail-
way at Calcutta.

(b) if g0, reaction of Government
thereto; and

(c) the mature of compensation ex-
tended by Government for repairing
such damages?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) Yes,

(b) Settlement to some extent on
surface leading to cracks in some
buildings cannot altogether be ruled
out. In this respect, Metro Railway
has already adopted suitable precau-
tionary measures to limit the extent
of setftl>ment to the minimum.

(e) Compensation for repairing such
damages to the affected parties is
determined by an Independent Autho.
rity—'Competent Authority’ appointeg
under the Metro Railwayg (Construe-
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tion of Works) Act, 1978 and payments
made by Metro Railway. Wherever
immediate repairg are considered
essential for safely. these are arranged
by Metro Railway,

Shifting of Diesel Locomotive Engine
Plant from Chittaranjan

769. SHRI R. P. DAS:

SHRI KRISHNA CHANDRA
HALDER:

SHRI BASUDEB ACHARYA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board has
desided to shift the Diesel Locomotive
Engine Construction Plant from
Chittaranjan to some where else;

(by if so  the reasons thereof;

(c) whether he has receiveq letters/
representations/memoranda not to
shift the plant from West Bengal;

(d) if so, the details thereof;

(e) whether he is aware that this
decision of Railway Board will not
only cause hardship to the staff
emploved in the plant, but will also
reduce the employvment potentiality in
this region where unemployment pro-
blem is acute; and

(1) if so, whether Government would
reconsider the decision to shift the
Diesel Locomotive Engine Construction
Plant from Chittaranjan.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.
(c) No.
(d) to (f). Do not arise,
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U.8. Arms supply to Pakistan

770. SHRI S. M. KRISHNA:

SHRI CHITTA MAHATA:
SHRI CHINTAMANI JENA:
SHRI K. PRADHANI:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI N. E, HORO:
SHRI K, MALLANNA:
SHRI B. V. DESAIL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has told U.S. of
its fear of arms race in South Asia as
a sequel to the three-billion dollar,
flve year economic ang arms package
deal (most of arms) that the Reagan
administration has concluded with
Pakistan; if so, the rcaction of that
Government thereto;

(b) whether the U.S. Secretary of
State, Mr, Alexander Haig  has publicly
stated that the U.S.A, is arming
Pakistan because it ig vulnerable to
threats not only from the Soviet
Union but also from India;

(c) whether Government  have
voiced their concern over this state-
ment; and

(d) if so, its outcome?

THE MINISTER QOF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) The Government of India
have made it cleay to the US
Administration on several occasions
that the induction of large guantities
of sophisticaled US arms into Pakistan
w'll have to detrimental effect on
regional stahility and set back the pro-
cess of normalisation between India
and Pakistan  sparking off another
arms race in the sub-continent. The
Government of the United States are
of the view that the security of Pakis-
tan needs to be strengthened against
the so-called Soviet “threat” and also
in order to reduce Pakistan’s motiva-
tiong for seeking security in the nu~
clear field.
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(b) In g Telgvision interview on
June 28, the US Secretary of State
reportedly gliuded to the possibility
that Pakistan felt itself threatened not
only from the Soviet Union but also
from India, However, the general
position of the US Administratioy re-
mains ag stated in part (a) above, and
wag reitreated to me by Mr, Haig per.
sonally.

(¢) and (d). Governmeat have
made their position clear repeatedly
that Pakistan faces no threat from
India and ia fact we have interast ip
the stability and integrity of Pakistan,
While we believe that our effortg have
met with some response from some
quarters both in U S.A. and Pakistan
it is too early to spell out any definite
outcome,

Measures to prevent Railway Acci-
dents

771. SHRI S. M, KRISHNA:

SHR] MANGAL RAM
PREMI:

Will the Minister of RAILWAYS be
pleaseg to gtate:

{(a} whether there has lately been
a spurt in Railway accidents causing
considerable loss of lives and pro-
perty such as Bagmati mishap, Bilas-
pur train accident,; train mishap in
Gujarat ete.;

(b) whether after the analytical
study of the Inquiry Reports into
these grim accidents, any measures
have been or are being taken to pre-
vent these accidents which seem to
hav become a matter of routine and
to pinpoint their causes human failure
technical, or sabotage pinpointed; and

(c¢) if so, the broad details thereof
ang whether any expert cell has been
set up to monitor all these preventive
measures to protect human lives and
Railway property and to make legis-
lation to prevent travelling on roofs
by the public, which is mostly ticket-
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Jess, in certain vulnerable areas in the
Eastern states?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Since May, 1981,
there have been three serious train
accidents involving heavy casualties,
viz, (i) Accident to 416 Down Pas~
senger on N.E, Rajlway gn 6-6-81, (ii)
Collision between a Goods train and
33 Dowp Passenger on S.E. Railway
on 16-7-81 and (iii) Derailment of
1 Up Delhi Mail on Western Rail-
way on 18-7-81.

(b) and (c¢). All these three acci-
dents have been inquireq info by the
Co:mnmissioners of Railway Safety.
Taey have submitied only the pre-
liminary reports, According tfo the
provisional findings, while the first of
these accidents was due to a combi-
nation of factors—human and natu-
ral, the second was ascribed to failure
of railway staff and the third was
due to an act of sabotage. The final
reporis have not yet been received.
Suitable action will be taken on re-
ceipt of the final reports. In the mean
time to counter-act human failures,
Safety Organisations on the railways
are carrying out an intensive cam-
paign to create greater safety cons-
ciousness amongst the staff connected
with running of trains and to ensure
that the staff do not violate rules or
indulge in short-cut methods that
may lead to accidents, Breathlyser
test has also been introduced to en-
sure that the staff do not come on
duty under the influence of liquor.
Rolling stock which requires greater
attention is being segregated from
the rest so that concerted attention
could be paid to the rolling stock
requiring closer attention at frequent
intervals. Greater care is being paid
for proper maintenance of track.

A special safety team has been
constituted in the Railway Board to
carry out field checks. The trend of
accidents is being constantly reviewed
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by the Railway Board gnd remedial
measures are being taken.

General Managers have program-
med to make 5 special safety inspec-
tion of all the trunk routes by Nov-
ember, 1981,

Travelling on the roof of 5 traip is
already prohibited under Section
118(2) of the Indjan Railways Act and
is a punishable offence,

Suggestion to check the increase in
population

772, SHRI MOOL CHAND DAGA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Prime Minister had
given any suggestions in May, 1981 to
check the Increasing growth of popu-
lation. If so, the details thereof and
the way Government propose to im-
plement them; ang

(b) whether Government propose
to enact such a law which may apply
to any one equally irrespective of
caste, creed and religion so that the
increase in population may be check-
ed and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes, Sir.
The Prime Minisier in her inaugural
address at the First National Con-
ference of the Indian Association of
Parliamentarians for Problemg of
Population and Development, on the
25th May, 1981 had stressed the im-
portance of checking the rapid growth
of population in India so that the
benefits of economic advancement are
not overtaken by population growth.
The Government will intensify the
programme by utilising all resources
at its disposal by means of informa-
tion, education. motivation and provi-
sion of adequate services for being
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availed of by the eligible persons on
a voluntary basis.

(b) There iz no proposal to enact
such a law as envisaged. The Govern-
ment's policy ig to attempt to change
individual and social attitudes in
favour of the small and planned fa-
mily through a process of informa-
tion ang education,

Loss to Delhi Transport Corporation

773. SHRI BHIKU RAM JAIN:
SHRI MANI RAM BAGRI:
SHRI MOHD. ASRAR

AHMAD;,

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Delhi Transport Corporation is in-
curring huge losses; and

(b) if so, the details thereof and
the steps takep to remedy the situa-
tion?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). The
operational losses incurred by the
Delhi Transport Corporation during
1978-79, 1979-80 ang 1980-81 have
been of the order of Rs. 7.07 crores,
Rs. 4.44 crores and Rs. 10.85 crores
respectively. The net total losses, in-
clusive of depreciation and interest
charges on loans and penal interest
charges for the three year period,
amounts to Rs. 17.49 crores, Rs. 17.71
crores and Rs, 44.66 crores. The steps
taken by the Corporation to improve
ite efficiency include the steps to plug
the leakages of revenue, check on
ticketless travelling, preventive malin-
tenance system and adoption of eco-
nomy measures. The Corporation has
also proposed revision of the fare
atructure.
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Tresspass of Bangladesh Boats inte
Indian Waters

774. SHRI RAM VILAS PASWAN:
SHRI JAGPAL SINGH:
SHRI DAULAT RAM SARAN:
SHRI B. D. SINGH:
SHRI TRILOK CHAND:

SHRI CHOTEyY SINGH
YADAYV:

PROF. AJIT KUMAR
MEHTA:

SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH:
SHRI CHRISTOPHER EKKA.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether fully armed gun boats
of Bangladesh tresspassed into Indian
waters recently and threatened the
Indian personnel and an unarmed ship
at India’y New Moore Island on suc-
cessive gays in a bhighly provocative
manner; and

(b) if so, details thereof and reac=
tion of the Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V., NARASIMHA
RAQO): (a) and (b). There was an
increase of Bangladesh naval activity
in the wvicinity of New Moore Island
during the months of May and August
this year. Some of their actions were
somewhat provocative. Suitable pre-
cautiong were taken by us.

Both Governments are in touch
with each other and it is sur hope
that we can settl~ this matter Tty
peaceful bilateral discussions as agre~d
between the Bangladesh Foreign Min-
ister ang myself in August, 1980,

Destruction of Traqg’s nuclear reactor

775. SHRT RAM VILAS PASWAN:
SHRI G. M. BANATWALLA:

Will the Minister of EXTERNAL
AFFAIRS be plessed to state India’s
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reaction with regard to the destruc-
tion of Iraq’s nuclear reactor by
Israell air force recently?

THE MINISTER OF EXTERNAL
IAFFAIRS (SHRI P. V. NARASIMHA
RAO): India’s reaction was expressed
in an official statement issued on
June 9, 1981, immediately after the
attack, The full text of the statement
is given below:

“The Government of India have
learnt with grave concern and a
sense of deep indignation the dos-
truction of the Iraqi Osirak Atomic
Reactor by Israeli war planes on June
8. This Israeli action is stark adven-
turism and blatant intervention and
aggression deserving condemnat’on.”

“Iraq has repeatedly stated that
its programme in the nuclear field is
donfined to the utilisation of nuclear
energy and technology for peaceful
purposes. Taere js therefore also no
basis for the Israeli contention that
Irag was on the verge of producing
atomic weapons.”

“The pggresive expansionist and
anti-Arab policies of Israel have been
a source of instability and tension in
the region. This highly reprehensible
act of unprovoked and unjustified
attack on the Iragqi atomic reactor
has made a mockery of accepted
norms of international conduect and
behaviour and sets a most unfortu-
;nate precedent.”

Conference for evolving National
Policy on Family Planning

776. DR. KRUPASINDHU BHOI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what are the outcome of the
tecent conference helyq in Delhj for
evolving a national policy on family
Planning; and

(b) what measures Government
Propose to take to bring the growth
of population under control?

b
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The 7th
Joint Conference of Central Council
of Health & Central Family Welfare
Council noted with great concern the
high rate of population growth indi-
cated by the 1981 census report, It
also recognised that there were many
implications of this high growth rate.
The Coaference, therefore, went into
detail to work out strategies to achieve
long term goal of reaching a birth
rate of 21 and a death rate of 9 per
1,000 population by the year 2000 A.D.
The Conference agreed upon gz draft
National Fopulation Policy for further-
consideration of the Government.

(b) The Govt. proposes to bring
about a rapig change in social atti-
tudes in favour of the small and plan-
ned family through a procesg of edu-
cation, motivation and provision of
adequate scrvices made available to
the population.

Sambalpur-Talcher Railway line

777, DR. KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
plecase-d to state:

(a) whether it is a fact that Gov-
ernment have not so far taken a final
decision for ‘mplementation of the
Sambalpur-Talcher Railway line even
after receipt of the techno-economic
survey report in December, 1980; and

(b) if so, what are the reasons for
such delay in taking a final decision
in this regargq and when 3 final deci-
sion is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). A preli-
minary engineering-cum-traffic sur-
vey for a new broad gauge line bet-
ween Sambalpur and Talchay was
conducted by the South Eastern Rail-
way and the report received in the~
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Ministry of Railways in January,
1881. Op examination of this report,
jt was seen that the traffic prospects
projected by the railway for purpose
of this survey required reappraisal
in the light of certain major indus-
trie; coming up in the areg as also the
element of diverted trafic towards
Cuttack/Bhubaneshwar and via on
the south east main line, consequent
on construction of the projected line.
The railway administration was,
therefore, asked to conduct such a
reappraisal, Thig has since been
done and the report received in the
Ministry of Railways in July, 1981.
The report is now under examination
and a final decision will be taken by
the Government with due regard to
technical feasibility, financial viabi-
lity and availability of resources.

Rape by Athletes at Bangalore

778 DR. SUBRAMANIAM SWAMY:
SHR] M. RAMGOPAL REDDY:

SHRI JANARDHANA POQJA-
RY:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is true that recent-
ly four athletes, who were undergo-
ing training at Bangalore in prepsra-
tion for the Asian Games Wwere
arrested by the police for attempted
1ape and molestation of house wife;

(b) if so, the details thercof, ana

(c) what
against them?

action has been taken

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). Accord-
ing to a report receiveg from the De-
puty Directoy in-charge of the National
Institute of Sports, South Centre,
Bangalore, some athletes attending the
second phase of the athletic coaching
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camp in preparation for Asian Games,
1982, brought in a woman from out-
side on the night intervening the 14th
and the 15th July, 1981. The watch-
man who got wind of what was bhap-
pening reportedly Iocked the main
door of the stadium and informed the
police., After investigation the police
registered a case of abduction and
molestation against filve athletes viz.
Joginder Singh (BSF), Guraial Singh
(CRPF), Kashmira Singh (Army),
Ranjit S'ngh (Army) and Piara Singh
(Railways).

(¢) the police have arrested the five
athletes.

The Deputy Director of NIS (South
Centre), Bangalore, has suspended
them from the camp and debarred them
from its premises.

The Amateur Athletic Federation of
India has aiso suspended them and:
debarred them from taking part in any’
athletic competition wuntil further
orders

Murder of a Lady Professor in First
Class Ladies Comparfment in Wes-
tern Railway

779. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleasea to state:

(a) whether it is a fact that Prof.
(Mrs.) Shantadevi was murdered in
the broad-daylight on 3rd January,
1981 in the T.adies First Class Compart-
ment between Bandra and Andheri on
the Western Railway in Bombay;

(b) if so, the details thereof;

(c) whether it has become unsafe
for commuters to travel in the Rail-
ways due to such incidents and negli-
gence on the part of the Railway Police
and Railway Officials;

(d) whether the culprits of this
murder has not so far been arrested;

(e)_if so, the details of the investi-
gation that is 1n progress; and

(1) whether if i~ Tecessary fto
amend the Rules to give compensation
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to such victims of crimes committed
during train travel which will make
the authorities more careful in future
to provide safety and relief to passen-

gers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND ‘IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALIK.
ARJUN): (a) Yes,

(b) On 3-1-1981 at about 10.58 hrs.
when 231-Dn. Virar bound local train
reaciéd Andheri station, some passen-
gers noticed Prof. (Mrs.) P. S. Shania-
devi lying in a poo]l of blood in First
Class compartment of the train. Gov-
ernment Railway Police/Bandra start-
,ed a case under Secfion 302/LP.C.

(c) No.

‘{d) and (e). No culprit has been
arrested so far. Investigationg by
Crime Branch of {Greater Bombay
Police are still continuing.

(f) Under the provisions of Section
73(e)/Indian  Railways Act, no com-
pensation is admissible in such cases.
The Railways pay compensation to the
victims or their kith and kin of the
rail accidents, Law and order is a
State subject and wvictims of crime
committed in trains are not paid any
compensation under the law, as in the
case of the victims of crime committed
"outside Railway premises.

Reorganising of the functioning and
management of suburban train ser-
vices of Central and Western Rail-
ways

780. DR, SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

' (a) whether the Central Govern-
,~ment is considering fo reorganise the
functioning and management of the
Suburban Train Service of both Cen-
tral and Western Railway at Bombay;

(b) it so, whether there is any pro-
posal to combine the working of both
the Central and ~ Western Railway
Bombav. Suburban Service under a
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New General Manager for increasing
efficiency and better setrvice to the
commuters; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) and (c). Do not arise.

Beggars ang lepers at Kurla Station,
Bombay

781. DR SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is true that the Com-~-
muters of Kurla, Bombay face grcat
incnnvenience due to the beggars and
lapers using the Central Ra'lway plate-
form No. 9 and surrounding areas at
Kurla, Bombay; and

(b) if so, what sfeps Government
bave taken to prevent these lepers
from using and flocking the platforms
and causing inconvenience to fne
bonafide commuiers?

THE TEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) and (b). Some beggers
and lepers are found occupying rail-
way premises during night and in
monsoon season. Beggary is prohib:t-
ed at the station premises and in
trains. To curb the nuisance, special
drives are launched against beggary
by the Government Railway Police.
In addition, checks are conducted by
the Ticket Checking staff and other
railway officials. The travelling pub-
lic are also requested on public ad-
ress system to refrain rom giving
alms. While the railways make all
efforts to eradicate begging, the mala-
dy is, however, much deeper and
poverty coupied with public sympathy
makes it difficult for the Railways to.
deal with™ the problenmi effectively.
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Invitation tg Israel in Asian Games

782. SHR1 G. M. BANATWALLA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Governmen{ have made
any efforts to ensure that no invita-
tion is extended to Israel to partici-
pate in the forfhcoraing Asian Games
in India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). Invita-
tions to the National Olympic Commit-
tees of Asia  affihated to the Asian
Gameg Federation for participation in
the IX Asian Games, to be held in New
Delhi in 1982, are yet to be issued by
the Special Organisaling Commitiee
for fthe Games. Whi.e taking a deci-
sion in this matter, considerations of
security of participants end the
smaolh holding of the Games will
naturally be paramount.
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Purchase of Sleepers from State Forest

Corporation
783. SHRI MANMOHAN TUDU:
Will the Minister of RAILWAYS Le
pleased to state: ®

(a) The total number/quantity ol
sleepars purchased by his Ministry

from Orissa and other State Forest
Corporations during 1979-80 and
1980-81-

(b) the total quantities purchased
from each category of sleepers viz. Sal
BG, Sal MG, sal NG, Sal Special, BG
Hardwood and MG Hardwood,
therefor;

(c) the rates given to Orissa and-
other State Corporations; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF Pﬁﬂ-
MENTARY AFFAIRS (SHRI I

KARJUN): (a) and (b). A statement I
is attached.

(cy and (d), A statement II is
attached. These are exclusive of
Taxes and duties, legally leviable,
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Selection for Pre-Sea-Training Course
for Merchant Navy

785, SHRI JAGPAL SINGH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) Total number of candidates
called for interview in Delhj in May
and June, 1980 for Pre-Sea-Training
Course for Merchant Navy;

(b) the number of candidates select-
ed for the course;

(¢) whether all the selected candi-
dates have been called for the Train-
ing;

1437 LS9,

SRAVANA 29, 1003 (SAKA)

Written Answers 258

(d) if not, the number of the selec~
ted candidateg not called for training
so far, and the reasons therefor: and

(e) the date by which the remaining
selected candidates will be called for
the Training?

THE MINISTER OF SHIPFmNG
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) 9428.

(b) 250.

(c) No, Sir. Only 14 candidates
have so far been sponsored for Train-
ing.

(d) and (e). 147 candidates had
responded 10 the imtimation by the
Director General of Shipping about
their selection. Of these, 112 have
been declareq medically fit, 4 have
been declared medically unfit and
medical reports are awaiteq in respect
of 31 candidates. The remaining can-
didateg will be called for training by
31-12-1981.

Cargo Handling Agent at Haldia Port

786, SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) what is the agency for handling

cargo (on shore) at Haldia, since
when is it functioning, how  was it
formed;

(b) whether there have been alle-
gation of pressure and coersion in
these areas of handling of cargo;

(c) if so, what are these allegations;

(d) whether such pressures and
Coersion (if any) have been de-
trimental to the interest of the Hal-
dia Port; and

(e) if so, what remedial measures
are being contemplated by the Gov-
ernment?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL: (a) At Haldia, most
of the cargo handling work on shore
is performed by the handling agents
of shipowners / contractors / impor-
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ters by drawing labour from a private
pool of workers since the commission-
ing of general cargo berth in 1978.
However, Port Trust’s labour is also
employed on this work to the extent
possible.

(b) to (e&). The labour in the pri-
vate pool have been demanding that
they should be employeq under Port
Trust as ‘mazdoors’ and had re-
sorted to demonstration and stoppage
of work, affecting operations ai the
general cargo berths. Thig demand
has not been acceded as the recruit-
ment of ‘mazdoors’ under Port Trust
ijs to be made under the relevant
rules. .

Teaching of Science in Higher Second-
ary School (Girls) Kharagpur

787. SHRI NARAYAN CHOUB-
EY: Will the Minister for RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceived complaints that science sub-
jects in the S.E. Railway Girls Hi-
gher Secondary School, Kharagpur,
there are no suitable teachers;

(b) is it a fact that physics is mot
being taught in class XI and class XII
for some months now;

(c) if so, the reasons thereof; and

(d) what remedial measures are pro-
posed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes. Compla:nt was receiv-
ed during July, 1981.

(b) No.

(¢) and (d). Does not arise.
Alleged Corruption charges against

Principal of Higher Secondary School
(Boys) Kharagpur)

788. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government hag re-
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ceived some allegatjons of corruption
against the principal of the S.E.
Railway Boys Higher Secondary
‘School, Kharagpur;-

(b) whether the said allegations
have been inquired into;

(¢) whether the allegations have
been substantiateq in this process;
and

(d) if so, what actions have been
taken by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Yes.
The allegations against the Principal
of the S.E. Railway Boys Higher
Secondary School, Kharagpur have
been enquired into.

(c) The allegations pertaining s
un-authorised collection of fees .
various accounts from the students,
non-disbursement of honorarium to
certain persons and non-mainten-
ance of proper accounts with regard
to the same have been substantiated.

action for major
initiated against

(d) Disciplinary
penalty js being
him.

Pilferage of Cement from Shakurbasti
Station

789. SHRI NARAYAN
CHOUBEY:
SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state: -

(a) whether his attention has been
drawn to the news item appeared in
Statesman dated 16th July, 1981 to
the effect that cement is being
smuggled out of the Shakurbasti
(Delhi) station;

(b) if so, the details thereof;

(c) whether any action has been
taken to arrest the culprits; and

(d) if so, the details thereof?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
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AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) to (d). Some {irucks with
cement bags after having been deli-
vered to the lawful consignees and
passed under proper gate passes
from Northern Railway cement sid-
ing, Shakurbasti, were intercepted
by the Delhi Police during the years
1980 and 1981 while being diverted
to sources other thanp the lawful con-
signees. The trucks were also found
having some hand-stitched excess
bags of cement. 4 cases have been
registered by the Delhi Police. In
all 23 persons have so far been arres-
ted in these cases. While in one case
3 persons are facing trial, Police in-
vestigations in the other cases are in
progress,

' Agitation of Taxi and Autorickshaw
Drivers

790. SHRI KAMAL NATH:
SHRI N. E. HORO:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether taxi and auto rickshaw
drivers in Delhi have Deen agitating
for hike in fares:

(b) if so, the reasons therefor;

{c) whethey taxi and auto rickshaw
drivers have been charging higher
fares from the people unauthorised
and

(d) . so, the action taken by Sov-
ernment in the matter?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b), As a result of
the increase in POL  prices w.e.f.
11-7-81, Deihi Administration snnounec-
ed proportionate increase in the fares
ed proportionate increase in the fares
13-7-81. Not satisfied with the same,
the taxi and autorickshaw drivers
starred agitating for further rise in
fare.

(c) and (d). The Administration have
intimated that some complaints of

over.charging were received. Action
was taken. The driving licence of two
autorickshaw drivers were suspended.
The Show cause notice was issued in
13 cases u/s 60 of the Motor Vehicles
Act for suspension/cancellation of
permit for overcharging by auto rick-
shaw drivers.

Sino-Indian Talks

791, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) outcome of Sino-Indian talks
that took place at the foreign minise-
fers level in last week of June:

(b) whether border issue discussed
in the talks, and if yes. the outcome
thereof. and

(c) whether any meeting of offiri-is
of the two countries is fixed up in
Beijing in September to discuss the
border issue?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V, NARASIMHA
RAOQO): (a) Talks were held between
the Foreign Minister of China and mjy-
self in the last week of June, They
were detailed and both sides acdressed
specific issues. The atmosphere was
cordial and facilitdled a frank ex-
change of views.

The talks provided a clearer under-
standing of each other’s views in bila-
teral, regiongl and international issues,
While there was differences between
the two sides, there was also agree-
ment on some issue. This was the
first substantive meeting of this levcl
on Indian so0il between Indian and
Chinese leaders after a  lapse of 20
years and hoth sides have agreed that
the dialogue should continue.

The Government of India has follow=-
ed a policy of seeking to normalise re-
lations with China, ang has taken 1ini-
tiatives in this direction. We believe
this visit marks another step in ire
process. We do not underestimate
the difficulties that we face, but it is
our endeavour to work towards a per-
manent “solution of our problemg with
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China and further improvement of our
relations.

(b) The border issue was discussed
in he talkgs and he Chinese side
acknowledged that it is a major pro-
blem between us which should be settl-
ed eariy. They also accepted ov”
basic proposition that progress mm 7ur
relations cannot be complefe as 'ong
as the boundary question remains un-
resolved. It has been  agreed that
further discussions should be held for
which we shall send a delegation with-
in the next few months.

(c) We are in consultations with the
Chinese Government in preparation
fnr further discussions later this year.

lmproving Sino-India Relations

792. SHRI 8. M. KRISHNA:

SHRI JANARDHANA
JARY:

SHRI MOOL CHAND DAGA:
SHRI JAGPAL SINGH:

SHRI DAULAT RAM SARAN:
SHRI XAVIER ARAKAL:
SHRI R. L. BHATIA;

SHRI GULAM MOHD. KHAN-

SHRI CHHOTEY SINGH VaA-
DAV:

SHRI CHITTA BASU:

SHRI KRISHNA CHANDRA
PANDEY:

SIIR] M. RAM GOPAL REDDY:

SHRI RASHEED MASOOD:

SHRI KUNWAR RAM:

SHRI R. P. GAEKWAD:

SHRI NAVAL KISHORE SHAR-
MA:

SHRI M. V. CHANDRASHEKA-
RA MURTY:

POO-

Will the Minister of EXTERNALI.
AFFAIRS be pleased to state:

(a) whether India and China have
succeedea in developing a mechanism
to make a fresh beginning to negotiate
the border issue so that the larger as-
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pects of bilateral relations could be
spared of the dispute debilitating
impact; angd

[

(b) if so, what progresg has been
made so far after the visit to India of
the Chinese Foreign Minister in June
last to resolve the border issue?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) It has been our gtand that
progresg in India-Ching relationscan
not be complete as iong as the ooun-
lary question remains unresolved. The
Chinese have accepted our basic pro-
position. Having agreed to the im-
portance of the boundary question and
the need for early settlement it wes
agreeq that further discussions should
be held. At the same time, we have
made it clear that the settlement of the
boundary question is not 3 precondi-
tion, and that we are willing to deve-
lop relatirms in other fields simultan.
ously.

After rrelimenary discussions which
will be conducted by our Ambassador
in Beijing we shall send a delegation
within the next few months for dis-
cussions.

(b) Preparations for meetings at
official levels are being made in con-
sultation with the Chinese Govern-
ment.
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‘Shifting of Siliguri Diesel Loco Periodi-
cal overhauling Section

794. SHRI SATYAGOPAL MISRA:
SHRI R. P. DAS:
SHRI ANANDA PATHAK:
SHR] SUBODH SEN:

SHRIMATI GEETA MUKHER-~
JEE:

Will the Minister of RAILWAYS Le
pleased to state:

(a) whether Government have taken
any aecision to shift the diesel Loco
periodical overhauling section from
Siliguri to Ajmer and Golden Rock in
the South;

(b) if so, the reasons thereof;

(c), whether Government have re-
ceived any profest mote from the State
Government of West Bengal not to
shift this unit from Siliguri; and

(d) if so, the reaction/decision of
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
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THE DEPARTMENT OF PAKLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) Periodical overhaul (POH) is a
sheduled repair to diesel locomotives
undertaken every 6 years or 6 lakh
kilometers, whichever is earlier, in the
case of metre gauge locos. Heavy re-
pair schedules of th's nature can be
undertaken in workshops and not in
Loco sheds where facilities for such
heavy repair do not exist. In the
past, due to shortage of capacity for
diese] loco (MG) POH in workshors,
some diesel sheds, including Siligun,
were undertaking POH as a temporary
expedient. Now facilities have been
set up in centralised workshops at
Ajmer and Golden Rock. Therefore,
the POH section has been transferred
to these workshops.

(e) Yes.

(d), A reply has been sent explain-
ing the position.

Demand of Students of Aligarh Mus-
lim University for Recall of Vice-
Chancellor

795. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state: "

(a) whether Government are aware
of the increasing demand, especially
by the students of the Aligarh Mushm
University, to remove or recall the
Vice-Chanceilor of the Aligarh Muslim
University;

tb) if so,
thereon; and

Government’s reaclion

(c), the efforts if any, made by Gov-
ernment to restore normaley ana a
congenial atmosphere conducive to

fducation in Aligarh Muslim Universi-
¥?

THE MINISTER OF STATE IN T'IE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEI}A KAUL): (a) Government had,
some time back, received representa-
tions from some quarters to remove or
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recall the Vice Chancellor of Aligarh
Muslim Uaiversity. It would not be
correct to say that there is or was an
increasing demand especially by the
studenls of Aligarh Muslim University
in this regard.

(b) The question does not arise. In
any case the  Vice-Chancellor of the
Aligarh Muslim University is appoint-
ed by the President, in his capacity
as the Visitor of the TUniversity in
accordance with the provisions of the
Aligarh Muslim  University Act and
Statutes and the Government Jo not
have any power to remove or irecall
him

(c) As a result of the efforts made
by the University authorities to re-
store normalcy and a congenial atinos-
phere conducive to eaucation, the Uni-
versity has been re-opened on 17th
August, 1981.

Sino-Indian Relations

746. SHRI NIREN GHOSH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to stafe:

(a) are any steps being contemplat-
ed for increasing economic, culture,
educationa] etc., exchanges hetween
India _and China;

(b) if so, what are they; and

(c) in what spheres can India help
China and vice-versa?

THE MINISTER, OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Bilateral exchan-
ges with China in different fields have
been increasing through the efforts of
both sides. This is an on-going pro-
cess in economic, cultural, educational
fields.

(e) It is in the mutual interest of
the two counirfesto develop their
bilatera] exchanges.

Racist attack on Canada Indians

797. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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EXTERNAL AFFAIRS be pleased to
state;

(a) whether the attention of this
Government has ‘been drawn to the
news appearing in Hindustan Times,
dated 28th July, 1981 under heading
Racist attack on Canada Indians; and

(b) if so, what is the reaction of
the Government in the matter and
what steps ithe Government have taken
for the safety of life ang property of
Indians in Canada?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Government are aware of
reports appearing in the Indian Press
on 28th July, 1981 regarding racist
attacks on persons of Indian origin in
Vancouver. “r

(b) The protection of Canadian i
zens, including those of Indian orgin,
is the responsibility of the Canadian
authorities concerned. Institutionalis-
ed machinery to protect the rights of
the minorities already exists in
Canada in the form of Provincial Hu-
man Rights Commissions to which
complaints of this nature can be made.

Declaration of Nuclear Policy by USA

798. SHRI B, V, DESAL:
SHRI RAM SINGH YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that during
the month of July, 1981 U, S. declared
its nuclear policy that will be follow-
ed by them during 1981;

(b) if so, whether India will not
in any way be benefitted from this
new U. S. nuclear policy;

(c) if so, the main reasons for the
same; and

(d) whether in view of this Gov-
ernment are making efforts to ap-
proach any other country for the nu-

clear policy to be framed for the
benefit of India?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRT P. V. NARASIMHA
RAO): (a) Yes, Sir. The U.S, Admi.
nistration announced a new nuclear
non-proliferation policy last month.

(b) and (c). No, Sir. The changes
introduced do not affect the posture
of the U.S. Administration regarding
cooperation with India,

(d) The Government of India is cf
the view that nuclear cooperation
with the U.S.A. shall be handled
bilaterally.

J

Resurvey of Talcher-Sambalpur line
s

799. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleas-
ed to state:

survey work of 160 km. Talcher-
ambalpur proposed railway line is
going on;

(b) if so, the expected time of com-
pletion of re-suivey work of the pro-
posed Talcher-Sambalpur Railway
line;

!,la) whether it ig a fact that the
{

(c) whether emphasis is going to
be laid on the survey of both goods,
passengers traffic of the above pro-
posed railway line; and

(d) the details about the progress
made so far in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b).
Survey was conducted and report
submitted in January, 1981. Re-
appraisa] of the survey became ne-
cessary and this was also done by
the South Eastern Railway The re-
port of this are-appraisal has been
received in the Ministry of Railways
in July, 1981 ang is now under exa-
mination.

(¢) The survey carried out was an
Engineering-cum-Traffic survey and
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took into account the likely quantum
of both goods and passenger traffic on
the proposed line,

(d) The survey report is under ex-
amination and a final decision will be
taken about the project with due re-
gard to t{echnical feasibility, financial
viab'lity and availability of funds.

Facilities to Handicapped Children of
Central Government Employees in
Delhi

800. SHRI CHINTAMANI JENA:
SHRI K. MALLANNA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have col-
lected information regarding the
handicapped children of Central Gov-
ernment emloyees in the Capital;

(b) if so, the details thereof;, and

(c) whether Government would
like to extend facilities to the handi-
capped children by giving some al-
lowances and scholarships?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) No, Sir.

(b) Does not arise.

(c) Under the various schemes of
the Central Government such schemes
of as (i) Scholarships for the Blind,
the Deaf and Orthopaedically Handi-
capped; (ii) Integrated Education for
Handicapped Children and (iii) Assis-
tance to disabled person to purchase/
fitting of gids/appliances, scholarships,
allowance, assistance and aids are
supplied to eligible disableq children.
These schemes cover the children of
ﬂ;: Centiral Government employees
also,
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12 hrs.

RE. QUESTION OF PRIVILEGE,
MOTIONS FOR ADJOURNMENT,
ETC.
(Interruptions) **

MR. SPEAKER: 1 can listen one by
one. Whatever they say is not going
on record because it is without my
permission.

(Interruptions) **
MR, SPEAKER: Please sit down
now. Yesterday you were doing the

same thing, today you are doing
again.

(Interruptions) **
MR. SPEAKER: This js irrelevant.
(Interruptions) **

MR. SPEAKER: Yesterday when
the other man was doing, you were
condemning it. Please don’t do it.

The law belongs to everybody. You
can refer these things to me. If T
like, I can get them on the Table.

SHRI A. NEELALOHITHADASAN
NADAR: rose

MR, SPEAKER: You can come to me.
(smaa)
ot mATw A (fe®)
AT FY s9(r9a ¥ qwarrc. FEAT ATEAT
F——ara FT A ARhE w1 1 fadw
9 F A wg 39 forar w3 fr ora fa<ely

98 T A F9ar § @ DA F A
Y wrforewr 4 FX )

WA WA : AW Ar s fay
A «mar ¢, muﬁaa |ZARYT T
1
i T AR F BT ¥ OF
fRdzT war sgar § ...
weqw wWARw : fra ' w ?
sff wAvCrw wAWTHY © 376 o,
I1TAF, FTEATET T A |

TR WHAT ¢ A YR I WK
FEF AR A AT F for a¥ &
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M. ete.
@t wdfem aen o & @r owE
FEAT TIar g

W wew : O At wiEy |

ot wiow wwdt: AT fam 222
¥ gl fadefar 1 sarw @ o
T @93 43 .....

WEqA AR : TA FT AqTE QavE |
T ¥ A ¥ AR qar %1 o afg,
wifs ag fad @@ & ....

oft WA aPTY ¢ 57 gEAT 9ar
aw 9 & fed e & faaw @@)
arg ¢

v

wSaH WA : A oF BRA AT

AanWd aa aF g fram T 39, 0y

T A M g oamdr g
So, I don't admit it.

st wefrow arrd ¢ OF AL F
feTE T F TTm FT AT A .. -

qEqH ALAA : F@ oF £ALA am

AT, RGATT FYaw &1 fqwawm a $9)

I will not |Dbelieve it unless I geé
facts.

oft wATW AETd W AT AT
agt and 1

mu@w:%waaﬁnmn
HZ WaT Wr §

st FAW qerdY ¢ SR AT
agl fear §

WA ANTQ: AT I Ao A8 §—
No; I cannot go on a wild goose chase.

**Not recorded,

L]
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oY s werd @ AT RERTT
forg 2 fr =iiee ¥ ag feararaza ¥
fodt W 7 ug fwar, &Y = =@
¥ awa @ frear § 7

Wy AA@: A A% qAM A,
F /Y FAIE 3E

ot AficE werd ag ar sufe s
£ an g | ,

gadran, fgrwatet & foarai & ara
aga T3 YT gAT §——5f zareal
F wmeaw ¥ | 3w ¥ O¥ wf FRAA
- ®E .

WA AERE : AT 43 Ay |

sy RATM AETdr 0 WIT IO G
&, 14 HT ATHHTH HE ATCAT |

wsaE WERA /T Q1 am v
FadT & 1

ft wATm amd W G AT
o ﬂaha,q@mmnaaam FEAT
§ | 20w frami Y F5T F7 QA FT
faar mar § 1 ug aga Agw |aA § |
MR. SPEAKER: I understand your
point,

SHRI HARIKESH BAHADUR
(Gorakhpur): There is great deva-
station due 1o floods. Many people
have died.

MR. SPEAKER: We will take it up
later. Again and again you are com-
ing up.

=t ghw g amAR (AR )
W W & e qorw, IA WA /K
M SE 9 Frerop-Amew waTHl. .

W WRE : R ARy )
It has just come to my notice,

St gw TR AT AgR EAS
AsE g 7€ &, frarl ®1 aga Awam
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g mr g tw:a»‘rt i fndt @< _wan
&t irsrma l :mm AT AT § faas
QBT wE) FTAT 04T 1 AF A I
HAAT § :

MR. SPEAKER: I have received
notices of adjournment motion from
Sarvashri R. P. Yadav and Harish
Kumar Gangwar on the reported manu.
facture and marketing of spurious
pesticides—as now mentioned by Mr.
Mani Ram Bagri—and 1 have got so
many Calling Attention notices on the
same subject.

These spurious pesticides have
ruined crops wecrth lakhs of rupees
in wvarious parts of India. This is a
matter of serious concern. 1 know
what it means. This is not only cri-
minal. This is much more than cri-
minal. This is treacherous. This is
something unheard of. This js some-
thing which even society should not
tolerate, what to talk of Government,
because they have played upon very
poor and innocent farmers.

I must congratulate the people who
have captured these things. But 1
want t{o bring this matter ioc notice.
That is why I am concerned, because I
know what the life of the farmer
means. It ‘s the only section of the
society which has worked so far
without any reward. Day-in and
day-out they have never cared for
anything. For 12 months in a year,
they are without any holiday. They
do not see what is cold, what is hot
and what jg the season, They have
served the most uncertain profession
in the whole of the world and still
these go-called creatures walking on
two feet play upon the innocent peo-
pie. We have to take care of this
thing.

I think the Government realises its
responsibility; and that is why I have
admitted a Calling Attention for to-
morrow with all the vehemence it
requires,

(Interruptions)
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MR, SPEAKER: Shri Veerendra

Patil.
(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)

S TwEAR Wl ()
¥T FY a@ &7 § A e F A |

wUR WEEE: A AT AT @
mar 2

) THTEATE MG ¢ WA F UR(-
@ifrs Ziza ® g e e g (v
ATETL St TR TN FT T4 9ATAT &, TA
& fraq agm s g, . (sagara)**

weaer WENEA - 72 RIS 4TA AFN
g

This is not the way., You give me
some questions, That will not form
vart of the proceedings.
(Intercuptions) **
MR. SPEAKER: This will not go on
record.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum):  There are

authorised reports in the national
dailies.... **
MR. SPEAKER: This will not go
on record.
(Interruptions) **

MR. SPEAKER: Why dor%. you
read the rules and then come Lo the
House? This is nonsense,

(Interruptions) **

SHRI SATYASADHAN CHAKRA-
BORTY: When we raise questions,
the answer given by the Ministers are
so evasive....*"

MR. SPEAKER: This is not the way.
You come to my Chamber. He is not
allowed. You come to me. You give
me a notice. I cannot allow discus-
sion on these things on the Floor of
the House. This is irrelevant. I have
got 30,000 questions and decide them
accordingly. You are welcome at any
time.
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SHRI SATYASADHAN CHAKRA-
BORTY: I am going to meet you.

MR. SPEAKER: You are welcome-
at any time day-in and day-out,
(Interruptions)

MR. SPEAKER: Not allowed.
(Interruptions) **
=it Faoe fag s (AfEAT)
"o wERa, ¥ 4 AFAT "gar §
N FIEEA F e ane #i}
feradt %1 ey & vf § &5fFA w8 am
aF 25 gATC wrfwdt 7 4T wrAm F
wfan & ol geaTseze femr #< wre
faar &.... e

MR. SPEAKER: Not
Irrelevant
(Interruptions) **

allowed.

12.12 hrs.
PAPERS LAID ON THE TABLE

MEeRCHANT SHIPPING (LEVY Or SEA-
MEN's WELFARE FEE) AMENDMENT
RuLes, 1981.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): I beg to lay on the Table a
copy of the Merchant Shipping (Levy
of Seamen’s Welfare Fee) Amendment
Rules, 1981 (Hindj and English ver-
sions) published in Notification No.
GSR, 221(E) in Gazette of India
dated the 26th March, 1981, under
sub-section (3) of section 458 of the
Merchant Shipping Aect, 1958. [Placed'
in Library. See No. LT-2834/81]

ANNUAL AccounNTs oF ALL Inpia In-
STITUTE OF MEDICAL SERVICES, NEW
DerLar ror 1979-80,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): I beg to lay on
the Table a copy of the Annusl Ac-
counts (Hindi and English versions) of
the All India Institute of Medical
Sciences. New Delhi, for the year 1979~

T e*Not recorded.
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80 together with Audit Report thereon,
under sub-section (4) of section 18 of
the All India Institute of Medical
Sciences Act, 1956. [Placed in Library
See No. LT-2635/81].

AUDIT ACCOUNTs OF LALIT KALA AKA-
DEMI, NEwW DELHI AND NATIONAL SCHOOL
or Drama, New DELHI FOor 1979-80.

THE MINISTER OF STATE OF
THE MINISTRIEs OF EDUCATION
AND sSOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg to
lay on the Table:—

(1) A copy of the Audited Accounts
(Hindi and English versions) of the
Lalit Kala Akademi, New Delhi, for
the year 1979-80. [Placeq in Library.
See No. LT-2636/81].

(2) A copy of the Audited Accounts
(Hindi and English versions) of the
National School of Drama, New Delhi,
for the year 1978-79. [Pluced in
Library. See No. LT-2637/81].

AxnNvaL REPORTS oF CANCER INSTITUTE,
Mapras For 1980-81, CENTRAL COUNCIL
Oor HomoreOraTHY Nrw DELH1 FOR
1979—81 annp Mepica. CouNCIL OF
Inpra, New DEeLHI For 1979-80,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): I beg to lay on the
Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Cancer Institute, Madras, for the vear
1980-81 together with Audited Ac-
counts. [Placed in Library. Sce No.
LT-2638/81].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Central Council of Homoeopathy, New
Delhi, for the year 1979—81 together
with Audited Accounts. [Placed in
Library. See No. LT-2639|81.]

(3) A copy of the Audited Accounts
(Hindi and English versions) of the
Medical Council of India, New Delhi,
for the year 1979-80. [Placed in
Libraryr. See No.LT-2839/81].
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NOTIFICATION UNDER INDIAN RAILWAYS
Acr, 1890, FinaL REPORT OF RAIL TARIFF
Enquiry ComMmMITTEE (JUNE, 1880),
AND MAIN REPORT OF RAIL TARIFF
Enquiry CoOMMITTEE (APRIL, 1980)
VoLs, I—V,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN;: I beg to lay on the Tabhle:—

(1) A copy each of the following Notj-
ficat’ons (Hindi and English versions)
issued under section 47 of the Indisr
Railways Act, 1890:—

(i) The Railways (Warehousing
and Wharfage) (Fourth Amendment)
Rules, 1981. published in Notification.
No. S.0. 241TE) in Gazette of India
dated the 6th May, 1981.

(ii) The Open Lines (Railways in
India) General (Amendment) Ruies,
1981, published in  Notification No.
C.S.R. 485 n Gazetlé of India dated
the 16th May, 1981. [Placeq in Lib-
rary. See No. LT-2641/81)

(2) A copy of the Final Report
(Hindi and English versions) o, the
Rail Tariff Enquiry Committee (June,
1980). [Placed in Library. See No.
LT-2642/81]

(3) A copy of the Main Report
(Hindi and English versions) of the
Rail Tariff Enquiry Committee (April,
1980) Volumes I—V. [Placed in Lib-
rary. Sep No. LT-2643/81].

12.14 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sahbha, I am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 18th August,
1981, agreed without any amendment
to the Oil and Natural Gas Commis-
sion (Amendment) Bill, 1981, which
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was passed by the Lok Sabha at
its sitting held on the 4th May, 1981.”
(Interruptions)

MR. SPEAKER: Unnecessarily you
take the time of the House. This is
irrelevant.

(Interruptions)

MR. SPEAKER: Nothing is going on
:record whatever e says.
(Interruplions) **

WIS WA ¥a ¥ A gAd

# T gw ge aw SR § W g O

am ¥ ferma 1t a § e fee WY
AFFFAAST  TAr fFar Sirr

12.15 hrs.
«CRIMINAL LAW (AMENDMENT)
BILL

ExTENsION’ OF TIME FOR PRESEN-
TATION OF REPORT OF JoinT Com-
MITTEE.

SHRI R. S. SPARROW (Jullundur):
I beg to move.

“That this House do further extend
upto the last day of the first week of
the Winter Session, 1981, the time
for presentation of the Report of the
Joint Committee on the Bill further
to amend the Indian Pena] Code, the
Code of Criminal Procedure, 1973
and the Indian Evidence Aét, 1872."

MR. SPEAKER: The question is.

“That this House do further ex-
tend upto the last day of the first
week of the Winter Session, 1981, the
time for presentation of the Report
of the Joint Committee on the Bill
further to amend the Indian Penal
Code, the Code of Criminal Proce-
dure, 1973 and the Indian Evidence
Act, 1872

The motion was adopted.

—— e =
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WORKING OF DOWRY PROHI-
BITION ACT, 1961

EXTENSION OF TIME FOR PRESEN-
TATION OF RFPORT OF JOoiNT CoMm-
MITTEE,

SHRIMATI KRISHNA
(Begusarai): I beg to move:

“That this House do further extend
upto the last day of the Winler Ses-
sion 1981, the time for presenta-
tion o/ the Report of the Joint Com-
mittee of the Houses to examine the
question of the working of the
Dowry Prohibition Act, 1961, and the
amendments which may be made in
the law for dealing effectively with
the evil of dowry system.”

MR. SPEAKER:
The question is—

“That this House do further extend
upto the last day of the Winter Ses-
sion 1981, the time for presentation
of the Report of the Joint Committed’
of the Houses to examine the ques-
tion of the working of the Dowry
Prohibition Act, 1961, and the amend-
ments which may be made ia the
law for dealing effeclively with the
evi]l of dowry system.”

The motion was adopted.

SAHI

12.16 hrs.

DELHI UNIVERSITY (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND

SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): I beg to move for
leave to introduce a Bill {urther to

amend the Delhi University Act, 1922.
oY Saqre fog wwaw  (wigar)

wrad weam wEiaw, feeel favafa-

T F gvaed H i 9g faw sega fvar

aT @Y}, wNiga w0 97 e v

firar str <@ & T8 ¥ fadw § A e
|@re |

TH WA W VH Ug AgAT § ¢

fr fa=eiy fyeafagrera #t ot za aww

**Not recorded.
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wfuwe faar s @r 2, ge} Wi *
famfagreal  ar fweor geaml @
gfefadma FTefife s e w s
ar favafamrerdt v fawar =fg
wifF g7 v d@fawr ¥ sTes 14
¥ nasr foat o favafearsr & @
wawra A& FT aFy § | safwg ad
faeafaaraal #1 ag wfawre faar sTq
T gat femfaaredl ¥ 9w ag
wiewra T |

nrasd et famfagrm & v
ghera I @Y & ag Ay T § | =gl
qréf a=t & 1 vefom_ag gwnen el
favafiaram #7 & 5T & agf Frar srar
arfge, za¥ favafeomml & fod Wy
et star arfge. S f¥ woda @ ax
FHFCE & | I I G g dwET
T AT A1 |

u% ara WH ug FEAr & fF 78 A
2 ¥ arEi-wr@l as= ® @AW ag
fr1rd, g @war Fwm oy af e
& a8 f arEf FEf asy W@ e &
Ffaq g wx # | w2, orAd, Aredt, WA
FATHY ¥ w3 7S =T &, 3 Fr owr-
Fux A& @) adr | gewnfeEde ¥ @AW
Ag faMr ¥ 78 AE 97 Twsl 37 Qe
A& =T o1 W & 1 =@ § A A 939,
IAFY fasr w7 AT iar ? ag @Y a@
FarEGT AT am@ g

g &Y 2T T GWCY XA B !

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, this Bill
is inlended {o, what I gather not from
the Bill but from outside the Bill sour-
ces, to affiliate a proposed college of
Bhufan with India. I object not to
the principle of affiliation but I object
to its being accorded to Delhi Univer-
sity, because the Delhi University’s
curriculum, in my opinion should first

Bill Introduced 28 2-

be able to reflect what this country
stands for, before we take up affi--
l'ation of another foreign country.
According to me, the History course in
Delhi University is full of biases. Now
the Minister is going to count all the
biases, but the most frightening bias
just now is the Marxist bias in the
History books. If you permit me, I
will give you illustrations,

AN HON. MEMBER: It is
obsession.

your -

DR. SUBRAMANIAM SWAMY: It
is not my obsession. It is my mission.
The University is now being used in-
creasingly as a propaganda vehicle for-
Marxism in India and I give you
instances. The general body of history
teachers in the Faculty of Social
Sciences of the University had resolv-
ed for a course on Indian Freedom
Movement. Thig has been refused by
the University. Instead a course in
Marxism extolling the struggle of the
Soviet Union was instituted. Second:
The History Department refused to
extend the date of Modern Indian
History Course which has been termi-
nating with 1950 to the year 1965 which
is the demand of the teachers. But
the Department denied because the
Marxists have captureq it at the top
level bul the Soviel Union's history
course was extended to 1964. Third:
A course on National liberation move-
ments in Asia and Africa excludes
Indian freedom movement, although
the Indian freedom movement inspired
the freedom movement in Africa and
Asia. This is because the Marxists
are worried that ours is g bourgeois
movement whereas the movements they
have selected are Marxist movements.
Finally, 5 course on comparative study
of the Constitutions of India, USSR,
USA and France has been scrapped
because it shows the Marxist Constitu-
tion of USSR poorly in terms of human
rights. It puts the USSR Constitution
in termgs of human rights in bad light.
There are many such instances that
denigrate the Indian freedom move-
ment ag bourgeois. Therefore, before
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this right is accorded to the TUniver-
sity, I would like the Government to
have a complete survey of the history

+course in Delhi University and remove
the Marxist bias and any other bias
that the Minister may discover. There-
after I am prepared to allow the in-
troduction of this Bill. (Interruptions)
You must give an assurance that you
will appoint a committee of which I
shall be g member!
siaedt T ®tw ;WA AsEm
FEwaq oY ¥ wr o arer fasd gfa-
afady | 97 33 WFTfRAr AT wWr g
f@ amge ¥ =i + rlefee
T H—- /T FT AT TaT =rfRy,
Sfq gAR 917 S IIFAT-TY W@AT 97,
IaH gwA aEr frer & g
TP AT 4T AT FFAF ¥ fag
FEY AT A TG @uv gAr, Afwa
g feor ¥ fam & @i, gafeamg
gawr faedr ¥ fAu faar asr

gawe g AN AT 7 Fgr f
AT 1 fF49 §F a7 2, T A
A AF FZ ARM——ATAE A, IaF
TRXHE sura faar smar wfge ) Aq@
agale g % FEag s aAra F4),
QY PAT  TORT @Y, ANT 93T FEA
T I8 9T RFT 2Y arA faar smar

Req AT anmx fafasme
FAX ¥ ATT IAFr 4 AT 541 AT
2
DR. SUBRAMANIAM SWAMY: In
April, there was g delegation of Delhi

University teachers who met the Edu-
cation Minister,

smaad  fawrr % AT am 3 four @
& At nsAr A aff aar wr
T O AY X T8 qHrE FL |
xqF T A s Dfeg
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U st wien wte ;@R AR
RNAVT |qE AT |

Mo FINGR WY : &AW T al
o

Weqet REYRY . DI AT FALY AT}
am B €5 )

Mo AR &L : BiF =

WAR WERA : H o) aATgar €1
fe sd=®y o ¥ FHE FAE S,
FJHE @EY St } HaT wFw@ AWy

ST

Tro FARSAR TR M I
Fer & f& samA 29, g3 ¥R &
nram@Far AW Agr g |

MR. SPEAKER: The question is:

“That leave be granied to intro-
duce a Bill further to amend the
Delhi University Act, 1922.%»

The motion was adopted.

SHRIMATI SHEILA KAUL: 1 in-
troduce the Bill.

STATEMENT RE: DELHI UNIVER-
SITY (AMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): I beg to lay on the
Table an explanatory statement (Hindi
and English versions) giving reasons
for immediate legislation by the Delhi
University (Amendment) ordinance,
1981.
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12.23 hrs,
MATTERS UNDER RULE 377

(i) NEEp FOR NATIONALISATION OF NA-
TIONAL RUBBER MANUFACTURERS LTD.
AND INCHECK TvYREs L1pn., CALCUTTA

SHRI SOMNATH CHATTERJEE
(Jadavpur): Under rule 377 I wish to
draw the attention of the Government
to the following matter of urgent
public importance.

[MR., DepUTY-SPEAKER in the Chuair]

On the demands of the workers, the
Government of India took over tne
management of National Rubber
Manufacturers Litd. (NRM) and In-
check Tyres Ltd. in Calcutta in 1977-
78 angq entrusteq the management of
the units to the Industrial Reconstruc-
tion Corporation of India Ltd. (IRCI).
But the management by IRCI has left
much tp be desired and because of
their inefficient management, the ex-
isting production capacities of the units
remain grossly under-utilised. NRM
with its existing production capacity
can manufacture 25,000 cycle tyres per
day. But the present management is
producing only 5000 cycle tyres per
day and often even less than that.
The production capacities of all the
departments of NRM are under-utilis-
ed. If the production level of 1968 is
maintained in NRM, the value of the
yearly production at current prices
will be Rs. 30 crores and the require-
ment of raw materials will be to the
tune of Rs, 19.50 crores. But the
management has procured and supplied
raw materials worth Rs. 4.12 crores in
1980-81 ang the value of the finished
products was Rs. 5.95 crores,

The production in Incheck Tyres is
also maintained at a very low level for
inadequate supply of raw materials.
Under proper management NRM and
Inckeck Tyres Ltd, can jointly produce
goods worth Rs. 100 crores with the
existing machinery. The IRCI man-
agement has seriously complicated the
matter because of their incapacity and
inability to utilise the present capacity
and as a result, the units are not made
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viable, The National Rubber and In-
check Tyres Workmen Coordination
Committee have urged the Union Gov-
ernment to direct immediate nation-
alisation of the two Units and com-
pletely change and overhaul the exist-
ing management so that the units can
run efficiently by full utilisation of the
existing production capacity. The
workmen have assured that if the pro-
duction capacilies of the two units are
utilised, the units will become viable
and will earn substantial profit and
workmen have assured full coopera-
tion for reaching the target. There
are 5000 workers and staff employed
in the two units and their future now
hangs in balance. Necessary technical
surveys have alreudy been conducted
by the Government of India and it is
essential that ithe Government should
take immediate steps to meet the
demands of the workers for the better-
ment of the two units. I request the
Minister for Industry 1o take imme-
diate and necessary action in the
matter.

(ii) PAYMENT Or ENHANCED PRICE FOR
SUGARCANE TO FARMERS BY PRIVATE
SUGAR FACTORIES IN UTTAR PRADESH

st ™ A e (adwgT )
TA 34 I I AEIT A BINYA TOF
FT AT 19 1 HIX 20 WF w4
frea fraffm Frar ar  asweng
g: I A A FTAT A I 227
ik 23ty afn Prazw acfear) ==
¥ TR ag ARy gur fa wrd
fet 7 faamy, 1980 § ag gv ax
¥ e fwart w1, g owl w@w
#Y faadr awwrr wfai, Fmnfa
FfEgar W fefador % @ ardh
o $fRar ff IFY 1 awe F
WRATET 7 aT7@ & a§ gUas ¥
am 5T fRe frmg s sTefa e
dfgar O sl A s s &
IR T & AW FT WR AF
frami A am @i T 3 1 @@
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Fasr T wfal ¥ aggoad ¥1 am
feari ®1 mar adl frar § agt foamy
FHr nuaw STA ¥ | g WA
| Ages WIC I RW Agr &
«@TX § amafag famm & oY =om
# Fwm¥ weaw 3 ¥E awT I
NTAE HAT T1gT T % avafraa aradim
welY TR nﬁmsa&gqnﬁﬁ'm
fan GfedY ¥ sy @ far ¥, 3 3
IAFT WA WANTH FIA AT A3 €41

FAT |

(iii) PROBLEMS OF BONDEp LABOUR AND
UNTOUCHABILITY IN PALGHAT DpIS-
TRICT OF KERALA

SHRI V. S. VIJAYARAGHAVAN
(Palghat): Even after 34 years of
Incdependence the two evils of un-
touchability and bonded labour still
exist in many parts of the country.
Palghat district in Kerala igs one such
place where these two evils exist today.

According to press reports, in the
border villages of Palghat such as
Vadakarappati, Eruthempetty, Kozhin-
jampara, Meenakshipuram, Valayar,
etc. a large number of people are still
working as bonded labourers. 'The
Government or any other agency has
not been able to do anything so far to
liberate these unfortunate people from
the yoke of cruel landlords, When th's
sordid story came to light, the land-
lords became angry and starteq hunt-
ing the bonded labourers. A corres-
pondent of a prominent Tamil daily
was mercilessly beaten by these land-
lords for publishing news about the
slave labour in Palghat.

Similarly untouchability ig being
practised in Gopalapuram, Kozhinjam-
para and Serampi of Palghat district.
The Chakliyas are not allowed to enter
the portals of temples and are not
given tea in steel glasses.

It is worth mentioning that these
social evils hag almost disappeared
from these areas during the emergency
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but it is an irony that these evils have
again raised their ugly heads when
the present Government in Kerala is
in power. The officials also do not
take proper action in the matter,

Therefore, I strongly urge upon the
Government to look into this matter
and take immediate measures to
liberate these bonded labourers and
remove untouchability from these wil-
lages of Palghat.

(iv) NEED FOR PROPFER MAINTENANCE OF
TRIVANDRUM—KANYAKUMARI Na-
TIONAL HIGHWAY

SHRI N. DENNIS (Nagercoil): The
Trivandrum-Kanyakumar;  National
Highway is deplorably in a very bad
condition for a long time without
maintenance. This road, which earned
high reputation and praise with the
highest distinction as the Iongest
cement road in India, is now curs
with full of pits and ecracks. T.
passenger and vehicular traffic has
become so difficult in this busiest road,
the terminus of which is the southern-
most part of our land Kanyakumari.
The vehicles take a long time to cover
a short distance. So, the passengers,
tourists and pilgrims face g lot of diffi-
cullies. Traffic accidents have become
quite frequent. The Tamil Nadu part
of the road is worse than the Kerala
part of the road. So, Government
may be pleased to take immediate
steps for the speedy execution of this
southern most highway from Trivan-
drum to Kanyakumari.

(v) NEED FOR A PERMANENT SOLUTION
OF THE FLOOD PROBLEM

N e gER (TRTIeT)
AT, wE, Aew, T, P 1T
JFY  AgEE ARt Ay T ¥ T
e o @ swT w3 A afvedy
fagre® was<wTd aarg a< far )
@Y A §9 Afkd} ¥ s ¥ & fawyr
10 &1 &7 ¥rE @17 v dem,
waTH AT agmTy, ag @A gl
FAT T2 W< afiey fage & am
e AR ) dwma Ay andy
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Ty F o) ERATTH, & ALw &
m ¢ ¥fm amar 3§ dwr ok N9
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T4 a¥ S, Aaw A I@ A
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As7  F fuyg T Uz w1 awE
dal B ag N M arsrT A
aex faq wey § fwa wner @
Freafas st worf aamera gt Xt |

4 %9 &3 FT AT T& IO anTAT
F arefeeins olx wrf gv N A
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Srawwar ¥
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IR T W 9wl § | 1w W
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(vi) PROPOSAL FOR ESTABLISHMENT OF
SHORE-BASED INSTITUTION FOR
TRAINING OF NAVIGATING OFFICERS
oN WESTFRN COAST.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): The Government of India,
Ministry of Shipping and Trnnsport
have under their consideration a pm-
pesal to eslablish a shore-based insti-
tution for iraining of navigating (fficers
on Western Coast. The Minisiry has
cslimated that for tais purpose about
40 to 50 acres of land with sheltered
water fronilage, having adequate draft,
would be required.

On the West Coast of Maharashtra,
in Ratnagiri district, there are four
natlural harbours and safe ports, They
are Dabhol, Jaigad, Dhamankhol and
Ranpar. These ports being surround-
ed by mountains, are best protected
trom south-westerly winds, and hence
safe during monsoon also. All these
ports are well connecteq to district
headquarters and Bombay by motor-
able road. The required land with
shellered water frontage having ade-
quate draft is available at these places.
Any of these places would be most
suitable for ests lishment of a shore-
baged institutior,’or training of navi-
gating officers. Ioreover, many per-
sons from these -eas were and are
serving in Indiu™ sr Merchant Navy.

I, therefore, request the hon. Min-
ister for Shipping and Transport that
a team of officers, having expertise in
this fleld, may be sent to these sites,
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and they should be asked to make
survey of the sites suggested and pre-
pare a comprehensive blueprint of the
scheme’ and final decision may be
taken after in-depih study of the re-
port of experts.

(vii) NEED FOR sITTING UP A T.V. RELAY
StaTION AT COACHIN IN KERALA

SHRI XAVIER ARAKAL (Erna-
kplam): We are proud of our Science
and Technolsgical advancements and
achievemenis. The benefits of these
have to be yet distributed equitably,
especially when there are avoidable
unutilizeq facilities to do the justice.
Moreover, such non-ulilisation is a
great waste of energy and national
loss.

The tele-communication and trans-
mission syslems are nol fully uftilized
after spending so much time, money
ang resources. The present micro-
wave sysiem can be used to relay the
T.V. programmes to far and wide, The
micro-wave link between Madras and
Bombay touches Cochin Micro-wave
station. It is said that a relay station
can be put up with the maximum cost
of 10 lakhs only. It is economically
and technically feasible. Morcaover, it
will cover over one million people of
four districts of Kerala and a minimum
of two thousang T.V. sels 'will be sold.
Il is also reporied that the civic and
other authorities have made represen-
lations op this issue.

May 1 request this Government to
sanction, instal and transmit relay
facilities 1o Cocnin, Kerala, imme-
diately?

(viii) NEED FOR IMPROVEMENT IN THE
DRAINAGE SYSTEM 1N CONTAI SUB-
DIVISION IN DMIDNAPORE DISTRICT
TO AVOIp FLOODS IN THE AREA,

SHRI NARAYAN CHOUBEY (Mid-
napore): Serfous floods in West Bengal
particularly Contai sub-division in
Midnapur district has caused serious
damage for lakhs to cultivation and to
houses in the entire area. Floods have
affected the areas of Patarpur, Ram-
nagar, Contai, Egra etc. at least three
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times within a period of 35 days.
Drainage system in the belt particular-
ly Patarpur, Egrd4, Ramnagar ig so bad
that flood has become an annual fea-
ture. Repealed appeals and represen-
tation to improve the drainage system
have yielded no resulis yet. Hence
lakhs of people are victimg every year
u1 floods which could have been pre-
venteq if the Government, hoth Cen-
wra} and State, haq moved for im-
proving drainage of such places as
Ba a Chowk, Dubda ete. I request
the Government to take appropriate
stens in this direction.
11X) N=ED IOR .\ 1 .IUORM POLICY ON
THE CONSTRUCIION OF MULTISTOREYES
FLATS IN MLTROPOLITAN CITIES

DR. A. KALANIDHI (Madras Cen-
fral): Due lo inflation and rising cost
of Living and flow ol foreign remitt-
ance, thanks to the employment boom
in the Arabian countries, the black
miey is being invested in the Real
Eslates in the imporiant cities of India,
particularly Delhi, Bombay, Calcutta,
Madras, Rangalore etc.

Certain vesled influential, big peo-
ple, square up all the vacant lands
waiting to sell the lands at exhorbitant
price involving lot of money, avoiding
the tax dues 1o the State and Central
(Goveinment. The present day trend
is 1o build multi-storeyed flals and sell
them {o cerlain sections of the socicty
with ullerior motives. The present
Tamil Nadu Government which is
unable to provide the reguired basic
amenities to the people of Madras City
is not adhering 1{o any fixed policy
with regard to the beiterment of the
people of ihe lower and weaker sec-
tions of the society. Within g week,
it had announced contradictory policies
in the consiruction of flats in Madras
City. First, through MMDA it had
alloweq construction of multi-storeyed
flats in certain areas; then, the Tamil
Nadu Government hag stayed the
operations and announceg that the
whole issue is being reconsidered. _The
flats promoters are now approaching
rather inducing or pressurising the
Chief Minister and Ministers for re-
moving the temporary ban. In order
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to have better living for the people
of the weaker sections ang middie-
classes, Government should not allow
any construction either by private or
Governament bodies. The open spaces
now available in all the big cities in-
ciuding Madras, should be reserved
for the next generations. All const-
ruction activities, either for residen-
tial or mnon-residential purposes,
should be undertaken in the out-
skirts of the cities only; this rule
should be applied to Government ac-
tivities aiso. If this policy ig ad-
hered to, then, the existing demand
for basic amenities, cost of living,
price of laud and buildings in big
cities could be contained to gome ex-
tent., Moreover, any sale of land in
the big cilies should be affectedq to
Government ouly. For this purpose,
the provisiong of Urban Lang Ceil-
wig Act should be utilised fully. I,
therefore, request the Government of
India to evolve suitable firm policy in
the matter to be followed by the
Central and Stal, Governmentg etc

MR. DEPUTY-SPEAKER: We
tak: up itemg 12, 13 and 14 together.
Thres hours time has been allotted.

12,40 hrs,

RE. BUSINESS OF THE HOUSE

PROF. MADHU DANDAVATE
(Rajapur): I seck your permission to
raise a point of order, There i, vac-
uum hetween the two items

If you go to yesterday’s Oider Pap-
er and to.day’s Order Paper—Revis-
ed List of Business—you will find
yvesterday on the Business Paper
there were important items like Es-
sential Commodilicg (Special Provi-
sions) Bill. Discussion had already
slarted. Of course, two Bills were
taken togethep i.e. yesterday’s item
Nos. 17 ang 18. Oneg Member was
already on bis legs. All of a sudden,
today we find that the Order Paper
just drops that and Assam Budget
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and another Statutory Resolution in-
tercepts the discussion that wag al-
ready going on. Of course, in ex-
traordipary circumstances this is per-
missible but the normal convention
is that we do not intercept any dis-
cussion that is going on, If the
situation is such that before a parti-
cular date the Budget hag to be adop-
ted in that case the situation is al-
together different. Such an exi-
gency has not arisen at all end,
therefore, I do mot know as to  why
that discussion on the Essential Com-
modities (Special Provisions) Bill has
all of a sudden been kept back and
anothey item has been introduced, I
would like (o know thig from the
Minister of Parliamentary Affairs,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The hon. Member's
point iz valid. So Item No. 17 should
be iakea first

PROF. MADHU DANDAVATE: Let
the Minister for Parliamentary Af-
fairs tell us why this has happened,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS

AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): This
15 nothing new, Actually I

am thankful to Prof. Danda-
vate that he himself mentioned gbout
1l. Somet mes it has been done ear-
lire also, Assam Budget and procla-
mation Loth these things were impor-
tant. Ag you know, we are going to
have your Motion at 4 O’Clock, Dis-
cussion on that ig also coming up.

PROF. MADHU DANDAVATE: I
want clarification about one point.
1 do say that something it the Budget
discussion is tyy be completed before
a particular date, this is done. Now I
have g suspicion in my mind. Discus-
sions on Assam issue i.e, foreigners
issue of Assam are already going om.
Probably you want to take up these
before the final culmination of the re-
sults of those discussions. To achieve
that, probably you have done. We
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would have been able to guide the
Minister concerned in the negotiation
that jg going on on the Assam jssue
80 that a particular line could have
been adopted and discussion could
have been quite useful, Inspite of thag
why this is being done?

AN HON. MEMBER: It is in con-
sultation with the Opposition.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): If
we had not brought the Budget
and Proclamation the hon. Members
on the other side woulg have objected
saying why we have not taken the
earliest opportunity to bring this be-
fore the House gnd get the endorse-
ment. The first Ordinance issued by
the Assam Government expired on
30th June. Then under the exercise
of powers of the President under 357
of the Constitution, the President is
authoriseg to certain expenditure un-
til the Parliament adopts it. There-
fore, we want to bring it eg early as
possible. Otherwise, the work of the
House ig such that thig wil; be delay-
ed beyond the next week. That is
why we want special permission to have
it passed. This has nothing to do with
the negotiations because in any event
the Budret has to be passed and the
new Government which is going to be
formed must have money to spend and
administer. Therefore, in the interest
of Assam il was done.

MR. DEPUTY-SPEAKER: He is
satisfled.

12.45 hrs,

STATUTORY RESOLUTION RE:

APPROVAL OF PROCLAMATION

IN RELATION TO STATE OF
ASSAM AND

ASSAM PBUDGET, 1981-82-—-GENE-
RAL DISCUSSION

AND

DEMANDS FOR GRANTS (ASSAM),
1981-82
THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): I beg
to move:

and Assam Budget, 296
1981-82
“That this House approves the
Proclamation jssued by the Presi-
dent on the 30th June, 18981 under
article 358 of the Constitution in
relation to the State of Assam.”

Shrimatj Anwara Taimur, Chijef
Minister of Assam, submitted the re-
signation of her Ministry to the Gov-
ernor of Assam on June 28, 1981, In
his report to the President dated
29th June, 1981, copies of which
were lajd on the Table of the Lok
Sabha/Rajya Sabha on 1Tth August,
1981 ang 19th August, 1981, respec-
tively, the Governor recommended
issue of proclamation under article
356 of the Constitution. He also re-
commended that the State Assembly
may be kept under suspended anima-
tion,

[

The political situation in Assam is
still fluid. Accordingly, no Ministry
may be able to assume office by 31st
August, 1881 by which time the pre-
sent Proclamation will expire unless
approved by resolution by both the
Houses of Parliament.

I would, therefore, request{ the
House to accorg its approval to the
proclamation issued by the President
on 30th June, 1981, in relation to the
State of Assam.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“That this House approves the
Proclamation jissued by the Presi-
dent on the 30th June, 1981 under
article 356 of the Constitution in
relation to the State of Assam.”

We take up items 12, 13 and 14 toge-
ther, that is, the Statutory Resolution.
General Discugsion on Assam Budget,
1981-82 and the Demands for Grants
on Account (Assam), 1981-82, Three
hours’ time has been allotted.

Motjon moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and capital Aceount shown
in the fourth column of the Order
Paper, be granted to the President
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out of the Consolidatéd Fund of the
State of Assam to defray the charges
that will come in course of payment
during the year ending

Demangs for Grants (Assam) 1981-82 submutied to the Vole of Lok Sabha

the 31st

Assam and Assam 298
Budget, 1981-82

Day of March, 1982, jn respect of
heads of demeands entered in the
second column thereof against
Demands Nos. 1 to 73

No. of Name of Demuand Amount of D mand on* Amount of Demand**
Demand Account Voted by the  submitted to the Vote of
Assam Legislative Assem- the House
bly on 31-3-1981
Revenue Capital Revenue Capital
1 2 3 4
Rs. Rs. Rs. Rs.
1.  State Legislatuie 18,56,400 34,47,600
2. Council of Ministers 8,05,000 14,95,000
3.  Administration of Justice 55,68,300 1,03,41,700
4. Llecuons 26,34,600 48,92,400
5. Taxes on Income and Expenditure 2,69,800 5,01,200
6. Land Revenue and Land Ceiling 2,63,39,500 4,89,16,500
7. Stamps 3,14,800 5,84,200
8.  Registration 9,77,000 18,14.000
9. State Excise 24,01,400 44,59,600
10. Sales Tax and Other Taxes 34,46,100 63,99,900
11. ‘Pransport Services 1,17,48,100 2,18,17,900
12. Electrical Inspectorate 2,74,800 5.10,200
13. Small Savings - . 1,07,500 1,99,500
14. Financial Inspection . 78,800 1,46,200
15. Civil Secretariat and Attached
ices . . . 1,11,91,300 2,07,83,700
16. District Administration 1,06,24,100 1,97,30,900
1. gy ond Accouns A, o 75000
18. Poliee 11,21,88,000 35000 20,83,49,000 65,000
19 Tails . . . ) 59,70,000 1,10,87,000
20, Stat’onerv and Printine . . 49,89,800 92,67,-
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1 2 3 4

Revenuc Capital Rrvenue Capital

Rs Rs Rs. Ras.
49. Planning Baard . . - 11,12,700 20,66,300
50. Cooperation . R + 2,13,41,400 1.57,83,600 3,96,34,600 3,15,67,400
51. North Lastern Council Schemes * 91,53,600 53,62,300 1,69,99,400 1,07,24,700
52. Statistics . . . . 43,75,700 81,26,300
§3  Weights and Measures  * -+ 11,45,600 : 21,27,400
54. ‘Trade Adviser * . . . 1,91,100 . 3,54,900

55  Agriculture - . . + 11,57,37,100  81,00,000 21,49,39,900 1,62,00,000

56 TIrrigation . . . +  1.55,95,300 8,36,36,300 2,89,62,700 16,72,72,700
57. So:l and Water Conservation +  1,43,81,200 52,74,700 2.67,07,800 1,05,49,300

58  Animal Hushandry and Veterinary  3,01,08,000 5.59,15,000
59 Dawry Developuient . . 44,23,000 . 82,16,200
60 Trheries - . . . 71,27,100 66.700 1,32,35,900 1,33,300
61 Fo st -« - 6.0776,500 11,28.70,500
62. Commn tutv 1) vclopme it + = 2,93.66,100 5,45,36,900
63 Tuduerties . . . 74.24,900 96,50.000 1,37,§9,100 1,93,00,000
61  Sericulture and Wearine - - 1,55,99,500 ¥3,000 2,89,70,500 1,66.000
65  Cotlage Inclustrics . . 859500  56,30,000 1,59,64,200 1.12,60,000
65, A\hnes aad M ol . . 29.23,100 1A.63,33,300 52,42,900 31,26,66,700
67  Tlood Contiol . = 19527200 4.73.66,700 3.,62.64,8300 9.47,33,300
6 Rorvisand® idr» . * 0 42,45,700 5.5540,300 11,93,13,300 11,10,80,700
69 Towwr: . . . . 10.99,200 20,41.700
70. Paymentol Coupr vaton and

Acitnuent 'y imal  Bodies

and Panchay 11 Raj Institutions  1,36,73,900 2.53,94,100
71, Assam Capital (o viruction - 10,63,300 21,26,700

72  ILoans and Advances to Govern-

ment Servants . . 1,65,66,700 3,31,33,300

*Autho ised to be withdrawa from and out of the Consolidated 'Fu.nd the Smw of Assam by ﬂ:lp
Assam Appropriation (Vote on Account) Qrdinance, 1981. W“

_t weIncludes amounts autherised by the President of India undcr article 357 (1) (c) of the Goxe
stitution of Tndia vide Ministry of Finance Natificatioh No SO. 610 (E) dated 27-7-1981, ~ ' 4
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SHRI G. M. BANATWALLA (Pon-
nani): I beg to move:

“That the demand under the head
Council of Ministers be reduced to

Re. 1.’,

[Oscillations in Government
stand with respect to the “fore-
igners issue” while holding talks
with the agitationists,] (1)

“That the demand under the head
Council of Minjsters be reduced to
Re. 1.7

[Government’'s lack of constant
consultation with the representa-
tives of minorities and tribals in
Assam in itg continued search for
a just solution to the ‘forejgners’
issue”. (2)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr.
Deputy-Speaker, Sir, once again we
have an opportunity to discuss the
situation in Assam, The hon. Home
Minister hag stated that the situation
there is fluid and Assam is now under
the President’s rule,

It is not a very happy situation that
the Central Government has to rule
a State through the Governor. The
situation has been continuing and the
effort of the Central Government to
have a popular Government the.e has
failed. I presume, the political horse-
trading js stjll going on and that is
why this Government requires some
time. But behind this, there js an-
other important question pertaining
to our national unity, our natjonal in-

tegrity.

The secessionist movement and the
divisive movement in Assam has not
been dealt with firmly by the Central
Government. In the newspapers, we
find that the Central Government is
trying to give concessions to the djvi-
sive forces who have been fighting
against their own countrymen in the
name of foreign nationals. It is dan-
gerous. The Government should have
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dealt with these elementg more firm-
ly. But instead of that, we hear, the
cut-off year may be brought down to
1967 as against 1971, Why is it so?
There was some sort of 5 consensus
among ilhe political parties that the
cut-off year should be 1971. Why is
1t that the Central Government is
trying to give concessions to those
forces which distributed leaflets in
Assam demandjng a separate State
for Assam, an independent State of
Assam.

AN HON. MEMBER: United State
of Assam.

SHRI SATYASADHAN CHAK-
RABORTY: This movement has un-
leasheg separatist and divisive forces
in other parts of India. Today we
find that in some parts of India some
people and some politjcal leaders are
demanding independent status. I think
that the Government should seriously
consider the whole matter, In West
Bengal with the active suppourt of
Congress-I, the demand for Uttar
Khand was raised. In Tripura, these
divisive forces were responsible for
the djsturbances and in Gujarat, in
the name of reservation, the people
were sought to be divided. These are
dangerous portents. I request the
Central Government not only to take
note of these trends but to give a
serious thought to jt because we want
to see that our country remains united.
1t is true that I come from Bengal.
I am a Bengalee, One may be coming
from Bihar and is a Bihari. We may
be Bengalis or Biharis, but we are
also Indians. Any movement which
is directed against a section of the
countrymen, particularly the linguis-
tic minorities, should be firmly dealt
with. But, unfortunately we find that
the Central Government js continu-
ing dialogue indefinitely. There ghould
be an attempt to have a political set-
tlement. But then the elements, the
disruptive elements, the elements
which are tfrying to kill people in
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Assam, the elements which are trying
to continue the sense of insecurity in
the people belonging to the linguistic
and other minorities, should be firm-
ly dealt with. That has not yet been
done. 1 have reports with me that
in Assam, there is terrorisation and
particularly the people who are lead-
ing the democratic movement, the
trade union leaders, the kisan leaders
and the student leaders are attacked.
I will cite only one exampl. for the
information of our Home Minister.
Shri S. Devroy wag shot at, at 10.15
P.M. on 16-8-81 while he was in his
quarters. This is in Fertiliser Town-
sh’'p, Namrup. The assailants came
by scooter and knocked open the
door and shot. One of the bullets out
of the three pierceg his abdomen. He
is now in Medical college hospital at
Dibrugarh.

The secessionist forces, the disrup-
tive forces, are now terrorising the
democratic elements, As for the Pro-
gramme of collecting crore masg sig-
natures against this so-called foreign-
erg issue, the AGSP and AASU peo-
ple are mounting different forms of
serious attacks, as for example, phy-
sical assault, intimidation ete. in front
of the teachers, prinicpals and even
the Police, without any protest or re-
sistance from these classes, This is
the state of affairs that is still con-
tinuing and Assam is under Central
Government. I would like to ask our
Minister should he not try to put a
stop to all these types of hooliganism
there. Shoulg anti-social elements
gain upper hand in a State? Should
the Central Government allow thé
administrative machinery of the State
to ba used by the secessionist forces?
Is it not the duty of the Central Gov-
cenment to bring back the sense of
‘security in the minds of the people
of Assam, particularly the people be-
longing to linguistic minority groups?

Mr. Deputy-Speaker, Sir, I sympéa-
thize with the people of Assam be-
cause Assam is one of the least deve-
loped States of India. I alsp agree
with thase people who claim that
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unemployment jn Assam is rising, I.
sympathize with the genuine demands
of the Assamese people, the democra-
tic gemands of the Assamese people,
when they demand economic deve-
lopment, when they demand employ-
ment for zll.

Now, I would ask the Government
to realise why these divisive forces
are getting stronger and stronger.
This is because of the fact that our
economic condition is precarious. This
is because of the fact that the policies
that the successive Governments have
been pursuing are policies which
strengthen big landlords, monopolies
and foreign multinationals. In spite
of all tall talks of economic deve-
lopment and self-reliance, fifty per
cent of our countrymen are below
the poverty line. What happens be-
cause of this precarious economic
condition? Some of the polijtical lea-
ders, some of the leaders who lead
the secessionist movement, take ad-
vantage of this condition. Think about
Gujarat. How was it that the stu-
dents could be led to such a move-
ment where the houseg of the poor
Harijans were burnt? The issue is
mainly economic, and the failure of
the Central Government on the eco-
nomic front is giving z handle to
these divisive forces. I say it firmly
that some foreign elements, foreign
countries, are taking advantage of this
situation. They are interested in de-
stabilisation. They are taking ad-
vantage of this condition. Foreign
money is being pumped inty our
country to be used by these divisive
and secessionist forces. I think, the
Central Government should boldly
declare that they woulg resist all
such foreign attempts which try to
disintegrate our country, which try
to strengthen the divisive forces which
trv to destabilise our country. Instead
of making such firm statements, we
find, the Central Government is trying
to come to terms...

MR. DEPUTY-SPEAKER: Are you
going to conclude in one or two
minutes?
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SHRI SATYASADHAN CHAKRA-
BORTY: Yes.

It is most unfortunaie that, be-
cause of short-term political interest,
the Central Government, the ruling
Party, is trying 10 have a compromise
with those elements which are work-
ing against the unity of India.

13,50 hrs

1 have gone through the Budget.
I remember very well that our Fin-
ance Minister proposed that they
would undertake certain programmes
of economic development for Assam.
I ask our Finance Minister to say
frankly whether this Budget reveals
any such programme, what are the
concrete steps he is going to take
to see that the problems of Assam are
seriously dedlt with and solved. Un-
fortunately though very little time
I had to cover it because this was
made available only yesterday, I find
that there js po serious thought given
to the economic problems of Assam
Mr. Devputy Speaker, Sir, I will con-
clude with this warning to the ruling
Party and to +he Central Government.
You are giving indulgenre, you are
trving to compromis. with those ele-
ments in our country for your politi-
rql gain which are undermining the
unitr of our countrv. The question
ig not who forme the Ministry, The
musstinn is how we maintain the unity
of our n~ovle, how we fieht the ceres-
sionist forces and how we can fight
those forres which are trving to dis-
integrate India

With theea words I would request
th. Central Government to take stern
artion against the s~cessionist forces
which have created -~ reien of terror
Unfortunately the administration at
ths head of which is the Governor,
is helning th. anti-social clements in
Agsam and terrorising the democra-
ti~e elements. ... (Interruntions) VYes.
the prw Ginvernor Thne old Governor
alen Ald +hs <ame thing. Thev are
attacking the trade union  leaders,
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the Kisan leaders and particularly,
the left elements and the democratic
clements. Whose interests gre you
serving by terror'sing the democratic
elements in Assam who stand for
the unity of the country and which
1s the most sensible section of the
Assamese-speaking people? That 1=
my question. And I request the
Central Government to stop this ter-
rorisation, to stop this atmosphere of
insecurity and to restore normalcy in
A<sam With thesg words I conclude.

Thank you, Sir,

MR DEPUTY-SPEAKER: The
Hous~ now stands adjourned to meet
again at 2.05 pm

13.03 hrs.

The Lok Sabha adjourned for Lunch
till Fipe minu*es past Fourteen of the
Clock.

The Lok Sabha re-assembled after
Lunch at Ten minutes pas! Fourteen
of the Clock

[SHR1 (GULSHER AAMED—n the
Chair]

STATUTORY RESOLUTION RE:
APPROVAL OF PROCLAMATION IN
RELATION TO STATE OF ASSAM
AND ASSAM BUDGET, 1981-82—
GENET AL DISCUSSION AND DE-
“ANDS FO GRANTS ON ACCOUNT
(ASSAM), 1981-82—Contd

SHRI SONTOSH MOHAN DEV
(Silchar). M-, Chairman, Sir, I rise
to support the Assam Budget whijch
has been placed before the House by
Shri Maganbhai Barot and also the
Proclamation of the President’s Rule.

Sir, before I come to the Budget I
must gay that I was deeply distressed
to hear the speech of Shri Satya-
sadhan Chakraborty of CPI(M). In
his spesch he has levelled allegation
against the Central and State Govern-
ments for not enforeing law gnd order
in Assam and not tackling secessionijst
forceg there, Sir, as you know a po-
pular Government was formed in
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Assam and the fall of that Govern-
mieny was mainly due to leftust par-
ties, viz., CFI(M) and CPI for with-
drawing their support suddenly on
the plea that the budget which was
presented by Mrs. Talmur in Assam
Assembly had an allocation of Rs. 100
to look after the prisoners of national
security in jails. On that plea they
withdrew the support. Sir, there taey
could not atford to support the ex-
penses on checking the secessionist
prisone.g under pational sgecurjty
whereas on the other hand they are
alleging that the Central and the State
Government are not taking any action
against secessionist forces. This is the
double standard tney are playing.
Here they support the same budget
which includes th:g item and in the
Assembly they withdrew thg support
on this very item which brourh!
about the fall of Mrs. Taimur Gov-
ernment in Assam. If they did not
want tc chow doibie standard they
should have walked out of Parliament
because their standard of decision
should pe fhe same on an all-India
Tevel and State-level. Why do they
have one standard in Assam and an-
other standard here? I want gn ans-
wer. (Interruptions)

If T amn wiong, you convince me
and I will be too pleased to correct
myself, CPI(M) at o1e stago used
to say that they would not parti-ipate
in any Government in the country but
after some time they decided thzt
they will form Government and create
communal and constitutional crisis.
In Assam they have been sucecssful
to create constitutional crisis during
the period of Golap Borbora, Haza-
rika and Mrs. Taimur regime. At the
Centre Shri Morarji Desaj was &
viectim of their support for some
time ang ultimately they sent him
to an asylum and he is now out of
power here, No douht, I thank them
for that but in future they should
adopt onlv one standard.

Bir, this budget which has been
presented shows an overall deficit of
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Rs. 18.04 crores. Of course, the de-
ficit 15 lower than the previous yeas's
deitcit which was Rs, 28.65 crores.
'This 18 due to the gradual normaley
bruugut about by Mrs. Taimur gov-
vinment. The revenue receipts have
¥Oue UpP. ‘inis is the outcome of good
work done by Mrs. Taimur govern-
men{, Assain’s economy js in a very
bad shape and the present turmeil in
Assam 15 mostly due to tie econt-
mic backwardness of Lhe State.
A sam’s geonomy can only be impro-
veq by riving juslice to the pczople
of Assam as regards royally on oil.
They have increased royalty from
Ts. 43 t» Rs. G1, But recently the
Petroieum Minister said in the Rajya
Sabha that they are going to consider
further increase of Royalty in Assam
and Gujarat crude ojl. If the price
of crude js taken intpy consideration
and if the royalty given for other
products of States, normally 20 per
cent, is taken into consideration, you
will gee that the royalty rate will
come to Rs, 216 per tonne of crude
oil. Ang we are now going to the
international markets and we gre buy-
ing finished petroleum products at
high rate. We arg buying crudg ofl
at very high prices. Instead, you
can exploit the potentialities of Assam,
Assam has got great potentialities in
respect of crude oil in Cachar distriet
nmd there are such potentialities In
Tripura also. There are possibilities
of cxploration of oil in all these pla-
ces. So, T demand that steps must be
taken by the Central Government to
incrense the royalty in Assam re-
aardine nil and royalty he increased.

Now I come to the Tea Industry.
The Tea industry is the main earner
for the exchequer of Assam. It is
in g very bad shape nowadays, Half
the tea gardens in Assam are now
on the verge of closure, due to the
heavy taxation burden by the Central
Government and the State, especially
in respect of Agricultural Income-tax
imposed by the State Government. It
becomes a burden and cause of werries
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to the people of that State as these
things are creating labour unrest in
that part of the country. Recently
there was a seminar held in Delhi
under the chairmanship of Shri Pranab
Kumar Mukherjee. In that seminar
there was an appeal by the Central
Government to the State Govern-
ments to see that the tax burden by
States on tea industry should be re-
duced. But unfortunately in this
Budget we do not see s reflection of
that appeal. I see that Rs. 26 crores
are proposed to be raised from this
Agricultural Income-tax alone from
Tea Industry. I hope that the Fin-
ance Minister will take care of it and
see that the Tea Industry is helped
in everv way to overcome this erisis.

In my district there are three tea
gardens which are under the Assam
Tea Corporation, which iz a State
Government organisation. Unfortu-
nately, during the last 4 weeks I
have got various telegrams saying
that the workers are not getting their
wage, they are not getting their ra-
tions and so on. Sir, if this is the con-
dition of a Government run Corpora-
tion you can well imagine what will
be the condition of other bprivately
owned companies. Sp I request the
Central Government to take careg of
that.

We come to Education, For Educa-
tion the Budget has given some money
allocation. But I wish {0 draw the
attention of the House and the at-
tention of the Government of India
to a particular situation in regard to
Education and university affairs. Here
what is happening is this: On some
pretext or the other every 10 years
there is some agitation in Assam,
there is some trouble or other in
Asgsam. I wish to bring to your notice
that the Gauhati University passed
a resolution in the year 1872 that from
18082 onwards Assamese only will be
the medium of instruetion in Assam.
Tt they want to keep Assamese a8 one
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of the medium of instructipn I have
no objection but I urge ypon the
Government of India and the State
Government of Assam to see that the
linguistic minorities of the State have
adeguate right to pursue their educa-
tion through their mother tongue,
that is, Bengali. Even if Bengali is
not possible to be introduced as me-
dium of instruction, I reqguest that
English must be retained as medium
of instruction. If that cannot be done,
I demand, there should be a separate
university in Cachar with medium
of instruction in Engligsh, Hindi, Ben-
gali and Assamese, as is being done
in the Calcutty university, When other
States are doing it, I don't know why
Assam could not do it. I don't know
why Assam should be an exception to
such a practice. Unless this is done I
fear there will be another trouble in
Assam in 1982,

Now I come to the subject of Com-
munications.

Assam is very much backward in
respect of communications. I told Mr.
Makwana that I will be speaking about
h's committee; that is why probably
he is not present now in the House!
The Committee formed by the Centre
has never met; he says that the Cen-
tral Ministers have no time to attend
the meetings and as a result the Com-
mittee is inactive. This Makwana
Cummittee was formed by the Prime
Minister and there are some of the
Central Min'sters in that Committee.
Their function is to see that the eco-
nomic backwardness of the whole of
the north-eastern region is set right
and their economy improved. It is al-
so the function of the North-Eastern
Council to see that the various pro-
jects are implemented. 1 request the
Government of India to see that both
these committees are made more ac-
tive. It is always being saild in Assam
that those who agitate are being re-
warded! 1 come from the district of
Cachar. Only two were elected from
the State, myself and Mr. Laskar. We
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both were elected. In the whole State
of Assam we fought the election. We
have assoclated ourselves with the na-
tional mainstream. We claim that we
the pzople of Cachar are the symbol of
national integration in the State of
Assam. Now Mr, Chakraborty claims
that most of the people of Assam are
secessionist minded but I elaim not all
the people are like that. It may be
a handful of people. All Assamese
are not bad. I am a Bengali speaking
man and we are in Assam for the last
four generations. The happiness and
sorrow of Assam is my happiness and
sorrow. The Government only react
to the demand of agitationists, not the
people of Cachar which has been term-
ed by the Prime Minister 3s an “Island
of peace.” We believe n a peaceful
way of agilating for our d . But
nothing has been done in m *.onstitu-
ency. Silchar has been included jn
the integrated plan by the Central
Governmeni for development of the
medijum and small town. Sanction has
been accorded by the Central Govern-
ment. Buf the Assam Government
could not give maiching money and
because of the lack of fund realisation
in the State of Assam. the plan could
not be ‘mplemented. I would there-
fore request thai they should make
some deviation from their present sys-
tem followed all over the country, as
Assam is a very backward State. If
you say that the State should give
matching contribution, it is very diffi-
cult for the Séate to implement any
plan,

Now, when the officials came here
for the conference under the Presi-
dent’s rule, they had assured us that
they would be able to raise funds.
They assured Central Government that
the State would contribute towards
food for work vrogramme but because
of lack of funds i the State, the food
for work programme could not be
made successful.

Now, we have been requestmg the
Central Government, particularly the
Rallway Ministry, for the construction
of broadgauge railway line from Gau-
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hati to Dibrugarh. Every time they
are shifting the date of starting the
worii. The hon. Railway Minister,
Shri Kedar Panday s sitting here and
I would request him to implement the
scheme immediately.

THE M.NISTER OF RAILWAYS
(SHRI KEDAR PANDAY): That will
be implemented.

SHRI SONTOSH MOHAN DEV:
Thank you, Sir. Further a sanction
of Rs. 10 crores for strengthening ot
Luinding-Silchar railway line is re-
qured unmediately becaus: it 1s life-
line for Tripura, Manipur, Cachar and

Mizoram and all are dependent on this
line.

Now, the Central Government has
taken up construction of some roads
under Border Road Construction.
Tnese roads need immediate repairs,
Moreover the work on the national
nigh way 31 must be taken up imme-
diately, as the road cond'tion there is
Im a very bad shape. It one goes to
Assam and travels by road from one
corner 1o another, he would know the
present condition of the roads.

Sir. I would not comment on the
presen{ negotiation with ithe Assam
agitators because I have got full faith
in the Central leadership. But what
I would hike to impress upon them is
while having a dialogue or while sign.
ing an agccement with them, they
should not sell off the interests of the
linguistic and religious minoritles of
the State. The students of AASU or
the AGSA represent only a small sec-
tion of the people of Assam. The
right of the linguist'c and religious
minorities of the State should not be
hampered in any way. We are not
animals. We are also human belngs.
We are also the citizens of India.
While considering citizensh'p of India,
You must iake into consideration the
corroboratory documents Jike -ick-
shaw licence, ration cards, school cer-
tificates, radio licences, post office sav-
ings accountg and also the birth certi-
ficates from the hospitals or the nurs-
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ing home and the Government Medi-
cal College. If they ask for my cilizen~
shup certiicate, I will not be able to
Produce. But I am in Assam for ifour
generations, My father was a politi-
cal suiferer and he was a Munister, I
have no citizensh.p certificate with me.
Hence 1 would request the Government
of India to take all these factors into
consideration while granting citizen-
ship cerlificates to the people of
Assam. I would request you to take
these factors into consideration when
you appoint a Tribunal. The ir bunal
must be non-commital. I am not say-
ing that all the judiciary in Assam is
committed to the movement, but those
who have commiited themselves to the
movemen{ should not be taken into
Tribunals In case of the machinery
for implementing the question of detec-
tion and delet’oni, the police in Assam
must be selective suitably. There is
the Central Police, Reserve Police and
other Police, they must all be continu-
ed. T gm not acainst the police, but
our experience in North ILakhimpur
with the police has been very sad, and
that must not be repeated. And the
cut-off year must be shifted from 1971.

With these words, I support th's and
I hope that there will not be another
occasion after six months to come to
this House with the budget for Assam,
and there will be a popular Govern-
ment there and better wisdom will
prevail on the leftist partlles, as also
my friends here Including Shri Satya-
swdhan Chakraborty
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Chairman, Sir,
last year while participating in the
debate on Assam controversy I had
suggested that in a democracy like ours
dialogue is the best form for settling
all disputes rather than confrontation.
We are all happy to note that since
our Government came to power they
have been doing their best to see that
in place of confrontation, there should
be dialogue. For the last one and a
half years there has been a constant
dialogue between the Government of
India and those who have started the
agitation. Last year there was so
much of heat generated on this gques~
tion of Assam, in this House. Today
we find that there is no heat generat-
ed. Rather everyone of us is trying
to understand each other,

I would like to bring to the notice
of our friends that last year we said
that there must be g kind of program-
me to find out a solution to this pro-
blem. When the Government of India
is trying its best {o see that we should
gettle all our problems by mutual dis-
cussion, some incidents have happen-
ed which need to be brought to the
notice of the whole country,

There was fn Incident at Chapraka-
ta, Golpara District, where gbout 12/14
AASU volunteers prevented the hoist-
ing of national flag at the rallway sta-
tion. National flag was pulled down by
AASU volunteers at several other
places in Darrang and Sibsagar Dis-
tricis. At Belsor, Kamrup District,
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national flag wag hoisted by the Sub-
Registrar in hls office, After some
time it was pulled down. At Naojan
in Sibsager District, the hoisting of
the flag was prevented. National flag
hoisted on the premises of a school
under Barhola P.S., Sibsagar District
was pulled down. You know that the
Commiss.oner of Upper Assam Divi-
sion was killed in bomb blast. At-
tempts were made {o sabotage AIR
transmitter, pipeline and railway track.
The number of incidents of violence
directed against members of political
-parties is more than 190,

Let us see the context of such hap-
pen'ngs. For the last one and a half
years, we have been trying to under-
stand the problem. The Government
of India, the Home Ministry and the
Prime Minister are taking personal in-
terest in this problem. As we are fac-
ing a big problem, people are be ng in-
vited to have talks so that we can
understand each othef. When such is
the atmosphere over here, why do these
‘ncidents take place on our borders?
Because the forces of de-stabilisation
within the country are glven encour-
agement from outside, by our neigh-
bouring States.

Here I am very happy to note that
after all these deliberatlons a 12-point
programme has been formulated by
the Government. I am not going into
all those points. But I will go into
the salient features of this 12 point
programme, It says that safeguards
shall be provided to protect, preserve
and promote the cultural and linguistic
identity and heritage of the people of
Assam. The names of foreigners
found to have entered Assam after
March 25, 1971, shall be delected from
the electoral rolls and steps shall be
taken to deport them. Those foreign-
ers who came to Assam between 1961
and 1971 shall be detected. A machi-
nery, which commands the confidence
of all concerned, will be set up for this
purpose. In identifying the foreign-
ers, the 1951 Nat'onal Register, cons-
titutional provisions and all other do-
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cuments and papers will be Honoured.
These are the most important things
which this formula contains. So, X
think thete is no ground to say that
this agitation or controversy will con-
tinue.

15 hrs,

In this connection, if you analyse the
policies followed by bigger States, in-
ternational States, so far as their bor-
der population is concerned, they are
managed on scientific lines. If you
consider the border policy pursued to~
wards Mangolia by China and the So=
viet Union, they are iry:ng to sclve
the problem according to their own in-
terest. Again, take the case of Tibet
China has modifled its border popula=-
tion policy in Tibet to guit her. There-
fore, we must be ca in our policy
in the north-eastern région, where we
are having 7 States with a population
of two crores. Naturally, the balance
of population in that region must be
maintained,

Here I would like to refer t{o the bor-
der population policy pursued by Bang-
ladesh itself. We must be very care=-
ful as to what is happening in Bangla~-
desh today. All those Generals, who
were in the army when Mujibur Reh-
man was fight'ng against Pakistani ag-
gression, almost all of them have been
killed either mutually or in other ways.
Today the repatriates from the Pakige
tan army have taken full control of the
Bangladesh army. 25 West-Pakistan=-
trained officers of the Bangladesh army
are in China for the last six months
for training. In the north-eastern re-
gion we have States which have bor-
ders with both Bangladesh and China.
Whenever we have a border, wh'ch is
going to be inimical, the population
policy requires to be balanced There-
fore, these developments will have to
be very closely taken into considera=
fion and the problem studied seriously.

So far as the people of Assam are
concerned, we will assure them that
we will preserve their cultural iden-
tity. because it ig not only g problem
of Assam but a problem for the whole
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of the Indian population. Therefore,
whenever we are thinking of solying
theé problem of Assam, we will have to
take into consideration the greater in-
terests of the Indian nation, the unity
of the Indian nation, the sovereignty ot
the Indian nation and its integrity, be-
cause this concerns not only one sec-
tion of population put all sections.
Since it is the largest democracy in
the world which we are trying to pre-
serve, its culftural life and values, we
will have to give so much importance
to the solving of th's problem,

Should we not take into considera-
tion that the national life of India is
not affected when we are trying to
solve the problem of Assam? When
the national flag is being dishonoured,
when a Divisional Commissioner is
being killed by a bomb blast, when
the political parties are being harassed
and victimised, should we allow this
to go on like this? Therefore, a way
out should be found. Negotiations are
taking place, dialogues are going on
and we are irying to see that the pro-
blems are mutually solved to the satis-
faction of all sides, calm and peace
are restored so that we can find a solu-
tion to the problem.

Therefore, I would like to support
the Proclamation and the Asam Bud-
get. In this connection, I would like
to plead before the hon. Finance Min~
i.ster that in Assam there are many im-
portant economic problems to solve,
Specially the problems of unemploy-
ment and industrialisation. If they
need it, let us give them thousands of
crores of rupees to industrialise Assam
and provide more and more employ-
ment to the brave young people of
Assam, to see that we build a strong
Assam so that Assam will strengthen
India and not weaken us. With these
words, I support the Asam Budget.

sft Qe ww@ awt (Ve
vl RgRA, AETT wSHE 9T g
urr ¢ oficfeafs ® frac v @
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SHRIMATI GEETA MUKHERJEE
(Panskura): I wag really amused at
the accusation of hon. Member Shri
Santosh Mohan Dev. Since he un-
derstands Bengali, I will use on Ben-
gali proverb:

“Chorer Mar Baro Gala.”

That means thief’s mother 1s ihe
most loud mouthed, Really, they
knocked down together Assam Con-
gress (I) Government under Anwar
Taimur after a lot of trouble. Though
we the Left Parties have on very
many gquestions differenceg with the
Ruling Party over here but in Assam
since there were extremist elements
working against thig country, we let
them have that Government and did
not come in their way In fact our
support meant quite 5 lot, But if that
Government failed, Shri Santosh
Mohan Dev knows very well that it
was because there were many Anwar
Taimurs inside his party all of whom
wanted to be the Chief Minister.
That i; the reason why the Govern-
ment fell The Congress (I) Party
could not unite, So, it the Govern-
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ment fell, everybody knowg and it ia
a common knowledge that it fell due
to factional fight, whatever may be
saig for public consumption. Other-
wise the truth is evident, I shall not
go intp that any more. It is really a
pity. You better try to put wyour
house in order.

® Then, we are very much worried
about the way the negotiations are
going on, All the hush-hush business
15 an ominoug thing. There was a
Consultative Committee on Assam set
up by -the present Government, All
these negotiations are taking place.
But so far as my knowledge goes, that
Consultative Committee has not met.
The Government has not calleq the
meeting of that Consultative Com-
mittee. Sp far g3 we are concerned,
we are worried because we agree that
1971 be the cut-off year and we
even also agree that a little flexibility
can be there, but we are hearing from
the press and newspapers, not from
the Government sourceg because no-
thing is being made public properly,
that the Government is going to con-
cede to the cut-off year to be, not
even 1967, but 1966, It js a dangerous
thing This wil] not solve the pro-
blem of Assamn because everybody
understands that lakhs and lakhs of
people to be driven out of 3 State be-
cause they are speaking another lan-
guage will create guch g problem and
such a chain reaction “that it will be
very bad for India's national integrity
and alsp for Assam, So, we are very
much worried about it We do not
think that such concessions should be
given tp the extremists.

I know that in Assam everyone is
not an extremist. I know that in
Assam there are plenty of pailriots
whg are fighting for some just cause,
But I am absolutely sure that *here
are extremist elements whp are acting
in 3 way that they are not seeing the
whole thing in itg entirety. That is
why I definitely think that the Gov-
ernment should call the meeting of
the Consultative Committee on Assam
and consult different parties in Parlia-
ment, They may be having different
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jdeas about it. I am not saying that
they are all agree. But they should
be consulted before taking any deci-
sion. We are gure that this expulsion
businesg has to be stopped one way
or the other because the expulsion of
lakhs and lakhs of people, whether it
is 47 lakhs or 11 lakhs or 4 lakhs, I
do not know, cannot be done, This is
what I have tg say ag far as the Pro-
clamation part ig concerned.

About the Budget part, I have no
time to go into all the details, all the
troubles of Assam and how it was left
backward, etc, Thig is very impor-
tant. But I am just saying about the
present Budget of Assam. The pre-
sent Budget seems to me a very
peculiar one because if we compare
the figureg that have been given for
three months with those for nine
months, pro rata, they are very diff-
erent Take, for example, natural
calamities. Assam is very much affilic-
ted by natural calamities. Only the
other day, Brahmaputra and other ri-
vers were in spate, That was after 31st
March mostly, Upto 31st March, for na-
tural calamit'es, Rs. 2,42,20,000 have
been sanctioned and for the rest of 9
months, Rs. 4,49,80,000 have been
sanctioned. That means, it js about
twice, But 9 monthg will have to go.
Similar is the case with industry;
similar is the case with labour and
employment. So, I do not know. On
the one hand, these disturbing negotia-
tiong gre going on. On the other
hand, the people living in Assam
whether Assamese-speaking people or
non-Assamese speaking, they are for
development and for going ahead.
This Budget is not even reflecting
pro-rata amount for the short-lived,
if T can say, electeq Government
That is another distributing aspect. I
think thig will not be appreciated by
Assam patriots, may be Bengali-
speaking or Assamese speaking or
speaking any language who are de-
manding development of their State,

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, this iz very un-
fortunate that after such a long time,
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we have not been able {o find a satis-
factory solution to the problem of
Assam, This Budget, which should
have normally gone to the Assembly
of Assam, has come before this
august House and still I do not know
how many of these Budgets will come
before this House. I iz g very sad
situation that for gll these one and
half hours, Assam, basically more or
less almost the entire Assam, re-
mained unrepresented in this Housge
except by Mr. Laskar. It is a very
saq situation ang everyone feels about
this.

I think that Government must ac-
cept certaip realitieg about Assam and
should be very clear in its directions
on how to solve this problem and
should take very firm steps in that
direction,

The first reality which the Govern-
ment must accept today is that ihis
movement, whether people agree or
do not agree, has popular support.
People may or may not differ with
those who are agitating, But it has,
population support. We cannot shut our
eyes and say that this is because some
people, some handful of young people,
in collusion with some people in
bureaucracy, are trying to brow-
beat and are threatening and, there-
fore, this agitation is taking place. It
is not a fact. Has it been like that
I am sure, the administration would
have been gble to take effective mea-
sures and solved this, That is not.
Those who have seen Assam move-
ment know it very well that very old
women, those women whg had been
participants sometimg in national
movement and many of those women
coming from middle-class who have
not participated in any kind of move-~
ment have, by and large, participated
in this movement. The entire State,
with a lot of emotion, with lot of
feeling, with lot of resentment, with
lot of anger, lot of determination, it
participating in this movement, This
reality has to be taken note of and,
therefore, the Government should try
to look at this problem from that
poing of view.
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The secong reality which the Gov-
ernment must realise is this: that ‘his
Assam problem has to be solved
through discussion, not through re-
pression. If the Government adopts
repressive measures, it will be very
much mistaken. But I am glad that
the Government, by and large, ac-
cepts this reality and that is why 1
am glad that the Government is
negotiating with patience in spite of
the fact that the leaderg of the move-
ment at certain gtages took very un-
reasonable stand, I think that the
time has come to tell the truth to tne
youngmen that they should take this
fact into account, They might have
grievances ang they have grievances.

If you say that the development of
Assam has been neglected, I agree
with you and say it is wvery much
neglected. Today Assam has tihe
least per capita income in this coun-
try. Assam people have g very
serious demand. The econorfiic deve-
lopment has been unevepn in Assam.
Today if you go to the rural part of
Assam, you will find by and large
one-crop patterp still prevailing in
Assam, People have no food and
cloth. If you compare it with Punjab,
Haryany and Western UP, Assam is
far far backward. They are socially
backward, they are economically
backward, their condition is very
serious. They have a grievance that
they will be culturally dominated;
then there is a threat to their lang-
uage; they have a serious apprehension
about it. You know very well about
the question of language and culture.
It has a very great emot’onal attach-
ment. The people have a serious
doubt that their gwn personality, the
distinct personality of the Assamese
people, is in danger of being destroy-
ed; that apprehension ijs very much
in their mind. ‘Therefore, Govern-
ment has to find solutions for these,

The third reality which I would
like Government to take into account
js this. Unfortunately the leaders nf
the Assam movement are guided by
thig fact—they were guided, to a great
extent, by this in the beginning—that
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all non-Assamese, whether Bengali-
speaking or from any other part of
the country or even the unfortunate
refugees who came from Bangladesh,
do not belong tg Assam, The refugees
who came from Bangladesh, whether
Hindus or Muslims, were very un-
fortunate people; they had been up-
rooted in their own land, from their
own place of birth; they did not come
to our country very happily; the
situation was such that they had to
come, and they came. If is a reality
today that we have tg find some solu-
tion for those unfortunate pcop.e.
After they have come to Assam or any
other part of India, you cannot take
the position that they do not belong
to this country. We allowed them to
come here; we rightly help them be-
cause they needed our help, they were
in distress, they came all the way and
they have settled down. The leaders
of the movement should gccept this
fact. Many of them, technically, may
not have the citizenship right, but
they have settled down here, they
have built their houses, they are cul-
tivating land, their children were
born here and the children have ac-
quired the Indian -citizenship—both
Hindus and Mnuslims. But there are
forcegs which are anti-Muslim, anti
minorities, Some of the leaders of
the movement will say, “Hindus!
Alright; let them be here; but the
Muslimg must be sent to Bangladesh”™.
Can any ong take this kind of most
inhuman attitude in  thig country?
After all, what ig the tradition of
this country? We have a glorious
tradition; we are respected all over
the world for our culture agnd philo-
sophy. I must say that I, 35 an Indian
feel a sense of great vride when I go
to anv other country. Maybe, we are
not a very big economic power or
military power like the USA or the
Soviet Union. But people look to-
wards India today in spite of our
poverty because India has a great
philosophy, a great -civilization, a
great heritage and, therefore, people
look towardg this country ag a secular
country. Therefore, one ghould not
take thig kind of a narrow attituda:
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“Hindu refugees are welcome and we
will look after them; we will tolerate;
but the Muslims have tg be sent out
with their kith and kin”. The leaders
have to be told in a forthright manner
that we cannot accept this kind of an
attitude. Let us accept certain main
principles and then let us try to find
a solution. Number gne is, let us
accept thig principle that we will not
discriminate between Hindu and
Muslim refugees. We have tg accept
this fact that those unfortunate people
who came and settled in this part of
the country belong to ug now and we
have to tackle thig problem with
sympathy, with a human outlook. If you
want them to be distributed in some
other parts of the country, let us find
out whether they are prepared and per-
suade them. Let us look into it. 1f
you want special, additional financial
help, yes, that can be done because
that is a national problem; we as a
nation are willing to look into this
problem to give additional financial
help; we are prepared for that, I
think these are some of the :main
points on which, I think this House
shoulg give guidelines to the Gov-
ernment and also give its support to
the Government, On these basic
issues let the country know, let those
people also know that this House is
one ang this House expresses the
feelings of the country and of the
nation. I feel ag an Indian it is my
duty that I have to say this because
I feel that for such a long time this
problem is still pending. It is a
difficult problem. I will also say that
the present Government’s decision to
appoint two Governors is quite ap-
propriate, so that they may give more
time to that part of the country. For,
Governors to-day are not just cere-
monial heads of States. In the
absence of the legislature effectively
functioning they have to perform as

the head of the administration very
important duties. So 1 think that was
a wise decision. 1 would also like to
say that the (overnors he have beén
appointeg recently, coming from the
Public life, will be able to look into
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these problems with a different angle
and they will try to establish a better
rapport with the people.

I would also appeal that the leaders
of this agitation should also take
these factors into consideration. If
they have really faith in participant
democracy and if they want the
Assam Assegmbly should  properly
function, they should also co-operate
and a situation created where the
Assembly elections are held. ‘The
report of the Governor, of course,
narrates the difficulties of people
coming and going and the situation
was created. That kind of a govern-
ment, we know from the beginning,
would not last. We know Mrs, Taimur
government was not going to func-
tion because that government did not
have the backing of the absolute
majority in the House and her gov-
ernment was just a kind of a care-
taker government without having full
support of the House and did not
enjoy the full support and confidencc
of the people galso. Therefore, that
government could not function.

Therefore, as soon as the situation
normalises, the Assembly elections
should be held. Side by side Lok
Sabha elections should also be held so
that the people of Assam can get a
duly elected government and their
view point is also represented in this
august House.

With these words I hope the Gov-
ernment will take necessary action
and 1 will request the Finance Minis-
ter. The Finance Minister is a very
liberal gnd experienced person. Be.
sideg that, his knowledge 1is also
recognised. I hone he will discuss
with the Prime Minister and the
Home Minister. To-day Assam needs
a specia] consideration. I will be
prepared even if some major schemes
are for sometime delayed in other
parts of the country. But you have
to transfer some special amount of
money to Assam. I know some steps
are being taken, May be the ritual
increases in certain allocationg will’
not suffice. Let there be a proper-
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study. Why not the Government of
India appoint a Cabinet Minister
specially to look after Assam. I am
not saying that the Governor could
not tackle it. But we have seen in
this country we had Cabinet Ministers
to look after special situations. We
hag one for Jammu and Kashmir
when the problems were there. At
one time a Cabinet Minister was
looking after Bengal when the prob-
lems were there. 1 think a Cabinet
Minister of the Government of India
should be in special charge of Assam
to look after the development of
Assam at least during this period and
till Assam gets an elected govern-
ment,

Thank you very much,
MR. CHAIRMAN: Mr. Zail Singh,

SOME HON. MEMBERS rose...
(Interruptions)

SHRI G. M. BANATWALLA: How
can you close it like that?

PROF. MADHU DANDAVATE (Raja-
pur): Our Member was i a meet-
ing of the Public Undertakings Com-
mittee.

MR. CHAIRMAN: Three hours
time ig fixed, Then the Appropria-
tion Bill will come before the House
when you will get the chance to
speak. But, your chit is not with me.
If you want to speak, you may do so
tomorrow.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): As a matter of
fact, we are not closing the debate.
The Home Minister will reply and
then the debate will continue. The
Finance Minister wil] wind up the
debate,

SHR; RAVINDRA VARMA (Bom-
bay North): Mr. Chairman, the posi-
tion is like this. I crave your indul-
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gence for a minute. We are at the
same time discussing the President’s
Proclamation and the budget of a
State., It is quite obvious that a
variety of considerations will come
up in dealing with these matters.
The Business Advisory Committee,
in its wisdom, decided that these two
subjects would be dealt with to-
gether, So, three hours are given.
Now, it is quite likely that because
of the inter-relation of the issues in-
volved, the hon. Members, in their
submissions, will have to refer to one
or the other of the matters under
discussion, What I was anxious to
know was whether the hon. Home
Minister was winding up the debate
and whether it would be possible for
the Members wanting to make their
contr'butions to do so later on.

. MR, CHAIRMAN: The debate is
not going to be wound up. The Home
Minister will reply and the debate
will continue. Finally, the Finance
Minister will wind up the debate.

SHRI RAVINDRA VARMA: 1 do
not know whether the Home Minister
is replying to the debate or he is
only intervening.

MR. CHAIRMAN: You may take
it like that, He is simply intervening.

SHRI INDRAJIT GUPTA (Basir-
hat): In that case the time limit will
necessarily have to be extended by
you.

SHRI G. M. BANATWALLA: His
intervention now is very premature.
This is my observation concerning
the Home Minister., This is an un-
welcome methog of intervention. In
your wisdom, Mr. Chairman, you
must advise the Home Minister not
to intervene at this stage.

MR. CHAIRMAN: No. 1t is the
collective responsibility of the Cabi-
net. If one Minister wants, during
the debate even, he can reply, Here
the Home Minister is simply inter-
vening.
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SHRT G. M. BANATWALLA: In
your wisdom, some direction may be
given to him,

MR. CHAIRMAN: Now, the hon.
Home Minister.
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SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Chairman, the hon.
Minister has mentioned about ‘maxi-
mum satisfaction’. 1 would like to
know from him what he meang by
‘maximum satisfaction’.

MR, CHAIRMAN: 1t is a very
common phrase which everybody
knows. Why do you want explana-
tion for this?

SHRI SATYASADHAN CHAKRA-
BORTY: You understand what i8
‘maximum satisfaction’. But others
may not be knowing about it. Please
enlighten us.
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MR. CHAIRMAN: Shri
Basu. He is not in the House,

SHRI G. M. BANATWALLA (Po-
unani): Mr. Chairman, Sir, imposi-
tion of the President’s Rule on any
State is not a happy or a welcome
situation. However, we all know that
the Government of India was left
with no choice and as a last resort
the President had to impose his rale
on Asssm. But I hope that everyeone
in Assery reslises that political stebi.
lity is the springboard to progress, I

Chitta
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will therefore, appesi to everyone in
all seclions in Astm te exercisé
rewiraint. ]

MR. CHAIRMAN: Mr. Banatwalls,
you please comiinue tomorrow.

SHRI G. M. BANATWALLA. At
least the sentence may be allowed tfo
be ecompieted.

MR. CHATRMAN: If the gsentence is
compleied, you may not continue to-
morrow.

SHRI G. M. BANATWALLA: Al
right, 1 will continue tomorrow,

16 hrs.
[Mr. DepuTy SpraEer in the Chair}

MOTION Re: ELECTORAL RE-
FORMS

MADHU DANDAVATE
I beg to move:

“That this House recommends
that urgent steps be taken to effect
electoral reforms go as to improve
upon the present electoral proces-
gses and make them free from any
drawbacks and shortcomings.”

PROF.
(Rajapur):

This Motion is of great importance
from the point of view of the fune-
tioning of parliamentary democracy
in our country. If you just try to
review the functioning os parliazven-
tary democracy in the country, jyou
will find that there are three ele-
ments which are exiremely impor-
tant from the point of view of deve-
lopment of electoral processes and the
functioning of parliamentary demo-
cracy. Firstly, we must have a fear-
léess Parliament elected by fair and
free elections; we must have an in-
dependent judiciary before which a
number of election appesls lie, and
we must have an independent and
free Blection Commission which re-
fuses to be immtimidated. Those whé
believe in democracy will accept these
theee fundamental tenets. But these
who want t5 subvert democrsey In
this country would like to have »
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captive Parliament elected by a cap-
tive electorate. They would like to
have a pliable judiciary that can be
intimidated and pressurized; and they
would like to have a3 committed Elec-
tion Commission that can be cajoled
and blackmailed, This is the diffe-
rence between the approach of de-
mocracy and the approach of authori-
tarianism of those who are not wed-
ded to the democratic way of life,

As far as electoral reforms in the
country are concerned, 1 don't think
there is any need for setting ap a
committee or commission to go into
the problem in depth and try to find
out what exactly are the shortcom-
ings of our democratic system, what
are the failureg of our electoral pro-
cesses and what exactly is required.
Fortunately for us, in the course of
the last several years, a number of
committees and comm’'ssions have
gone into the problem in depth; and
to enumerate a few organizations,
institutions and committeeg that had
undertaken this task in depth, I may
refer to the Committee on Defections
which was the first organization,
institution or committee that had
taken up the work of study of this
aberration in our democratic life and
electoral processes. That Committee
on Defence was, paradoxically enough,
headed by Shri Y. B, Chavan who is
already on the brink of the defection.

Then there was a report on the pro-
posed amendments to the existing elec-
toral law. Those detailed recommen-
dations regarding amendments re-
quired in the existing electoral law
are also available,

Then there are the recommenda-
tions of the Tarkunde Committee
which was set up by the late Jaya-
prakash Narain whose abiding faith
in parliamentary democracy was
second to none; and 1 think there can
be no better tribute to the memory
of late Jayaprakash Narain than to
implement effectively the various re-
commendations regarding electoral
reforms which were formulated by
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the Tarkunde Committee which was
set up by Shri Jayaprakash Narain in
collaboration with a cross.section of
political opinion in the country, in-
cluding wvarious political parties.

Then there have been recommen-
dations from the organization called
Citizeng for Democracy. And last but
not the least, there have been con-
crete suggestions and recommenda-
tions made by no less a person than
the Chief Election Commissioner him-
self, Shri Shakdher; ang those de-
tails are also available. I am one of
those who feel that ag far as recom-
mendations on electoral reforms are
concerned, we are far beyond the
stage of analysis gnd far peyond the
stage of debate and discussion. It is
really a question of mobilizing effec-
tive public opinion in the Parliament
and outside so that the Governmet of
the day will be able to take concrete
measures tp see that the various re-
forms that have been suggested by
different agencies including the agen-
cies that are set up by this Govern-
ment itself can be effectively imple-
mented, It is only in this context that
I am not very much enomoured of
the amendment that has been moved
by Mr. Banaswalla, While going
through the procecdings of the Lok
Sabha and the Rajya Sabha I found
that on one of the occasions, Shri
Banatwalla himself asked a question
on 2nd of December, 1980. It was
Q. No. 221 in which the then Law
Minister haqd given in detai] g to what
were the recommendations regarding
the electora] reforms. Therefore, I
feel that those amendments will be
{noved with the best of intention, It
1s Very clear that we are at a stage
in which there ig no time left for
formulating the point of view regard-
ing the electoral reforms; the time is
for the implementation of various re-
commendations which have already
been made.

Fortunately, a national consensus
on electoral reformg hag alreedy been
held and it iz really s question of im-
Plementing that nstional consensus.
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Therefore, there i no need to set up
a separate Parliamentary Committee
or any commission to go into the pro-
blems aguin, dig up the problems
again and try to find out what are
the lacunae in our existing electoral
processes and electoral laws and try to
see what recommendationg cen be
made.

If I have to briefly summarise which
are the basic threats to our parlia-
mentary democratic life or electoral
processes in the country, I wijj sum
them up as four Ms. Which are these
four Ms? One js the man power. Sec-
ond ig the muscle power. Third is the
media power wnd the fourth is the
machinery power including police and
administrative machinery, Thege are
the four threats—money power, mus-
cle power, media power and govern-
ment machinery power, These are the
four threats which constitute really a
grave threat to the functiong of the
electoral processeg in the country,

Recently, in the parliamentary elec-
tion in Garhwal, the parliamentary con-
stituency was an experiment ng labo-
ratory where all the four powers in
their ugliest and crudest form were
manifest. (Interruptions) Yes. I do
not want to refer to any name,
(Interruptions)

MR. DEPUTY-SPEAKER. Mr. Ty-
_tler, when you speak you can reply to
it. Please note down all the points.

PROF. MADHU DANDAVATE: 1
am  voicing the feeling of some am-
ong them who went to the Election
Commission and complained that
there were malpractices in the Garh-
wal parliamentary constituency,
Therefore, when I refer to malpracti~
Ces in the Garhwal parliamentary
constituency why is it that some
members on that side ere feeling a
Builty conscience? I am making an
allegation againgt them that they are
the people who are responsible for
these malpractices. Probably they
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know where the shoe pinches. I did
not refer any party; I did not refer to
any individup] as to who was respon-
sible for malpractices. The moment
I referreq to the malpractices they
fely that the cap fitted them and,
therefore, they got provoked. Let
them have a little more patience.
(Interrupaions).

As far as money power is concerned,
it ig universally accepted that that
constitutes the gravest threat. The
Chief Election Commissioner himself
while participating in g number of
seminars hams categorically said that
money power js 8 great threat to free
and fair election and, therefore, he
pleadeg for the creation of State fund.
ing for the election. He hag actually
quantifieq hiz suggestion and has
come forward with a suggestion that
for the coming five years a State fund
of Rs. 100 crores should be created to
be spent at various stages; some at the
stage of propaganda, some in the form
of subsidy to be Eiven to the recog-
nised parties ang some to be utilized
for creating certain infrastructure on
electoral pattern. He has spelt out in
detail and has come forward with a
suggestion that unlesg State funding
of election js made, it wil] not be
possible for a common man to partici-
pate in the election as a candidate.
Therefore, the money power is to be
broken and it ig only the State po-
wer that can break the money po-
wer. It ig not the individual who can

break the money power.

1t is only the State funding of elections
that will be able to bring ebout the
breaking of the strangle-hold of mo-
ney power. We find that as far as
collections for elections are concerned,
the matter had come up in the Fifth
Lok Sebha and it had again come up
in the next Lok Sabha, So-called
souvenirs were published by political
parlies, advertisements are received
and when for accounting purposes
the auditorg ask for the souvenirs, in
which the advertisements are bublish-
ed, then the auditors are told that the

advertisement money has been recel-
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ved, but the advertisements were to
bé published, but foi publishing the
ddvertisements the gouvehiry were
not avdilgble, Thit i3 what is hap-

pening as far as collection 6f funds is
concerned.

Then there gre number of contracts.
Wherever the Government is involved,
the Government machinery js invol-
ed, unless there is a state funding of
elections, it may happen that the rul-
ing party, no matter whichever may
be the Party, the Government might
be tempted to patronise some cadi-
dates wand that patronage coulq be

diverteg to the elections. That ig the
reason why the Election Commission
had suggested the state funding of
elections, That is an important aspect.

Then there ig another aspect and
that is the muscle power, Muscle
power 1s playing havoe in number of
elections. The capturing of booths,
rigging of election, these are taking
place in different parts of the country
and at many places the political
climate, casteissn in that particular
area and the muscle power, they get
combined, I do not want to name any
official because I am one of thoge who
always believe that if we refer to the
Ministers they have an opportunity to
came and defend themselves, but the
officers do not have the opportunity
to came to the House and defend. I
would not therefore refer to any offi-
cial or officers. But I know that many
presiding officers are also responsible
for it, and I have seen with my own
eyes that in a particular area capture
of boothg is taking place and when
we ask how the presiding officer be-
came party to it they say, that the
politicians fight the elections once in
five years, but the officials have to
stay in that village all their lifetime.
They say, “You will fight the elec-
tions. Sometime= even the candidates
will come to the constituency only
after five years, but we officials have
to stay with gur family members our
entire life and therefore, if there is a
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proliteration o a gurtiéuldr caste or
¢omrunjty It they déHad to
cHptire a i with muscle power,
théh our enfire family life s going
to be disrupted gnd for you politi-
cians, why ghould we take the ridic
of our life?” 'Phat is what one pre-
sidling officer toly me, That js what
is happening Therefore this muscle
power has to be tamed, it hag to be
used for mobilisation of public opi-
nion. It is only by the interventjon
of the State, and g proper supervi-
sion by the various representatives
that are appointed by the Election
Commissign to supervise the election,
that it can be achieved,

Then the media misuse is a great
factor. Media can be properly used,
can also be misused. In demccratic
countries mass media are available to
all the political parties. They can
propagate their view-point, There is
no difficulty at all, Sometimes we find
that mass media is misused. It ;s used
for the detriment of certain sections
and it is used for the advantage of
certain sections and therefore proper
steps will have to be taken to sece
that proper monitoring is there and
that this type of thing does pot occur.

Thepn there ig the most important
aspcet, misuse of  administrative
machinery including the Police and
other types of government machi-
nery. In the Garhwal constituency,
leave aside what the political Par-
ties have said, leave aside what Shri
Bahuguna has said, leave aside what
the ruling Party or the Opposition
Partics have said, let us try to under-
stand what the Election Commission
has stated. The Election Commission
have indicateq that the notivating
factor for ordering the re-election was
that the Police force from three
States—Himachal Pradesh, Haryana
and Punjab was there in the consti-
tuency. Obviously with the purpose
of monitoring the law and order. It
is not that I am saying this. But I
have here the Press Conferénce thit
was addressed on the 20th of July
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this s what whs stated. He said,
had sbnt a telex message to the
Uttar FPradesh Government asking
why the exXtra police force was in-
ducted during the election and “to
thik date, there was no reply”. That
meahs, till 20th June, 1981 there was
no reply. There is another aspect
which had been reported by th PTI:

(X

C{mmissioner

gL

“Mr, Shakdher said, U.P. is a very
big State and ;t has its gwn police
force., If they bring more forces
from neighbouring States, they
must tell us why.”

Evep the Chief Election Commissioner
felt that there was a primg facie case
against the inductjon of such a large
police force from  three important
States like Haryana, Himachal FPra-
desh and Punjab. He said, it 1s true
that law and order problem js basi-
cally a problem to be dealt with by
a particular State; but, when a big
State where there is adequa‘’e police
strength, for a particular bye-elec-
tion wants a big police force to be
inducted into that constituency, it is
necessary for the concerned State to
inform the Election Commission that
“We are going to send so many police
forces”. Tomorrow, if a large num-
‘ber of police are inducted inio a small
constituency and almost at every
family man’s gatc there is 5 police-
man standing with a machine pun or
sten gun in that case the voters are
bound to be intimidated. These were
the tactics that were utiliseg by the
author of Mein Kamof, Adolf Hitler,
in .Germany, He talked too much of
having captured a number of seats.
But ultimately let us not forget the
manner in which he conducted the
elections. Stormtroopers were kept at
the houses of the voters and the
voters were almost directed by a
guard of honour of stormiroopers car-
Tying machine guns amd sten gunms.
That affected the gntire elecioral
Process. We do not want this to hap-
Pen.  (Interruptions),

T can assire the hon. member that
be clin maky sty indictihert against
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the oppgsition barties gnd we will not
interrupt him. So, this point has to
be ‘borhe in mind. It is npot how many
police you have inducted, bu; it is
the psychology behind the induction
of police from varjous parts that is
most objectionable., Therefore, misuse
of this particular administrative ma-
chinery is one of the factors,

As far as the canvas of clectoral
reforms is concerned, it has to be
quite wide. Just as life extends from
the cradle tp the grave, jf the electo-
ral processess are to be kept in pro-
per shape it is necessary that right
the cradle to the grave, if the electo-
toral rolls up to the ffhal process of
couniing and announcement of results,
at every stage g proper supervision
ang proper scrutiny should be there.
Therefore, the starting point has to
be the scrutiny of the electoral rolls.
One of the framers of the Indian Con-
stitution, Shri H. V. Kamath, found
that his name was missing from the
electoral roll, Though he had fulfilled
his responsibilities, in spite of that,
his name was missing. Ultimately,
when the matter went to a court of
law, strictures were passed by the
court against the authorities who were
responsible for framing of the elec-
toral rolls. Therefore right from the
framing of electoral rolls upto the
process of counting and announce-
ment of result, all the stages
have to be ©properly supervised.
Arrangement of the booths, super-
vision of the booths, guarding of
the booths-—all have to be carefully
supervised. When actually the boxes
areg taken from the booths to a cen-
tral place the agents must be allow-
ed fo supervise the entire process.
They must be allowed to move with
the vehicles carrying the boxes. If the
boxes are taken to another place for
counting, again the polling agents of
the ruling party as well as the oppo-
sition parties must have the right to
supervise the movément of the
boxes from one place to another.

Then, Sir, Fleétion Commission s
the most pivotal cfganisation in the
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entire electoral system. Today it is
one pillar organisation. I do not want
to cast aspersion on any one. And ac-
cording to the rules and procedure of
the debate, Election Commission being
an independent organisation, no spea-
ker ‘n the debate can cast aspersions
on it. And I shall be the last person
to violate these rules of the debate.
But I would like to make constructive
suggestions. This is one of the pivotal
suggestions of the Tarkunde Commit-
tee appointed by Shri Jayaprakash
Narayan. That Committee has said
that in order that the Chief Election
Commissioner’s office wll be democra-
tised, the instilution will be democra-
tised it is necessary that the Election
Commission must not consist of one
individual; it should consist of the
Prime Minister of the country, the lea-
der of the opposition or in his place
any Member pf Lok Sabha belonging
to the opposition selected by the oppo-
sition and thirdly, the Chief Justice of
India. If the institution of Election
Commission cons sts of three indivi-
duals—the Prime Minister of the coun-
try, the leader of the opposition in the
Lok Sabha or the person nominated or
elected by the opposition in Parliament
and lastly, the Chief Justice of India
—then there will be a democratisation
of the ‘'nstitution of Election Commis-
sion and, there‘ore, the decisions will
be more broad-based and more accept-
able to the people. This is the point
of view which has to be noted.

There is one more aspect to which I
would like to make a reference. Very
often the compla nt is regarding the
conduct of the Government from the
time the elections are announced.
Very often when the elections are an-
nounced we find that a Government
which really has to function in an ad-
hoc cavacity. goes on giving patronage
to certain constituencies, goes on an-
nouncing certain increase in salaries,
goeg on increasing certa’n economic
benefits for some time. Those benefits
may disappear after the election re-
sults are over. But they continue to
make use of the patronages. And,
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therefore, a healthy democratic con-
vention has been recommended by the
Tarkunde Committee. They have sug-
gested that from the time the elections
are announced, the concerned Govern-
ment at the Centre or in the States,
should function only as the caretaker
Government and from that point of
time onwards, they should not intro-
duce new policies, new pronounce-
ments, economic benefits or increase in
salaries. It will act as a patronage.

In this very House in the Fifth Lok
Sabha and in the Sixth Lok Sabha 1
repeatedly quoted one important judg-
ment of the Orissa Court. I have quot-
ed it so many times that I have almost
learnt by heart that judgment. There
was one Minister in Orissa Govern-
ment. Whenever the elections came,
he used to undertake a large number
of developmental activit.es in his con-
stituency and show it as a patronage
to the voters. The matter went to the
court of law. What was the judgment
in the court of law? The court judg-
ment was that large scale developmen-
lal activities underiaken on the eve of
elections might not constitute a corrupt
practice according to the existing elec-
toral law_ it doeg constitute an evil
practice and there ‘s only a thin line of
demarcation between evil practice and
corrupt practice. This is the exact text
ang conlext of the entire judgment. If
the spirit of this judgment is to be
accepted, it is very necessary that the
developmental activities undertaken
only on the eve of elections which will
become anti-developmental activities
after the election, such activities must
not be undertaken merely to lure the
voters in supporting a particular party.
That particular aspect has to be taken
into account.

The Chief Election Commissioner has
also suggested that in this modern age
we can introduce in the entire electo-
ral system, both counting and register-
ing of the votes, certain types of mod-
ern gadgets. At the same time, he
has suggested that in order to avoid
impersonation of the voters which
takes place iIn backward areas in &
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very large measure, identity cards
should be issued. There is g very
comic situation. At one election booth
one man went to have the impersona-
tion of some other voter. His age was
8 years. The man at the booth felt
ashamed of admitting a voter of 8
years of age. But he said: Go away
and at least bring someone who ig 10
or 15 years of age. This is what hap-
pens. If it is to be avoided, it is bet-
ter that we have the identity card sys-
tem. If that system is utilised it will
not only help the electoral process but
also help the public distribution sys~
tem. For instance, at a number of
places individual citizens come into
contact with public organisations and
governmental agencies, There also im-
personation takes place., If every citi-
zep carries an identity eard with him
it will be 5 great factor benefiting all
the factors of life. But, particularly
for voters, if {here is an identity card
that will be a surer safety wvalve
against the impersonation that takes
place, and 1 strongly suggest that,

There is one other aspect, which is
exiremely important. Here I am not
casting any aspersion on any members
of this House, or any member of any
other Legislature. We, on both sides ef
the House, are interested in ensuring
that not only more members of our
party get elected but also the quality
of the members is improved. At the
Ssame time, it is very necessary that
there must be some relationship bet-
ween the number of votes secured and
fhe number of seats that are secured
in the Legislature., I do not want to
take much of your time, put I will hur-
riedly give you some facts and figures,
from 1952 to 1971, to show how there
has been no commensurate relationship
between the votes polled &nd the ac-
fual number of seats won by the rul-
Ing party and the opposition parties,
o matter whether the party in power
is the Janata Party or the Congress
Party,

In 1952 the Congress Party secured
45percento¢thevotenponedand 744
nercentottkeaeats,whereaathewno-
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sition parties secured 55 per ceni of
the votes polled and only 25.6 per cent
of the seats. In the 1957 elections the
Congress Party polled 47 per cent of
the votes and won 75.1 per cent of the
seals whereas the opposition parties sé-
cured 52.3 per cent of the votes and
24.9 per cent of the seats. In 1962 the
Congress polled 44.7 per cent of the
votes and won 73 per cent of the seats
while the opposition polled 55.3 per
cent of the votes and secured 27 per
cent of the seats. In 1967 Congress se-
cured 40.9 per cent of the votes and
54.4 per cent of the seats while the
opposition secured 59.1 per cent of the
votes and 45 per cent of the seats. In
1970-71 Congress secured 43,5 per cent
of the votes and 67.9 per cent of the
seats while the opposition secured 56.5
per cent of the voles and 32.1 per cent
of the seats. I have taken the results
only upto 1971 because affer that the
combination of the opposition parties
took place and so the disparity in this
matter was obviated. I am not look-
ing at this problem from the partisan
point of view and there is no sense in
saying that the Congress has come to
power with a minority vote. When we
came to power, we also came with a
minority vote. So, jointly we must
think of evolving a system that can
build up a relationship between the
number of votes polled and the num-
ber of seats secured, without disturb-
ing the stability of the Government,

At the same time, both of us are
interested in improving the quality of
our legislators. Therefore, 1 suggest
and recommend that there is some-
thing to be learnt from the German
pattern of electoral law. There is a
system under which part of the seats
are allocated, as in India, by single
member constituencies, In addition to
that, they have a list system. I am
one among those who suggest that we
must have a combinatior~of the pre-
sent system as well as partially we
must accept the list system.

I will just explain my point of view.
For instance, if a nusmber of partieg are -
there, and they are fo be given certain
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sub-ventions by the Staie, gs recom-
mended by the Rlection Commission, if
there are ail sorts of splinter pariies,
to whom would you give the sub-ven-
tion? In Germany they have fixed a
certain percentage. Those parties
which polled votes above that percent-
age will receive a subsidy or sub-ven-
sion from the State Goverament.
Therefore, the tendency in Germany is
not to have proliferation of parties.
There is an automatic family planning
of the political parties. The small
splinter parties try to remain in the
mainstream of political life, and there
is no multiplication or multiplicity of
parties, because they know that if
they join the mainsiream of life and
secure an adedquate perceniage of
votes, they are likely to get subsidy
from the State. Therefore, they join
that polit'’cal party which is nearer to
their thinking

There is another advantage. Under
this system, 1f a political party gets
votes above a particular defined per-
centage, a defined additional represen-
tation is given to that party. Con-
gress (I) Party will be told “you have
secured this much percentage of votes,
you will get addit'onal 30 seats. The
same will apply to CPM, CPI, Janata,
Lok Dal, BJP or any other party. If
they secure a certain percentage of
votes, they will be given a certain ad-
ditiona]l representation, on the basis of
the percentage of votes polled by the
party. Therefore, they will be able
to send competent members to the le-
gislature. So far as parties are con-
cerned, since the names are not given
but only the number is given to them
by the Election Comm’ssion, they will
be able to choose experts from various
fields. This will improve the perform-
ance of the Cabinet, this will improve
the performance of the Oppasition, this
will improve the performance of the
Zero Hour'#eo. This is what is going
to happen and therefore, If we are told
that our party is given additional 10
representatives, then I will choose one
best economist, I will choose one bagt
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-
agriculturigt, I will choose one best cor
opegator, I will choose one best edu-
cationist, I will cheose ong best trade-
unionist and put them together so that
they will be able to hawve the best per-
formance in Parliament or Legislature
and if they happen to be belonging to
the pol'tical party, there would be no
scarcity of good Ministers because ade-
quate experts would be available to
them and there would be no problem
of how te formulate the Budget, Other-
wige the Budget will be formulated by
the officers and it will be read by the
Ministers. Such a situation is not oc-
curring. I am not suggesting that that
is so in the case of the present Finance
Minister, far from that. And tihere-
fare, quality also will be improved. In
addition to that, the relationship bet-
ween the votes and the seats also will
be there.

- Lastly, I would like to touch the pro-
blem of defections. As far as defec-
tions are concerned, in some States, if
you ask me a question, ‘Which is the
party that is ruling the State?’ I will
say that no party is ruling the State, it
js the defectors who are ruling ihe
State. That is the conclusion that can
be drawn. It is g matter of disgrace
both for the Ruling Party and the Op-
position that men had defected from
their party. It has happened every-
where and in some places I am told
that there are some people who have
crossed the floor 10 to 12 times—the
mest experienced defectors. Just as in
a Medical College if the sjudent fails
10 times, the argument is t he hlﬁ
gathered more practical exparience and
therefore, he is likely to‘be & better
doctor, similarly if one defecis 10 or 12
times, in that ease that particular le.
gislator can be described as the most
mobile defector, the most mobile can-
didate or an MUl.A., so that his mobi-
lity in policies is qlso known. But we
do not want such a mobility at all
Even if you prescribe the statutory li-
mits, we do not mind. But this de-
fection diseasge has {0 be ended and we
have two types of defections. In the
field of trade there is a wholesale trade
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and retail trade. In the field of defec~
tion also there are wholesale defec-
tions and retail defections? As ifar

<as retail defections are concern-
ed, they do mnot disturb the sia-
bility of any  Government. But
as far as the wholesale defections
are concerned, as in Haryana. we find
that the wholesale defectors in politi-
cal field go on changing the complexion
of the Government and one day it is a
Janata Government and the next day
it becomes a Congress (I) Government.
This is what actually happened. In
this context I am very proud to say
that though we may differ in politics,
it is the Left Government in Bengal—
our differences with them are some-

ything different, but there is one Gov-
ernment in which minimum defection
has taken place and it goes to their
credit, it goes to the credit of any poli-
tical party. (Interruptions). There-
fore, this particular defection, if it is
allowed, let it be understood very well
that this act of defection is not going
to affect only one political party. To-
morrow if the crisis occurs in the Rul-
ing Party itself and they find that this
party is not going to remain in power
and some people go on deserting the
varty—unfortunately we have given up
the tradition of Navy in the country.
Navy has the grand tradition in all
parts of the world that even when the
«ship is sinking, it is only the rats that
run away, but the men of the Navy
sink with the ship, they remain loyal to
the ship. That is the tradition we want
to build up in all the political parties,
no matter whether it is your political
party or our political party, this cli-

" mate is to be created and it is meces-
sary that the Anti-Defection Bill must
be expeditiously adopted.

A Sir, I was the first person in.the new
Lok Sabha to table a Private Member’s
Anti-Defection Bill, but our hon. Law
Minister said that ‘the Bill is very nice,
but it is defeetive and we ourselves
will bring a comprehensive Bill/

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
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BAIAH): Mr, Madhu Dandavate, for
your information, it was I who moved
the non-official resolution on this De-

- fection Bill .n 1967.

(Interruptions)

."PROF. MADHU DANDAVATE: He
brought the Anti-Defection Bill, but at
the same time, {o demonstrate it in
practice he also defected from the
Party to which he belonged. That is
the main criterion for political life.
(Interruptions).

Sir, I did not say that I was the first
to bring this Bill fn Lok Sabha in 1980.
Mark my words very carefully I was
not there when you were there in Par-
liament and I never claimed seniority
over you, Venkatasubbaiah Ji. I have
only said that in 1980 when I got elect-
ed, the first Bill I brought was the
Anti-Defection Bill and our accommo-
dative hon. Minister saia that your
Bill was very good. The more of the
Resolution ig still the better. I would
be still better and he said, “I will be
able to bring a more comprehensive
Bill.” We are just awaiting, just as
the kisan awaits for the rains to fall.
Union Ministerji, we are awaiting Anti-
Defection Bill, a comprehensive Anti-
Defection Bill which we' are likely to
get. I hope and trust before our Lok
Sabha winds up after completion of
five years that Bill will be brought, I
do not want to say anything more. I
have not the least doubt that all of us
who are wedded +t{o the democratic
way of life, we believe in the method
of hallot. That does not mean that
there will be no physical struggles of
time. We have to reconcile in this
land of Gandhiji with the spirit of

Satyagrah outside, with the spirit of

ballot box inside the legislature. We
will continue to do that. Therefore if
we reform our electoral processes, ra-
dicalise them, actually bring about re-
forms and implement them effectively,
we will be able to tell the world that
in this land of Mahatma Gandhi what
shall triumph will not be the struggle
of bullet but it is the struggle of bal-
lIot. With that conviction I move this
Motion for your adoption.

&
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MR. DEPUTY-SPEAKER: Motion

moved:

“That this House recommends
that urgent steps be taken to effect
electoral reforms so as to improve
upon the present electoral- processes
and make them free from any draw-
backg and shortcomings.”

Shri Banatwalla, are you moving your
amendment?

"SHRI G. M. BANATWALLA (Pon-
nani): I beg to move:

“That in the motion,—

for “urgent steps be taken to
effect”

substitute “an all Party Parlia-
mentary Committee be set up to
recommend”. (1)

=Y Mg qaiear (SagR):
ISR WETA, AT JIATAT S0 WY
ITAA T W TR 9T qga T gAT
X @1 9 W ¥ go gmar o &
W agww g 7 faam feur smar
Tifer ¥R ITFFIX TO A 3o froim
faran s =R

ol Mo WY TTAq ¥ Wgr fw
STAWHT ST F TATAA & YT TAFEICA
forrda & oo sdhr S o ar
§, Srar Tt ¥ gAwe RErdEY § W
o AT § AT 12T F o -
et & fraerr & ae, SrawwTw oY ¥
wrraTe € el g ' A & oK
fear av | o ag a1 fr R
feard & T # wfawrd ofeds
foar o anfgg Wk g oA
e 5 W ¥ off o ot WAy |
avT ey T fr wk et o bk
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™ e ¥ ST qrEt ¥y gome W)
s€  wYR Sty s oft ¥ g ¥ Y,
e fawr oo s F ag g,
sr+ar Tl agr AT T ¥ gerw g
afsq oR qar 7€ far fase oot &,
AT st gag frer g off, 9u%
1T % 7 7 wré farer ww gt fean mar ik
# ®€ v ¥ < faorw fomm wram o

wel Tgr 9< Wgr A fa €
Ffrer e & forg gt wifge
¥ gumor g far ag famg wror wivrerr
Yamawg |\ zafwufe e i
X A ¥ @ o gfefagms widree
AT qTET QAEST WEH @9 T S,
T TEAHET T GF N & qg o S
FETST FLT AT &, T AT «<H o
FUUT SUTET SATar € a1 q1ef Iq F foro
qET  FE AT @, A1 W FY I
F frg s W fe wE A WE
TATAT ;T FI T ¥H Uy
Y g fr anfr oy st Forfore Mo
s fear oem § wTH A 9T AR
FIAT AT 9T IH F1 LI 7 ¥ gfaarer
gt @ 1 wWe  wfew @r swEue
G ¥ A Wt 7@ A WO ®
ghar £ AR oY W & & oA
a fer s & = 3% anfaer &6m )

QH Jir WYX NEET gEw 7
g1 o ST oY avg Mo fore-
uT #Y qrr &), K & 50 ¢ Yoz
¥ W 9T 9 et qrEt offer an
@ T 1 g% AR TF BiNvefer
g earfya € 9 ) g qw
& W ag vy § fe ot ow
qrEt @ A § wic w€ qrfent frwr-
U HL W ATy §, 7Y T e

g7z

N
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w8 gt § W@ s WS g Al
¢ g & 1 wax @ duw
w1 gere faar wmomr &Y wEm-wE
faroarast ¥ qrfedy ¥ @ wwar
gfn 50 wfma @ saizr A faq g
&1 o wfed # fasrearag wen
g @ AW AWaT § ™
FEFTT AT QTHR T THray Age TN
LR JART e QA g1 R
gradre % 2w F  NwdE qumc Y
war, Afwa gk I F AR T B
AidY  sfat @Y gu HY Ao daeT
w4 § W 3g Jwam gfam w7
«3 § A% WudE ¥ 1 At wX W
il F A 7 W E A e
Fafr Wr g AR amR wAn ¥
AR Ta R W WS AACTE ARG

w g

AN I Y D T agr 7w af,
IAF AW 7 49 AF WA O%
fear

WY & TAFY “FY QU BuT T AT
T A - -wd 7 faegd ogwa §
w¥ fau el o A dEIR
FW § I I UM TWATAGA AAWD
% Emifs Qe A O g
3 - 2, afm deche
Rewind far swr 31 A
Y ¥ fog oA fear s @war
T 37 arr arr R wim @
greitaa ¥ dar &,  ¥fea max fedr
gy & fag 15-20 sfam, wif
™ faer & e frg o & O w7 AR
e nfirmfcdl ¥ farers worma wim
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FEAE % a%ar § ! @F fag
ag ReedAdzacfedesarg | 2—-4
nfemat &1 &FY § | WA A TR
Fim 87 fediftasd Tmm 9 &7
wfgex ¥ fagr @@ &7 § & gaw
W@ HC W FGAT |

g BT 7 w3aT § I fefae
¥ afeaadl F w13 & 9oy aw wredawA
forar o1 wsar 2, dfwa WA
IqreR SfY, W §f § zav St
F BIHT Y 1 I Tre g 97 sy
aré § for gt S wr A @ srar & D
UIAr AW & $@ Y & fag a =g
wEx  ufeen f omar &, Sfen dma
a7 f@a% de wx fer am @, wF
BT H I\ T AR SF TR
FTE® WA Tr R, avT gar oar g
fa frd® am 7y A4t @ 3, fR
AT WY § W HF A wr AT T o
WA AT fr@em g fo o ax W
FTAAE  FCY FY wiEavaFar § |

SR  HEIW, TAANR  HIle
F geax Wl feeew@y ard ok d
afedi & & el gwdT @ g,
A Wy § O F) arEmaar
g

W T § qu fufa 7
- mwdfee @@ § WX TR
g, afsa =ff @ swre & o
am Af gf | I9 Fwmfm F wemar
A" FY gAFT ooy omar @, urfe @y
g e e @ a o | w @K
T WA INTRY W G TG,
¥ g Had§—Tamwmargfe w
9T sivirar & forare farar srar g o
ffaferer wfy I T @
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73 @ ¥ v WRFE 5 T vad qw
¥ @ g zafgg wgwr g1
el & wid Rrad agt W
=7 @ e g WA LA F NF
T Qat A @) fa o7 § o7 s ag TR
F@T WE T fGar g 6wy ¥
dar FrgT adr faar i g B XA
P AW A AW 4@ IAw AT TH
arerenfy &Y feafa Qer & @rq | g
arer ¥a qT el @ fase @ Ay
wramear § fis fra s & saver
ga ¥ zaw faar Sy oawsT B )

HEA¥ WA Iga & qWE wga |
Fa dafar &1 aarw § ) v fog
4&1 & [§ QAT WY Iy .y
wRa ¥ T ¥ AwiF K eOIAT WY
g dfed wage I FAgE N ®
FFr  ? sfxg off & 733 a% 9
TR Y ®¥ 1 ' F gov WX
fr. ¥ A, QAT a@ FY AT arf &
Ffen @ F AH¥T JUAT IAT G |
9 Feaen  FAY Frfewn & wErc
9%, ®¥ TAT A F WAEC 9, BHY
Afafera srfedsst F amx 93
ar @arg AR W A oWy |m
fasr § ENHA ¥ favara FA S o4y
Al § 1 38 AmAEsh AR
N oF @A g gaa-
Wwar 3 T vFR A feRkzdim
TuTfaa #ear AgY § | xad frg §
IR W ) I g der fag o
afer ff Y e BuT gdwE 8
qu  F=iq, fefadwn ot am,
amm AT ardt 9w, (Tl @,
¥ ¥ Al & ¥ ¥ ARy §  warar
A% FLA IS I gEAWFAT § |

Sto Ag FEqd Hr¥ A § g
# sgrr %3 78 vy § Wiy § W
¥ foeme ¥ gwe W Ay
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(] gf: gER g § 5 @
wfima § Seie ®1 [ WINK 9w,
g i< fgaras ¥ gfre w7 mar
qr | Q% WIT T Ao Aff § 1| A
siAx § v foviw w7 § oY w4 A
Y @ e gmwa Q@ § fa gary
*T WYaT & a1 97 oF qET w7 quar
&, wie fagquem 77z F0Y § @Y S
Tl gm  fafae ¥ wad agt av
w8 & feamade ¥ IR ¥ 77 wwq
g it % Q@1 wgY ¥ am g
I fafas ¥ sux fede awar g fa
fra wid FY A 3 § ag ¥ | TH
% fafre gat 9% e @ m-
WAt ARt A@favar g 1 T I
# oY, M3 F AR A WY 9y I e
9T wT AT § fo e &% ¥ 9w
fafawy 8 waagr € # 70 ] 97
Ff@ agr *T TeHABAT FH TR
QT JF TR G afea @ sr g &
W uzA ¥ g wradR sew =i =)
F ury Tl e g~ (Wesdl¥) . ..

Mr. DEPUTY-SPEAKER: He is only
making a statement. No discussion.
Please sit down. (Interruptions). Order,
Order. You can reply to him. You
have got ample opportunities. Mr.
Nadar, please sgit down.

SHRI MANI RAM BAGRI (Hisar):
I am on a point of order.

AT AEE NE nrit_&z
IO |MALYT FT T AW L1

MR. DEPUTY-SPEAKER: Are you
yielding?

SHRI MOHAN LAL SUKHADIA:; 1
am not yielding.
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wifead arewr ¢ ar s qawgy wifewdr
éqﬁnramﬁaﬁnﬁzi 4g HET oM
fis ag ard ary gf ff SaF Frew gar
gor waferg soma i< el & oy
¥ weTar, ArANE A oY § Star FET
§ gfwa w@l g T SeF g
ot #% ver vad gqe €y ¥, fa
2 WIT AT A SIEW W FAA
QuT SETH TR 7 W wT g Faw
™ o dary Fgran s
|[HAr !

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr, Deputy Speaker,
Sir, in view of the recent happenings
in th:s cauntry the question of elec-
toral reforms..

(Interruptions)
MR. DEPUTY-SPEAKER: Please
sit down.

SHRI SOMNATH CHATTER]JEE:
There is a  saying—Don't throw
pearls before everybody. Sir, they
do not have the patience to hear.
These people are in charge of the
governance of this country, Such an
important matter the highest parlia-
mentary body is discussing and they
have not got the little patience even
to hear....

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. Mr, Bhagwan Dev, you can
reply to him....No interruption,
please.

SHRI SOMNATH CHATTERJEE:
¥ could not even finish one gentence..

MR. DEPUTY-SPEAKER: You may
not agree with him on all the points.

You can reply when you get the
chance.

SHRI SOMNATH CHATTERJEE:
'Sir, in view of the recent happenings
in the country in various parts, the
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question of electoral reforms hag as-
sumed a greater importance. I do nat
know whether they agree with that.
There is a genuine feeling whether,
because of the political set up in this
country and the aititude which is
being displayed by the party in power
in the Centre any talk of electoral
reforms carries any real sense,

Since the emergence of Mrs, Indira
Gandhi out of what is called the ashes
of the emergency, we are again wit-
nessing a well co-ordinated attempt
to denigrate the various institutions
in this country which go to make up
the fabric of our constitutional set-up.
‘Whatever one may say, when they
get the majority here, what is the
fate of the motion—I do not know.
But nobody can deny, if you have got
the honesty.... (Interruptions)
Please keep quiet and listen. No-
body can deny that never before in
this country the _credibility of the en-
tire election process has been in doubt
so much as now..... (Interruptions)
I have not identified the forces as yet.
It cannot be denied that this is the
situation in the country..

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Particularly in
West Bengal. That is what he gsaid.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): That is
how the Minister of Propaganda
functions.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
What is the situation in the country?
I do not know why truth will so
much hurt you always. I do not
know. Can anybody deny that there
is a personalised rule markeq by
adulation and sycophancy? Can any-
body deny it? Can anybody deny in
this country that there is an orchestrat-
ed ciamour for changing the parliamen-
tary system to a presidential system of
government? Can anybody deny that
there are calculated attempts to deni-
grate the judiciary and attacks on
Judges are being made? Can anybody
deny to-day that there are fulmina-
tions against the Prss in the filtheiest



of the language by some Chief Minis-
ters in this country and last but not
the least, Sir, even the Election Com-
mission is not being spared. When it
does not suit them, even a veteran
political leader like Shri Mohan Lal
Sukhadia could not resist the tempta-
tion of doubting the correctness of
the Election Commissioner's verdict.
He was joining issue with that—
which cannot be done. (Interruptions)
‘What ig the most disturbing feature
in the situation we are to-day dis-
cussing is that there have been on
many occasions in the past serious
complaints of rigging, booth-captur-
ing, intimidation and what not by
individual candidates or parties in
localised areas, But, Sir, what hap-
pened in Garhwal? On the 14th
June there was overrunning in that
State of a particular constituency by
marauders who had not been sent for
the purpose of peace-keeping but for
the purpose of booth capturing. That
is the point.

17 hrs.

There never had been such a well-
organised governmental malpractice
by the use of the police force of one
State over the other as it happened
here. (Interruptions) Shri Sukhadia
has a vast experience as an adminis-
trator and a politician, I have per-
sonal respects for him for the way he
bresents the case, Certainly we ought
to emulate him jn many matters. But,
I am very sorry to hear from him
when he says that for the purpose of
the law-enforcement in certain States
which may be lacking in adequate
number of police force, the police force
may be given from one State to
another through the Central Agency.
That is for peace-keeping and not for
Jeace-breaking. That is our point.

Now, this is done by completely
by passing the Central Election Com-
Mussioner who is sitting in Delhi, The
-entra] Home Ministry must have
S%ueq Instructions. It appeared in
-llile papers which the Central Elec-
d;m Commission sitting in Delhi

d not come to know of it. That is
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not proper. For bongfide purpose,
this can be done. Today you have
accepted the position that it is not
permissible. That was why the
Central Election Commission had
counter-manded the entire poll
(Interruptions).

SHRI NAWAL KISHORE SHAR-
MA.: rose.

SHRI SOMNATH CHATTERJER:
I am not yielding.,

MR, DEPUTY-SPEAKER: He is not
yielding.

SHRI SOMNATH CHATTERJEE:
On the basis of this information, ne-
body can challenge the decision of
the Central Election Commission.
(Interruptions). What we found was
not surprising to us. According to us,
Garhwal had been g mere continua-
tion of the process which was started
in West Bengal 1n 1972, You know
the modus operandi used there, Every-
body knows how, with the help of the
professional lawbreakers under the
benign presence of the para-military
forces, the ©booths were captured:
how more than hundred per cent votes
were cast within two or three hours
of the opening of the booths.

Therefore, we were not surprised.
At that time our party had tried to
impress upon the people not to have
this type of electioneering. If it was
done, then the very fabric of our de-
mocratic sgystem in the country
would go. But, at that time, the
people did not understand us because
they thought that the Marxist Party
had lost the election. Now the people's
conscience is awakened. They are
now realising how a party in power
could misuse the official machinery
for the purpose of itg political ends.
Sir, why Garhwal was chosen? No-
body hag got any doubt in this coun-
try about it. Shri Sukhadia was say-
ing that Mr, Bahuguna had done this
or that, Did he not realise what the
people of the country were saying?
The leader of the great Congress
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(Shri Somnath Chatterjee) . €

Party had gone there in procession
and with the members of the family
went to his residence and persuaded
him to join their party. But after
the elections were over, Shri Bahu-
guna became an untouchable person.

(Interruptions). They are very happy

when Aya Rams came to their party
but not with Gaya Rams, Their party
is open for the Aya Rams. Therefore,
Sir, what we say is this. There should
a genuine ang sincere attempt on the
part of the biggest political party of
this country about which we are re-
minded everyday. Unless the ruling
party in the Centre has a political
and administrative will on their part,
there can never be any true electoral
reform in this country,

Sir, that ds why in this context we
want to congratulate the Chief Elec-
tion Commissioner because of what
has come out even in his short judge-
ment. He has said about the induc-
tion of police force without the autho-
rity of the Chief Election Commis-
sioner and that even without the
knowledge of the District Collector
the police were engaged from different
~States. District Magistrate did not xknow
that outside police peoplegwere coming
and there were—as you must have
seen in the newspapers—so many
Chief Ministers camping there, There
were hundreds of cars there. We
have got information—and nobody has
disputed—that even there have been
votes cast more than the number of
voters. Sir, I have not got the time
otherwise I would have gone into the
details. These details are given in
the Sunday Magazine which I can
lay on the Table of the House.

Sir, one very important aspect in
the order of the Chief Election Com-
missioner is that he said that the
allegations of booth capturing, inti-
midation, etc. were established by the
enquiries made by the Secretary of
Election Commission. Therefore, it is
necéssary that the. ruling party should
be serious. Are they serious? Not a
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single suggestion has come for:waxz:g
showing any commitment on their pa

The Governments of U.P., Haryana and
Punjab are under their control. How
these things could have happened
without their approval? It was a well
conceived plan and programme, Sir,
has any commitment been made or
statement made promising that this
will never happen in future in this
country? Not a word ha§ been said!
(Interruptions)

Sir, before we talk of the electoral
reforms that is why we said one must
assure that the ruling party in the
Centre is serious and sincere about
implementing any reforms. Profi =
Dandavate has given so many impor- =
tant suggestions. Although they are =
not new yet it requires reminding
from time to time because what has
been accepted a long time, back is not ‘
being implemented.

1%.08 hrs.

{MR. SPEAKER in the Chair]

In 1971 on the basis of g resolutionm
passed in this august House the then
hon, Speaker formed an all-party
Joint Committee on amendments of
election law. That was formed in
1971 with -all political parties being
represented. Unanimous recommen:
dations were made in 1972 b;
Committee, Not a single reco! .
dation has been accepted and :tmplea1
mented, . 3
there is no dearth of
Shri Jagannath Rao was the Chairman

member of that Committee and from
1971 this is gathering dust in thg
archives—which archives I do
know. Even this is gathering dust
and nobody has tried to implement i
Although they are a party to these
suggestions I do not know whether
the hon. Law Minister had time to g0
through this Joint  Committee’s
Report, An Amending Bill f
amendment of the Electoral Law
been prepared by that Committe
That Committee had taken great p
in that regard. But, nothing has b
done. Various suggestmns have
made from time to time and it has
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been pointed out by many how the
Anti Defection Bill was pending for
years and years before the Select
Committee, I ask you: Have you got
the courage to bring an Anti-defection
Bill really? Will you promise that you
will get it through? We have seen
all this from 1971 onwards. What
ails the electoral system in our coun-
try is the use of money power, use of
muscle power, use of caste and com-
munal considerations, the intimidation
of voters and abuse of official machi-
nery.

MR. SPEAKER: I will make you one
request not to take more time and
I will put it before the House that
there has to be some curtailment in
regard to time-limit of speeches by
Members. I find that so many hon.
Members want to speak. So, please
be briet

SHRI SOMNATH CHATTERJEE:
I will take only 2 or 3 minutes more.
I will conclude right at 5-15. The
Joint Committee had indetified cer-
tain problems as rightly pointed out
by Prof, Madhu Dandavate. A host
of development projects are being
started just before the election or
afier the election process has started.
Ang this has been identified by the
Committee as one of the evil practices
which should be avoided. Use of
official machinery has been identified
as one of the other evils. These are
some of the aspects which have been
identified by the Joint ittee
consisting of members of all parties.
After identifying these, the Commit-
tee said that a convention should be
set up so that such happenings do not
take place. But unfortunately noth-
ing has been done with regard to
those suggestions, They have made a
suggestion for setting up of consensus
or conventions by calling all political
barties and discussing matters with
them, sitting across the table, But no
attempt has been made by the Gov-
ernment to implement these sugges-
tions. We know what ails the electo-
ral system in this country. Unfortu-
Dately you find more and more dimu-
nition in the sanctity of the process
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of election which is taking place, Sa
far as the election process is concern-
ed we find that the ruling party s
trampling down the minimal rights of
the people in this country for exercis~
ing their franchise according to their
volition. That 1s why we have al«
ways been saying this, that to reflect
the true representation of the people
of this country, there should be a
system of proportional representation.
We have been saying all along that
more and more peole should be in-
volved in the electoral system. That
is why we are asking for reduction
of the voting age to 18. People should
have a sense of commitment in the
whole election process and people
should be involved in it. By all
means have identity cards. We don’t
object to that, But where isg the indi-
cation that any real attempt has been
made by the ruling party to do this
in the past? Merely saying tha#
something or the other is being done
in West Bengal will not do. The
people of West Bengal have given
their verdict. You are always wels
come to come there; you are invited
with open arms and Yyou can see
things with your own eyes. You can
carry on your political activities
there; nobody prevents you {from do-
ing that. But Mrs. Bajpai, in spite
of her best efforts, could not succeed.
Let her find out who is the real
President ot her party there today
and who will become the Presiden®
tomorrow. She hag to find out from
the Member from Malda or from the
Member from Gujarat as to who
should be the President or the Secre-
tary! So, what is the good of merely
critisising West Bengal? I say this
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because I feel, West Bengal is the
beacon-light for the rest of the coun-
try.

I support the motion moved by my
friend Prof. Dandavate. 1 say, it is
high time that a sincere effort is made
to bring out real electoral reforms in
this country with the support of all
political parties which is necessary.

With these words I conclude,

=it wiftes Ageaz @t (FAgR):
Tt wegesr  WEEW, WIS Wlo
g deE 1 oSwE, fGay frates
T Fr A Fo F g wrdardy
W mw owr af 2, @ T F Gwm
faaradftr § R # Tga R F
W gt Wt 91 & 34 Fer ¥
WER-AAT  AYET 9T ST qATT gU
€ S s g4 g &, 9 7 QA
R Fo qar IF=-fyam Fom, wE
g ==t v, 9w 3 w8 gur
ap v & fag @@ oamww om
gt FfFg agr AT sSto Wy
| dwa s s @wra weoff &)
A, 3T F WO gAwT QT ST
e = @ fromr gA™ SR &
g FEA 1 A8 § afew fedr o
gy & fag =gt wx 7z w=E
srar war 1 # TAT gHwar §
A WY dwaifaw goret ¥ g
qEaeqr gATE ¥y Odr 4D @, Sy
haar gfecfea &, foaw #r§ et
a @ fegem & 34 =t F fag
gy F T qAE §UW F U
T E wR T ag 75 a7 AR
U AT ¥ gWU IW A |
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faw & Wwarken o AN, I
syqedT F1 gy Iv & Ay Pear war
g fag ¥ Fror gw 79X I #
TAIAMCE ), WYX JW FT gwAT A,
WAy ¥@ & AwaifawR smyear  wy
I ¥ FAGE T & a1 A8 FE
afaaafra A @ar ag wafa
fF ot syafeam ¥ | AFrw 9w,
1§ 7ga w1 wAfe aff ¥ AR
TART WX IFT qTSr qa< A gsar
1%, T ag araar g 5 = 39
gufaar § A s« wxifad #1 garw
¥ faq frarefaad & @ awar
g 9 53 mufaql | gE@ AN
wigeawar & Ffen awm Sqdi-au)
N ARRT F} NI W e &
ot wafer & forg *r far @y
qfgq | gl ARIN FT WEAT
firat T § w1 59 swravfren wY ggqd
F & fAg, g9 qat & fg, ga oy oY
warg ¥, 3 @w &1 gAcd Afew
ag i fgq for g0 @wow @@ &,
w7 @ A frera & sk wa wisa
F AW X qET G| T F AT
strdra WY greRTasar rage
gC B 1 F=ax Sy 7 owly FFro o,
afpr fady sorg @r aw w&  forar,
fir agr & Ar ®Y IEE A fgear a8
oy feqr g q@ Frm g & W
fra & amrae @ w1 Foear gamr
o R vy ¥ faw awd § o
g ¥ geedt = o sy wodt

wfgg| QX wew worX Wifgy, Fead
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W o & qoEi Ay gy @ @
¥, W1 fr Wyo wg dwEy of A
JAMET 9T |

Tod werar ¥ gEwar g v s
VA FR AN AEAAT  qI&T A
goda § o Faw A oy ®
qfegds #¢ W/ ¥ g7 N9 SF @
MG, A wrag ag @ AG 8 )
Ay Ay ¥ @ wgAT ¢

<“Beauty lies in the beholders eyes”

#k #a: feafe sarhr oh, =
nferse & o afcadw amr =
Hqay ot wree 7Ry § e w6

g o aF wuAr wgfa & g
& | AT 9gS WY WA W H W
Ay, s o OF § garR #ifvg | o
ATTHT GO AT T A9FT L &
TIT WAl &A1 ATgal 9IS
g gt fo ) @ ¥ s 2 EE-
HAY HIX 3 9T FEWEA R WG
o fra g™ § ey mEFwh T
Ty ae faqa ¥ o ¥ aw ©®
gaen qrEl WM W@ FAAT ATgAT 1
T ATqger Y T AR §
A Hwe 7 quEf ¥ H- W
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YFTL & qga X A% § Ha AN
I W) e A @y s #  Redy
W AT AAT oY A g, wew
og A g9 anT w1 WY frarer fifsrg
ag 9T wg qE SlgwT IFH w«Er
TA—-IFX qAT  IET FAT Y, T
qifeat s am a.af § SER
O qrEf v @Y, @ g ¥
gTe AR T frgmewr & aget
¥ faas< woq qEf aar o, @ w9
Aaw® ¥ An 4 arfear =% FAr
g1

afag o sgard fr At A
$& WA dfgar g wfEw,
wrf fedreda Rar wfegw ..
(sar=ava) S wWYT Wi DAY @
& oy g, afww DAV F IzTER
g = wAfqwes fawdx ox qrEf
S@ "-wTT FT o9 FAr 99 ad
faerar a 9Ef sy & 1

qAH WETA, AU A W
gRrE fadr g e e & {1
¥ qg a8 *gAr =gar fw af gréf
A &, afea smeIT @E F Sefow
qrAg g A AE 9Ef Fadr & @
gy &Fe fpar s gFar g, Ffm
wgt ag a8 fv dfsvesw T wm
a®l fawr 3afaq A€ o=@ aar @
gk 3 @ @ § B wAm
sureft Sr@ adl @ @ @A d sfaa
T ywERi |
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WHE #ERY, 19 WHlda g
g f& 34 e a® foq & N 2
F J4AT ¥ AR @ (Far, IR
® ar T AWt 7 e W
HATH XY FWW FY, IgH VT A
F oSRAT ¥ wAET Ag T faar ¥
€M AR F W4 T2 W FW A
o wy £ e fe g9 & a3
¥ Al # WA dar F A19- —fva
¥ETT d HTIR R WO wfasrd
® WA W # gt 9
¥ WG BT T W ARA F oA
W EE § @ g8 & ok T’ &
API W 4@ & W g E 9N
oAy A R A &
am fae & af & | Farfgwrl
% faar saxr § fag smew faen
g f® ot &Y smar & A
fear & 1 A & wr@ @Y wear
F ANz A fRar, i A @ WK
} IM T G fored wr@ A
T B XA QO T mreEy
AR M Fr FAAT WK IaF ¥fa-
ffa ams e & 3

WA TP I WA S qra WY
wfl | ;A § gA F w@n
T TEATT ¥T A SN® & a4 1 |
Aamd T} ®, SRR 9T SraRe
¥ N v g o fada wwr g
fo § 997 faor ox g9 @@ a9
fo w1 agaom At 3w ¥ &
AT W AT 7 WY wa I @
1974 N 93 fauw & Far wMA-
W Ned = fag & T wee
W # aFad #1974 ¥ g
¥ IR el # aewd ¥ B fog
AT qgrom St ® fadrs, A%
Afeviewr & fars wfawma v
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TEra <&r 97 ! HAH@ Slo {W
fog st oo AW ¥ am-aze & A%
g I WA A ATE FAN N
|ITQT FA@ % fag Iaw Ly
SEUAT 9T IaF |9 ¥ R
&Y FT gEAT § 7 AT o9 T4
aw werfia gl & frg fed
9 5T T B AT wgy & A
vH F1§ waae Aadr g aAfem A
7B Ay, @ 9wy § fa oagrem oY
fay asm 7 1977 § S8 @Aar
@ &ft & T agrw ff saF
9 YT F AR FHawE A @ =
Hrodflo 7@ FY SR SETAA WK &
™ N I8 g% SR ST weR FU
s faar qr SA%T S 7 ady
AT TEAT § HYe qaT AF o
qiftied WY e ar A@r afaa
A MY dre o M@ T wAR
fau o wez a7 s=a (3ar ar 3,
MeR O TEAL ATH | oa Irgi T
o1 f& whoa gR oA g N N
s/ AR Ff¥a g FaE & Jama
F& o= aE T A% agLw A
Fagr 2 AW W@ FT T
QRO a e q®@ awm @ A«
Qs Far 2 A9 a1 @l
Qi T § fo A faael s @
FaF FrAvr Yo WY FEHy off 4D
fagrm MNBax dar fr W} grfuw
B ¥ g7 ¥ wEUA AT § W@ <
qf awwd grar § | w@e gg wifaa
grar & B ar & ar faam w0
W TEAW A7 AW 9T wAGT dT Ty

g

HATa SEH FT S BuST @Y
8 g1 37, A% 3 fAu darce §
R A@T Y @gaw " @
famr 3@ § | A WEwr &
Afgare F1T g AR AW € 1 TR
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o fAoy fear @ 59 # 9OX
¥ amar § 1 3fem o garr 2 waeard
# gfamm qfem & ak & a3 @
g7ar gt 9T Fgr far § S@ WX
a& qreed g7 & 0 v off oAy
a3 gu 4 . 98 sfomm F W T
g 1 ag ghamm Jfm F Al ¥ g
W 17 @F @ o fd owx
arEy S gf@mm & | o ngare
# qam ¥ frarfeyr ¥ o1 @3y §
Tare 2w & fao &1 gl gfes
arfea WYL nazay sATC @Y & fao
agi ¥4 7@ o awdr § 7 A
fadeiy v & ? fadw A ag gfEa
Al A &, fgmearT % wE 30
IR AEAs T Ar Tofo T HIE
Z ar gAY Wl ¥ wd g I8 &
ag & . 9aF a4 ¥ famer ar A4
afg T I M&r ar & sm oA
Bagk Ifaa g T 1 a@ N
M oAy g & 1 B$ dmr e
g & fa 383 agi 9™ av A=
AR

¥ Frrge & wrar g 1 3R W_W
Fg @ srafire e @ wrEfrs
AT FA F TR /G HIWL wqITA
Tga gt f& agr sreraw o A @A,
HIEA W 1A QA & | ¥ 1T B FIAEAT
TRA g 7 Fg F o Orfia #Y
T FX R T AT 98 TG Afew
2 <1 7Er 9g { w A At @A
fat gmer R IF F I IE WEATRH
A Strar war qr | A@GF 9T QR R ¥
frfaerest, Rarfeamr sqfe & s @)
a7 farar war € ST A9 X T D
A & S | aaw wr fafa w@
FEy gg agt ¥ frefrr afisae & g
SR FLAC FY Wgr o A W B
Frfee | ST R_W ¥ gak faal #f
Agary ¥ WA AT W WA AY
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qr 7df | 73t R fre™ ow W A ¥
wefrerdy ¥ T@ s ¥ rr w1
qUEEE Wi Ff weag daw #
wrqrE oY g TC § T TR AW ¥
gaR FW FEW F Fwa g T
forT ¥ ST Y A 1 agr
qz WY I AW FY Bg et gL 9v
Y AT { T AT, IET AR
TR A afraarg A, F A ar 7
N RF G THAT &, W SFA ¥
qre ghearor & g A & | & 7
wE R AE Y Aff 1 AT ITH
faatrs gaar saEr &Y g ? I |
@A LT FEY @Y 7 e wf wE @
gdr g, S fed) o 1 S
ar =/t frar

HAAT ET ST ¥ TAAT A7 1A FEY
TYAY R FY G qgy 78 ¥ fwar
g fo ofvgdy 91 ¥ Qo QEr  gar
g 1 § Far guT arsqE HT QT 97 qAT:
TUHAE 9 F gFEE @H TS /T
s gl Fr w1 faer g @y ;F
qfidr S @ F@ our A F oo
# za¥ qg> ) 3@ @0 g, AR wE are
A AT FARErE F1 AT ATT gO
T A g, ST 9T F T FT q@
g qaTs g Q1ar | Ffwar wmAT
oAy T & Hg ¥ A qw qq4 faa
mar gafay d@2g gar & fr 71€ @
foar &t adf &

HAATF Sorrsly g & ary ¥
gt Wt war | W gw fawfewr ¥
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[»fr mfcs sgrag &t

TR qgHQ FT AT ¥ wwTEn
o FE smEedr wrew & fay Sfaw
i dN I F@m gk @
stonferdl #t wgeTET AT Gy Iw ¥
R awAfaw wfeawar  ama &
At sk fraffea sfaflfady
it fafafaar 7@ Wt gy T@R
A H BT AGY g0 | W EHaT
g R fr fauwr ® 93 g@ Awr @
warat ey § fet Sy ae g §
fr oF aor el W91 F9eF aT S
;W F wigx wifq sggear 1 WY Fdeor
¥ @ g% A fRey & W &
e 7 T oot agr @, 98 T Swie
Fagew W g1 ag Iy & fadd
g @1 g werser fsd
F o g S A o=@ § Feogw
W & SrAar ww qAT T ArEE

gifge & #§ wWOR ArsAw ¥
AMAG §8aq St & wd" wEAT
fiF oo s & O F AR ATA-
frx fafr sy & g fo oo
gAY saragrew Arfaal # Quer ¥ §9
X dutaA oy forad Y qrer ey @
R ¥ e F1E 8 ey T a9
% X e fady <oifas e
® qEILC AR Br HAT A S
|

st e (FARIIAYR): ATAAR,
Y TR ST AT HTICH T F
qgy Prely St F agapo SNt & aH ag
wgr T 9t 7 Iadr oy A€ wrar ¥
gwar & ? A W @ Ay
? qgae § Wiy A o I ¥
W P AR A I g ¢
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FAer oY drEr A ¥ §wr AW
Y wTeEr gar TeATe S
FCIMT T&EIT 1|

Iqq g #F AT gar-
fear st #1 wmwr gar | @@ fa
firaamy o1 W@ & 7 wwr war
W o1 gEr S Foemm ®
Ix warfaw A€ arq G 1 G
o wrew 2@t §, frow faai agr oF
faritforaw gur ot faad agoom St
W oY ¥, 9% 9T T%o WTRo
qrdie #T oy # ot a9t faee
g o I fimmr S @
qafesr & wrod, WS ogAr
T g www e & are
¥ 99t W P IT LYW FO AG
¥ AET )

T femrd 7 oo &, ww
g Y A T gIAT § | AT T
TG T qAMAT, 1972 H S FHEY AL
T o, 9 ¥ gafrwasr  foswew
i fanr gt & fowrd Y st &
¥ FgaT ag 2 fo s # e
Y e & e o T e Fewra
& aw |

FvE e qaT gl 8, s saerair
T 8, weafsar A ) awAr ) H Ay
ag ¥ gwar § fr Qur woeww @
R fgrgam d s Al g @ W
1977 & merar sl fp w@EEr
97 | wfewT ag a1 agl & Fr soFae =
FATEA TR U & IR eI WY
ToFad g & 98 7 fas s
& 7@ o, afew wo § &t sfr g€ €

% gwmar § 5 @ 1952 ¥ T &%
1962 ¥ WY ¥ T & ST TW
TR T TP AR A
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» @AT TRUH a1 fy ag Ned W
wHEUE ¥Q@ ¥, 9 ¥ oY gwpde
o ar, ¥fw gdwm 3§ afarer Tl
Qdr 9 1 |7 1967 ¥ T qrEl
S Y "I TN U A weaies
wzg ¥ qwfas arfed) @ gaod a0
€ | g9 1974 # gAY sfes agE X
A9 faran fr w0 sqoETSiY 6 T 4,
T TEAET Y 7 9V | TEATH AT Srav
T RAR AT FCRE A 1974
Tt ¥ fafasear, &1 smew fafass
ar, e Anit & ol 99 TR gpa #
@Y, ¥ A g qAr § TG gL Fifw
FF AT AT fgar @, § @l aw@ 9%
ar W g |

T qger fHee a9 FT wgar qav
2 | fawe &) & JATa €, 98 STy
g Ve TaAdey ¥ daved g9 &
TATAT THMT H7 18 TAAL TG &,
st fF fd qae w31 R 9w
T T ] OF T TR 2N QHo @
sy @wge  eraa # Arfaeesm
Yq¢ arfast #CX 14 &, @ T Y AR
o 5 = w1 e & fae § A ® )
1971 % «% 9mF g SEAET Y B
TE NFATT § T I ¢ AHT T T
gwar g i+ ag aga gofaa & fe fora-fsra
da ¥ faa-forr o & s W
X AT 1 5 T T FT q9H )
fr ag TAw Tgt A /A @ wa S
AT fee § § IMIAETT A
feat ar g | q& o aga sse @ R
34T 7€ G9TY 9 AT ERIT 1 AT T AT
g ar & gwwar § 9 ug wewm @
fads 377 <g s, A gewEe & FrE
HIAT AT g AEl | Y SrE@ 59 9T
% § f mrefeufedt @1 s =nfgd

ganfean oft & s & ore-
feufedy w1 we g°d @Y g@ F IR
Hqfeww W€ wteiee v awa § wre
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® faeffewr & | &fw & awear g o
W A7 wrgfeaf=dr e gary #
LI ST FE gAY & A7 -9 #
€ qra Y R A QXY ? Iww A
T RA F ek | gafay ag o€
qrfde & | g ag § fe g
TEATEAT 1 TTHUL LGHAT § AT g FEAT
F? AR B g ¥ g 1 gW QX
e AN 99 AR mafeufTd @
FATR =fed|

9 F ara gr ag FTT g wfgd
for sit Feefaar srfra< grm Tt a2 ga=y
ag wfeqare 7€l g fy ag s &

" ArfRAER 39T T TR W Ao q

foive w3 f fores & a7 1t 214
Wi fodt & g amsfeufedy #1d @
ar 6T 99 1 W I T ToEa

Y wfgd fF ag wowr  wrfadeer
a3 Tfad & ¢ aF |

I F AR IO TR Y A
U | ¥ F oarr § aar faar
Wﬁﬁwmﬁfifwﬁﬁrmm
B &, ¥ dead g & faegw qafen
g S ¥ A oFpm wifeT
A FT I AW F | W ARG X
R H fak adl g v Fo W=
AT A TN wE A, A |6 NI
F A AT FCRE, STT W
AT G HEY 91, 99 ¥ 997 ga|w
et de ey i sy afer wa ¥
A<t W7 mfefadma sl &1 R
A 7@ T § Wik S N
wifea< @), ag fad aw & f
®9W 9 ga-dawiar gur &, afwe
sfe @ew & wEEd AT TEe
£ § wfird 97 22w F 1 T
# Y & Wik 7T T A e @ g
S% B e ®ogwm §0

wrefer # o7 ag rsaw {1 @l
N feefir owax G & EiLal |
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wRagr gar § fe 7z Az wifaw w3
gwar g afFr gar N afr s 7 &
o sure Feefiar e & smor e
fesrare %< faar @) g a2 Wq Ay
for a1 mw=ere ad 8, fad T
A | ag a9 weqe! & Faqmr
Jrgar § fo wifsamme ¥ gar ow #4)-
&= S <@r ar Afw feefqT afeae ¥
frawe stadedi fePosre wt femr oiR
TRER 4T | FT X TETT A )
wd NT ¥ 71f fesgaa Gar =nfyg,
wZF WA ST W IR FAEq o
st 9w w7 fao w9 w froee
feriax 7 & oF 7HTF § waE<
wag F) feails s #¢ faar @
YaF AT TEW qSF U< A
TAHwa & I gHd T |

areRs wadi & fad @ zicq
§ dfafeq & g WmF # ax F
St F® FEr A4 g, F IIE qElE
q@ FGH AFAT § | AT TF A
Par 2 fr qfadra == cifza ¥
g1 AT NNew 3z & fr dfafeg
® €@ # A gar wifgg, afew
T # @ar =wifgs 1w §I¢
N waiie fie sA 2, ar 39
faars Frwifrede @ @tg @
oAt g, A I TR ASF ¥ Gfaerw
T FA0 AT WR TER wER
T g =gy 1 dzx ¥ fagm
qEf #F 9@ gEAS g &, w@e
wFAR T #r feafaw Fear 9a8 gig
¥ @ ghoa FA St & 1 waw
W H Y qAnd qtw A fafredy
7 feafwg @ 9 o fra
g 1| T A7 AE ¥ 19 F us-
AT 0 A™ ¢ "R I® qRA
TIRE FY QA HWAT 9T FEs
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< faar @war & 1 1980 ® TX-
AT TAwwT ¥ BT 107 HIK 117
#® aga wwas fag au K w6
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SHRI SATYASADHAN CHAKRA-
BORTY: He is accusing a Member of
the CPM of carrying sten guns..
(Interruptions) Why did you not
arrest him? You were accusing us by
saying that CPM people were carry-
ing sten guns, Why ¢id you not
arrest them? You are stating an un-
truth, Otherwise, why did the police
not arrest them?

MR. SPEAKER:
sit down?

SHRI SATYASADHAN CHAKRA-
BOTY: I am not making any allega-
tion. I am asking a question, He is
accusing my party.

MR. SPEAKER.; It does not matter.
Pleage sit down.

SHR]I SATYASADHAN CHAKRA-
BORTY: Sir, he accused my party...
(Interruptions)

MR, SPEAKER:
dont you know the
practice?

SHRI SATYASADHAN CHAKRA-
BORTY: I know.

MR. SPEAKER: Your party has
been given time. It could have said
whatever it wanted. Now please sit
down.

—

Will you please

Mr, Professor,
parliamentary
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SHRI SATYASADHAN CHAKRA-
BORTY: He is making allegations
against the CPM. You stop it,

MR, SPEAKER: I do not know
what is going on here. You must
realise that when your party is given
time, you may say whatever you like,
provided it is parliamentary, Now
other members have been given time.
Let him say what he wants.

SHRI SATYASADHAN CHAKRA-
BORTY: When do I get the oppor-
tunity?

MR. SPEAKER: Only your party
gets the time. Now please sit down.

SHRI HARISH KUMAR GANG-:
WAR: (Pilibhit):**

MR. SPEAKER: Whatever he gaid
does not go on record.

oY ArdY I@ aw sEy & A
WY uyEr a<h @ FREw )

= Qo eo o AT : seifer< ¥
q TE YT AT § —AT # reew
w&%iamﬁqmw,aameﬁ%
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a@mrmﬁazgaaﬁmmr*
7g gt & wEr ) mwgmi'ﬁmuﬁ
agt 43 & s 9 0w w»gm
qEgar g——Agr St war 3w
IR FAH (FE) & oo F A@ Ay
§t A fegem ¥ oF ¥ e W
fla aF¥ 9 | wF TEw | fw
IR Wt AZY qATRI AAT A A 7 AT

A g v ny avEaRd ot ¥
IO CAIeY SS9 | I OF AM
3g &g f& wstwa a9 FiT oY sawr
AN §, Afwa @T gasT a9 feadfr &
I W F A { go feng W o
# 1 IFET ag oY F3r 5 wtde WY
arc 59 faay § afeq @ sawer

*#Not recorded.
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That only shows that the Congress
is the only stablising force, which

can provide strength to the country
all round,

DR. SUBRAMANIAM SWAMY:

(Bambay North East): Which Cong-.

ress?

SHRI H. K. L. BHAGAT: Congress
is the only Congress which is led by

Mrs. Gandhi, Yes, Congress (I) is
the Congress. There is no doubt
abous it. ;

SHMRI A. NEELALOHITHADASAN
NADAR (Trivandrum): When “(I)”
ig left out? .
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Why not? 1 put a question. Answer
it. You did not, The fact is that you
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Those who live in glass houses should
not throw stones at others,
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Parliament has become irrelevant.
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R AtAgH S HE S @ wrawy
et ;M F2TAR {) S o ar Fag
T wigar § v oAt aAgfr
™oy ¥t g1 ge W W
famreen =gy &, fifer st fewe-
fer afeege & wgwme Wik sa=
T wa § fow o g i A
qumd  faat s, few a@ ¥ W
s g, o ave &), faoefi a=
8, ) T wAafa & i
¥ wgen gfe g angfa o qfc-
gda ST W1fgy W TH  TEERl-
e Fead AT JTfee | Soem F1gwe
¥ oot g AR FT OE )

SHRI C. T. DHANDAPANI (Pol=
lachi): Since it is a democratie
country, this kind of discussion ia
taking place. It takes place at many
forums, .

Our country has accepted multi-
party system. Had our couniry one
party system, if this would have been
recognised, then this kind of debate
could not have taken place. In a
democratic country this type of dis-
cussion is inevitable, Multy-party
system is there. At this juncture 1
would like to ask the Government to
fix at least the minimum qualification
to become a political party. On the
labour side, the union is recognised
if it hag five lakhs of members on the
register, Likewise, at least this sys«
tem should be introduced in the Elecw
tion Lawg i.e. in the Peoples Repre=
sentative Act.

Many political parties over herae
took part in this discussion, Fortus=
nately or unfortunately gll the politi«
cal parties over here been ruling
parties either at the Centre or in the
States, So., all the political parties
have got responsibility in so far gs
this issue is concerned. All political
parties know what things are hap-
pening during elections. Accusing
one another is nothing but accusing
while standing before a mirror, }
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[Shri C, T. Dhandapani]

wiould like to say that unless politi-
cians have proper bent of mind, jt is
very difficult to function in this man-
ner. It has been stated here that
there should be free and fair elections.
Free and fair elections alone will not
help. For example, you take Chik-
magalur election, The people who
were responsible for expulsion of an
elected Member—Shrimati Indira
Gandhi are now talking about the
democratic processes.

I am very sorry to statg that an eclec-
ted member of this House, Mrs. Inaira
Gandhi, was expelled from this
House, She wag elected under an adult
franchise . , .

SHRI A. NEELALOHITHADASAN
NADAR: I want to know whether you
people voted in her favour or against
her. Do you remember it? You can
clarify from tfhe Deputy-Speaker.

SHRI C. T. DHANDAPANI. We do
not need to hide any thing. In that ele-
ction, we had no understanding with
the Congress, We appealed to the
voters to vote against Mrs. Indira
Gandhi. I am telling the fact. Our
party is not there in Chikmagalur.

SHRI A. NEELALOHITHADASAN
NADAR: When the motion to expel
Mrs. Indira Gandhi came before the
House, what was your parfy's stand?

SHRI C. T DHANDAPANI: We
voted for it

Sir, this discussion is arising out of
an incident about the Garhwal by-
election to fhe Lok Sabha. I have
great respect for Mr, Bahuguna. He
is a great democrat. He was elected
on a parficulay party ticket. When he
left that party, he resigned the geat.
I appreciated him_ I thought his fol-
lowers sitfing in the Lok Sabha would
alsg follow suit, including Mr. Nadar.

SHRI A. NEELALOHITHADASAN
NADAR: We have already clarified
our position in the House and outside

AUGUST 20, 1981

Reforms (M) 420

the House also, If Congress (I) is
ready, if the people like Mr. Bhajan
Lal resign their seats, we are ready
to resign our seats and contest the
election again. We have already made
it clear in the House and also oulside.
I hope, you are aware of that.

MR. DEPUTY SPEAKER: Mr. Nadar,
some of these are delicate issues.
Don't reply like that,

SHRI A. NEELALOHITHADASAN
NADAR: This ig a clear issue ag far
as We are concerned.

SHRI C. T. DHANDAPANI. Mr.
Nadar is very clear; he will not leave
his seat at any cost.

About the collection of funds and
other things, it has now become com-
mon for every political party to collect
funds through one gsource or other.
The political] parties in power are
doing ijt, We have been geeing it. Even
after 1977 elections, after the Janata
Party came to power at the Centre,
we have been witnessing the elections
in other States. In the nine States
which had been dissolved by the
Janata Party where the Congress
Party was ruling, we have been seeing
how the Government machinery was
utilised, how the money was collected
and how the money was poured in the
elections. We have witnessed all those
things. Thig kind of accusation, what-
ever it may be, will not hold for the
simple reason that every political
party is in the same boat,

With regard to the reforms in the
electoral system or conduct of elec-
tions, whatever it may be, I would
plead with the opposition friends who
are ruling the States to introduce some
of the systems which are going to be
introduced by Central law, in the State
because the local board electionsg are
being conducted by the State Govern-
ment. Reforms can be introduced with
out affecting the constitutional pro-
visions and the Peoples Representa-
tion Act. For example, the introduc-
tion of identification cards or what-
ever, it may be, the quota system,
could be introduced. Why the State
‘Governments ruled by the Opposition
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parties could not try for this? This
will be very easy for State Govern-
ments also to introduce this system so
that we will have some sort of ex-
perience in this regard. Even the
people who are living in the villages
will have some experience gbout what
is the identity card system and other
things. Therefore, I would like to ask
our friends to introduce the system
which we are pleading here to be in~
corporated in the election law,

Many things have been saiq here
about the caste system. The elections
are not taking place gn the basis of
the caste system as far as my ex-
perience goes. Only somg of the poli-
tical parties arec very much interest-
ed jn the caste system. But voters are
not interested in the caste system.
Now voters are becoming very much
conscious of the way of choosing their
candidates. They know whom to vote
and who will deliver the goods, The
voterg are very much interested only
in the person but not in the caste.
Therefore, I would request the politi-
cal parties to impose self-discipline
in selecting candidates so that caste
system will not be a criterion to be-
come a candidate in a party.

About electoral rolls preparations,
thig is being done by the State Gov-
ernment staff. In his context, I would
request the Hon. Minjster to consider
this gspect. The political parties which
are in power can direct the State
Government stafi to include or delete
any voter from the voters’ list, There-
fore, the Electon Commissioner should
have an independent body in each
State. In States, one IAS Officer has
been made State Election Chief Com-
missioner, then, District Collector,
then, DRO, Tahsildar, like that. Those
State Government officials have been
entrusteq with the election work. In
that case such machinery will be
helping the State Government. There-
Tore, this aspect should be considered]
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Next important point which I would
like to highlight is polling booths and
identification. As far as identification
is conc. rned, he identification is being
done by the local village officers.
Supposing g voter goes there, any
ruling party there may object that
he is not a voter. The only witness is
the local village munsiff. So he will
say whether he is genuine voter or
not. If he says against that voter, he
cannot exercise his vote. Therefore,
this kind of lacunae and anomalies
shoulg be removed from the Peoples’
Representation Act.

Therefore, before I conclude I would
like to appeal to our Hon, friends what-
ever may be the legislation or refor-
mation we may try to bring about,
unless the political parties change
their mind, unless they become self-
disciplined, no legislaton or reforma-
tion will help this country. There-
fore, at this juncture ,this kind of re-
solution, I think, is not necessary.

With these words, I conclude my
speech,

MR. DEPUTY-SPEAKER: Hon.
Members, we should have adjourned
the House at 6.00 p.m. but because
we have this discussfon, we have to
sit late. There are about 14 hon.
Members yet to speak, the Minister
has to intervene ang the Mover has
to reply. How long are we to sit? I
want the guidance of the House on
this.

SHRI NAWAL KISHORE SHARMA
(Dausa): Upto 7 p.m. Most of the
points have been covered by the hon.
Members. Now it will only be 3 mere
repetition of the points. It is no use
wasting time. Therefore, the points
can be enumerated and the House can
finish the discussion by 7.00 p.m.

SHRI NARAYAN CHOUBEY (Mid-
napore): After they have taken more
time, wisdom dawns on them about
the time. That jg the trouble. What
about the Members who have yet to
speak?
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[Shri Narayan Choubey]

MR. DEPUTY-SPEAKER: There
are 14 hon. Members yet to speak ac-
cording to the list available with me.
Even if they take five minutes each,
it will come to 70 minutes; the Min-
Ister will take more than half an
hour to intervene, and the Mover will
take 10 to 15 minutes, So, it will take
another two hours,

SHRI S. B. P, PATTABHI RAMA
RAO (Rajahmundry); It is not a
question of number of speakers, It is
& question of time allotted for the
subject, There may be 100 speakers.

Are we going to sit through till all
of them finish?

SHRI RAVINDRA VARMA (Bom-
bay North): Fix another gay.

MR. DEPUTY-SPEAKER: No Mr.
Nawal Kishore Sharma has suggested
that we may try to complete by 7.00
Pm, Let us see, I would request the
hon. Members to make their points
without any repetition; they may
make only new points; then it will
not take more than five minuteg each.

SHRI INDRAJIT GUPTA (Basir-
hat): Some Members there have
been allowed to speak for 15-20
minutes each. The Minister speaks on
behalf of the ruling Party. Why should

they have been allowed 15-20 minu-
tes?

SHRI RAVINDRA VARMA: The
subject is a very important gne and
many hon. Members want to speak.
What is the objection to keeping the
debate on another day?

MR. DEPUTY-SPEAKER; No, we
cannot do it.

SHRI RAVINDRA VARMA: What

is the objection? Do Government ob~
ject 1o it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
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SINGH): Wg are prepared to sit as
long as you want. But it should be
concludeg today; it cannot be carried
forward to agnother day.

ot war e wfew (IF|dAw) . @
FTHEAA &7 & a7 frd, g8 qaiT
& sqaEgr i TEY

MR. DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs has
been good enough to say that he is
prepared to sit as long as you want.
Let us now continue. Mr. Jagan Nath
Kaushal. I would request all hon.
Members not to take more than five
to ten minutes each.

SHRI KAMALAPATI TRIPATHI
(Varanasi): Are we to continue upto
1200 midnight? Let us finish by 7.00
p.m. The Law Minister may be re-
quested to intervene,

MR. DEPUTY-SPEAKER: Mr. Jagan
Nath Kaushal,

SHRI JAGANATH KAUSHAL
(Chandjgarh): The motion which has
been moved by Prof. Madhu Danda-
vate says that urgent steps be taken
to effect eolectoral reforms so a5 to
improve upon the present electoral
processes and make them free from
any drawbacks gnd shoricomings.

I do not know what the hon. Mover
of the resalution has in mind...

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): Even
after his speech?

SHRI JAGAN NATH KAUSHAL:
If he wants to say that by working
the present system we have discover-
ed some defects in the system, we are
prepared to agree that certain defects
have come to notice. But then to
say that urgent steps be taken to
improve the electoral system, I think
he is trying to make the whole mat-
ter so simple which it is not.

The present system, we have seen,
has all the safeguards, the safeguards
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which my learned friena was trying
to say—that we should have an in-
dependent judiciary to go into the
matter after the election is over, which
is already there. Then he was saying
that we should have an independent
Election Commission. This is also
there. Then he was trying to say
that the system needs improve-
ments. ..

18.22 his.

- [Surr CHINTAMANI PANIGRAHL in the
Chawrl

Well, on that matter, may I bring one
fact to the notice of the House? This
matter has been discussed a number
of times. It has even been discus-
sed in the Standing Committee of the
- Law Ministry and the Government has
at no stage said that this matter is
not being considered by the Govern-
ment. But the matter itself is SO
complicated that for anv reform which
is mooted here at once a counter view
is advanced from the other side. For
example, one suggestion was given by
Professor Saheb that the Election
Commission should consist of three
persons and Mr. Rasheed Masood at-
ogce saig ‘I don’t agree. This is not
feasible” So, what I am trying to
suggest is this—that unless all the
political parties arrive at a consensus,
it is always difficult for the Govern-
ment to bring forward a comprehen-
sive measure which shoulg satisfy
all the sections, But we should not
forget one thing—that this system, by
and large, has stood the test of time.
And the obvious result is that after
elections are gver—I may not be able
to give the exact figures of how many
election petitions are filed and how
‘many succeed—we all know that some
election petitions are filed for the sake
of filing the petitions. Some people,
when they think they are going to
iose, start preparing for filing ‘an elec-
tion petition. The result is that after
judicial scrutiny very few petitions
succeed. Now, the only way to im-
prove the system is to improve—I
should not say—the character of the
Ppersons who partake in the elections.
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Otherwise, all safeguards are there
ang I qujte agree with Mr, Bhagat
that it is no use_ trying to denigrade
the entire system. Nobody can say
that this system by which elections
is wholly have been hely in our coun-
try bad, The results haye shown that
One very great example which has
been given in this House is this. That
is an eye-opener. When the Janata
Party came to power the sama ma-
chinery was there; there was no dif-
ference in the machinery;, the ser-
vices were there; the police was
there; the Election Commission was
there. Voters expressed their views
freely. As a result, the Congress(I)
which ruled this country for more
than thirty years. (Interruptions)
Without entering into any controversy,
I can say that the Indian National
Congres js the real Congress and
it hag comeback to power again
through the same electoral process.
Therefore ,the system as su2l is not
bad. I would request the Law Min-
istep that he shoulg certainly try to
bring forward as comprehensive &
measure ag possible. But, to pass
the Resolution of this type is wholly
meanjngless because you say:

“That the House recommends cer-
tain urgent stens tn h. token  to
effect electoral reforms.”

I do not think, that would, in any
way, serve the purpose. The facts
have been brought abhout by our
friends. Let us leave them to the
House to judge. By and large, the
elections are fair. We must accept
this gnd we have all fought the elec-
tions from somewhere. Our country
i1s big. The situation is so complex
that we cannot say that the casteism
does not play its part; we cannot say
that other factors do not play their
part. In some constituencies some-
times serious situations do takg place.
That does not mean that the gsystem
as a whole has failed. T1f we try to
make allegations againast each other,
that will lead us nowhere. - [n West
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Bengal, the other Government is
functioning. Now friends have told
us that there also the elections are
not conducted in a fair manner. I
am not enamoured of passing any
verdjct in such matters. I am only
concerned with one thing. That is
this. We are all committed to Iree
ang fair elections. So, whatever safe-
guards that may be agreed upon by
the political parties, may be adopted;
more than the law, we will have to
have conventions. Unless the con-
ventions gre established and followed
we will go on repeating the same
things. There is a tendency to preach
very well when one has only to
preach. But, when one has to prac-
tise, he behaves differently.

I cannot say that whatever sugges-
tions Professor Sahib has made are
wholly without merits. Some of his
suggestions are meritorious. I cannot
say we can achieve an ideal solution.
Ideal solutions are always difficult to
achieve. So far as the need for elec-
toral reform is _concemed, I am in
agreement with the mover of this
Resolution. 1 request the hon. Law
Minister that if he finds a consensus
in certain matters, at least, those
matters can be brought forward. If
all political parties agree, then those
matters can be put forward. But,
to say that the whole system is bad,
T am not prepared to agree to it. I
say the entire system is not bad.
When we discuss, in the manner we
arp discussing, an idea is created that
the entire system is wrong. What
I am saying is that whatever draw-
backs the political parties or indivi-
dual Members of Parliament can br-
ing to the notice of each other we
may ask thg Government to look into.
1 am quite sure in my mind that the
Government is also keen tp have a
system of election which is free from
drawbacks. There is no system which
is so perfect that the drawbacks will
not be there. The drawbacks will
be there and, according to my way
of looking at things ,after having the
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experience of the law courtgy where
only g small number of e¢lection peti-
tions are filed, I feel that by and large
the system is not sp bad. But in
certain constituencies if corrupt prac-
tices take place then elections are
set-aside. Do we not know that nok
only elections are set-aside by filing
election petitiong they are electoral
offences also. So, the law has com-
prehensively taken care of the situa-
tion.

Sir, Government has never said
even once that they are not prepared
to bring forward any measure of re-
form which is agreeq to by all the
parties. Unless all parties agree that
system will again not be acceptable.
Therefore, my request to the mover
of the Resolution is that his purpose
is served and he may not press his
Resolution. He has brought to the
notice of both the Houses and the
Government and I do agree 'whatever
draw-backs we find in the system
shoulg be removed.

Sir, my submission to the House is
that this elaborate procedure as to
how electoral rolls are prepared and
how voters are entered and how ap-
peals are provided to the Election
Commission and then how matters
are taken to the courts all is taken
care of and whatever defects some-
body pointg out, I have no doubt in
my mind, the Law Minjster will cer-
tainly take into consideration, There-
fore, I would once again request the
mover of the Resolution to withdraw
the Resolution, otherwise we are
bound to oppose the Resolution. It
is very vague and it is in such terms
that nobody can give effect to it.
Therefore, my submission is that the
Government should apply their mind
undoubtedly and bring forward =2
comprehensive electoral reforms bill
if they can, provided all political par-
tiew agree. I would, therefore, in
the end, request the hon. Mover of
the Resolution not to prees his Me-
tion.

it gearomw sfear  (ewiw) -
e wEww, I oy #
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#oar 9% 4§ awzar g fF ag
qAR A Medmar #1osafre A
#Ar & #R IAra A faswsgar &
art # @ § ww dar awr 3
Tq ARY WA qAF B ar A Fau
€17 ® HaT TH C&r waar gar
gt wf g 5 gaafaves = 3 A
gl aFa ;T ghr% agt sari@ A
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53 § AR F @s » A A
NG FT 5ITA WIFOT F@T AEAT
gt .. (3TgmeR) .. § o fasm
faat a T AT g &3 AT
CICTIE AN C U s Ol B Ui 3
T F AT AGHT § | Qe
% sizz 7g 9gar ud & 1. (swaATA) . .

- mafr Wi q9 (A9AR)
3z JAT ITT A FT & FC § )
o (FEUW) . . .. 3WB a7 Anar ¥
f@ T am Zo-Ed 3@ §\

( )

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLQGCY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P, N
SINGH) : Mr. Chairman, Sir, there was
a ruling by the Chair when a poster
‘Wwas - being shown here‘ that these
things will not go on record. So, these
things should not go on the record of
the House.

(Interruptions)

MR, CHAIRMAN: This is not a
poster.

(Interruptions)

MR. CHAIRMAN: Mr, Jatiya, You
please go to your place. You may
continue your speech.
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sft geaarrge Wl . § @
fA3za il #wAr =g ..
(Frmam) ...

SHRI C. P. N. SINGH : What is your

ruling on that, Sic?

Nt waxaw wfear ¢ qumfa
oY, AT qF ABT AT A FAAr
AN A madr am B FF arIan
awafa ST za W #Y ardy A wfka
SAqr aradt argq @ AT F

MR. CHAIRMAN: You have placed

the paper there and they will go by
the directiOn, whatever it is. -

M acgarmger wfzar ¢ Arad
genfa s, 3w f@ear 9/a zod

g

™r &, 9 438 F |
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ard ® Afgad @ qargm F A
g, 9 3w &Y SFar - &t #AmAT
FZQ FF F A F Faar 9T TS
WY TaAr Far Fara § @5 F3F daal
1 Safafe saar & faw £3 @)

rmme X C—.,,— T '._C‘_ - -P
ek \l \-/\1‘1 LTS N T A e

fdw I HIRA AR 1 WT S0 aa
gl mmﬁ 2 T % HIT [/EY
S3W W 2 w16 9% § 1 wafe
e e 14 2 'Y 22 93
3 WT AZT A4G 3T 3 ®WT 19
i %1 70 3w # frar avT ¥ 7@
4T 35 IWE TAT I &d [¥T &
3T A 1 «T@ &% % a9 (5
Ar A% £ 1 WA @m 4T 3§

3gar fsna w1 A@fw Fam § saAr
Fur @7 579 amar 3@ smar ¥ g,
saar F fa@, [aar w1 afafafa #3
NAFATF 1 WIAIIAT™ § WELAR
qITATIH A EFALH FTLH B AR
Fag § AT STat 1 5 15t § Fary
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qT drEl €A1 @« fEar war ) 7
@At Aar § fo#ar s Ak
AWST & FAEl HoFidE ¥ wrEl
T m’r agl f&r §? ¥ar 1. am

fadt & fodfr 27 . .. (3mg@a). ..
9F ®IAT AR Fg g ?
15.41 hrs,

(Mr. Deputy-Speaker in the Chair).

MR. DEPUTY-SPEAKER : Please
conclude because you have taken more
than 10 minutes,

(Interruptions)

M weATITEAN wlear © Iuieqe
wgiRa, Sl 1951 &7 @7 wfafafae
FI4 A7 98 A2 1981 § wa wfa-
fafaca AT &0 TT0F g7 war T
zafaw gaata F g, gaamEl & fau,
g &1 afafafing @
AW gaa@t F gF 9T Alfaarie
# ¥4 ®L AVA F 247 o7 w7 o0&
Y Ala A dFT

B e

SU4eT AFET 4T §  Fam
IR & 9 a/m go gmmm v
=izar 1 argadu® skt i g
STAE AT B Al i 4¢ Bd
FA@RIT FIT FLRT ar%c{ | ag =
HOF AIST AEUE FNT
MR. DEPUTY-SPEAKER : My diffi-
cuity is when we have some discussion
on this subject of special nature, Mem-
bers should be present so that they

could speak in their turn when I call”

~their names. When the hon. Members

ask for more time, they should know
that they should be present in the
House. That is why I want you to
conclude now so that others can get
the opportunity to speak.

W maarme gfew: g
QI-HIT ITEAE HEiza, waarq Afaard
ST AT 1 wfFard a7ars 721 Fwfim
AXHILA FAA H AT 1 wwar § agy
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agadrefim car @ wagar 3 oy
Saar  gr swrEr 1 wfFEer - aganm
arefaar, e, fa  arfz glaar
F AT AT H qOT

garfawre d far agarar @ sop
WogEr T g4 18 a¥ & A
Fifgz 1 97 18 a¥ N A H 0B
axfdq ardr farverdy & &dar & v
ueata ¥ AfCFre w a@ F Agl

agq HT GHAT T TE THC G

g #1 wlHad AL ¥ wATRT
o fafsma Y amy affgq | ATHTT
F1 FA@ @4 4g1  HILAT (&Y |
TAZTATH | FT TO2T G SO0 FHT 07
Tifaq | TrEifas aaatq qgfe N gwa
g5 F AW IHF IR FaT0TAr &l
aF AT FEra A aftaga 9T

-~ -
T 25 ¥ oAy o | AT 7 I

g7 & ST O fRayay @ siedi

Fifgm | Fa@ F A A Iq
uegafa WA AN @A Sy
ud wrar § 6 fafg A Sy A
gt 9T gdard fasre #3F

SHRI JAGDISH TYTLER (Delhi
Sadar): Mr. Deputv-Speaker. Sir auife
a number of things I wanted to say.
When Prof. Madhu Dandavate opened
this debate, naturally one would come
to know what has been happening in
this country in the last so many years
in regard to electiong and by-elections
ang one gets worried where we are
heading for. The Opposition parties
names the ruling party and the ruling
party names the Opposition parties.
I don’t want to repeat the things which
have already been said for obvious
reasons. I do agree with certain re-
forms Prof. Dandavate has said. I am
sure that he will wait when our Law
Minister brings in g comprehensive
Bill anq some of the things, I think,
will be implemented,

Now I just want to make one or
two clarifications. Practically every
Opposition Member has mentioned
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[Shri Jagdish Tytler]
about Garhwal Constituency. Now, 1
would like to mention it because I
happened to be there and I saw the
misdeeds of Bahuguna's people, I saw
the misdeeds of CPI CPM people.
First let them deny that their people
were not there, then I will tell them
if they had done as our President,
Shri H. K. L. Bhagat has said so,
(Interruptions)

MR. DEPUTY-SPEAKER : When you
criticise, they will criticise you. You
must be tolerant of criticisms.

(Interruptions)

MR, DEPUTY-SPEAKER: Mr. Nadar
be is not attacking you. He is only
saying CPI. Why do you get up? Why
do you get up for everything?

(Interruptions)

SHRI JAGDISH TYTLER: Coming
back to what exactly happened. Every-
body said Why was the Haryana
Police called? I would like to tell you
a few things Sir, that why was it
necessary for the District Magistrate
to ask for an extra force. Right in
Pauri Assembly Constituency where I
was there. I have got a record of what
your people did and what Bahuguna’s
people did.

SHRI HARIKESH BAHADUR: And
your record?

SHRI JAGDISH TYTLER: Yes, my
record is with me. And I am already
mying,

Arif, my colleague has already men-
tioned about the anti-social people who
had gone from Kanpur. But ‘what
CPl and CPM people did. It was a
calculateg attack on the Congress sup-
porters. There is g Pauri Police sta-
tion. There were over half a dozen
reports there which have been corra-
borated by Bahuguna’s people that any
shop or any place which was flying
Congress flag was attacked by the
people who were there supporting
Bahuguna, may be belonging to differ-
ent parties which I had mentioned.
When the sgituation reached to such an
extent that even the Block Develop-
ment Officer, the Panchayat Officer
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came running with hands up to the
SHO of Pauri saying that these things
are beyond their control. I would like
to tell you when Bahugunaji was there
and 1 happened to be present there,
D. M. Kaul and Bahuguna were con-
fronted with the mischief of these peo-
ple. He was apologetic at that parti-
cular moment. He said that he will
make sure that these things do not
happen, But unfortunately the things
went from whatever conditions they
were to worse. And naturally at that
particular time the District Magistrate
asked the State Government for extra
force. The only mistake that he com-
mitted was that he did not mention
that from which State he wanted the
force., 1 don't think it was necessary.
Neither it is in Election Commission’s
Book, nor is it in law that particular
State has to be mentioned. As most
of the speakers did mention about the
police, I would like to mention in June
1977 election in Maharashtra when five
battalions of C.R.P. were sent they
comprised of one battalion from
Gujarat and one battalion from
Madhya Pradesh. I would like to ask
you, was this information conveyed to
ihe Election Commission at that time?
Had at that time District Magistrate
not request the State Government to
send the force and it was the Home
Minister who sent it? I just wanted
to make one particular point. People
have asked about the Prime Minister
going to Garhwal constituency to cam-
paign for her candidate. In the 1979
bye-elections when our Law Minister
was the candidate, Mr. Morarji Desai
also went to campaign against him.
(Interruption) You just check up the
records. Let me tell you this: when
Indira Ji went to Garhwal, she went
as the president of the Congress party.
When Bahuguna was coming up with
such malicious l.ies, I think she hag the
right to go to her own people, to give
the correct picture.

Some other people bad certain ver-
sions to give about Bahuguna’s entry
into Congress and the party to which
he was inviteq by Mrs. Gandhi and
her son. I think I am the only person
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who can answer as to what happened.
For six months prior to that period,
while he was negotiating, he was sit-
ting in the treasury benches.

'We now have those people who got
electeg on congress (I) symbol, ie. the
Hang symbol. I am referring to Mr.
Nadar. Ask him if he did not ap-
proach Sanjay Ji for the ticket on
which he get elected. (Interruptions)
I don’t want to go into details.

SHRI A. NELALOHITHADASAN

NADAR: rose

MR, DEPUTY-SPEAKER: Mr. Nadar,
there is nothing wrong in it. You
were in that party. There was noth-
ing wrong in your approaching the
late Mr. Sanjay Gandhi, because he
was in that party.

SHRI JAGDISH TYTLER: My resi-
dence is in Ganga Ram Hospital Marg
which is very well known to the people
of Bahuguna's party; and Mr. Bahuguna
went there.

I would now like to speak a few
words on certain reforms. 1 do feel
that booth-capturing is one of the
biggest crimes which happen at elec-
tion times. I think there should be
stringent punishment meted out in res=
pect of this crime, I don’t mind if the
term goes up to five yearsg if the man
concerned ig caught.

I am also in favour of the Opposi-
tion leaders getting time of the TV and
radio.

The worst crime is disturbing the
election meetings. People disturbing
election meetings should be made a
cognizable offence. I strongly fecl
about it.

Now about the use of electronic
equipment, We are all moving in a
modern world. When the Opposition
has become so much of an expert in
rigging and such other thmgs we
should get electronic machines.

I would also like that identity cards
are given to the voters,
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I think a bill on defectiong is on the
priority list. You will then not have
this kind of a disturbance, and this
king of parties which do not know
which leader of theirp is sitting where.
Sometimes they are looking at the
back,

I think the most important thing is-
that the Election Commission should
recognize as a national party, only
parties which pool 10 per cent of the
votes in Parliamentary and Assembly
elections. Only then will we have a
reasonable and responsible Opposi-
tion—which we are lacking to-day.

One of our Opposition members
mentioned that the voting age should
be reduced to 18, so that we can have
more number of younger people in-
volved in the welfare of our country
and having a say in the affairs of the
country. 1 agree.

I hope Prof. Dandavate will come
forward with his suggestions when our
Law Minister comeg up with his Bill
Thank you.

MR. DEPUTY-SPEAKER: I would
request the hon. Members who have to
speak not to take more than 5—10
minutes. And then the Minister will
intervene and the reply will come, I
think the Minister of Parliamentary
Affairs had been good enough to tell
me....,

(Interruptions)

SHRI RAMAVATAR SHASTRI
(Patna): First you do not control and
now you are saying like this,

MR. DEPUTY-SPEAKER: Shri.
Indrajit Gupta.

SHRI INDRAJIT GUPTA (Basir-
hat): Mr. Deputy Speaker, Sir, I think
perhaps it would have been better if
somebody other than Prof. Dandavate
had moved thig motion, because the
moment he moves it the whole debate
becomes a sort of contest between the
present Ruling Party and the Janata
Government of the past ag to who did
what or who draggedq their feet and
faileg to do what. I think we should
concentrate on what is being saig and
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not who is saying what in a matter like
this at least. But now for the sake of
argument let us concede that all the
booth capturerg scoundrels, thieves,
swindlers anq impersonaters are on
this side; and on that side are the
people who who have taken a dip in
‘the sacred water of the Gangeg and
are purified; all those who are sitting
-on that side. I concede thig for the
sake of argument. If that is so, then
‘the Government shoulq be all the more
‘interested in bringing about electoral
reforms quickly because all the sins
are being committed, the crimes by us.
‘Why are you dragging your feet? -You
should not drag your feet because all
the purity is on that side and all the
Ampurity is on this side, So, please
explain why are you draggmg your
feet?

1 do not want to go into the businesg

of Corhwal becausge now T 5m told that

CPI and CPM in Uttar Pradesh of all
the places, are strong enough to over
pPower the Congress. I wish it was so.
Anyhow, Mr, Tytler seemg to have
been rather over-powered by some-
thing there, I do not know what.
But the three questiong are troubling
me about Garhwal. If all that is be-
ing said on that side is correct, why
did the candidate  of the Congress T
Mr. Negi think of making hig com-
plaint so late only on the secondg day
of the counting? Before that he had
‘made no complaint, It was only after
Mr. Bahuguna had gone to the Election
Commissionery with so many com-
plaints which may be right or which
may be wrong,after - two days, Mr.
Negi woke up as an after-thought and
started making some complaint, Why?

Secondly, one can argue, for
-example, what is there in the Constitu.
tion that the Government cannot pro-
mulgate an Ordinance two days before
the Session of Parliament. Quote to
us the article in the Constitution.
There is no such article. You can do
it, But is the book everything?
From this Chair, the Speaker had an
occasion in the past to make some
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‘rather scathing commentg about this
‘practice of promulgating Ordinances
~just on the eve of an election. So,

everything does not go by the book;
everything does not go by rules,
There ig such a thing as conventions
and a tradition. Therefore, I cannot
quote a rule that the Election Com-
missioner has to be informed when
police are being inducted from out-
side. Probably, there is no such rule.
But the question is when you are do-
ing a thing like that should you not
at least inform about it when the
office ig here in Delhi? It is a matter
of convention of propriety; it is not a
question of the rule,

Thirdly, the Returning Officer of
Garhwal constituency, who is a Dis-
trict Magistrate, now we have been
told, that he had approached the Chief
Minister of Uttay Pradesh for some
additional police force. But ‘in the
statement which he issueg in the Press
it was not contradicted. He never
said anything of that kind. He said,
“I never asked for any additional
Police.” That is what he gaid. But
here it is being made out. He did not
say where the Police had come from.
He dig not ask for any Pclice from
U.P., Himachal Pradesh or Haryana.
He never said. He said, “I have not

~clead fo. DAlica”? That ic
a=u8€Q i0yp FOUICR . L3¢t

the real question, to which I won’t ask
anybody for answer, because nobody
will be able to give an answer.

3. 3342 .
aaqaitlional

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): I shall certainly
give,

19 hirs,

SHRI INDRAJIT GUPTA: You will
give. I would like to remind that last
year when we were debating in the
House the question of malpractices
and 50 on in the Assembly elections in
Bihar, I hag raised a special discussion
on that. He had assured this House.
It is on record, without admitting my
allegations, but he had of course stated
here that 1f any officer’is found to have
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been guilty of dereliction of duty in
the election then he would be proce-
eded against action would be taken
against. He assureq me and assured
the House. I am not asking for an
answer on anything, I only want to
remind,

There wag one constituency the poll
had to be conducted three {imes,
Three times the poll had to bg con-
ducted. And each time there was
gross interference with the free and
fair elections in that particular polling
booth ang the same presiding officer
was present all the three times, and 1
wanl to ask a question. Is there any
electoryl reform by which you can
prevent ihe presiding officer himself
from doing the rigging? If a presiding
officer does the rigging himself, what
is the remedy against it, except that
t; proceed against that oﬂicer, or to
t-L. .ction against that officer?

N w, as far the business of defections
£o.s, 1 am saying that it is not neces-
s21v to wait for an elaborate law and
all that because it will never come.
It w.1l never come, as long as this Gov-
cernment is in power, or the Janata
G. ernment is in, power, it will never
come, I suggest g very simple re-
medy, which I am glad to gee has
been suggested by the Chief Election
Commissioner himseHd. That is that
every candidaie when he files his
nomination paper, or when he filly in
his nomination paper, in that nomina-
tion paper there should be a declara-
tion that aftier I am elected, if I am
elected after my election if I defect
from the Party on_whose ticket I have
stood and go to some other Party, 1
will immediately resign my seat. It
does not require a law to make this
addition in the nomination paper, to
include a declaration jn the nomination
paper.

AN HON, MEMBER: If he does not
resign, then?

SHRI INDRAJIT GUPTA: There-
fore, we had also suggested that there
must be a right of recall. How that
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procedure of reeall will work, Par-
liament should determine the detalls
of it. But the principle of right of
recall should be accepted, We are &ll
for that. And we are for that de-
claration in the nomination paper, If
you have the courage to accept it,
say so. That at least will be a wide
measure of agreement.

Here it is being suggested that the
voting age should be reduced to 18.
Qur Party has been propagating it
for many years. There are other
questions of proportional representa-
tion. I only want to say one thing.
Just because of the vastness of this
country and the complexity of this
country ang the fact that there are
50 many regional and other interests.
and pulls gnd all that and so s0 many
disintegrating forces are trying to
work today on the basis of regional-
ism, communalism ang so many
things, I feel, my Party feels that
a system of proportional representa-
tion, apart from other aspects is very
necessary in our country for main-
taining the national unity and inte-
grity of the country.

AN HON. MEMBER: What about
reservation?

SHRI INDRAJIT GUPTA:.: That
has to be included in that. If there
is a system, the law should provide
for it. Our Party brought it five or
six years ago in 1975. If you are in-
teresteq I will give you this to read.
We said, “provide for reservation.”
We have said, “provide for 15 per cent
reservation for women also.” How-
ever, my point is, in the present sit-
uation where certain forces are try- _
ing to tear the country apart, about
which we have been talking on so
many occasions, this system of pro-
portional representation will provide
a safety valve against that much
better than the present system. ¥ou
should ponder over this. People of
different types, different thoughts, dif-
ferent castes and communities ghould
feel that they have not a voice in this
Parliament., That can be provided



443 Electoral

[Shri Indrajit Gupta]
Detter under the system f proportion.
1]l represenation that under the pre-
sent system,

Some of the proposalg which my
party made in 1875, I am happy to
see that Mr, Shakdher has now sup-
ported, not because they are of my
party, but he has also come to the
same conclusion after so many years.
I want to say one or two of them.
One is the question of money power.
I do not know whether there is any
€lectoral reform which can be a fool-
proof guarantee against this in the
present system in which we are liv-
ing, with great concentration of eco-
nomic wealth in a few hands, black
money just floating around. We can-
not have a perfect system, I agree.
But that does not mean that we should
do nothing. We should try to take
some steps. Therefore, we are in
favour of the suggestion of the Chief
Election Commissioner that the can-
didates and parties should be made to
maintain a detaileq account showing
the sources of their funds and that
must be audited. But that is not
enough. At present glso, we file elec-
tion returns under the law, but no-
body goes into them. You ecan write
anything in your return and file it
within the prescribed date and there
the matter ends. The Chief Elec-
tion Commissioner has suggesteg that
the Commission should have the
power to examine these returns on
their merit. Details must be given.
‘Sources of your funds, the expendi-
ture on various jtems—everything
must be properly audited and put
in. I am in favour of that; I do not
know what is your reaction. About
legitimate expenses being borne by
the State, yes; we are in favour of it.
He has mentioned things like supply
of printing paper, electoral rolls,
printing of a specified number of pos-
‘ters, coupong for petrol ang diesel—
their costs are going up every day—
postage ang things like that. This
~can be discussed.
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The question of booth capturing and
all that, I do not think can ever be
solved through some reforms on paper.
Two things which were introduced
this time, 1 think should be maintained
and strengthened, One is, there should
no candidates’ camps set up near the
polling booths, Of course, that ig not
a fool-proof guarantee. Mischief can
be done at a little distance from the
booths also. Nevertheless, this was
tried. Secondly, the movement of
vehicles on the polling day should be
so regulateq that anti-social elemegnis
cannot be transported from booth to
booth. Some regulations have to be
worked out. But the point is, who is
going to enforce all these? The Chief
Election Commissioner is gn inde-
pendent agency, but unfortunately he
has no independent machinery. So
many directions given by him have
been flouted. Nobody bothers about
it. He has a team of observers, three
or four people who go round. Even
when these observers notice something
and bring it to the notice of the pre-
siding officer, nothing is done.

About these identity cards with
photographs, in theory it is an excel-
lent thing and I am all for it. But I
have had experience of it. I do not
know whether the Chief Election Com-
missioner knows it. I told him about
it once. In my first election, which
was a bye-election in which I came
to this House in 1960, in the Calcutta
South-West constituency, this sys-
tem of identity cards with photo-
graphs was tried out as an experi-
ment. I have first-hand knowledge
of it. The difficulty was, this business
of photographing every single voter—
man or woman—could not be done.
It is not practicable: it is not feasible.
That was in a city like Calcutta. If
you extended it to the whole vast
country with lakhs of villages, it
is practically an impossible business,
I remember at that time when some
photographers were called, they were
told that they would be given so
much money for taking so many
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photographs. He was wandering
about the whole day. Otherwise, he
could not complete the job, The
manfolk from the houses have all
gone to work; somebody has gone to
somebody has gone to the office,
somebody has gone to the factory.
Only women are at home., Suddenly
a man arrives and knocks at the door
and says that he has come to take
her photograph. You can imagine
what will happen to him. It is im-
possible. He has to come back and
say that nobody has cooperated. In
Muslim houses it is even more diffi-
cult. I humbly submit that if you can
work out a system of jdentity card
which works, nothing better. But I am
afraid that it is not very feasible and
practical in the conditions of our
country, So we will have to think
out some other means.

In the last resort this impersona-
tion of voters is a part of this game
of rigging and booth capturing. Now
nobody bothers to impersonate voters
also, When he is able to manage
capturing the whole booth and stamp
all the papers, then where is the
need to impersonate voters? I agree
with Mr. Kaushal that this type of
booth capturing and all that is not a
phenomenon throughout the country.
‘There are certain States or certain
areas which are particularly prone to
it, no doubt. But we should study
that situation and see what methods
can be adopted. But I feel that the
Election Commissionetr must have an
independent machinery of his own
also. He has no power at all over
the presiding officers or polling officers
or anybody. Therefore, they are free
to do what they like. And they are
liable to be pressurised to do any-
thing.

Finally I only want to know from
the hon. Minister whether he is
simply going to repeat that they are
thinking of some reforms ang in good
times, they will bring some compre-
hensive legislation. We gre hearing
this story for so long, The Janata
Government did not do it; because,
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you say that it was not in their in-
terest. But why do not you do it and
put them more in the wrong? That
will be a feather in your cap. Do not
go on gaying, it is coming, it is com-
ing like Christmas. Christmas is also
coming. So we would like to know
whether the Minister is at all serious
about electora] reforms. After all, it
is the process of electoral system
which ig surviving in thig country
when many people have referred that
in other countries it could not sur-
vive. We lare all proud of the fact
that it is surviving. But there are
new activities new straing and stres-
ses on this system itself which are
suddenly, to some extent, making lose
its credibility. People are getting
apathetic. Yesterday, there was a
Starred Question here that while ‘_l-.he
total number of voters is increasing
in the country, the percentage of
votes cast is going down; why? Some
people are beginning to feel apathe-
tic that this type of election does not
properly represent their free will and
also it goes not lead to the type of
results which we have promised at
the time of voting. So we all of us
irrespective of party affiliation, should
devote our thoughts to this thing. If
we want to save the system and
strengthen it, then we cannot do it
without some reforms which we should
work out on the basis of experience
that we have had.

I support Mr. Dandavate’s resolu-
tion, the spirit of his resolution and
I would like the hon. Minister to
assure the House that they will not go
on dragging their feet and they will
do something concrete and positive
about it.

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy-Speaker, 8ir, regarding
electoral reforms much water has al-
ready flowed down the river. My
friend, Mr. Dandavate, hag given a
long lecture and sermon. But I ggree
with many of hig suggestions, Actual=
1y the process of electoral reforms
was not only initiated by our party
but also it was initiated by all tha -
political parties in the Committee. In
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that Committee the Anti-defection
Bill went on for three years. I was
also a member of that Committee.
There none of the political parties
came to any conclusion. Ultimately
it was shelved by the Government.
Today they are taking advantage of
the discussion of the motion and they
want to make political capital out of
it. We have also political sermons
to give to the opposition. It is not
that we are angles; we are not claim-
ing it. But they are attacking our
party and our Government by saying
“we are angles; they are sinners”,

Shri Indrajit Gupta was referring
to concrete electoral reforms. When
the opposition is divided outside, if
they want to unite inside to attack
every single programme of the Gov-
ernment how can there bes concrete
proposals?

SHRI INDRAJIT GUPTA: Sit
around the table and discusg them.

SHR] K. LAKKAPPA: It is not
like that. On very issue you divide.
Even today meorning Dr. Subra-
maniam Swamy was attacking the
CPM, and CPM was alleging that
bogug voters are being brought by
RSS goondas in various elections. So,
on the floor of the House we hear
divergent views ang each party
attacking the other. Ip this back-
ground, what concrete, acceptable
electoral reforms can be agreed to by
all the political parties, including my
party, if we sit together, discuss and
try to come to a decision? Of course
we have absolutely no objection to
discussion with opposition parties.

¥You are attacking the Government
through this motion because of what
happened in Garhwal. But you
should not forget that rigging was
known to this country only through
West Bengal. The history of rigging,
manipulation, bogus voting and booth
capturing were created first in West
Bengal. I have got records to show
that. .. (interruptions)
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You gre talking of defection, Shri
Charan Singh was the prime defector
of this country. You were all partners
when the Janata Government was
ruling, Of course, now it is very
convenient, very nice to speak about
rigging and all that, because the
Election Commissioner hag given a
verdict that the Garhwal constituency
election is being rigged. By whom?
I do not want to repeat what my
colleagues have said. They have
mentioned that our party has made
a complaint agalnst Shri Bahuguna's
son and there is one FIR aboutf tear=-
ing away of a box, Nobody in the
opposition has referred to it. This
rigging, manipulation, unscrupulous
and bogug voting, this system was
started by West Bengal and Kerala...
(Interruptions)

MR. DEPUTY-SPEAKER: There
should be po capturing of the House.

SHRI K, LAKKAPPA: 1 agree
with the pertinent remark of a col-
league of mine that when the Jauawa
Government was in power, it could
not take a decision. My friend, Prof.
Dandavate, was talking about the use
of muscle power, money POWET,
Doordarshan, radio and so on. i would
like to know whether they were not
operated during the Janata regime.
Perhaps, it ig not out of place to
mention here that during the Janaia
regime, mini elections were held and
legally constituteg governments were
thrown out, because they said they
got the wverdict from the people.
During the mini elections, both the
CPM and CPI in Kerala said that the
elections were rigged. So, if that is
the argument that the opposition is
going to advance, we want to say that
it is all due to political acrimony
against each other anpd that there
have been complaints of unscrupul-
ous and bogus voting against other
parties glso and that it has nothing
to do with the election processes.
Therefore, you are not angels. So, I
am suggesting this. They cannot
blame our present Government. To-
day our Government is very strong,
the party is strong and we can give
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a stable Government and democracy
is strong...(Interruptions). But you
are divided and you have no moral
scrupples even to give guggestions
unitedly, but only unitedly you want to
attack an individual leaders, an indi-
vidual party. That is all you want
to do. But you have no programme
of constructive suggestions to give.
Election reforms are very necessary
in this country and our Government
has taken up election reformg not
now, but long ago by initiating the
debate on election reforms. It is the
Congress Government which heas
initiated the debate on election re-
forms. If you are all agreeable about
many of the useful suggestions that are
being made which the Law Minister,
Mr. shiv Shankar will explain, we have
absolutely no objection to bring elec-
tion reforms and I am very sorry to
say that any attack or personal
vilification or attack against the Party
by the Opposition Parties on political
considerations shoulq be condemned.
That elections were being rigged in
Garhwal is g lie, but there are bun-
dles of lies they have brought sut in
thig country in order to malign our
party and it is a political vendatta.
Not only that. Tt is a political
venom. Out of that political venpm
this resolution has been inspired...
(Interruptions). Mr. Madhu Dan-
davate, I hope and request that you
will withdraw it and have a mean-
ingful dialogue for electoral reforms.

MR. DEPUTY-SPEAKER: Mr,
Harikesh Bahadur, You may take
only five minutes.

AN HON. MEMBER: No, no. He
will take 20 minutes.

MR. DEPUTY-SPEAKER : Please
leave it to me. I am the Presiding
Officer. I can take my own decision.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I rise top support
the motion of Prof. Madhu Dandavate
because I feel that elertoral yeforms
in this country are ‘must’. (Interrup-
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tions), I should be allowed to speak.
I fee] that the electoral reform is a
‘must’ in this country, (Interrup-
tions).

My point is different. I have god
some apprehensions in my mind.
What is the use of bringing about any
kind of reform in the electoral sys-
tem while the Ruling Party is com-
pletely determined tg rig the elections
by using police force, para-military
force, anti-social elements and every-
thing? (Interruptions) Previously
what was happening is when others
were rigging the elections, at that
time the Election Commission always
sought the help of the Government to
stop that rigging. But now when the
Government itself is involveg in rig-
ging, from whom wil] they ask for
help? That is a very serious ques-
tion, Electoral reforms can be
brought about. But unless the Gov-
ernment is sincere ng electoral] re-
form is going to serve the purpose and
thig is the kind of Government in
power today. They are no| sincere.
They have demonstrated their corrup-
tion and malpractices. They have
already demonstratey whatzver they
could dg to rig the elections, and
therefore, I am quite sure that this
Government is not sincere at all, they
want to rig the election, they want to
corrupt the entire system.

Sir., unprecdented governmental
anarchy was demonstrateq in Garh-
wal, Democracv wag assassinated.
Perhaps that wag the beginning of
assassination of democracy. (Inter-
ruptions), It appears that election was
between the Government and an in-
dividual—the entire Central Govern-
ment and several State Governments
were .involved. Five or six Chief Minis-
ters were continuously camping there.
The Prime Minister went there, stie ad~
dresged 22 meetings, Before this no
Prime Minister addresseq 22 meetings
in any constituency except in Garhwal
when Prime Minister Mrs. Indira
Gandhi went there. Virtually she was
planning to address 34 mesetings. But
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when she found very poor response
and opposition by the people, then
she decided to curtail her program-
me.....

‘MR. DEPUTY-SPEAKER: You also
attended these meetings, I think.

SHRI HARIKESH BAHADUR:
Garhwal remained un-representeq for
13 years, I feel, the Prime Minister,

Shrimati Indira Gandhi, is golely res-"

ponsible for this. When she went
there, she said, “Development of
Garhwal cannot take place if Con-
gress (I) candidate ig not being elect-
ed.” sShe said a very small thing. I
feel pity on her. Such a small thing
has been said by the Prime Minister!
Should the Prime Minister of India
have said this? But she felt that she
must say and she said that,

Any way, the whole nation knows
how booth capturing took place, how
enormous black money was used, how
massive armed force—police and
para-milifary forces were posted, how
muscle men and scoundrels were
operating, how the entire party was
involveq in collusion with the anti-
social elements.

These are the photographs. Hary-
yana police went there. Hundreds of
trucks of police men went there.
They captured booths. They beat
several people. They fireq at various
polling booths. These are the photo-
graphs. ’

MR. DEPUTY-SPEAKER: No, no.

please put it inside. I wil]l not allow
it. Please put it inside. It is mnot
correct,

(Interruptions)

SHRI HARIKESH BAHADUR:
Please see, these people have been
beaten up.

MR. DEPUTY-SPEAKER: It will
be examined,
(Interruptions)
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MR. DEPUTY-SPEAKER:; You
actually move that....
(Interruptions)

SHRI HARIKESH BAHADUR:
Elections are held everywhere. Even
in Amethi where they were fully well
knowing that they will win, but they
captured 300 booths. What to talk of
Garhwal! They had already planned
that Shri Bahuguna should not be
allowed to win the election, (Inter-
ruptions)

SHRI NARAYAN CHOUBEY: Why
do you allow these things? (Interrup-
tions)

MR. DEPUTY-SPEAKER: Order
please. Please go and take your
seats, Order please.

(Interruptions)

MR. DEPUTY-SPEAKER:. Please
first take your seat. T am here.....
(Interruptions)

MR, DEPUTY-SPEAKER: Please
go and take your seat.
(Interruptions)

MR. DEPUTY-SPEAKER: You do
not allow me. First take your seat,
(Interruptions)

PROF. MADHU DANDAVATE: 1
am rising on g point of order. (Inter-
ruptions) I am rising on a point of
order, (Interruptions).

MR. DEPUTY-SPEAKER: Please
take your seat,
(Interruptions)

PROF. MADHU DANDAVATE: 1
am rising on a point of order. (In-
terruptions) I am rising on a point
of order. (Interruptions)

MR. DEPUTY-SPEAKER: All of
you please take your seats.
(Interruptions)

PROF. MADHU DANDAVATE: My
point of order is.... (Interruptinos)
T am rising on a point of order,

MR. DEPUTY-SPEAKER: Please
take your seat. ’
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PROF. MADHU DANDAVATE: My
ppint of order is while participating
in a debate if any Member feels that
any document or any photograph has
to be laid gn the Table of the House,
ag rightly pointeg out by you, he has
to request the Presiding authority io
examine that and lay it on the Table
after due authentication. It is not
illegal; it jg not against the rules of
procedure, He is perfectly within his
rights tp request you saying, “I want
to lay the photographs on the Table
of the House.” The procedure is that
you examine them.... (Interrupt-
ions)

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICg AND
ENVIRONMENT (SHRI C. P. N.
SINGH): The Chair did not permit.
(Interruptions)

PROF. MADHU DANDAVATE: I
can point out so many precedents. I
have myself laig on the Table of the
House certaip photographs. The pro-
cedure is that you examine them
and,, if the permission is granted,
after due authentication they are
laid on the Table of the House. There-
fore, these photographs were given
only for your examination. They are
given to the Secretary for your exa-
mination. After you permit them, the
member woulq have authenticated
them by putting his signature.

No member in the House either on
this side or on that side has the right
to encroach upon the secretariat to
tear the photographg before you exa-
mine them and he has authenticated
them. Therefore, the hon, Member’s
behaviour in tearing of the photo-
graphs ig perfectly out of order and T
want you to give a ruling on that so
that it becomes a precedent for the
future.

MR. DEPUTY-SPEAKER: Direc-
tion 118 says:

“If a private member desires to
lay a paper or document on the
Table of the House, he shall supply
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a copy thereof to the Speaker in ad~
vance so as to enable him to decide
whether permission should be given
to lay the paper or document on
the Table., If the Speaker permits
the member to lay the paper or
document on the Table, the member
may at the appropriate time lay it
on the Table.”

In the present case, no prior intima-
tion was given, ag per Direction 118.
But anyhow I would very much make
a request in the larger interest of the
decorum ang decency of the House,
Something on the Table should not
have been taken by Mr. Bhagwan Dev
and torn up. It is sacrosanct. There-
fore, he should not have done it and I
would request him to apologise for his
action.

AN HON. MEMBER: On a point of
order.... (Interruptions)

MR. DEPUTY-SPEAKER: 1 have
given my ruling. All of you please
sit down.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA-
SUBBAJAH): Mr. Deputy-Speaker,
Sir, I entirely agree with the obser-
vations you have made. Every hon,
Member has got certain privileges and
alsp responsibilities. You have also
quoted from the Directiong that while
placing any document or photograph
or whatever it is on the Table of the
House, it shoulq get your prior sanc-
tion, One mistake cannot be rectified
by another mistake. It is not proper.
It is not in keeping with the decorum
and dignity of the House that one of
our members should resort to doing
something that ig not consistent with
the dignity gnd decorum of the House.
So. I wil] express my regret and we
will see that such things do not hap-
pen in future,

SOME HON. MEMBERS: I rise on
a point of order. ;

MR. DEPUTY-SPEAKER; The
matter ig over. I am not permitting:



455 Flectoral

anybody. Mr. Nadar, you apologise
to the House, Please sit Jown. Please
apologise to the House.

Mr, Lakkappa, please sit down.

SHRI A. NEELALOHITHADASAN
NADAR: In front of Acharya Bhag-
wan Dev, Mr. Harikesh Bahadur has
placed a valuable document.

MR, DEPUTY-SPEAKER: You,
don't go into that,

SHRI A. NEELALOHITHADASAN

Nadar, you apologise, What is there?
was there,

MR. DEPUTY-SPEAKER: Mr.
Nadar, you apologise. What is there?
It is not proper, (Interruptions).
Pon’t take things personally, It is in
the interegt of the House, (Interrup-
tions). I will not gllow anybody. Mr.
Nadar, you do it. Whal is there? In
Parliament, what is there, hundred
times Jawaharlalji hag apologised.
Shiall I apologise on your behalf?
Since Mr. Nadar i not apolgising, on
behalf of Mr, Nadar, I am apologising
tc th. House for his act.

SOME HON. MEMBERS: No, no.

SHRI A. NEELALOHITHADASAN
NADAR: Sir, if my behaviour bhas
hury the feelings of anybody, I apo-
logise,

MR DEPUTY-SPEAKFR: Mr,
Harikesh Bahadur, you have got only
two minutes now.

SHRI MANI RAM BAGRI: I am on
a pomnt of order. -

MR. DEPUTY-SPEAKER: Point of
order on what occasion? Now 1t is
over Now there is a vacuum. I am
not permitting you.

Now, Mr. Harikesh Bahadur. After
that, T will ask the Minister to reply.

MR. DEPUTY-SPEAKER: I am not
Permitling any more. We have lready
decideq that we SESul complete this
discussion by 8.00 pm. It is already
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7.40 p.m. Therefore, I call upon the
hon, Minister to intervene.

SHRI HARIKESH BAHADUR: No-
body will be gllowed to speak unless 1
finish. (Interruptions).

MR. DEPUTY-SPEAKER: It cannot
go upto 10.00 p.m. I am not permitting.
I have calleq the Minister. If you
do not want the Minister to reply, then
it is alright, (Interruptions).

st wAY W AME  OF 727 20T
(saaer)

st waqiw feg wwae (wigT):
T A4S AATA & @ & d1wd @
w7 & A7

We wiil not allow you to proceed
like this. Please allow Mr. Harikesh
Bahadur to speak. (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh Bahadur will conclude in two
minutes and then the Minister will
intervene.

SHRI HARIKESH HAIIADUR: Sir,
you ha'e seen the whole thing. The
same thing was done there in a large
scale and 1n a more  vigorous way.
Ladies were insulted and humiliated.
Several persons were beaten up. QOur
worl:e.s were bealen up and arrested.
When they went to file the F.IL.R., they
were not allowed to file the F.LR.
They were arrested, they were put
behind the bars. (Interruptions),

SHRI ERA ANBARASU (Chengal-
pattu): What is he speaking on? It
is irrelevant.

SHRI HARIKESH BAHADUR: On
the :5th whepn the Hafyifia police were
firn: in Pauri distriet, I requested the
District Magistrate to  stop *hat. I
askeqd him what they were doing. He
said that he was completely unaware
of the presence of Haryana Police in
Garhwal. 1 saia that it was a matter
of great surprise: beldg a District
Magistrate, he must know what kind
of forces were operating in his distriet
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and as a Returning Officer he nust
know what kIind of forces were heing
deputeq at the varioug pelling booths.

SHRI ERA ANBARASU: It s all
irrelevant, (Interruptions),

SHRI HARIKESH BAHADUR: The
Haryana Chief Minister gave a state-
ment that the Centre had directed him
to send 20 companies o police *here,
but he could send only twelve com-
panies. That medns, these forces
were sent there on the instructions of
the Central Government on the in-
structions of the Home Ministry, tv rig
the elections. The District Magistrate
was not aware of the presence of these
forces. That means, they wanted to
rig the elections, which they did. Some
Presiding Officers wanted to mnake
complaints against that, but they were
terrorised, intimidated anq threatened
that, in case they lodged complaints,
they would be taken to tfask. (Inter-
ruptions). Six Chief Minister were
there, more thap 50 Ministers were
there, including thé Prime Minister, the
Home Minister, the Planning Minister,
the Minister of Stalte in the Ministry
of Defence, ctc.

MR DEPUTY-SPEAKER: Mr. llari-
kesh Bahadur, have you read the
motion? (Interruptions.)

SHRI HARIKESH BAHADUR: We
lodged our complaint on the 14th.
When they saw that the others were
lodging complaints they decided to
lodge the complaint on the 17th and
the complaint was lodged. (Inferrup-
tions). A helicopter was sought by the
Eiection Commission to inquire into
the allegations but it was not supplied
to him while even Deputy Ministers
were using helicopters like bicycles.

Our workers were beaten up. They
were being harassed and even some of
our people were murdered... (Inter-
ruptions),

SWRI HARISH CHANDRA SINGH
RAWAT (Almora): Can you prove it?

SHRI HARIKESH BAHADUR: Mr.
Rawat is my friend. 1 do not want
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anybody should touch him. In fack
nothing was done against him but he
saig that he was Dbeaten up by some
people which is absolutely incorrect.

Lastly, I will read this telegram:

“Driver Ganesh Singh was beaten
up by the Police and he has been
admitted in the Joshimath Hospital
where be died.”

(Interruptions).

I come to my last point. Sir, since
the Election Commission took a just
decision, this Government has started
threatening the Election Commission
also as they are threatening the Judi-
ciary, the Parliament and the Opposi-
tion. Therefore, I demand a high-
power inquiry committee headed by a
sitting Supreme Court Judge should be
appointeg ifo inquire inio the whole
matter ang bring the guilty men to
book.

The Prime Minister of India should
resign.
(Interruptions).

And all the five Chief Ministers
should be immediately removed and
their government dismissed.

With these
motion.

words, I  support the

MR. DEPUTY—SPEAKEB: Now the
hon. Law Mimster will intervene. The
hon. Law Manister.

SHRI G. M. BANATWALLA (Poun-
ani): Just listen to me for a fraction of
minute and then take decision and I
wild abide by it. What I say is that
I have moved an amendment to the
motion My amendment has been
criticised as out of tune in the present
situg;ion. Therefore ...

MR. DEPUTY-SPEAKER: Therefore,
after the Minister's intervention you
can speak on your amendment. ...
And then Mr, Dandavate will reply.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P,
SHIV SHANKAR): Various views have
been expressed with reference to the
electoral reforms and under the guise
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of electoral reforms, various invectives
fhave been used by the other side with,
teference to certain happenings that
have taken place during the elections
particularly in Garwal. My friends
on this side—and I want to con-
gratulate many of t{them—have an-
pwered with reference to the bye-
election in Garwhal. I will only make
a passing reference so far as thail elec-
tion is concerned—with -reference to
the order passed by the Chief Electicn
Commissioner. My submission—it
would not be a case of denigrating
him in any form, neither have I any
intention to do so. I will only try
to explain certain aspects that have
been highlighted in the order of the
Chief Election, Commissioner which I
will do shortly.

At the very outset, the mover of the
resolution hag been vocal, advocating
the independence of the Election Com-
mission. I have not been able to un-
derstand because he has not been able
to substantiate his averment with any
facts ,as to in what form the indepen~
dence: of the Election Commission was
sought to be eroded and what exact-
ly ...

SHRI CHITTA BASU
Mr. Stephen’s statement.

(Barasat) :

SHRI P. SHIV SHANKAR: 1If you
would like to hear the atatement of
Mr. Stephen, I am prepared to quote
it and I would defend it with all autho-
rity gt my command. What he has
sald it. . . (Interruptions) From which
paper would you like me to quote? I
am prepared to quote from all the
papers that you woulg like. I am pre-
pared to quote even from the States-
man. What he said was that the Com-
rmission’s order has projected zertain
vital issues and one must consider the
limits of the Commission's jurisdic-
tion. This is what Mr. Stephen has
said which has been quoted in the
Statesman.

' f8ir, this is what exactly the Supreme
Court has said in Gill’s case. What
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they sald was that Art. 324 is wide in
its amplitude and, tp the extent, the
powers to the Chief Election Commis-
siotier are there, in termg of the Re-
presentation of People’s Act he has to
act, unless a statute is made and un-
less the Parliament goes to the extent
of framing a statute. With reference
to the other aspects, his powers will be
governed by Art. 324. If Mr. Stephen
had said that his powers—the Chief
Eection Commissioner having been
got to be clarified by a Statute of
Parliament which has been published
in the Times of India, I do not see any
reason why anyone need be agitated
with the independence of the Chiel
Elction Commissioner having been
affected. What has been quoted by
the Times of India I shall read for this
purpose.

“Ask if the Government would
ameng the Representation of People’s
Act to curb the powers of the Elec-
tion Commission.”

That is how the question was put to
him.

“To curb the powers of the Elec-
tion Commission, the Minister said
he could say nothing about it at
thig stage. He would certainly state
that the stand taken by the Chief
Election Commissioner had posed
some political questions for the Gov-
ernment itsel! to ponder on its iin-
plications seriously.”

This is what is given in the Times of
India dated 23-6-81. On the same date
I referred to the Statesman. I have
not been able to  understand that if
this is the understanding that by mere-
ly saying that here is something
which has poiitical implications, it bas
got to be properly understood. I am
going further to say that action will
have to be taken on the appreciation
of this order that has been passed by
the Election Commission. Suoppose
somebody goes to the extent of saying
that, should it be said that there is a
case of erosion of the independence of
.the FElection Commission? (Interrup-
tions) I am sorry to say that it is most
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unregsonable, it has no basis in logic.
You have not understood the law at
all, If you would like to politicalise
the whole issue every morning in the
zero hour, nobody can help it. But
then I thought that you possessed great
wisdom. But, many of you have ad-
vanced arguments so much that I have
got to revise my opinion. I would not
like to go beyond that. Let us forget
about it.

What I was trying to say was this.
Day in and day out sermons are
thrown at us under the guise of the in-
dependence of certain authorities, cer-
tain institutions, as though we have a
lesser stake than them. They would
like to take pride in it for the purpose
of saying it from there—mot from
here—that they have a great faith ip
the independence of these institutions
if T may be permitted to say so, v-ith-
out perhaps properly understanding—
or delibérately avoiding to understand
the very expression of the independence
of these institutions. I would not like
to elaborate on this issue because it is
unnecessary for me to go into jit. I
am only concerned with the issue of
what bhappens to the Election Com-
mission which has been highlighted.
On that T wanfed €6 meet the point.
What has been said is that nothing has
been done about the electoral reforms.
A reference was also made about the
Tarkunde Committee ang also about
the police machinery which has pews
referred to by the Chief Election Com-
missioner in the order that has been

passed by him regarding the Garhwal
elections,

8ir, ag I said, I would not like to
g0 deeper into the order that has
been passed by the Chief Election
Commissioner and it is none of my
Intention to denigrate that institution.
But, one aspect which I thought that
I should place before the House is
this. More fram the point of view of
the analysis of the order itself, T must
make this submission. That the Flee-
tion Commission has set aside the
entirg poll on the ground of the
presence of the Haryana police in
‘Garhwal. Well, Bir, T would rather
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prefer to read his finding to make
the position clear because it may noé
be said that I have avoided reading
it. What he says is this:

“I consider that induction of the
police forces from outside the State
without the knowledge and appro-
val of the Commission is a serious
matter and has inferfereq with the
conduct of free and fair poll. There
should not only be free and fair
poll but it must appear to be s0.”

This is the finding on the basis of
which a repoll hag been ordered. The
question is whether the mere pre-
sence of the police amounts to saying
that it is not a case of freg and fair
poll. If that be so I am sure from
1952 onwards to date all the elections
have to be set gside because right
from 1952 onwards in every election
the CRP hag been called for by cer-
tain States from outside. The States
make a requisition to the Centre. The
Centre deploys these forces. This has
been done every time. It is not as
though this has been done for the first
time. My friend, Mr. Bhagat was
trying to give an example where cer-
tain police force from Gujarat and
Madhya Pradesh had been deployed
jn Maharashtra Assembly Elections
held in June, 1977. Likewige there
are other instances. Even in the same
election the Andhrp Police was dep-
loyed in Orissa because th. Orlssa
Government regquested the Centre to
deploy the forces. As a result the
forces were sent from Andhra. WNow,
the question is this if this finding 1=
true...I would not like to gg deep intn
it.

SHRT INDRAJIT GUPTA: He has
said something more.

SHRI P. SHIV SHANKAR: T am
prepared to read the whole thing.

SHRI INDRAJIT GUPTA: TImme-
diately after that. ¥

SHRI P. SHIV SHANKAR: I will

read. I am sorry. I will not hide
anything. I read further:
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“The present state of affairs is
not conducive to holding a repoll
of selecteq booths only...

He goes on to j different point,

“There is need that the outside
State forces must first be with-
drawn, and normal peace and law
and order must be restored, before
any repoll, selective or total is
beld.

Having regard to the above cjr-
cumstances, I feel that the repoll in
the entire Parliamentary constituency
woulg be justified.”
(Interruptions)

SHRI CHITTA BASU: What ;s the
report of the Secretary of the Com-
mission?

SHRI P. SHIV SHANKAR: As I
said that I would not like to go deep
into this

SHRI CHITTA BASU: Because it
is inconvenijent for you.

SHRI P. SHIV SHANKAR: Not in-
convenient. What Ganeshan has said
he has referred to that but the Chief
Election Commissioner in the entire
order does not say “I accept that
report.” Please read that report. I
am piepared iy read it with you.

20.00 hrs,

SHRI CHITTA BASU: You canno*
analyse the order of the Eleteion
Commission in isolation or divorced
from the Report jtself.

SHRI P. SHIV SHANKAR: I you
equate I am only sorry. If you only
like to equate Mr. Ganesan’s report
to that of the CEC...

SHRI CHITTA BASU: I am not
equating that.

SHR] P. SHIV SHANKAR: It
amounty to that,

AUGUST 20, 1881

Reforms (M) 464

SHRI CHITTA BASU: The order
is based on the report of Mr. Ganesan.

SHRI P, SHIV SHANKAR: What
it says is this...

SHRI CHITTA BASU: The order
wes not from g vacuum, The order
was on the basis of the analysis of
the report submitted by Mr. Ganesan
to the Election Commission. You can-
not view the report in isolation from
the order. Nor can you view the
order in isolation from the report.

SHRI P. SHIV SHANKAR: My re-
quest would be .. (Interruptions)

SHR]I CHITTA BASU: The report
also says, there was rigging. The
question is whether there was rigging
or not, whether there was booth cap-
turing or not.

SHRI P. SHIV SHANKAR: Mr.
Chitta Basu, perhaps the difficulty
may be this: It is very difficult for
me to make you understand as to
how he passed the order. That Iie
my difficulty. I may tell you this
from the place where he has started
discussing, after setting out the facts.
The person who passes the order,
discusses those facts and comes to the
conclusion. This is the place where-
from he starts discussing. It is from
this place. I quote:

“From the Report of the Com-
mission’s team and the D M of Pauri
Garhwal, it is quite evident that
Haryana Police had been deployed
in the constituency on a large secale.
The Commission, which s vested
with the guperintendence, direction
and control of the elections, has
not even been informeq of the
deployment of the Police force from
outside ang the presence of out-
side force hag naturally vitiated the
free and fair conduct of the poll in
the constituency.”

That is how he proceeds. That is

what the position is. (Interruptions).
If you go on discussing like thig there
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would be no end. Either you allow
me to speak out, or you say whatever
you want to say.

SHRI CHITrA BASU: You a:2
arguing a wrong case.

SHRI INDRAJIT GUPTA: From
what you say, you saould have chal-
lenged this order. Why have you not
challenged it in a court, if you are
50 sure about it?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI1 B. SHAN-
KARANAND): He is presuming that
whatever he says is being understood
by him.

SHRI P. SHIV SHANKAR: Shall I
tell you? Please read Gill’'s case.
Then perhaps you will understand. I
will tell you, In Gill's case what
they said js this: Unless the election
result is declared and the election
process is totally complete, you can-
not question the election and what
the CEC does because CEC in taat
case alsg had taken the same view.
There they said ‘Unless you file an
clection petition.’” An election petition
cannot he filed unless the result s
declared. Therefore this is the diffi-
culty. In fact one of the indepen-
dent candidateg has approached e
and said: I have spent Rs. 90,000, I
do not belong to any party! (Inter-
ruptions) I never wanted to go iato
the details. I have asked him t> go
to the Chief Election Commissioner
and whatever he wants to do, he
could do so, because I have nothing
to do in the matter. He was asking
me that, now that the Election Com-
mission is having the repoll some-
time in September, now you give
me the money so that T may contest.
And in any case I told him: ‘My dear
friend, if I give you the money
(though T am not in a position tc do
so), jn that case, you will exceed
1 lakh and obviously you will incur
‘the disqualification’ I had to tell him
this. He is forgetting about this part
of it. The position as it stands js this.
What I am trying to say is this. The
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CEC has merely relied for the puipocse
of his order on the deployment of
the force from outside to that area.
That js all that 1 want to say. This
has nothing tp dp with what the Se-
crelary has given in the report be-
cause the question is this. As I sajd,
I would not like to go deeper into it
because I have got to unravel certain
things. I{ opens ihe Pandora’s Box
with relation to the Supreme Court’s
judgement itself. But the point is
if I were to say that I am satisfied
on the basis of the reporl of ithe Sec-
retary that this has happened, then
he would have questioned ag to how
he has been satisfied. Therefore, +he
keeps it aside. If you kindly look as
the report..... I will just read out
one part of it. It is very difficult to
know as to what he himself means.
He says in the conclugion part of it
“the present gtate of affairs is not
conducive to holding a repoll of selec-
tive booths”. What he means is whe-
ther there should be a selective re-
poll or there should be repoll in the
entire constituency. (Interruption) I
shall be highly presumptuous if I
think.. (Interruptiomns) 1 will ever
convince you. I am aware that I can-
not convince you at all but I thcught
at least when I explained certain
things you would really apply ycur
mind. If you don’t want to apply
your mind, please allow me to say..
(Interruptions)

SHRI NARAYAN CHOUBEY: He
is debating like g firs{ year college
student of West Bengal. (Interrup-
tions)

SHRI P. SHIV SHANKAR: I never
said that people coming from West
Bengal do not want to apply their
minds. If that is the state of affairs,
I cannot share your views. You are
isolated on that. (Interruptions)

Now, Sir, I said “I cannot share his
views. You have not heard me”™
Now, the point is this. As I said, I
would rather prefer not to go deeper
into it but what I was trying to say
is that having regard to the findings,



467 Prectoral

the decision was that no election can
be called g valid electjon because in
every election, it has been the prac-
tice that the Palice from outside
should be deployed. What I would
immediately go to certain of the
points in this context is, as had been
raised by my friend, Shri Inderjit
Gupta, this. He said “Why is it that
Mr. Negi should make a complaint
either the next day after the election
or the third day after the election?”
Well, Sir, I do not know merely be-
cause if a particular person files the
complaint the next day after the
election and if that alone should be
the ground for the purpose of re-
jection and jf this jurisprudence that
we should have, I am only sorry for
that.

SHRI INDERJIT GUPTA: I would
not claim it on the basis of jurispru-
dence.

SHRI P. SHIV SHANKAR: 1t is
because you asked “why did he file
it?”

SHRI INDERJIT GUPTA: I sug-
gested that it was an after-thought.

SHRI P. SHIV SHANKAR: But
you don’t know if Mr, Bahuguna him-
self had filed the complaint the third
day. He had filed it on the 16th.

AN HON. MEMBER. So, what?

SHRI P. SHIV SHANKAR: He was
trying to find fault that having filed
the complaint the next day or the
third day—the gther men also filed
the complaint on the third day.....
(Interruptions)

SHRI HARIKESH BAHADUR: No,
Sir. This is wrong. Complaints had
been made on 14th, 15th and 16th.

MR. DEPUTY-SPEAKER: Let the
Minister reply. He is replying to
what Mr. Inderjit Gupta had raised.
Please sit down,
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SHRI P. SHIV SHANKAR: When
all these people spoke, however, un-
palatable they spoke, I never even
raised a voice. I expect at least this
much decorum that they should give
moe the hear'ng. I have a right to
say, unless, of course, they are so im-
patient that they are not prepared to
receive even a single word from me.
Since my friend Shri Indrajit Gupta
said that he wanted answer from me
and I promised him that I will ans-
wer, that is why I am making this
point. He said returning Officer had
issued a Press statement where he said:
‘T did not ask for the police force.' I
would like tg correct him that it is
not as though that he has issued any
press statement. He seems to have
written a letter or some communiea-
tion, which I am not aware, to the
Election Commission himself that he
has not asked for the deployment of
the Haryana Police. That is what
the Chief Electio, Commissioner has
said in his order and if Professor
Sahib has got a copy, he may read
it. Otherwise T am prepared to sup-
ply him one.

PROF. MADHU DANDAVATE: I
have got the copy.

(Interruptions)

SHRI P. SHIV SHANKAR: Per-
haps they are not prepared to listerr
because they feel if they listen they
will be out of wicket, That is the
impression that seems top be reigning
their mind.

The position is that he said: ‘Spe-
cifically T did not ask for the Haryana
Police'. I can show from the
recordg that he filed a letter
with the Home Secretary for the pur-
pose of the forces. Of course, 1 agree
that he did not ask for any particular
police to be gent. The Home Ministry
of the State has to necessarily ask the
Home Ministry of the Centre for the
force. The Home Ministry of the
State asked the Centre for the pur-
pose of the force. Now the position:
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was that the forces were already dep-
loyed in those days in Blharsharif
even in Uttar Pradesh in Aligarh itself,
Anpd it is always the Home Ministry of
the Centre, always, when they do not
have sufficient forces, they direct any
of the States to supply the forces. Now
merely because the Haryana Police,
are nearby, whose forces can go to
Garhwal, does not mean that it should
be found fault with.

SHRI INDRAJIT GUPTA: Then
vou must challenge this order in the
Ccourt. You have got such a strong
case

(Interruptions) **

(Shr Harikesh Bahadur then lefa the
House)

SHRI P. SHIV SHANKAR: I only
pity him for his walk out, because
they are not prepared to bear the real
fact.

(Interruptions) **
MR, DEPUTY-SPEAKER: Don't re-
cord anything.

SHRI P. SHIV SHANKAR: * Sir, I
mszy submit, my friend Shri Indrajit
Gupla has also said about the Bihar-
sharif and in a particular case ihree
elections have taken place.

I assure him that if the Chief Elec-
i1on Commissioner finds—and it is the
proper authority—that a particular offi-
cer has subjected himself to corrupt
practice in whatever way it is, I will
be the first person to see that he does
not continue in service.

SHRI INDRAJIT GUPTA: You told
me lasi year also.

SHRI P. SHIV SHANKAR: Sir, the
Chief Election Commission has not
given any findings. If they have not
given findings, do you expect that I
should remove the person? Do you
think I should go to that extent? ¥You
will be the first person to advocate his
cause in any court at a later stage.
Therefore, the position is that the pro-
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per authority for the purpoge of arrive
ing at the conclusion about apportion-
ing of the blame is the Election Com-
mission. Unless the Election Commis-
sion itself comes to that conclusion,
the question of taking up such issues
does not arise. I may bring to the
notice of this House that on many
maiters where complaints have been
made, the Election Commission is do-
ing the investigation.

SHRI INDRAJIT GUPTA: It has no
machinery.

SHRI P, SHIV SHANKAR: They
have the machinery; it is not as though
they don't have it.

SHRI INDRAJIT GUPTA: Not
enough.

SHRI SHIV SHANKAR: From the
total lack of machinery, you have come
to the extent of saying that the ma-
chinery is not enough. I am glad
about it. But that is a Question which
has to be sorted out by the Election
Commission, viz. whether it has got
sufficient machinery. It cannot be de-
cided gn the basis of what Mr. Indra-
jit Gupta feels about it.

Quite a few suggestions have been
made. I would not like to go further
into the question of election at Garh-
wal. I would like to go into certain
aspects arising out of the order. I
don’t mean in any form tg criticize the
Election Commission. (Interruptions).

If a fair comment on a particular
thing is also not to be allowed, and if
this is your concept, I may not share
your views, I have not said anything
about the personality of the Election
Commissioner. What I wanted to ex-
plain was about certain aspects of his
order—I thought I should bring them
to the notice of the hon. House—where
one could say that this finding, by itself,
is not sufficient for the purpose of ar-
riving at the conclusion that an entire
re-poll should be ordered.

**Not recorded.
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SHRI INDRAJIT GUPTA: Chal~
lenge it in the court. You are accepte
dng an order which you consider to
be wrong,

SHRI P. SHIV SHANKAR: Mr.
.Gupta, you seem to be losing your
sobriety also. I told you that no such
challenge could be made unless one
files an election petition; and one can-
not file an elecuon petition unless the
result is declared. If you still would
like to refuse to understand, I do not
know what to say. I have said it, and
I have repeated it for your benefit.

Quite a few suggestions have been
made with reference to the electoral re-
forms. One of the man items put
forth by the various Members from
the other side is about the List Sys-
tem. Some of them have said that part-
ly it should be on the basis of how it
now continues, viz, one should be deg-
lared as elected by a simiple majority,
and partly on the basis of the List Sys-
tem. My friend Mr. Tutler has relied
on Mr. Sen Verma’s comments after
the gentleman had had his own experi-
ence as the Chief Elect'on Commission-
er. While I would not like to go into
the defails or to say as to whether
Government has come to any conclu-
sion, I must say that I was myself
thinking like this: suppose the List
system is to be followed. What hap-
pens with reference to the splitting of
parties which has become the greatest
phenomenon in recent days. Then the
List system also breaks.

SHRI SATYASADHAN CHAKRA-
BORTY: How?

SHRI P. SHIV SHANKAR: Please
I'sten. Under the List System, as it is
understood, people vote for the party;
and at a later stage it is the party
which nominates the person. I would
not like to comment whether this is a
good system because I have my own
comments to offer about this type of
an  approach. Supposing at a later
-stage, the party gplits. What happens
to the remembers? Should ali the
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members go out? One has got to apply
one’s mund to this phenomenon which
has been developed in the Indian sys-
tem in the present form or is it not
the intemt.on that these are matters
which have to be given a careful
thought. One just cannot jump to the
conclusion and proceed in the matter.
Would it be the intention of the nation
that if the party splits, then the ques-
tion would be that should you divide
the meinbers on the basis of proportion
or should they get hack and again an
election takes place? ‘These are the
matters one has to give a serious con-
sideration. In fact, as I said, I would
not like to comment whether this type
of nomination would be good, because
in my view, it will be a Parliament by
nomination, which perhaps on my part
I may not fee] as being very apprecia-
tive of this aspect. But, nontheless, I
may -bring to your kind notice that
some of the reforms which are under
the very active consideration of the Go-
vernment, In fact, I have about 70 items,
It is difficult for me to explain on each
and every aspect of them. All the mat-
ters that have been advocated by the
other side, I found that in one form
or the other, thev have been under the
considerat'cn of my Ministry; and I
thought that I should make this posi-
tion clear So far as we in the Minis-
try are concerned, we have crystallized
our views. Now then the Government
as a whole has to take its decision. And
afterwards in fact, when I discussed
this issue with my Prime Min'ster, she
advised me and perhaps rightly so that
on these 70 items, as I said, that we
come to some provisional conclusion;
we should sit across and discuss with
the leaders of the various political par-
ties that these are the matters wh'ch
consume time. Our difficulty is this,
I know that immediately after the Ja-
nata Party came into power in 1977,
they started the exercise. But, in fact,
in 2-1/2 years, they had reached hard
ly one-fourth of it, because I have got
record with me of that. They did
make an attempt. I was also exercising
on the basis of what they came to cer-
tain prov'sional conclusion. In some
of them I thought that I may not
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agree. That is a different aspect al-
together,

vwhen you want to go in for a com~
prehensive electoral reforms, you have
goi tv take into consideration each and
every aspect that emerges because of
the experience you gain in the electo-
Ttal system in the country. So, 30
years' experience which we have has
th.own different type of points that
have got to be considered for the pur-
poses of change in the Representation
of the Peoples Act. 1 am prepared to
s't and discuss with any of the hon.
muinbers because I found that every as-
pect that has been adverted by all the
memberg either from this side or ihat
side is under consideration of the Gov-
errment. There are two aspects about
which I thought I should make the
position clear. One is with reference
to the identity cards about which there
have been a slight divergeni of opi-
nic.s between the two hon. members
on the other s'de, namely, the mover
of the resolution and Shri Guptaji. In
fact, Guptaji may also recall that in
Sikkim this identity card system was
tried. And what we propose to do is
that in the north eastern region in
elections we should introduce this iden-
t:ty card system so that we may see
whether by this experiment what ad-
vantage or experience we gain out of
it g0 that in the larger run this system
could also be ushered in other parts
of the country.

PROF. MADHU DANDAVATE: That
is the place where least impersonation
takes place.

SHRI P. SHIV SHANKAR: Then
perhaps th's entire Assam agitation
would be a misnomer. If this is the
view which you take—because they
are also saying that unless there is an
identity of the voter himself, the other
pe-sons who are not voters and whose
names have gone into the electoral rolls
will be voting for the election. It has
got a different cannotation. So there-
fore this aspect of it is sought to be
exzerimented. I am aware that it is
full of difficulties and I am glso aware
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as Mr. Sukhad.a has rightly put it, that
it we start it, as long as we start, per-
haps all my friends on the other side
may support us. But when once we
start it, it is possible, they will go to
the people and say “Look, these people
are exposing the Muslim ladies who.
are living in Purdah,” and they may
take advantage of the situation. The
fact is that the Government would like
to have an exper'ment so far as the
North Eastern region is concerned.
That we might consider at 3 later stage
what to do with reference to the other
regions.

It has also been said about the elec--
tronic voting machines. I may bring
to the notice of the House that the
Government, at the instance ¢gf the
Election Commission has purchased 250
such machines and so that these ma-
chines. ... (Interruptions).

SHRI INDRAJIT GUPTA: From

where?

SHRI P. SHIV SHANKAR: From the
Eleciron'cg Corporation of India. I am
sure, you were expecting that I should
mention the name of some monopolist
so that you can say something, but I
am only sorry you are disappointed.

SHRI INDRAJIT GUPTA: Your
guilty conscience... (Interruptions)

SHRI P SHIV SHANKAR: Your
poser itself was for that purpose. My
point is that the Government feels that
these electronic voting machines should
first be used by way of experiment in
the municipal elect'ons or certain bye-
elections, so that at a later stage with
the experience one would gain by the
working of these instruments, then one
can put it in the larger field, for the
purpose of voting,

I would not like to go into the other
aspect because that would consume lot
of time but I am prepared to discuss
these issues and as I said the Prime
Min’'ster herself desires that these
issues should be discussed at a particu-
lar stage of time with all the leaders

of the political parties. Therefore,
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would not like to go into the details. I
can only assure that if I have taken in
my Ministry about seventeen to eigh-
teen months for the purpose of arriv-
ing at a conclusion on the diverse
points, that cannot be called as a time-
consuming affair or one could not say
that we have wasted our time. It is
absolutely necessary, having regard to
the items that one has to go to take in-
‘to consideration and the repercussions
of the decisions, So, therefore, you will
have to wait perhaps for some more
time when the Government by itself
takes a dec’sion and comes forth for
discussion with you.

SHRI INDRAJIT GUPTA: What
about defection? Are you going to
have a geparate anti-defection law?
That we will have a separate law
or whatever it is.

SHR1 INDRAJIT GUPTA: What
about my suggestion of having a
declaration in the nomination, paper?
That does not require a law.

SHRI p. SHIV SHANKAR: 1[I have
practically taken 45 minutes. But it
will be very difficult for me. I am
aware that there is a lot of impatience
among all the Members, and they
have all to have their dinner. But
specifically, I do not know whether
merely making g declaration how
that becomes binding on the person.
It depends in the ultimate analysis
on the moral fibre of the people. No
law can enforce a declaration that has
been made by him or have a Linding
force.  Because, there shoull be
some binding force. Unless there is
an amcndment ip the law tha* the
declaration per se would be deemed
to disqualify him if he defects or any
thing like that, it will not go far,
Mere declaration by itself will not
have effect of law, As 1 gaid, it will
be difficult for me to go intuv the
details and the gamut of the electoral
reforms that we would like to pro-
pose. I can only say that these
things take time and it will not be
possible for me to say anything on
the time factor but we would cer-
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tainly come forth with electoral re-
forms in all its aspects in a compre-
hensive manner though it might {ake
some more time. As I said, it would
be impossible fo immediatesy go
forth for a decision in these matters.

So far as the resolution of the
mover is concerned, after my expla-
nation on the various electoral re-
forms, I would request Prof. Madhu
Dandavate—not beyond that —to
withdraw the resolution, because ihe
language of the resolution is such
that it is difficulf to be implemented.
He says, ‘“urgent steps to be iaken”.
I do not know what the urgency
means. If you mean by urgeuncy
three or four years, 1 would not
mind. We would like to tahe the
steps as early as possible. In the
circumstances, there is no nccessity
for this resolution to be passed. I
am also aware that behind this reso-
lution, they merely wanted to hLigh-
light certain personal grievances of
some persons, which is rather unfair.
They have been properly met by the
hon. members from this side and 1
need not dilate on that issue, Notwith-
standing the fact that the hon. mem-
mers interrupted me, I thank them
for having given me this audience,

SHRI H, K. L, BHAGAT: Under
the law or under the Constitution or
by any established precedent, is it
necessary or obligatory for the Cen-
tral Government or State Govern-
ments to give prior information or
seek prior approval of the Chief
Election Commissioner before deploy-
ing forces from this State or that
State? Ag far as I know, there 13 no
such obligation at all. Let the Law
Minister exrnlain the positon,

SHRI P. SHIV SHANKAR: Mr.
Indrajit Gupta had raised this ques-
tion about the convention. It was not
possible to deal with all the points.
There is no rule or law which 'war-
rants that either information has to
be given or permission of the Chief
Election Commissioner has to be
sought if forces are deployed from
outside for the purposé of eleckions.
1 may also bring it to the notice of
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theHouuﬂntthereiamt.singlo
instance where either the (lentral
Government or State Government
have ever informed the Chief Elec.
tion Commissioner about deploying
forces from outside. In fact, T must
very clearly say that actually this
deployment of forces is for the pur-
pose of maintaining law and order,
which is a State subject undec the
Constitution, with which nobody has
anything to do. There is not even a
single instance; what to speak aboul
a convention about which some
reference has been made?

MR. DEPUTY-SPEAKER: Mr,
‘Banatwalla, you have glready moved
your amendment., In view of what
the Law Minister has said, do you
want t{o press it? He is going to
have a meeting with all the opposi-
tion leaders after some time. That
is what you alsp want. You want an
all-party parliamentary committee to
be set up If you want, you may
explain it,

SHRI G. M. BANATWALLA
(Ponnani): We have just heard the
Minister. It is abundantly clear that
everyone acknowledges the need for
radical reforms in electoral laws and
processes. There is no dearth what-
soever of recommendations, Prof.
Dandavate was also kind enough to
give ug a catalogue of various com-
- mittees and commissions which have
made recommendations from time to
time. Even the Chie¢ Election Com-
missioner has entered the fray and
has made various recommendations, in-
cluding recommendations for identity
cards, electronic devices for voting
and counting, etc. Despite the gact
that everyone acknowledges the need
for reforms ard despite the fact that
there is no dearth of recommenda-
tions, the electoral reforms are still
on deferred list. I submit that this
iz because of the lack of political
will sustaineq by a lack of national
consensus. I therefore, say that the
need of the hour today is to secure
a national consensus on thisz wital
aspect. That is, why, I have moved
my amendment saying that an all-
Party committee be formed here and
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now. Let us start this process of
national consensug rather thap contj-
nue to live with all sorts of excuses.
It was the lack of this political will
sustaineg by national consensus that
we hag a very sorry gpectacle in this
House. When Janata Party was in
power a Bill was introduced for the
purpose of preventing defection and
a Member of the Janatg Party itself
rose with the loudest possible opposi-
tion to it and the entire thing col-
lapsed, Hence I emphasize the need
for a national consensus to start.
Otherwise ] am sure that the electoral
reforms will continue to be in the
deferreq list There are various
threats to the electoral process as
represented by defective electoral
rolls, the role of money, the rigging,
impersonation, the misuse of official
media or the announcement of boun-
ties on the eve of elections andso on.
As jar ag rigging and other things are
concerned, 1 have no doubt in my
mind that what happened in Garhwal
is a case which requires serious study.
It is, therefore, necessary that we
take all these things into considera-
tion. These complaints are not new.

As far as the role of the money
is concerned, there were complaints
even after the first general election
of 1952 of money having played a
great role. I remember at that time
the late lamented Prime Minister, Pt.
Jawaharla] Nehru, had said that
while talking of the role of money
we must not make any generalisa=-
tion. He said that gespite the role
of money many money-bags were
defeated at the polls and many
have-nots were elected. However,
we havé to admit the fact that the
role of money is on the increase now.
Are we to consider merely these
assaults on the electoral process? Are
we merely to consider threats to the
electoral process? Then we are far
from cutting at the root of the
malafse, 1t ig necessary to take the
fundamental issues into considera-
tion. There is need for proportional
representation. There is also the
_question of compulsory audit of the
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account of all the politichl parties.
Various fundamental issues are there,
It is necessary to have a mnational
dialogue., It is necessary to have a
national consensus. It is with this
particular idea that I have moved my
amendment. 1 commend my amend-
ment {0 the House stressing the need
for a national consensus on the speci-
fic e.ectoral reforms that must be
carried out. Let ug dedicate ourselves
to this task immediately.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, I
would not take much time; in g few
minute, I will try to reply to some of
the points that have been raised,

The general tenor of the debate was
that the entire system has stood the
test of time and, therefore, there
necd not be any change at all. That
was the view expressed by some
friends, and that is true regarding ihe
system of parliamentary democracy.
But what | am referring to is the
electoral processes, which are the
means to the end of parliamentary
democracy. 1 would submit very
medestly that various committees
we-e set up, in which thére was all
pariv representation, and they have
ali=ady arrived at a national consen-
sus on almost all the issues. Therefore,
the subject matter of my motion has
not been a subject matter of very
wide disparity of opinion among vari-
ous political parties, except on the
quostion of identity cards or on the
question of the list approach, where
the-e may be some difference of
opinion; otherwise, there has been a
consensus that is already evolved and,
thcrefore, I do not know why this
Re<olution should be treated as @&
controversial one.

Tt was a pleasant change to learn
from our hon. friend, Shri Lakkappa,
who put forwarq the entire thing in
a proper perspective when he said
that there need not be any difference
of ovinion about the desirability of
having electoral reforms, we rust sit
round the table and tryv teo decide
which reformg are to be taken up
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first and see that the Government
implement them. That exactly is the
téenor of the entire Resolution.

A question was raised by some
friends as to why ] referred to the list
system and to Germany. 1 wish to
point out to him very humbly that
even when the Constituent Assembly
met and the entire Constitution was
framed. the framers of the Consti-
tution placed before them the various
Constitutions of the different coun-
tries, including those of the Socialist
countries, and they tried to adopt
some of the best and salient features
of those Constitutions. They did not
have the ultra-nationalistic outlook
that whatever is best in some of the
countries, we will not accept them.
In fact, it was Gandhiji who said that
we should keep the windows of the
mind open ito receive fresh ideas, but
we should not be destroyed by them.
That should be the attitude. There-
fore, when I referred to some of the
salient feature:« of the German pro-
cedure regarding elections, I did not
want the entire list system to be
brought in, because I do not want
instability. Therefore, 1 wanted =a
happv blending of both the systems.
and that can be done by 5 group of
experts discussing this problem.

T would only touch a roint that
has been roised by the hon Low
Minister. He ‘ried to point out that
several people had challenged the
fact that there is independence of
the judiciary and there is indepena-
ence of the Election Commission.
Far fryn thal. Only by way of abun-
dant caution—tn use 5 legal termi-
nology, if I may he allowed tn bor-
row it—I only wanted to say that we
should function in such a manner
that there woulgd be no encroachment
or the frcedom of the judiciary, on
the freedom of the Election Commis-
sion  Fo- instance, somebody pointed
out {o him from the Oprosition Ben-
cheg that one Cahinet Minister gave
an interview, in which he gave an
imnression that the Government
wants to review and revise the juris-
diction and powers of the Flectlon
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Commission, and the Law Mirister
said that even the courts hesd .dome
that. Here exactly is the difficulty.
Do not try to.equate the Ministers with
the court. Unfortunately, you try to
equate the powers of the Ministers
with the powers of the judiciary. If
you say that whatever the court has
said the executive and the Ministers
are entitled to say the same thing, in
that case, I think we will be creating
misunderstanding between justice, law
and policy decisions of the executive.
For instance, as far as the election
symbol and many  other cases are
concerneq, the Election Commission
gave cefrtain rulings, on which we
went to the court and the Court gave
certain judgemenfs. Whatever the
court says, if the executive also starts
saying that, in that case we are trying
to equate the executive and the Minis-
ters with the judiciary. I do not
want that to happen and, thena!ore, I
suggesteq certain proposals only by
way of abundant caution, and I do not
want them to be misunderstood at all.

So many things are pointed out
and while giving an oblique dig at
the Janata Party they said: why is
it that this Anti-Defection Bill ana
other similar measures were not
brought when the Janata Party was
in power, I am very happy to note
that the Law Minister has given in-
formation to this House that a lot of
thinking was done even during those
times, and we could secure the co-
operation of the opposition also,

As far ag the Anti-Defection Bill is
concerned, I wish to place the fact
on record that the Anti-Defection Bill
was already sought to be introduced
in this very House, but 3 numher of
antities ganged up together— I do
not want fo cast aspersions on them,
but they ganged up together—and
they saw to it that even the introduc-
tion of the Anti-Defection Bill was
opposed. At that time, the concerned
Minister sald that we are prnepared
to refer this Bill to a Select Com-
mittee, if you have got different nu-
ances even they can be accommodat-
ed, but, for God's sake, do not oppose
the introduction of the Bill, I hang
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down my head in shame that even
some of the members of my oW
party, who had the telescepic vision
to defect at a later stage, did not
allow that Bill to be introduced, Since
I did not have their telescopic vision,
but only a narrow vision, I warited
this Bill to be passed I am sure
that if that Bill was passed “at that
particular time, thig discussion would
not have taken place.

Kashmir had adopted such a Bill
in the Kashmir Assembly and there-
fore, this mischief is not possible at
all, Law has prevented Jit. Ufifor-
tunately that Bill which wag glready
iramed, finalised ana placed before
the House for introduction, was de-
feated even at the introduction stage,
it hagd to be withdrawn. These are
the facts,

Ag far as his final appeal is con-
cerned—final appeal as far as the de-
bate is concerned—his appeal is that
since the Prime Minister Thersell is
mnterested in havaing a dialogue, and
debate ana discussiong with &l the
members of the parties, I should nol
press this motion. I do not under-
stand. (Interruptions) Don't clap.
You are wrongly clapping.

Sir, 1 do not understand how this
sentiment of the Law Minister and
the desire of the Prime Minister con-
fiet with the motion that I have al-
ready tabled here, It says the same
thing, it does not say, here and now
have certain reforms and-these pro-
posals must be accepted. It only
says that whether shortecomings and
drawbacks are there, should be re-
moved and electoral processes should
be gone So, that type of
an innocuous resolution or a motion,
even if that js not acceptable, I am
rather surprised and therefore, I am
helpless in not withdrawing the mo-
tion and therefore, I would insist
that this motion should be put to
vote and I will appeal to the Tresury
Bencheg that after the Law WMinis-
ter's speech and after Shri Lakkappa's
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speech, I think they should not insist
on withdrawal

One clarification and I will con-
clude. (Interruptions). I want to
say something about Mr., Venkata-
subbaiah,

Sir, I am the last man to settle
accounts with the Members of the
opposite side by casting any asper-
sions on their integrity., In a lighter
vein I have said that he did move
an Anti-Defection Bill, but at a later
stagée to implement it, he himself
defected, Later on he brought to
my notice that only he had left the
party and he did not cross the floor.
When he contested, he contested as
a member of the Congress(I) and jn
that sense he cannot be described as
a defector. I stand corrected and I
do not wani to hurt the feelings of
Mr, Venkatasubbaiah, He is the last
parson whom I would like to hurt
at all,

With these conclusions and with
these observations, I would again
press that this motion should be ecar-
ried unanimously,

MR. DEPUTY-SPEAKER: Mr.
Banatwalla, you are withdrawing
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your amendment, I think, because as
I saw you have moved it.

SHRI G. M. BANATWALLA: Shall
1 again commend ijt, Sir?

MR, DEPUTY-SPEAKER: No, no.
Are you withdrawing?

SHRI G. M. BANATWALLA: No.
MR, DEPUTY-SPEAKER: I shall
now put the amendment of Mr.
Banatwalla to the vote of the House.

Amendment
negatived,

MR. DEPUTY-SPEAKER: 1 shall
now put the Motion to the vote of
the House,

No, 1 was put and

The question is:

“That this House recommendas
that urgent steps be taken to effect
electoral reforms so as to improve
upon the present electoral proces-
ses and make them free from any
drawback and shortcomings.”

The motion was negatived.
20.48 hrs.
The Lok Subha then adjourned till

Eleven of the Clock on Friday, Au-
gust 21, 1981|Sravana 30, 1903 (Saka).
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